Eighth Series, Vol. XXXV, No. 8 Wednesday, March 2, 1988

Phalguna 12, 1909 (Saka)

LOK SABHA DEBATES
(English Version)

Tenth Session

(Eighth Lok Sabha)

/o
249 [S¥

(Vol. XXXV contains Nos, 1 to 10)

LOK SABHA SECRETARIAT
NEW DELHI

Price : Rs, 6.00



[ORIGINAL ENGLISH PROCEFDINGS INCLUDED IN ENGLISH VERSION AND
ORIGINAL HINDI PROCEEDINGS INCLUDED IN HIND1 VERSION WILL BE
TREATED AS AUTHORITATIVE AND NOT THE TRANSLATION THEREOF.]



CONTENTS

[Eitgh Series, Volume XXXV Tenth Session, 1988/1909 (Saka))
No. 8, Wednesday, March, 2,'1988/Phalguna 12, 1909 (saka)

Oral Answers to Questions :

*Starred Questions Nos. 121 to 124, 127, 128 and 130
Written Answers to Questions :

Starred Questions Nos. 125, 126, 129. 131 to 140

Unstarred Questions Nos. 1344 to 1371, 1373 to 1382, 1384 to 1438,
1440, 1442 to 1453, 1455 to 1473 and 1475 to 1480

PAPERS LAID ON THE TABLE

OOMMITTEE ON THE WELFARE OF SCHEDULED CASTES AND
SCHEDULED TRIBES—

Thirtieth and Thirty-third Reports—Presented
BUSINESS OF THE HOUSE

RE. RESIGNATION BY MEMBER

JOINT COMMITTEE ON THE BILL TO CONSOLIDATE AND
AMEND THE LAW RELATING TO RAILWAWS —

Motion Re : appointment of a Member of the Committee

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS—

Dr. Phulrenu Guha

\_/éhri Somnath Chatterjee oee

Dr. G.S. Rajhans

COLUMNS

1—26

27254

255—258

258—259

262—268

260—262

268

268—340

269

27y,

276

*The Sign+marked above the name of a Member indicates that the
questions was actually asked on the floor of the House by that Member,



Cii)

COLUMNS

SHRI P.K. Thungon 278

‘Shri_V.S. Krishoa Iyer_ 282

Dr. Prabbat Kumar Mishra 286

Shri Bh. rat Singh 290

Shrimati Vidyavati Chaturvedi 294

Shri Ramashray Prasad Singh 298

Shri Salahuddin 3ot

Shri Shantarm Naik 303

Shrimati Usha Thakkar 306

hri A.J.V.B. Maheshwara Rao 309

Shri Rajiv Gandhi 312

REISGNATION BY MEMBER (Dr. Chinta Mohan) 260—262

AUTHO RISED TRAN SLATIONS (CENTRAL LAWS) 340—368

AMENDMENT BILL—

Motion to consider, as passed by Rajya Sabha

ShriG.M. Banatwalla 342

Shri Sriballav Panigrahi 3458

Shri N.V.N. Somu 348

Shri Chintamani Jena 350

Shri Harish Rawat 3ss

Shri Ram Bahadur Singh 356

Shri Chintamani Panigrahi 361

Clauses 2 to 4 and 1

Motion to pass, as amended—

Shri Chintamani Panigrahi sos 367



Ciii )

COLUMNS

HALF-AN-HOUR DISCUSSION— 369—388
Price fixation of sugarcane in Uttar Pradesh—

Shri Ram Nagina Mishra 369—372

Shri Sukh Ram 373—-376’

383—388

Dr. Chandrh Shekhar Tripathi 376—378

Shri Shantaram Naik e 378—379

Shri V. Sobhanadreeswara Rao 379—382






LOK SABHA DEBATES

LOK SABIHA

Wednesday, March 2, 1988/ Phalguna 12,
1909 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR. SPI AKER in the Chair |
ORAL ANSWERS TO QUFSTIONS
[Englishj

Visits of US Naval Ships to Indian
Ports

_!_

*121. SHR1 SAIFUDDIN CHOW-
DHARY :

SHRI HANNAN MOLLAH :

Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether there 1s any prorosal to
halt the visits of U.S naval ships to the
Indian ports ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF 1 XTERNA!. AFFAIRS

(SHRI K. NATWAR SINGH) : (a) No,
Sir.

(b) Does not arise.

SHRI SAIFUDDIN CHOWDHARY :
Whether it is a fact that in the last few
years—to be more specific, since this
Government took over—port calls in India

by US ships have increased ? Whether it is
a fact that since 1984, 12 such visits by
US ships touk place and 7 of them in
1987 alone ? Whether it is also a fact
without any doubt that this increase has a
direct relationship with the increased
involvement of US Navy in the affairs of
Persian Gulf ?

SHRI K. NATWAR SINGH : I have
got the figures of the ships that have
visited Indian ports. In 1984, 2 from the
United States, 6 from the USSR, 6 frem
the United Kingdom, none from France,
13 from other countries, total 27. In
1985, 1 from the United States, 2 from
the Soviet Union, none from UK and
France, 16 from other countries, total 19.
In 1986, 3 from the USA, 6 from the
USSR, 3 from the UK, 3 from France, 12
from others, total 27. In 1987, 7 from
the United States, 6 from the USSR, 1
1 'm the UK, 7 from France and 5 others,
total 29,

SHRI SAIFUDDIN CHOWDHARY :
In view of our time-tested policy of nuclear
disarmament and Indian Ocean as zone of
peace, whether it is not repugnant to allow
US ships to visit India when they do not
fulfil accurately our proforma and when the
declared policy of US Government is not
to disclose whether their ships are carrying
nuclear weapons or not? So,] wanta
categorical reply 1 view of this, whether
you are con'cmplating not to allow their
ships to our country unless they fulfil our
proforma requircments 7 Arc you going to
do that or not ? You have said : ‘No, Sir.’
Why ‘no, Sir'? | want a categorical
reply.

SHRI K. NATWAR SINGH : The
statement that I 'have read out would
clearly indicate that we follow a uniform
policy whether the ships are from the
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United States, the Soviet Union or the
United Kingdom.

SHRI SAIFUDDIN CHOWDHARY :
Their policy is not to declare whether they
are carrying nuclcar weapons or not,

SHRI BASUDEB ACHARIA : What is
your policy ?

SHRI SAIFUDDIN CHOWDHARY :
They cheat us.

SHRI K. NATWAR SINGH : I have
great respect for my young honourable
friend from the CPM because he does not
trivialise serious matters. But I am just
wondering if a little look at perestroika
and glasnost might not help the CPM.

SHRI SAIFUDDIN CHOWDHARY :
It is all right. We have a time-tested
policy.

SHRI1 K. NATWAR SINGH : What 1
am trying to sayis that our policy is uni-
form. When a forcign ship, military ship,
comes to Indian waters, then there is a
prescribed pioforma which is sent to the
embassy concerned. The conditions in the
proforma will have to be fulfilled by all
of them. And that is the practice. You
will see thac more ships have called from
one super Power than from the other. So,
the policy is uniform.

SHR1 SAIFUDDIN CHOWDHARY :
What abaout the visit of the French ship,
Clemenzo ? Clemenzo  carries nuclear
weapons and it is known to cverybody.
How did it come to our port, the French
Aircraft Carrier?

SHRI K. NATWAR SINGH : I was
expecting you to ask mc about Clemenzo.

Clemenzo arrived in January 1988 in Bombay.

We have given the French Embassy the
proforma that we give to foreign countries

which is required to give specific informatjon.

That proforma is given with a note verbale
giving all our regulations since 1971-72,
1986 and the latest one and that is what
we require. The French Embassy accepted

" this and conveyed to Clemenzo and the
Clemenzo was allowed to come in here for
a variety of reasons.

MARCH 2, 1988
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SHR1 HANNAN MOLLAH : In view
of this reply given by the hon. Minister, I
want to remind that even Pakistan, the
great friend of US did not allow their port
call during the Gulf war crisis. China
also did not allow them when they did not
agree to declare whether they are carrying
nuclear weapons. In this context, our view
appears to be a bit timid. 1 would like to
know from the hon. Minister, as itis a
part of diplomacy, whether the Government
analysed the issues involved in every case
and whether the US ships, while coming in
the Indian Ocean region, whether they are
touching Diego Garcia at any point.

SHRI K. NATWAR SINGH : Between
1972 and 1984, no ship from the United
States called at Indian ports. Even this
year in one case, we have allowed the US
ship to come to our port and in the other
case, they have been rcefused the permission.
Each case is judged on its merits. There
are sometimes, operational inconveniences
and at other times there arc other reasons
but this particular matter is scrutinised
with very great care and as the hon.
Members appreciate, because it is a sensitive
and delicate matter.

SHRI R.L. BHATIA : The biggest naval
ship of the Diego Garcia, the American
base and American fleet has been, along-
with Pakistan, having joint exercise in the
Indian Ocean. In view of the fact, [
would like to know from the Minister
whether all these American ships which
visit our ports, come for fuel purpose or
for recreational purpose  What kind of
facility has been given to them ? Please
explain.

SHRI K. NATWAR SINGH : We
allowed no militry or naval exercise or of
military Kkind becausc it is against eur
policy so far. In some cases, these ships
come for re-fuclling purpose. In some
cases, they come from Bangladesh to
Madras going to Sri Lanka. There are Jot
of ships going to Sri Lanka. They may
be going to Malaysia, Singapore and then
through the Pacific Ocean. The facilities
that we allow to the sailors and the men
allowed the
world over. When our ships go to other
ports, they are allowed recreational facilities
Similar facilities are allowed by us. There,
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is no exception, No special arrangements
are made for the personnel of any patticular
country or a particular ship.

SHRI INDRAJIT GUPTA : T under-
stood the Minister to admit just now that
we are giving rest and recreational facilities
to the crews of thesc naval vessels. 1 am
sure he is aware of the historical experience
of some countries in the South-East Asian
region like Philipines, Vietnam—Vietnam
before liberation I mean--where rest and
recreation facilities used to be provided by
the Governments of thosc countries (o the
United States vessels I am sure he is
aware of the experience which was not a
very salutary experience. I would like to
know what is the naturc of these rest and
recreation facilitics. Docs it mean that the
crews of these vessels, irrespective of the
country to which they belong, arc allowed
not only to come ashorc and do some
shopping ctc., but they are allowed to stay
for some time ashore and somc facilities
are provided to them ? What exactly is
meant by rest and recrcation facilities
becausc this is a practice which w¢ have
never followed in the past ? This practice
has brought sccial havoc to countries like
Philipines and pre-liberation Vietnam and
other countries. Are we learning any thing
from that ?

SHRI K. NATWAR SINGH : There
seems to. be some misuuderstanding.
Government does not make any special
arrangements., There arc time-honoured
customs and practices of all the navies the
world over going back scveral centuries,
but Government is in no way involved.
But if any of our laws are violated by the
crews, which come ashore—they might go
to some restaurants and go for shopping—
and if they indulge in somc activities which
to us are not acceptable, certainly we will
come down on them very heavily. And
I can assure the hon. Member that the
kind of happenings that happened in
Vietnam have not happened and will not
be permitted to happen in India.

SHR] SURESH KURUP : Our declared
policy is to make the Indian Ocean zone of
peace. Before allowing these foreign naval
ships to visit our ports, do we insist on
getting an assurance that the ships do not
carry and are not capable of carrying any
auclear weapoas ? If not, why ?

PHALGUNA 12, 1909 (S4KA4)
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SHR] K NATWAR SINGH : As I said
several times this moraing as also last week
when the same question was asked, that
there is a proforma which is sent to the
mission concerned.

SHRI INDRAJT GUPTA ; What is
that proforma ? Please read that.

SHRI K. NATWAR SINGH : The pro-
forma is several pages long.

SHRI INDRAJIT GUPTA : We want
to know about the relcvent clause which
relates specifically to nuclear weapons
carrying of nuclear weaspons or their
capability to carry nuclear weapons.

SHRI K. NATWAR SINGH : The
proforma is accompanied by this note. The
note says :

““... have the honour to draw the
attention to all the diplomatic
missions to our earlier circular
dated 17th November, 1972 (copy
cnclosed for ready refcrence) along
with a proforma for obtaining
diplomatic clearance for visits of
all foreign vessels of Indian ports.
This proforma has since been
revised and a copy is enclosed.

It is requested that in future
requests for clearance for the visits
of foreign vessels to our ports
may be made in this revised

proforma.”

The 1972 proforma said :

“While making such requests for
clearance, the mission should
keep in view thc well koown
policy of the Government of India
regarding the disposition of nuclear
wea pons in the Indian Ocean

arca

The Ministry would like to draw
particular attention of all the
Missions to the United Nation’s
Resolution 2832 of the 26th
session of 16th November, 1971
regarding the declaration of the
Indian Ocean as a zone of peace
which interalia calls upon the
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Great Powers to enter into immed-
iate consultations with the littoral
States of the Indian Ocean with
a view to eliminating from the
Indian Ocean the disposition of
nuclear weapons and weapons of
mass destruction. The Government
of India trust that the requests
for host facilities will not be sought
for vessels which have nuclear
weapons aboard.

This proforma and the new one are
sent to every single misston.

[ Transiation}

Amount of Assistance to Madhya

Pradesh

*122. SHRT KAMMODILAL JATAV :
Will the Minister of PLANNING be pleas-
ed to state :

(a) the amount of assistance given to
the State Government of Madhya Pradesh
during the last three years m the form of
grant or loan ;

(b) the percentage of assistance given
to Madhya Pradesh as compared to other
States ;

(¢) if the percentage of assistance given
to Madhya Pradesh is relatively less, the
reasons therefor ; and

(d) the steps being taken to increase
the assistance to Madhya Pradesh ?

[Engiish]

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTID) : (a) An
amount of Rs 1131.29 crores has been
allocated to Madhya Pradesh during the
last three yeais for funding its Anaual
Plans. According to the prevailing pattern
of assistance, 70 pexr cent of the above
amount is in the form of loan and 30 per

cent by way of grant,
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(b) As compared to other States, the
amount allocated to Madhya Pradesh
accounts for 9.09 per cent of the total
allocation.

(c) and (d) The percentage share of
Madhya Pradesh in the total assistance
allocated amongst 14 non-special category
States is higher than that of 11 States but
lower than that of 2 States only. The
allocation made to each State is based on
its respective share in the total allocation
for the Scventh Plan determined under the
mod:fied Gadgil Formula as approved by
the National Development Council. Besices,
additional assistancc linked to exterrally
aided projects has been allocated to cach
State taking 1nto account the progress of
disbursement of aid for the concerned
projects Hence, the question of taking
steps to increase the assistance to Mriadhy
Pradesh o1 any other State does not arise.

[ Transtation|

SHR1 KAMMODIL AL, JATAV ; The
hon. Minister has informed that at present
30 per cent of the allocation is made by
way of grant and 70 per cent in the form
of loan Madhya Pradesh is more back-
ward as compared to other States and it is
predominantly inhabited by Scheduled
Castes and Adivasis, 1 would like to know
from the hon. Minister whether the amount
of Central assistance to Madhy Pradesh
would be increased.

[English]

SHRI! BIREN SINGH ENGTI : Sir, as
I saird, the Central assistance given to the
States of Madhya Pradesh is according to
the formula which says that 70 per cent is
in the form of loan and 30 per cent by
way of grant. This formula is applicabe
to all the States including the non-special
category States. This assistance can not
be increased because the formula is such
that it is applicable to all the Srates. It is
approved by the NDC. The State of
Madhya Pradesh is getting higher according
to the Plan outlay and the special alloca-
tion for the first three years of the Seventh
Plan is Rs. 1131.29 crores. This accounts
for 9.09 per cent of the total allocation.
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Moreover. there is special Central assis
tance from the Government for Tribal sub-
plan. The total allocation for the tribal
sub-plan for threec years is Rs. (28.70
crores. Also, the revised allocation for RR
Area Programme stands at 10.14 crores.

| 1 ranslation]

SHRI KAMMODILAL JATAYV : Areca-
wise Madhy Pradesh is the largest- State in
the country. So far as cducation, alloca-
tion of funds and roads aie concerned, the
State is given lcast importance. I would
like to know whether the Central Govern-
mert would allocate more funds to the
State so that it may develop,

| English)

SHRI BIREN SINGH ENGTI : Sir, as
I said, apart from the total Plan allocation,
a special grant has been sanctioned to
Madhya Pradesh. In thc Tribal Sub-Ptan
as you would have seen there is another
Special Sub-Plan. Regarding IRDP, NREP,
RLEGP, DPAP for these purposes, special
grants have been sanctioned to the tune of
Rs. 258.47 crores. This assistance has
been given specially to the State of Madhya
Pradesh. Regardmg allocation of special
grants (Interruptions) ..

As far as possible all grants arc alloca-
ted on the basis of the special Gadgil
formula.

[ Translation]

SHRI RAMSWAROOP RAM : Mr.
Speaker, Sir, some States have developed
industrially whilc others have developed in
the field of irrigation. This has created
regional imbalance and it is fast increasing.
In spite of the fact that the population of
Bihar is around seven crores, it continues
to be backward and regional imbalance in
every sphere is also increasing. Keeping
this in view, 1 would like to know from
the hon. Minister, through you, whether
the Central Government will include Bihar
in the special intensive care unit ?

MR. SPEAKER : Why should you not
be asked whether you would like to come
out of intensive care unit ?

PHALGUNA 12,
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[ English]

SHRI BIREN SINGH ENGTI) : As the
hon. Member said Bihar is a backward
State. I can only inform him regarding
the special allocation for 1985-86 and
1987-88. For Bihar Rs. 1456 35 crores
was being allocated as Central assistance.
The percentage comes to 11.70. The
allocation for Bihar is much higher than
cven Madhya Pradeth.

[ Translation|

DR. PRABHAT KUMAR MISHRA :
Hon. Speaker, Sir, so far as the question
of mineral resources and  economic
development of the country is concerned,
Madhya Pradesh is the greatest contribu-
tor in it because all the minerals, whether it
1s coal, iron, copper or aluminium, are
found in abundance there. T would like to
atk the hon. Minjster, through you, that
kecping this in view and because it is a
tribal backward region, rich in mjneral
resources, is the Central Government consi-
dering to provide special assistance in the
form of the Joan or grant to Madhya
Pradesh ?

[ Englih)

THE MINISTER OF PLANNING
AND MINISTER OF PROGRAMME

IMPLEMENTATION (SHRI P. SHIV
SHANKER) : Madhya Pradesh, no
doubt it is  true, is a rich

mineral area. As far as investment on this
sector in the public scctor undertakings is
concerned, it is only ncxt to Maharashtra.
To be precise, the investment as on st
March, 1986 in Madhya Pradesh stands at
Rs 6833 crores while in Maharashtra, it
stands at Rs. 6961 crores. It'is of course
a backward area. And as my colleague
had just now informed that there is a
Special Tribal Sub-Plan under which a
special amount is earmarked for the area
which is backward within Madhya Pradesh
also and for the tribals. He has already
made it clear that within three years a sum
of Rs. 128 crores will be taken care of.
But since it is @ non Special category State,
therefore as per the decision of the National
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Development Council, a modified Gadgil
Formula is applied and the criteria has
been specifically laid down under which
these plan allocations are made.

PROF. MADHU DANDAVATE : Let
Gadgil clanfy !

SHR1 RAM SINGH YADAV : The
hon Minister has replied to the question
that there are 14 non-essential category
States in the country and a special assis-
tance is being given to them. Financial
assistance is given to these States now,
keeping in view the mid-term appraisal of
the 7th five-year plan ; and the special
assistance given 1o the flood-affected and
famine affected States. Can the Minister
assure the Housc that the percentage of
financial assistance to these 14 non-cate-
gory special States will continue for the
remaining period of the 7th five-year
plan ?

SHRI P. SHIV SHANKER : It will
conttnue. becauese this was settled at the
beginning of the 7th Plan itself ; and that
percentage will continue.

[ Translation]

SHRI MOHD. AYUB KHAN: MR.

Sir, Speaker, 19 out of 27 districts of Rajasthan

are facing contimuous drought and the State
has never witnessed such a horrible famine
in its history. I want to know if the
assistances would be treated as grant or as
loan Would assistance for Indira Gandhi
Canal also be provided? Apart from
this, two districts of Rajasthan viz Jhunj-
hanu and Sikar are hilly areas. 1 would
like to ask whether these hilly areas will
be provided same facilities which have been
announced for other hilly areas in the
coun(ry ?

[English]

SHR! P SHIV SHANKER : While the
scope of the supplementary is far wider
than the question itself, I would like to
answer it. So far as Indira Gandhi Canal
1s doncerned, that is being funded by the
Central Government. With reference to
1he floods, wherever floods occur, whenever
assistance is given i.e. wholly at the
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instance of the Central Government, it is &
grant. Where there is a drought, part of
it is a grant and part of it is in the shape
of a loan

About the third aspect, with reference
to the hill areas, I would like to submit
that the hill areas have been already identi-
fied. Recently, a commitiee was appointed
which has gone into it, as to which are the
further hill areas in the eastern region, as
also at other places, which could be added
under the hill areas plan, because there is
Hill Area Plan under which assistance is
given to the hill areas. Therefore, 1 am
not as yet sure whether the area in Rajas-
than, particularly the Aravalli areas etc.,
has really been included under such areas,
in the report. That report is under exami-
nation. After taking a decision, we will
inform the House.

| Zranslation]

MR. SPEAKER : I can accompany
you and show you the hills there.

[English]

SHRI P. SHIV SHANKER : So far as
Rajasthan is concerned there is a separate
plan with reference to the development of
the desert, where assistance goes from the
Centre. (Interruptions).

[ Trunslation]

SHRI RAM PYARE PANIKA : Mr.
Speaker, Sir, the hon. Minister has just now
said that there are six special areas in our
country viz. hilly areas, desert areas
drought prone areas, tribal areas and
cyclenic areas. The Commission has
specially recommended development of these
areas. But the Government is not able to
grant cent per cent assistance to the hilly
and desert areas. That is creating regional
imbalance. Time and again we have
reviewed the situation and the Commission
has also recommended that in order to
remove regional imbalance in this country,
the block should be treated as a unit in stead
of the district so that development of
industrially backward areas could be taken
up, but this proposal has been pending for
the last 8-10 years. I want to know from
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the hon Minister whether for declaring an
area backward, the block would be consi-
dered as a unit in stead of the district from
the Eighth Five Year Plan onwards so that
the regional imbalances in different parts of
the country could be removed ?

SHRI P. SHIV SHANKER : This pro-
blem is under the consideration of the
Government...(Interruptions)...

SHRI UMAKANT MISHRA : This has
been under consideration for a long time ..
(Interruptions). ..

SHRI P. SHIV SHANKER ; It is under
special consideration...(Interruptions).

MR. SPEAKER : It is under active
consideration. Mr, Choubey, you should
first thank us because we have waited for

you.
[English]

SHR1 NARAYAN CHOUBEY : I am
sorry. 1 was going through the reply given
by the Minister.

AN HON. MEMBER : You first put a
question.

SHRI NARAYAN CHOUBEY : Now
I will put the question. No. 123.

(Interruptions)

[ Translation]

SHRI P. SHIV SHANKER : They are
laughing because you said Question No.
1, 2, 3.

[English]

Clearance to Subarnarekha Project

*123. SHRI NARAYAN CHOUBEY :
Wiil the Minister of PLANNING be pleased
to state :

(a) whether ihe Planning Commission
‘has clemred the Subarnarckha Project of

‘West Bengal ;

PHALGUNA 12, 1909 (54X4)
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(b) if not, the reasons therefor ;

(c) the time by which the clearance is
likely to be given ; and

(d) the latest estimated cost of the
project, the area to be covered and other
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTD : (a) No,
Bir,

(b) and (c) The Cetails of the proposals
of Government of West Bengal such as
feasibility reports and other environmental
Action Plans are awaited. The acceptance
of the project would be considered in the
Planning Commission as soon as environ-
mental clearance and forest clearance under
Forest Conservation Act 1980 are obtained
by the State Government.

(d) The latest cost of the project is
Rs 226.82 crores. The project envisages
construction of a barrage (615 mtr, long)
across Subarnarekha River and a Left
Bank Canal (19 km. long) to provide
annual irrigation of 1 3 lakh ha. in Midna-
pore district of West Bengal.

SHRI NARAYAN CHOUBEY : I
request you to request the Minister of
Planning to come to my aid.

MR. SPEAKER ; Are you asking him
to come to your chamber ?

SHRI NARAYAN CHOUBEY : No,
Sir How long is this project Iying with
the Government of Imdia 7 How many
times the file had been shunted between
Delki and Calcutta ? How many times
clarifications had been wanted ? How
many times clarifications had been given
by the Governinent of West Bengal 7 Again
how many times new clarifications had
been sought ?

SHRI RAM PYARE PANIKA : How
many times he has asked this question ?
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SHRI NARAYAN CHOUBEY : Many
times because it is shunting between Delhi
and Calcutta. At what latest stage is it
lying over the contention on which the
Planniug Commission is going to give
sanction ?

THE MINISTER OF PLANNING
AND MINISTER 9OF PROGRAMME
IMPLEMENTATION (SHRI P. SHIV
SHANKER) Unfortunately, the hon.,
member seems to have been persuading the
West Bengal Government to give wrong
answer every time. That is why it has been
delayed. This matter is pending from 1983
when the first meeting of the Advisory
Committee had taken place. : To be precise,
this had taken place for the purpose of
clearance on First December, 1983, Since
then the questions-answers have been going
on. Finally, the position as it emerges is
that on the 27th January 1988. the
Advisory Committee had cleared this matter
subject to the clearance from the Ministry
of Environment and Forest. In the 2nd
week of February, the Chief Engineer of
the State of West Bengal visited and he
was given necessary instructions for the
purpose of information that had to be
given and had been asked to be personally
responsible  for the  purposes of
giving replies. The moment these
replies come, I am sure, the Environment
Ministry would clear it. I assure the hon.
membert that so far as the Planning Ministry
is concerded, once the Environment
Ministry clears it, I have no objection
because we have already worked out details
in our Ministry.

SHRI NARAYAN CHOUBEY : There
is some hope that the patient is still alive
and there is a chance for his survival.

PROF MADHU DANDAVYATE
There is some hope that the patient will die
in peace.

SHRI NARAYAN CHOUBEY : Pro-
fessor says that there is some hope that the
patient will die in peace. No. 1 hope he
would not die.

[ Transiation]

MR SPEAKER : Hope sustains life.
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[English]

SHRI NARAYAN CHOUBEY : What
yYou have stated personally to me in your

‘chamber some two months back was—yest

I went to his chamber—that no sooner the
Government of West Bengal will be giving
the plan, or the revised estimate because the
price escalation is there and the amount
goes high, the sanction shall te given. But
now the Environment and Forest Ministry
is coming in. So, at that time what you
have stated and what you are stating now
are two different things.

SHRI P. SHIV SHANKER : When you
met me in my chamber, we were talking
something, when you came to me in the
chamber. It is only after that, that the
Advisory Committee has now cleared it on
the 27th January. It is after you met me,
because after that, at your instance, because
1 told you also, that the State Government
is not furnishing the details. The details
were furnished, that is why the Advisory
Commuttee presided over by the Water Re-
sources Secretary had cleared that, Now
the only other point that remains is the
environment clearance. That is why the
Chief Engincer has visited and he has been
asked to give the information specific and
I am myself in touch with the Environment
Ministry also—because the hon. Member
was so particular every time he pesters me
on this and I have been trying to take up
this case for him with the Environment
Ministry.

MR. SPEAKER :
vention.

Very effective inter-

SHRI P. SHIV SHANKER : 1 would
assure that the moment the Chief Engineer,
who has been instructed to give the neces-
sary information, gives it, I am confident
that we will take necessary action at our
end.

THE PRIME MINISTER (SHRI RAJIV
GANDHI) : If 1 can just add. the hon.
Member mentioned that the patient is still
alive. and I would like to say that the
patient is only alive because of the trans-
fusion that the Centre has been giving. And
if the parents had been looking after the
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patient at all, and giving the doctors the
right information, this problem would not
have arisen.

SHRI NARAYAN CHOUBEY : You are
wrong.

[ Translation|

MR. SPEAKER : Choubey ji has done
a good thing after all.

(Interruptions)

[English)
MR. SPEAKER : Looks like that.

Demarcation of Maritime Boundary
with Pakistan

*124. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether there have been incidents of
fishing by Pakistani fishermen in the Indian
waters off the Kutch Coast into undermar-
cated maritime boundary ; and

(b) if so, the steps taken to fix the
maritime boundary with Pakistan and the
outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.

(b) Government are taking steps to
enter into negotiations with the Government
of Pakistan for the demarcation of the Indo-
Pak maritime boundary.

SHRIMATI JAYANTI PATNAIK : It
is clear from the reply of the hon. Minister
that the Government have not so far entered
into negotiations but they are taking steps
to enter into the negotiations But in some
Press reports it has appeared that some
rounds of talks have taken place at diplo-
matic levels between Pakistan and India.
When the Government is admitting that
there have been incidents of fishing by
Pakistani fishermen, why have they not so
far started discussions ? Did not they envi-
sage this before 7 What js the difficulty and
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when are they going to enter into the nego-
tiations ?

SHRI K. NATWAR SINGH : A number
of meetings have been held between India
and Pakistan on this particular matter, espe-
cially since last year when 41 Indian vessels
along with 364 crewmen were captured by
Pakistan and then their shipping vessels
came into India and we had taken a number
of their vessels and crewmen into custody.
The difficulty has been that the maritime
boundary has not been demarcated for a
number of years although we have had very
good results in marking the boundary with
Indonesia, Thailand, Sri Lanka, Maldives
and Burma. But on this point we have
some differences with the Pakistani autho-

rities. A paper has been prepared for a
meeting at the highest level, before the
CCPA.

Now, with regard to the arrest of Indian
crewmen, Pakistani crewmen in India and
ours in their custody, talks were held in the
month of February, on the 10th and the
1ith. And a decision was reached that all
personnel arrested will be released within 60
days and all vessels will be discharged. This
is a one-time arrangement and we are
looking into what we can do permanently.
1 have also written to my colleague, the
Minister of Defence, for tightening up the
Coast Guard arrangements because there is
a very large area. The fishermen from
Saurashtra saw me along with three hon.
Members of Parliament and we have assured
them that everything possible is being done
to alleviate the difficulties. But the basic
and fundamental matter relates to the settle-
ment of maritime boundary.

SHRIMATI JAYANTI PATNAIK :
Excluding the fishing, may I know from the
hon Minister how many incidents of viola-
tion of India exclusive economic zone have
been found with regard to smuggling, poach-
ing ? Are the present arrangements of Coast
Guard sufficient ? Or is Government going
to strengthen the Coast Guard arrange-
ments ?

SHRI K. NATWAR SINGH : Purely, as
a matter of interest, I am quite intrigued.
that the hon. Member’s concern should be
in the Bay of Bengal rather than in the -
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Arabian Sea. Nevertheless, I shall certainly
satisfy her as much as I can. This we have
taken up and the Defence Minister has
assured me that arrangements have been
made for tightening up the arrangements by
the Coast Guard. The violations are taken
in the economic 7one. As soon as that

violation takes place, action is taken by our

people to apprehend these fishing boats.
Now, it is a very lucrative undertaking. The
Pakistani boats have been coming into our
waters because of the shortage of rainfall
in some areas of Pakistan and where the
river comes in. They have been saying that
we have been violating their boundary. We
have contradicted this claim of the Pakistani
authorities. But what I want to assure the
hon. House and the hon. Member is that we
are fully alive to the problem of the com-
munity of our f{ishermen, who earn a con-
siderable amount for the country and fair
amount for themsehves and if they are going
to be submitted to the kind of difficulties
they are encountering from the Pakistani
side, we would certainly take it up as and
when necessary. As I said, all crew men
who were ariested, will be released by the
end of April.

SHRI SHANTARAM NAIK : May I
know from the hon. Minister whether his
Ministry has taken any international con-
vention or law as the basis of that negotia-
tion and whether Pakistanis have opposed
that international convention or law which
you have taken as the basis? If so, what are
the grounds for objection ?

SHRI K. NATWAR SINGH : This is a
bilateral matter between Pakistan and India.
There was an agreement signed in 1914. I
do not want to go into the dctails of that.
There was some arrangement made in 1224
where some pillars were erccted for the
Sindh-Kutch arcas. Now, we have dis-
covered that out of 67 crected pillars 38 are
still standing But here again we have
differences with the Government of Pakistan
relating to the Creek. Similarly, we bhave
some differences on the main Gujarat-
Pakistan boundary. 1 really do not wish
to go into the details. But this is a matter
which we have been taking up with the
pakistan Government for a number of years.
We are hoping that we will be able to have
a substantial meeting on the demarcation of
boundary as early as possible.
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DR. DATTA SAMANT : Sir, the hon.
Minister has given the reply but for the last
three-four years, the fishermen are being
constantly arrested by the Pakistan Govern-
ment from the Kutch areas of Gujarat. Last
year they were kept behind the bars for nine
months, This is repeatedly happening but
the Government has not taken care even to
see what is happening. If there is some
controversy regarding border, why not the
Government at Jeast assure the fishermen
of thei1 safety by keeping some enlightened
guards and by having some permanent
arrangement for relcase of fishermen on
both the sides ? It is very difficult to define
the boundary on the sea and it is difficult
for the fishermen to know the border be-
cause the Government may be deciding it
at a higher level. The fishermen from both
the sides go for fishing at night. So, why
not have some permanent solution for the
exchange of the fishermen till the border
issue is decided ?

SHRI K. NATWAR SINGH : Sir, this
is what I have said that we are getting in
touch with the Government of Pakistan to
have substantial discussions on the maritime
boundary. With regards to what has
happened during the last few months, I
fully share the hon. Members concern
about our crew men and boats being appre-
hended by Pakistan and kept in custody.
We have taken this up with them immediate-
ly and as I have said, I have written to the
Defence Minister that extra arrangement
should be made for tightening up the patrol-
ling by our Coast Guard, and he is going
to do that. We are fully conscious of the
problem that has been raised by the hon.
Members and I am grateful for their interest
so that the Government could make quite
clear what we have been doing, what we
are doing and what we would continue
to do.

Meeting to Check Naxalite Aclivities
+

SHRI AKHTAR HASAN :

SHRI H.B. PATIL :

Will the Minister of HOME AFFAIRS
be pleased to state :

*127.

(a) whether a high-level meeting was
held in DPelhi in January, 1988 to review
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the threat posed by the incrcasing activities
of the naxalitcs in the country ;

(b) if so, the outcome of this meeting ;
and

(¢) the nature of steps that are proposed
to be taken to contain these activities in

various States ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) Yes, Sir.

(b) and (c) It was agieed that vigorous
implemcntation of socio-economic develop-
ment programmes should go hand-in-hand
with strict enforcement of law and order in
the Left Wing Extremists affected areas.
Concerned States have been asked to prepare
detailed programmcs for accelerated socio-
economic development in the affected areas
in consultation with the Planning Commis-
sion and Ministry of Rural Development.
On the request of some of the State Govern-
ments, training facilitics for States Police
forces have becn madce available. Some
States have been provided with additional
fire arms and wircless facilitics are being
upgraded. The State Governments have been
requested to take co-ordinated police action
in the bordering areas and to improve the
intelligence set-up. Strength of State Police
in some States has becn further augmented
by deployment of Central Para-military
Forces within the limitations of availability
of such forces with the Government of

India.
[ Translation]

SHRI AKHTAR HASAN : Mr. Speaker,
Sir, according to the hon Minister, it was
agreed that socio-economic development pro-
grammes would go hand-in-hand with strict
enforcement of law and order in naxalite-
affected areas. I would like the hon.
Minister to state categorically the pro-
grammes which have been launched for the
socio-economic development of the area so

far.
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[English)

SHR> P. CHIDAMBARAM ' Sir, these
are the development programmes and poverty
alleviation programmes which are part of
the Government of India’s programmes.
They are included in the Annual Plans of
each State. Funds are allocated to the States.
These are well-known programmes like
IRDP, DPAP, NREP, RLEGP, ctc. These
programmes are to be accelerated and im-
plemented in these areas. It is for the
State Government (o0 implement these pro-
grammes.

[ Translation|

SHRI AKHTAR HASAN : The hon.
Minister has mentioned in the latter part of
his reply that on the request of some Stat
Governments special training has been ime
parted to state police forces, and som-
States have been provided with additonale
fire-arms so that they could effectively ideaes
with this problem. T would like the hon.
Minister to kindly tell us as to which States
have been provided these facilities and to
what extent have they proved effective ?

[{English)]

SHRI P. CHIDAMBARAM : Sir, the
States which are affected by left-extremist
activities were represented at a meeting
takenn by the Union Home Ministry Secre-
tary on the 8th January 1988. These States
are Andhra Pradesh, Bihar, Madhya Pradesh,
Mabharashtra, Orissa and West Bengal. They
have given their requircments of weapon,
they have given their requirement of train-
ing facilities. We have offered them training
facilities to their Police forces and to the
Central Police organisation training estab
lishments We have also taken note of their
requirements of weapons. We have made
available certain weapons. It will not be
in the public interest o disclose the kind
of weapons that are being made available
to them for fighting the extremist activities.

SHRI HAROOBHAI MEHTA : Are
the Government aware that in Gujarat
certain organisations depending on foreign
funds supplied by the Westarn agencias are



trylng to foment disaffection against the
Government’s established law and also in
respect of development projects including
Narmada project. What  steps
do the Government contemplate to take
in this regard ?

SHRI P. CHIDAMBARAM : Sir, I am
not aware of any such reports. But if the
hon. Member write to me, I would try to
find out the fact or if he puts a separate
question, I »ill try to answer.

SHRI UTTAM RATHOD : In reply to
parts (b) and (c) of the question, they have
given that law and order in the left-wing
extremists affected areas are being looked
after I want to bring it to the notice of
the hon. Minister that they are only con-
centrating on the left-wing extremist affect-
ed areas. But I would like to point out
that the Naxalites are creeping in other
areas as it has happened in Maharashtra.
From Andhra Pradesh, they have come to
Marathwada areas. Why don’t you ask
all the States to have socio-economic deve-
lopment programmes rightly implemented
in all the States. Otherwise, if you rest

rict your activity only to these affected areas

and give Police, paramilitary forces,
weapons and all that, it is not going to
help to stop the activities. They will
penetrate in other areas  What action and
what precautions are you going to to take
in this regard ?

SHRI1 P CHIDAMBARAM : T think
it is the endeavour of the Government as a
whole to impress upon all the State
Governments to implement the development
programmes in all (he districts of every
State. This is an exhortation which has
to be made to the State Governments and
I am sure the State Governments are con-
scious that if they fail in their duty to
bring about economic development in the
dis tricts, this menace will spread from the
arcas to the affected areas which have not
been affected. Therefore, I agree with the
hon. Member’s sentiments.

[ Tvansiation)

SHRI MANKURAM SODI : Mr. Spea-
ker, Sir district Bastar of Madhya Pradesh
is also affected by naxalite problem Due
to lack of ecommunication facilities the
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Government is not able to check naxalite
activities effectively. Even after getting
definite information about the naxalites, it
cannot send adequate forces to such ateas
in time. Will the Government pay special
attention to the construction of roads in
areas which are affected by naxalite activi-
ties so that immediate action could be taken
to tackle this problem. ?

[ English)

SHRI P. CHIDAMBARAM : Sir, it is a
very good suggestion. The communica-
tions are of two kinds, firstly road net-
works and secondly wireless eommunica-
tion The Government has and will conti-
nue to impress upon the State Governments
to expand the road communication network
in the affected areas.

As far as wireless communication is
concerned, Sir, the Government of India
has taken special interest in ensuring that
the police have adequate wireless communi-
cation facilities ; our DCPW is helping the
State Goveinments to expand rapidly the
wireless communication faeilities.

[ Translation]

Indo-Burmese Cooperation to Curb
Cross Border Insurgency.

+
*¥128. SHRI DILEEP SINGH
BHURIA :

SHRI G.S BASAVARAJU :

Will the Minister of External Affairs be
pleased to state :

(a) whether during the recent visit of
the Prime Minister to Burma, co-operation
of the Burmese Government was sought for
curbing the cross border insurgency ; and

(b) if so, the reaction of Burmese
Government thereon ?

[ English]

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir.
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(b) Tt was agreed that existing arrange-
ments for cooperation in combating cross-
borber insurgency should continue and
should be strengthened wherever possible.

[ 7 ranslation)

SHRI DILEEP SINGH BHURIA : The
hon. Minister has stated in his reply to the
question that Government of Burma has
agreed that existing arrangements for co-
operation in curbing cross-border insurge-
ncy should continue. I would like to know
the numt*er of incidents which have occurred
after this agreement and whether the
Government of Burma is fully cooperating
in implementing this agrecment ?

[English]

SHRI K. NATWAR SINGH : Sir, ve
have been in touch with the authorities 1n
Burma and the matter have come up during
the Prime Minister’s visit and we will do
what ever wecan. We are assurzad by the

author itiesthat they will cooperate with us in

dealing with this particular matter.

[ Transiation)

SHRI DILIP SINGH BHURIA : I want
to know from the hon Minister as to how
far have we becn successful in our efforts
in eurbing cross-border insurgency and what
other measures are likely to be taken in
this regard ?

[ English]

SHRI K. NATWAR SINGH : As I
said, since we are concerned with this
matter, it was taken in at the highest level
and the two governments are in touch with
each other and we are expecting the
Burmese delegation shortly here.

(Interruptions)

SHRI DIGVIJAY SINH : As a result
of this visit of the Prime Ministar to
Burma, would it pave the way to a possible
invitation to Burma to join our SAARC ?

SHRI K. NATWAR SINGH : Well
with due respect to the hon. Member, I
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don’t think Question No. 128 and what the
hon. Member suggested are in any way
related.

Facilities to Freedom Fighters

*130. SHRI S.G. GHOLAP Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the facility of free railway
pass to freedom fighters which was initially

given for one year has been extended
further ;

(b) if so, the details thereof ;

(c) whether this facility is proposed to
be extended for life ;

(d) whether freedom fighters have also
been allowed free voyage facility to wvisit
Andaman and Nicobar Tslands ; and

(¢} if so, the reasons for limiting it
to pensioners who receive Union Govern-
ment pension only ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to (c) :
To enable the freedom fighters in receipt of
Central pension to visit places of their
choice along with respective spouse/one
companion, the scheme for issue of Ist
Class rail card passes valid for one year
from the date of issue was initially in
operation for one year from 19-11-1986 to
18.11.1987. However, following represe-
ntations from several quarters, the period
of operation of the scheme has been exten-
ded by one more year upto 18.11.1988 to
enable the freedom fighters who had not so
far applied to avail this facility.

(d) Yes. The first batch is scheduled
to sail on 15-3-1988.

(e) It is upto the State Governments
concerned to extend any facilities to State
pension holders.

MR. SPEAKER :
over.

Question hour is
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Ractal Attacks on Indians in USA

*125. SHRI PRAKASH CHANDRA :
CHAUDHARY RAM PARKASH :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(2) whether there have been racial
attacks on Indians in USA during the last
two months ;

(b) if so, the details thereof ;

(c) whether the matter was taken up
with the U.S Government ; and

(d) if so, the response of US Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR! K. NATWAR SINGH) : (a) Yes,
Sir.

(b) The Indiam community 1n Jersey
City has experienced attacks which have
taken the shape of physical assault, damage
to property and usc of abusive language.

(c) Yes, Sir.

(d) The US State Department has
intimated that increased police patrolling
has been arranged in the area. In addition
meetings of the Human Rights Commission
(New Jersey) have been held for discussing
the problem and resolving it. The Mayor
of New Jersey has issued a statement con-
demning violence and wurging cohesion.
The Federal Department of Justice has been
involved in  discussions with local
authorities.

Prosecution Against Persons Involved
in November 1984 Riots

*126. SHRI C. JANGA REDDY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of persons against
whem proceedings of prosecution have been
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suggested by the Jain-Bann:rjee [Commnteee
for being involved in November, 1984
riots ; and

(b) the number of the persons pro-
secuted bat convicted or acquitted ?

THE MINISTER CF HOME AFFAIRS
(SHRI BUTA SINGH) : (a) 9 (Nine).

(b) In view of the injunction issued by
the Delhi High Court restraining the Com-
missioner of Police from registering any
such case on the recommendations sent by
the Committee no case has teen registered
so far.

Rural Courts

*129. SHRI' M RAGHUMA REDDY

SHRI DHARAM PAL SINGH
MALIK ;

Will the Minister of LAW AND

JUSTICE be pleased to state :

(a) whether there is any proposal under
consideration of Government to set up
rural courts in the country ;

(b) if so, the names of the States
where such courts are likely to be set up ;

(c) the number of villages in each State
where such courts are iitkely to be set up ;
and

(d) their powers and functions ?

THE MINISTER OF LAW AND
JUSTICE (SHRI BINDESHWARI
DUBEY) : (a) 1o (d) The Law Commission
in its 11th Report has recommended esta-
blishment of Gram Nyayalayas. Copies
of the report have already been laid on the
table of both the Houses of Parlioment
and also referred to the State Governments/
Union Territories for their comments/
views, So far States/UTs of Madhya
Pradesh, Karnataka, Nagaland, Sikkim,
Assam, Meghalaya, Goa, Mizoram, Andhra
Pradesh, West Bengal, Lakshdweep, Pondi-
cherry, Andaman and Nicobar Islands and
Delhi have sent their comments and the
remaining States/UTs have been reminded
to expedite the matter. The final decision
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about the exact details relating $o such
courts will be taken afier receiving replies
from all States/Union Territories.

Non-Acceptance of 15-Point Pro-
gramme for Minorities by States

*131. SHRI G.M. BANATWALILA :
Will the Minister of WELFARE be pleased
to state :

(a) whether any State has indicated to
Union Government its disagreement or non-
acceptance of any of the points of the
Prime Minister’s 15-Point Programme for
the welfare of the minorities ; and

(b) if so, the namea of such States and
the points on which they have disagreed ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAD : (a) and (b) No,
Sir. However, some States have stated
that there is no scope for application of
certain aspects of the 15-Point Programme
due to non-existence of certain types of
problems regarding minorities welfare

U.S. Know-how for LCA Manu-

facture

*132. SHRI VIJOY KUMAR YADAYV:

SHRI H.N. NANJE GOWDA :

Will the Ministe1 of DEFENCE be
pleased to statc the progress made in the
Light Combat Aircraft manufacture pro-
gramme cosequent upon the signing of the
agreement between India and US for defence
technology cooperation 1n the matter ?

THE MINISTER OF DEFENCE (SHRI
K.C. PANT) : The agrecment between the
Government of India and the US Govern-
men{ on mission area cooperation for LCA
was signed on 28 Oct 1987 under the
umbrella of Indo-US MOU of 1984, Since
the signing of the agreement a Main Frame
Computer needed urgently for aero Dynamic
Structural and other computations including
CAD-CAM, has arrived in Bangalore and i1s
under commissioning.

A number of high technology manu-
facturers from the US has been cleared to
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discuss with India and offer some end use
items like brakes, ejection seats etc. These
piovide us with a wider optiorn on items on
that are being purchased.

A clear definition of some of the
advanced technologies for the laboratory to
laboratory and laboratory to industry
cooperation which will find their way to
LCA has enlerged and negotiations are now
on the concluding agreement on these
technologies. These are for instance, in
fly-by-wire system and in a few other systems
associated avionics and displays.

Reduction in Plan Expenditure

*133. SHRI RAM BHAGAT PASWAN:
Will the Minister of PLANNING be pleas-
ed to state :

(a) the per capita expenditure proposed
to be incurred during the Seventh Plan on
education, health, large industries and
agriculture ; -

(b) whether the plan expenditure is
likely to be reduced as a result of abatement
in plan resource ; and

(c) if so, the items on which reduction
is proposed to be made and the percentage
of such reduction ?

THE MINISTER OF PLANNING AND
MINISTER OF PROGRAMME IMPLE-
MENTATION (SHRI P. SHIV SHANKER):
(a) The Seventh Five Year Plan Outlays
and Per Capital outlays for the sectors of
Education, Health, Large Industries and
Agriculture are as follows :

Seventh Plan Outly and per Capita out-
lay at 1984-85 prices

Ttem 7th Plan Per
Qutlay capita
(Rs. Crores) outlay
(Rs)
Eduction, Culture 6382.65 81.3
& Sports
Health, including 3392.89 43.2
medical
Large & Medium 19708.09 251.0
industries
Agriculture 10573.62 134.7
- y——
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_Note : Population estimated at 785.2
million, as on 1st October,
1987, based om the report of
Expert Committee on Population
Projection 1985.

(b) No, Sir. Against the Seventh Plan
Outlay of Rs. 1,80,000 Crores ' the estimat-
ed expenditure/outlay during the first three
years is Rs. 1,18,019.07 crores, at current
prices, which accounts for 65.6 per cent of
the proposed total outlay.

(c) Does not arise.

Acquisition of Nuclear Submarine

*134. SHRI S.B. SIDNAL : Will the
Minister of DEFENCE be pleased to state :

(a) whether India has acquired on lease
a nuclear-powered submarine from the
Soviet Union ;

(b) to what extent the nuclear powered
submarine will give a boost to the naval
forces ; and

(c) whether Indian navy has achieved
the capability of managing its nuclear-

powered submarine ?

THE MINISTER OF DEFENCE
(SHRI K.C. PANT) : (a) Yes, Sir.

(b) The acquisition will enable the
Indian Navy to gain operating and mainten-
ance experience in 'the contemporary
technology of nuclear propulsion.

(c) Yes, Sir.

Production Capacity of Atomic Power
Plants

*135. SHRI AMARSINH RATHAWA :
Will the PRIME MINISTER be pleased to
state :

(a) the production capacity of each
atomic power plant in the country ;

(b) whether the production of energy
in those power plants is not according to
the capacity ;

(c) if so, the reasons for shortfall in
production ; and
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(d) the steps taken to increase the
production of energy in those plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a)

UNIT Capacity (MWe)
TAPS-I 160
TAPS-11 160
RAPS-I 220
RAPS-I1 2.0
MAPS-I 235
MAPS-11 235

(b) to (d) Except Unit-1 of Rajasthan
Atomic Power Station (RAPS) all other
units are capnble of operating at full power.
Operation of Unit-I of RAPS is currently
restricted to a power level of 100 MWe
due to the repair work carried out on the
endshield. Feasibility of operating at a
higher power level is being examined.

Evaluation of Technology Missions

*136. SHRI P.R. KUMARAMAN-
GALAM :
SHRI PRATAP BHANU
SHARMA :

Will the PRIME MINISTER be pleased
to state :

(a) whether drought has
various technology missions ;
details thereof, Mission-wise ;

affected
if so, the

(b) whether mid-term evaluation as also
regular evaluation of the Technology
Missions has been undertaken ; if so, the
results thereof and mid course corrections
made ;

(c) whether the Missions are running as
per schedule ; if not, the reasons therefor ;
and '
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—The production of breeder sceds
was 347, higher in 1986-87 as
compared to 1985-86

(d) the main salient achievements of
each Mission so far indicaling the personnel
employed and expenditure incurred ?

—Despite moisture strees, good

THE MINISTER OF STATE IN THE . \ .
MINISTRY OF SCIENCE AND TECHNO- ;;‘Zpbgin°}::f:g:st‘“ Rabi 1987-88
LOGY AND MINISTER OF STATE :

IN THE DEPARTMENTS OF OCEAN .
DEVELOPMENT, ATOMIC ENERGY. Area under soyabeen and sunflower

cultivation increased by an estimat-
ELECTRONICS AND SPACE (SHRI K.R. ed 65% and 40% respectively

NARAYANAN) : (a) The drought has .
affected those Technology Missions only over the normal Kharif average.

which are rclated to agriculture and water —6.7 lakh hectare arca has been
availability. The drought is likely to brought under Torea cultivation
adversely affect the realisation of the 16

million tons of the oilseed target for iti) Telecommunications

1987-88. Drought has reduced the avail

ability ' of ground water. However, the —Salient improvement in Telecom
implementation and coverage of Technology Service in respect of important
Missions on Immunisation, Telecommunicat- indicators of performance is as
ions. and Literacy have not been aflected below :

by drought. Indicators As on 31.3.86 As on

(i e at the 31.12.87
time ol launch- (say

ing of Missi®n Midterm)

(b) The progress of various Technology
Missions is being regularly monitored and
evaluated. Recently, Adviser on Techno-
logy Missions to the Prime Minister, along
with the concerned Technology Mission
officials, has undertaken implementation
review tours of various States. Based on
these tours and discussions, the targets and
implementation methodologies for the period —STD calls 20 72

1. Call success rate :

—L.ocal calls 90 97

1988-90 have been worked out. 2. Telephone Faults/ 35 21
(c) The Missions are broadly running 100 Stations/
Month

as per schedule.

(d) Some salient achievements in 3. Trunk Efficicncy 73 31

respect of each of the Technology Missions (Manual)
are indicated below : 4. % of Telegrams 29 75
i) Immunisation delivered within 12
hours

—92 disiricts covered in 1985-87
iv) Drinking Warer

period
1._9.3-(]) :;stncts to be covered during About 60,000 problem villages
covered by March, 1987 out of

the planned list of 1,61,722 vill-
ages : additional 99000 villages
likely to be covered by March,
1988.

—Negotiations  with foreign
collaborators for setting up pro-
duction facilities for polio and
measles vaccines are in advanced

stage. —50 Mini Missions initiated.
ii) Oilseeds
—OQilseed production in the year

1986-87 exceeded that of 1985-86 —Mission plans, including funds,
by about 6% approved by the Cabinet in Jap

v) Literacy
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1988. Preparation for operational-
isation of the Mission are under
way,

Information regarding personnel employ-
ed and expenditure incurred on each
mission as follows :

i) National Mission on Immunisat-
ion.

472 personnel of various categories
have been employed on this mission. The
expenditure incurred upto 31.3.87 is Rs.
42.42 crores and the anticipated expenditure
during 1987-88 is Rs, 42.00 crores.

ji) National Mission on *Drinking
Water :

Duriug 1987-88 the Government of
India has approved ad hoc assistance to
various Statcs amounting to Rs, 145.18
crores for the drinking water programmes
in rural areas affected by drought., An
additional allocation of Rs. 18.5 crores
has been made under the Desert Develep-
ment Programme and Rs, 44 91 crores
under the Accelerated Rural Watersupply
Programme (ARWSP). The mission is being
implemented by various States under their
normal drinking water supply programmes.
No special personnel are cmployed on the
Mission except the Mission Director.

iii) National Mission on Oilseeds :

A total of 592 officers have been
employed and a sum of Rs. 44 crores has
been allocated for the Mission related
activities during 1987-88.

iv) Narioual Mission on Telecommun-
ications @

The expenditure incurred on Telecom
Mission forms part of Annual Plans of the
Department and the existing work force of
the department is carrying out the various
works for improvement of telecom services.

v) National Literacy Mission :

The Mission  is yet to be
operationalised,
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Projects Undertaken in Kerala by
V.S.S8.C.

*137. SHRIT. BASHEER : Will the
PRIME MINISTER be pleased 1o state :

(a) the new units or projects undertaken
in Kerala by the Vikram Sarabhi Space
Centre (VSSC) during 1987-88 ; and

(b) the programme of Government in
this regard during 1988-89 7

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHR1 K.R.
NARAYNAN) : (a) and (b) The projects
and program:ne for the years 1¢87-88 and
1988-89 are pait of the approved Profile
for Space Research for the decade 1980-
1990. The programmes and  projects,
included in the Profile for 1980-1990 under
various stages of realisation during 1987-88
and 1988-89 and with which the Vikram
Sarabhai Centre (VSSC) is concerned, include
the following major oncs :

— development of the Augmented
Satellite Launch Vehicle (ASLV),
for launching the low earth orbit-
ing 150 kg class SROSS satellites.

—development of the Polar
Satellitc Launch Vehicle (PSLV)
capable of launching 1000 kg class
IRS Satellites in near earth polar
orbits,

—-initiation of some of the activit-
ies needed for the development of
Geo-Synchronous Launch Vehicles
(GSLV) capable of launching the
second generation INSAT class of
satellites into geosynchronous
orbit.

—In addition to the project activit-
ies, regular R & D activity on

Space  Technology and Space
Sciences is also carried on at
VSSC,
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Updating of Technology and National
Data Bank

*138. SHRI BHATTAM SRIRAMA’
MURTY : Will the PRIME MINISTER
be pleased to state :

(a) whether Government have decided
to set up an autonomous body for updating
technology, precasting and assembly council,
under the Planning Commission ;

(b) if so, the details thereof ;

(c) whether Government also intend to
set up a National Data Bank as promised
in the Technology Policy Statement ; and

(d) 1f so. the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b) A Technology
Information Forecasting & Assessment
Council (TIFAC) has been set up as an
autonomous body under the Department of
Science and Technology The Council
consists of 21 members drawn from concern-
ed conccrned Central Ministries/Depart-
mcen’s, scientific agencics and non-official
members representing academic institutions,
industry and other related iuterests.

The TIFAC will promote technology
forecasting and assessment activities in
cross-sectoral areas, high volume products
and services. New materials, micro-electron-
ics, New energy sources and Biotechnolgy
are among the cross-sectoral areas TIFAC
studies would be concerned with.

(c) and (d) Yes, Sir. DGTD has initiat-
ed action to set up a national Technology
Data Bank. The Technology Data Bank
will deal with information related to indus-
trial technologies from India and abroad.
The project would be implemented in a
phased way.

Study of Mathematics for Upgrading
the Quality of Scientific Personnel

*139. SHRIMATI KISHORI SINHA :
Will the PRIME MINISTER be plased to
state :

PHALGUNA 12, 1909 (S4K4)
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(a) whether the study of Mathematics
is needed to be strengthened in order to
upgrade the quality of science and scienti-
fic personnel in the country ;

(b) if so, the steps being taken in this
direction ; and

(c) whether Government propose to
sponsor a talent scouting for mathemat.cs
right from school level ?

THE MINISTER OF STATE IN THE

MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER
OF STATE IN THE  DEPART-

MLNTS OF OCFAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS
AND SPACE (SHR1 K.R. NARAYANAN) :

(a) Yes, Sir.

(b) A working group consistig of dis-
tinguished scientists and mathematicians
has been set up by the National Council
of Educational Research and Training
(NCERT) under the chairmanship of Prof.
Yashpal, Chairman. University Grants
Commission (UGC) to suggest viable action
programmes for 1mprovement of science
and mathematics study at all levels of
School Education as envisaged in the
National Policy on Education. The Depart-
ment of Atomic Energy is funding study
of mathematics at advanced levels at the
Tata Institute of Fundamental Research,
Bombay and the Institute of Mathematical
Sciences, Madras These institutes carry
out research in various fields of mathe-
matics and also assist students to obtain
doctoral and post-doctoral degrees.

(c) NCERT runs a National Talent
Scheme wherein bright students are selected
and assisted by way of scholarships, book’
grants, summer schools and attachment
programmes in mathematics, among other
subjects. Under the auspices of the
National Board for Higher Mathematics
setup by the Department of Atomic Energy
in 1983, regional and national level
mathematical olympiads are being c¢onduc~
ted with a view to identify and nurture
gifted students in mathematics for higher

studies,
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Touts Operation in Regional Pass-
Port Offices

*140. SHRI MUKUL WASNIK
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are aware that
the touts are operating around regional
passport offices and fleeccing the innocent
applicants ; and

(b) if so, the steps taken to check the
activities of touts ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) ; (a) Yes,
Sir.

(b) Steps have been taken to restrict
rhe entry into the Passpoart Offic:s as far
as possible to genuine passport applicants
and recognised travel agents. As soon as
any undesired activity on the part of touts
comes to the notice of the concerned Pass-
port Office, the malter is reported to local
police authorities for taking necessary
action against them.

Combat Division of Pakistan

1344, DR. B.L. SHAILESH : Wil
the Minister of DEFENCE be pleased to
state ,;

(a) whether the Pakistan Army will
acquire a new edge to its strike power with
the return of one full combat division com-
prising of 10,000 troops and an armoured
brigade from Saudi Arabia during this
month on the expiry of the contract ; and

(b) if so, how Government propose to
meet this new challenge ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1
SONTOSH MOHAN DEV) : (a) With the
return of troops from Saudi Arabia,
Pakistans may be able 1o raise some new
formations and thus add to her overall
force level.

(b) Government keep a constant watch
on all developments which have a bearing
on our national security and take appro-
priate measures from time to time to ensure
full defence preparedness.
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Creation of Bureau for Prevention of °
Drug Abuse

1345. SHRI K. RAMAMURTHY :
Will the Minister of WELFARE be pleased
to state :

(a) whether the Bureau for Prevention
of Drug Abuse is being created as an
adjunct of the National Institute of Social
Welfare ;

(b) whether this Bureau will take over
the enforcement of the law under which
the Narcotics Control Bureau was created ;
and

(c) the long-term plan being implemen-
ted to counter the determined operations
of the drug syndicates of intcrnational
conncctions ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : A proposal to
set up a Bureau of Drug Abuse Pereven-
tion in the National Institute of Social
Defence, New Delhi is under consideration.

(b) No, sir.

(¢) The Indian nodal enforcement
agencies liaise with ICBO-Interpol, Customs
Co-operation Council and other national
agencies concerned with drugs interdiction
activities for exchange of operational infor-
mation and follow-up thereon. The con-
cerned agencies also assist each other in
conducting investigations, legal proceedings,
etc.

Expenditure on Training of IAS
Officers/ Trainees
1346. SHRI PARASRAM BHAR-

DWAJ : Will the PRIME MINISTER be
pleased to state the expenditure incurred on
the raining programmes and refresher
courses for IAS Officers/trainees during the
last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : The expenditure
incurred on 4 week training programmes
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and one week refresher courses for TAS
offi cers during the last three years is as
fo'lows ;—/

PHALGUNA 12, 1909 {SAKA)

Year Expenditure in lakhs

of rupees
1985-86 63.63
1986-87 8510
1987-88 93.30

(Revised Estimate)

Additiona! Resource Mobilisation in
Seventh Plan

1347 SHRIMATI BIBHA GHOSH
GOSWAMI -

SHRI ZAINAL ABEDIN :

Wil the Minister of PLANNING be
pleased to state :

(a) the additional resources required to
be mobilised by the different States during
Seventh Plan, State-wise ;
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(b) theadditional resource so far
mobilised by the different States dur ng the
first thee years of the Plan, State-wjise;

(c) whether there is any proposal te
transfer more resources to the States so
that they could meet their needs ;

(d) if so, the details thereof ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI B.S. ENGT]) ; (a) and (b) A state-
ment is given below indicating State-wise
target of additional resource mobi lisation
for the Seventh Plan and the net amount
estimated to have been mobilised during
the first three years of the Plan.

(c) to (e) There is no proposal at
present to increase the Central assistance
for State Plans as provided in the Union
Budget 1988°89. Taking into account
the States own resources and Central
assistance allocated to them, Annual Plans
of States for 1988-89 have been finalised
which are fully funded.

Statement

(Rs. crores)
—

States

Seventh Plan

Target (1985-90)

1985-88

(Net Amount Ests,

1. Anadhra Pradesh

2. Assam

3, Arunachal Pradesh

4. Bihar

5. Gujarat
6. Goa

7. Haryana

8. Himachal Pradesh

1654.03 592.30
165.76 4.74
15,58 1 2.67
1601.81 565.60
1695.11 601.32
68.27 T 18.51
557.90 240.08
125.00 64.74
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1 2 3

| 9. Jammu & Kashmir 143.55 41.72
10. Karnataka 1506.43 532.16
11. Kerala 1602.96 445.69
12. Madhya Pradesh 1000.00 458.10
13. Maharashtra 3232.36 1159.09
14. Manipur 8.62 21.25
15. Meghalaya 8.18 3.16
16. Mizoram 9.85 t 6.49
17. Naguland 4.21 139
18. Orissa 1042.83 403.59
19. Punjab 2000.00 276.63
20. Rajasthan 100C.00 496.25
21. Sikkim 4.58 5.63
22, Tamil Nadu 1000.00 392.56
23  Tripura 6.00 2.13
24, Uttar Pradesh 2870.22 697.99
25. West Bengal 1582.84 359.58

TOTAL : 22306.09* 7393.37

pm—

*Including Rs. 93,70 crores for Arunachal Pradesh, Goa and Mizoram which were

erstwhile union territories.

** Refers to the original Seventh Plan target fixed when the State was union territory.

** Refers to the original Seventh Plan target fixed for the composite Unjon territory

of Goa, Daman & Diu.
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Amenities in Tihar Jail

1348. SHRI SRIBALLAV PANI-
GRAHI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have taken
some steps to improve amenities in Tihar
Jail ; and

(b) if so, the
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Delhi
Administration have taken some steps to
improve amenities in Tihar Jail.

steps taken in this

(b) Additional stafl for better super-
vision, cooking of food on the LPG Gas
system, augmentation of water supply,
better lighting arrangements, installation
of new generator sets, provision of free
legal aid to the poor prisoners, separation
of prisoners suffering from skin diseases
etc. and their treatment, increase in the
diet scale and education of prisoners are
some of the steps undertaken by the
Administration.

Amenities Provided for Ezhimala
Naval Academy by Kerala Govern-
ment

1349. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
DEFENCE be pleased to state :

(a) the details of the amenities/infras-
tructure agreed to be provided by Kerala
Government for  officers/staff  of the
Ezhimala Naval Academy ; and

(b) the extent of work completed the
Government of Kerala in this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
SONTOSH MOHAN DEV) : (a) and (b)
The Kerala State Government have com-
mitted to provide the various infrastruc-
tural facilities which are required for the
establishment of the Naval Academy at
Ezhimala. The State Government have
already prepared and are examining pre-
liminary project reports in respect of the
variotis works, which are expected to

commence shortly.
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[ Transtation]

Agreement for USSR Nuclear Sub-
marine to India

‘ !350. SHRI R.M. BHOYE : Will the
Minister of DEFENCE be pleased to state :

(a) whether a nuclear submarine "‘INS
Chakra” has been given to India by the
USSR ; and

. (b) if so, the details of the agreement
signed in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV): (a) and (b) A
nuclear powered submarine has been acquir-
ed on lease from the USSR. It has joined
the Indian Navy and named as ‘INS Chakra’.
In the interest of security it is not possible
to divulge further information in the
matter.

Projects of West Bengal Pending for
Clearance

1351. SHRI GADADHAR SAHA :
Will the Minister of PLANNING be pleased
to state :

(a) the details of projects of West
Bengal which have been delayed for want of
clearance by the Union Government ;

(b) the cost of escalations on account
of the delay ;

(c) the reasons for delay in clearance ;
and

(d) the steps proposed to give early
clearance to the projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI B.S. ENGTD : (a) to (d) A Statement
in respect of Projects of West Bengal pend-
ing clearance is given below.

{(b) Escalation in the cost of projects is
caused by multiplicity of factors which ope-
rate simultaneously, Hence it may not be
possible to isolate the impact of the delay
in the clearance of projects on the cost of
the projects.
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Sl. No. Name of Projects

1 2

Reasons for non-clearance

A. Agriculture
1. Two Special Sub-Projects :

(i) Strengthening of the Agricultural
information set up ; and

(ii) Construction of Training Hall/
Dorminotires for Monthly work-
shops, were received from the
Govt., of West Bengal in April,
1987.

B. Horticulture

2. (i) Development of horticulture in
North Bengal under Indo-Italian
collaboration

(ii) Froject for development of edible
mushroom in West Bengal

C. Animal Husbandry

3. Equity capital for modernisation of
Abottoir Project at Andul Mouri-
gram

The revised sub-projects proposals,
as suggested by the appraisal team,
are still awaited from the State
Government,

Since the project does not fall
under the existing provision of
Italian Laws concerning aid for
agriculture development, the State
Govt. was advised to implement
this project from the State Plan
funds.

Since the project was received on
7.7.1987 and there was no fund
available with the Horticulture
Division, the State Government
was advised to finance the project
from the State Plan funds.

This has not been cleared as the
project was to be funded by 1/3rd
equity share from the State Govern-
ment of West Bengal and the
Central Government (50%, each)
and  2/3rd  from NABRD.
NABARD has agreed to fund the
project provided the Government
of West Bengal would take imme-
diate steps to get the ‘West Bengal
Slaughter Houses and Slaughter
of Animals Bill 1978' enacted.
This is absolutely necessary for the
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1 2 3
economic viability of the Abottior
Project. Government of West
Beng! has not given its final views
on this issue.
D. Seeds

4 (i) Sub-Project for the creation of
infrastructural facilities under
National Seeds Programme

(ii) Proposal for strengthening of State
Seed Testing Laboratory in
Calcutta request for grant-in-aid
of Rs. 5.60 lakhs

E. Fisheries
5. Fishery Habour at Fraserganj

6. Fish Landing Centre at Namkhana

F. Educution

7. President’s assent to the Calcutta
University (Amendment) Bill, 1984.

8. Central Assistance for Vidyasagar
University
G. Power

9. Durgapur Projects Ltd. 7th Unit
(210 MW)

The proposal is being considered
as the clearance of the N.S.P.
Phase 1II by the World Bank and
the clearance of PIB is awaited.

The Proposal has been deferred
for the next financial year 1988-
89. The utilisation certificate for
the previous grant of Rs. 8.58
Jakhs released during the Sixth
Plan period for the purpose, has
not yet heen furnished by the Govt.
of West Bengal despite several
reminders.

The proposal is under examination.

The proposal is yet to be cleared
on account of non-receipt of clari-
fications on revised cost estimates.

Under consideration of Depart-
ment of Education.

According to UGC Act, the uni-
versities established after 1977
are required to be declared fit by
UGC for financial Assistance from
central sources. This University
has not yet been declared fit for

such grants.

Deptt, of Civil Aviation has not
permitted State Govt. to erect 220
meters chimney for the proposed
210 MW unit as the site 1s located
within 15 kms. from Panagarh
Aerodrome,

50
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10. Sagardighi TPS Clearance from environmental
angle is awaited.
11. Mungpoo H E. Project Revised project reports are awaited
(4X1.25 MW) from WBSEB.
12. Ramam Stage I (2X1.52 MW) —do—

H. Housing and Urban Development

13.

14,

15.

16.

17.

18.
19,

20.

21.

22,

Calcutta City of Joy,
Tomorrow

Design for

Slum Improvement Project for Cal-
cutta and Howrah

. Village and Small Scale Industries

Proposal from West Bengal Handloom
and Powerloom Development Corpo-
ration Ltd. -

Transport

Bridge over river Dutia at 13 km.,
on Dhupguri—Falakata Road.

Bridge over river Gillandi at 7 km.
of Dhupuguri-Falakata Road.

. Irrigation

Subarnarekha Barrage Project
Lower Damodar Drainage Scheme

Re-excavation of Patchanda and
Panchdhubi Khal and Chandia River
in Midnapore District

Re-excavation of river Baramasia in-
cluding Sarju and More-Mahananda
for improvement of drainage conges-
tion of Harish Chanderpur Khorba-
Ratua in the District of Malda

Beel Balli Drainage Scheme

Under examination.

This project has not been formally
sponsored by the Govt., of West
Bengal.

Revised proposals is awaited.

The provision in the Seventh Plan
under these programmes is for
completion ofon going projects.

—.—do_.

Modified proposal is awaited.

Completed information is awaited

Under examinatjon.

Information is awaited from State
Govt.

Information is awaited from State
Govt.
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L. Industry
23. Ship repair complex at Haldia
24. Steecl Projects in West Bengal
25. Electronics Projects

M. Rural Development

26. Twenty one project proposals re-
garding agricultural marketing have
been received

Due to budgetary constraints.
Under examination.

Under examination,

One project has been cleared. In
respect of remaining twenty project
proposals clarifications have been
sought from the State Govt.

Note : The information relates to as of January 19%8 in respect of projects
under the Ministry of Agriculture in respect of projects under other
Ministries relates to projects pending clearance as of August-October,

1987.

Jurisdiction Regarding Public Sector
Undertakings Employees

1352, SHRIMATI GEETA MUKHER-
JEE : Will the PRIME MINISTER be pleas-
ed to state :

(a) whcther Government have decided
to take public sector undertakings employees
out of the purview of the Central Vigilance
Commission ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL. PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Only below Board
level appointees of Public Sector Under-
takings have been taken out of the purview
of the CVC.

(b) Vigilance cases of only board-level
appointees of Public Sector Undertakings
need be referred to the CVC for advice, as
in these cases the Government is the
appointipg authority. In the case of below
board-level appointees, it is not obligatory
on the. part of the Central Public Sector
Undertakings to consult the CVC.

However, the jurisdiction of the CVC
in respect of general powers of Prevention
of Corruption and supervision, direction
and monitoring of vigilance work in public
sector enterprises continues as before.

Research Studies Conducted by
N.I.S.T.A.D.S.

1353. SHRI MANIK REDDY : Will

the PRIME MINISTER be pleased to
state :

(a) the number of research studies con-
ducted by the National Institute of Science,
Technology and Development Studies
(NISTADS), New Delhi since its inception,
with other details including the sponsoring
agencies and their findings ; and

(b) the activities and achievements of
this Institute ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC.
TRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) About 29 projects in-
volving studies in the areas of Planming,
Organisation and Management of Sciegcs



58S  Writtcu Answers

and Technology, Technology Absorption,
Assessment and Industrial Development,
Social Relations of Science and Technology,
International  Science and Technology
Studies, History, Philosophy and Theory of
Science have so far been undertaken.

Sponsorship for these projects came
from UNESCO, Departments of Science and
Technology, Environment, Scientific and
Industrial Research, Bureau of Industrial
Costs and Prices, Advisory Board on
Energy, World Intellectual Property Orga-
nisation, etc.

The findings of these studies have high-
lighted the role of Parliament in S and T
Policies formulation, problems of transfer
of technology from laboratory to industry
and to rural areas, growthof Sand T in
other countrics, technological behaviour of
industries like Aluminium, Tungsten, Pesti-
cides etc. role of UNESCO in the develop-
ment of S and T, environmental legislation
for hazardous chemicals.

(b) The lInstitute contributes to the
development of research methodologies in
the disciplinc of Science, Technology and
Society (STS) studies. It assists CSIR and
other nativnul agencies by undertaking
studies on specific issues involving science
planning and management. Besidcs, it pro-
vides training to CSIR Scientific, Adminis-
trative and Finance personnel in manage-
ment of research.

Antarctica Expedition

SHRI T. BALA GOUD : Wil
MINISTER be pleased to

1354,
the PRIME
state :

(a) the nature of explorations, if any,
being carried out by India in the Antarctica;

(b) whether any other expedition is
planned to Antarctica in the near future ;
and

(c) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ECLE-
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TRONICS AND SPACE (SHRI K.R.
NARAYANAN) : {a) The nature of explo-
rations in Actarctica include the continuation
of both logistic and scientific activities.
Major thrust areas include repair and main-
tenance of living and working accommoda-
tion with all their services and continuation
of researches in geology, geophysics, geo-
magnetism, meteorology, upper atmosphere,
oceanography and biology. Antarctic ex-
peditions have generated a wealth of useful
information on the development of infra-
structure and living and working facilities
in the icy continent. These are of much
relevance to our work in the high altitude
of the country.

(b) and (c) The next scientific expedition
is expected to leave for Antaictica towards
the end of November 1988.

Frec Hold Rights to Displaced Per-
sons from East Pakistan

1355. KUMAR1 MAMATA BANE-
RIJEE : Will the Minister of HOME
AFFAIRS be pleased to statc :

(a) whether Government proposc to
set up a Monitoring Committce to examine
and expedite the question of granting free-
hold rights to the displaced persons from
erstwhile East Pakistan settled in West
Bengal ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to )c)
The matter is under consideration.

Theft of Arms from Army Depots

1356. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether there have been reports of
the theft of arms and ammunition from the
Army Depots and such arms and ammuni-
tion have been finding their way to dacoits
in Chambal ravines/terrorists in Punjab
during the last three years including the
current financial year ;
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(b) if so, the details of such thefts
during the last thrce years including the
current fimancial year ; and

(c) the action taken by Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SANTOSH MOHAN DEV) : (a) No case
of theft of arms and ammunition from
Army Ordnance Depots has been reported
during the last three years, so far.

(b) and (c) Do not arise.

Pak Spies

1357. SHRI SYED SHAHABUDDIN :
Will the Minister of HOME AFFAIRS be
pleased to staic :

(a) the number of Pakistam  spies
apprehend2d during the last three ycars,
year-wisc, State-wise nationality-wise ; and

(b) the number of those who have been
tried and sentenced so far ?

THE MINISTER OF STATE IN THLE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b) Informa-
tion is being collected and will be laid on
the Table of the House.

Pay Scales of Air Force Canteen
Employecs

1358. BHAI SHAMINDER SINGH ;
Will the Minister of DEFENCE be pleased
to state :

(a) the details of the decisions taken at
the review meeting held on 23 December,
1986 to improve the working conditions of
Air Force Canteen employees ;

(b) whether the canteen employees are
given only 90 per cent of the basic pay
admissible to the central goverament
employees in the corresponding scales and
also 90 per cent of CCA and HRA ; and

() if so, the reasons therefor ?

PHALGUNA 12, 1909 (S4K4)
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEYV) : (a) A state-
ment indicating the decisions in this
meeting is given below.

(b) Yes, Sir.

(c) Air Force Canteon employees are
not Central Government employces. Hence,
they are not entitled to the pay and
allowances admissible to Central Govern-
ment employees.

Statemeut

(a) Revisien of Pay and Allowances :
All permanent cantcen employees
will be given 907 of the basic pay
admissible to the Central Govern-
ment employees in the correspond-
ing scales as recommended by the
IVth Pay Commission. They will
also be paid 90% of CCA and
HRA as approved by the Central
Government for its employees for
respective revised scales. It was
further decided that in future 90%
of the DA announced by the
Government for its employees
will be payablc to the permanent
employeces of the Canteen also.
Howcver, it was agreed that
Interim Relief, if announced by
the Government at any time, will
not be applicable to the Canteen.
employecs. ’

(b) Payment of Bonus Permanent
Canteen employees will be eligible
for the same bonus as announcasd
for Central Government employees
from time to time.

(c) Special Allowances Existing
special allowances for Store-
keeper, (hereafter Stores Super-
visor) Asstt, Storckesper,
Cashier, IC Groceries and
Sales persons will continue to be
paid to the employees eniployed ou
such duties,

(d> Working Hours The Canteen
employees will work 48-54 hours
per week, if so required. Overtime
allowance will be Eapplicable only
after these laid down hours are
enceeded.
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(e)

(f)

(g)

Re-Organisation of the Canteen :
The following deccisions in this
regard were taken :—

(i) Higher Scale for Accounntant
Accountant will be placed in
the new pay scalc of Rs.
1260-36-1620-EB-45-2070/-.
He will draw HRA, CCA and
DA as per this scale at 1ates
applicable to all other per-
manen: employees.

(ii) Now Post of Stores Supper-
visor : A new post of ‘‘Stores
Supervisor’® will be created
tn place of the existing post
of ““Sr Store Keeper' Store
Supervisor will draw pay and
allowances in the same scale
as apphcable to the Accoun-
tant,

(iii) In-Charge Grocery The
duties of 1C Grocery, as far
as possible will be entrusted
to the Salesman in UDC
grade. However, due to
administrative recasons the
same may be entrusted to a
salesman in LDC grade also
subject to the condition that
the sales persons working
under him 4re not senior to
him.

Performance  Report ; It was
decided that the system of perfor-
mance reports will be introduced
for the permanent Caateen
employees  These will  have
bearing on future promotions of
the employees. The details regard-
ing raising of such reports will be
issued separately.

Miscellaneous . Statutory benefits
like Provident Fund and Gratuity
will continue to be provided as
per the Admin Instruction 2/81.
However, the benefits/incentives,
other than the statutory ones and
those listed above, that are being
given (e.g. distribution of sweets
etc.) or may be given in future
will not form a part of the terms
and conditions of service of the
employees and may be continued
or discontinued atthe diszretion

-
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of the Air Officer Commanding,
Air Force Station, New Delhi.

(h)  Review of Terms and Conditions :
It was agreed that Pay and Allow-
ances and other terms and con-
ditions of service of permanent
employees of AF Canteen, Race
Course, will be reviewed after ten
years from the date of implemen,
tation of revised pay and allow-
ances as decided in this meeting.

() Half-Day Earned Leave: With
effect from 01 Jan. 87 the
practice of half day earned leave

will cease  This privilege can be
availed only in case of casual
leave.

(k) All decisions pertaining to the
creation of the new post of Stores
Supervisor, new scale of pay,
revision of scales of bonus and
review of terms and conditions as
stated above will come into force
wef 01 Dec. 86 provided at least
90, of the permanent employees
as on date sign their acceptance
by 31 Dec. 86 Permanent Can-
teen employees who do not accept
these conditions will continue to
be in the existing scales and draw
allowances as heretofore,

[ Translation)

Elections for Vacant Seats in Lok
Sabha. Rajya Sabha and State
Assemblies

1359. SHRI KALI PRASAD
PANDEY : Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) the number of seats in Lok Sabha,
Rajya Sabha and in different State Legisla-
tive Assemblies lying vacant ;

(b) the reasons for not holding bye-
elections for these seats, separately ; and

(c) the time by which bye-elections for
all these seats are likely to be held and
the steps taken by the Government in this
regard ?
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAJ) : (a) Accord-
ing to the information furnished by the
Election Commission, as on 26th February,
1988, the vacancy position is as below :—

Lok Sabha 12
Rajya Sabha 2

Legislative 19
Assemblies

(b) and (c}] Out of the 31 vacancies in
the Lok Sabha and the Legislative Assem-
blies, 17 vacancies had arisen after
October, 1987. In respect of the other
vacancies, the Election Commission has
been in touch with the concerned state
Governments for the purpose of filling up
the vacant seats, However with the advent
of 1988, it has become necessary for the
Election Commission to order summary
revision of electoral rolls for wvarious
Parliamentary and Assembly constituencies,
including the constituencies having vacan-
cies, with reference to 1.1.1988 as the
qualifying date. The final rolls of the
constituencies are likely to be published in
Match, 1998. Only thereafter, it will be
possible for the Election Commission to
work out a programme of election. The
two vacancices in the Rajya Sabha are pro-
posed to be filled in the ensuing biennial
election to the Council of States.

| English)

“Investigation of Projects by Orissa
Remote Sensing Application Centre’’

1360. SHRI CHINTAMANI JENA :
Will the PRIME MINISTER be pleased to
state :

(a) whether twelve application projects
for natural resources survey and manage-
ment under national natural resources
management system technology mission
programme have already been identified for
operation in Orissa ;

(5) whether Orissa Remote Sensing
AppHcation Centre has taken up the investi-
gation with limried funds :
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(c) whether any financial assistance
has been socght from Government for
implementation of these projects ; and

(d) if so, the details thereof and the
reaction of Governmeni thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes, Sir.

(b) Yes, Sir.

(c) and (d) The Department of Space
(DOS) has been promoting resource
management activities in various Central
ageucies and State Goveraments as the
nodal agency for ihe National Natural
Resources Management System (NNRMS).
It has taken up with the concerned Minis-
tries for evolving a number of relevant
national projects. After finalising the pro-
jects DOS distributes the tasks to various
State Government and Central Government
Organisations in order to complete the
projects speedily and also in an efficient
manner. DOS takes the overall responsi-
bility for managing and overseeing the
execution of such projects, and for financing
them through distribution of funds made
available by the user Ministries/Agencies.
The notable among such projects are waste-
Iand mapping, and ground water potential
zone mapping under the Drinking Water
Technology Mission. The former is funded
by the National Wasteland Development)
Board of Ministry of Environment and the
latter by Department of Rural Development,
Government of India. The Orissa Remote
Sensing Application Centre (ORSAC) also
participates in these programmes and
receives funds. The projects related to
Bio-resources and Environment, especially
the impact of super thermal power stations
and Environment, especially the impact of
super thermal power stations and mining
on the environment in Talchar area and
the environmental impact of Bauxite
mining are being funded by the Ministry of
Environment and Forests, Government of
India under the application programme-
of National Natural Resources Manage
ment System (NNRMS) Standing Committee
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on Bio-resources and Environment, The
project on vegetation cover monitoring is
being carried out ih collaboration with

Forest Survey of India, Ministry of Environ-

ment and Forests, Government of India
and those relating to ocean resources and
coastal environment are being funded by
Department of Ocean Development,
Government of India under its Ocean
Remote Sensing Programme. In addition
to the above, the Orissa Remote Sensing
Application Centre has approached several
State user-departments for collaboration in
various NNRMS projects and also for
partial funding by them.

Bid to Bring Sun on Earth

1361 SHRI V. TULSIRAM : Wil
the PRIME MINISTER be pleased to
state :

(a) whether Government have seen the
news “‘Joint bid to bring sun on earth”
published in the ‘Hindu® dated February 6,
1988 ;

(b) if so, whether India propose to
participate in the project ;

(c) whether Government have received
any information in this regard, if so, the
details thereof ; and

(d) the extent to which such a project
will be advantageous in view of the drought
and floods situation on earth ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPA”E (SHRI K.R.
NARAYANAN) : (a) to (c) Yes, Sir. A
gronp of 30 researchers from U.S.A.,
U.S.SR., Japan and European Company
have taken up the task of detailed design
of a fusion reactor under the auspices of
the JAEA. India is not one of the colla-
borating countries.

(d) This project has no immediate
application im relation to drought or
floods.
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Stock-Taking Work In GOD Stores,
Kanpur

1362. SHRI ATISH CHANDRA
SINHA : Will the Minister of DEFENCE
be pleased ta state :

(a) whether itis a fact that the sicch-
taking of boots in COD stores in Kanpur
was not carried out for about two years
prwor to May 1986 ;

(b) 1f s0, thr reasons therefor ;

(c) the facts and details thereof ; and

(d) the action proposed to be taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1
SONTOSH MOHAN DEV) : (a) No, Sir.
Annual Stock-taking of certain items
including Boots in COD Kanpur could not
be undertaken for the financial year
1985-86 only.

(b) and (c) The stock-taking of these
items could not be carried out due to
the following reasons :

(i) Sizes had got mixed up ;

(ii) There were heavy receipts/issues
of the items during the period ;

(iii) Priority had to be accorded to
despatches of consignments of life
cycle items and issue of stores to
newly raised units and training
Centres.

The Departmental Court of Inquiry
which was ordered to investigate the cir-
cumstances under which scheduled stock-
taking could not be carried out, found four
persons responsible for the lapses.

(d) Disciplinary action has been imitia-
ted against those held responsible,

Missing Officers of Indian Navy

1363. SHRI S.M. GURADDI : Will
the Minister of DEFENCE be pleased to
state :
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(a) whether recently any case of dis-
appearance of naval personnel from abroad
a naval vessel near Machilipatnam has
been reported to Government ;

(b) if so, the details thereof and the
action taken on the report ; and

(¢) the details of such cases reported
in the last two years from all the com-
mands and the action taken to trace the
missing naval personnel ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSK MOHAN DEV) : (a) and (b) One
Naval Officer fell overboard from an Indian
Naval Ship on the 18th December, 1987
while the ship was sailing from Visakha-
patnam to Madras. on a routine exercise.
Extensive search by ships and aircraft was
launched immediately after the officer’s
absence was noticed The search was
called off after four days as survival was
improbable thereafter in the given sea con-
ditions. Subsequent to abandoning the
sea/air search and rescue operations, the
local Port/Police authorities were informed
of the incident and advised to maintain a

look out.

(c) There has been no such incidedt in
the Navy during last two years.

Co mter Insurgency Jungle War Fare
School

1364. SHRI E. AYYAPU REDDY :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the Counter Insurgency
Jungle War-fare School of the Indian Army
is engaged in re-orientation and training of
officers and man to deal with problems of
insurgency ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) Yes Sir.

(b) At this School, several courses are

conducted every year in counter insur-
gency techniques for officers of the Army,

Para Military Forces and State Armed
Police.
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Vehicles Chgllaned for Emitting
Smoke in Delhi
1365. SHRIMATI PRABHAWATI

GUPTA : Will ihe Minister of HOME
AFFAIRS be pleased to state the number
of vehicles challaned in Delhi during 1987
which emit smoke on roads ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : 10516.

Implementation of Policy Towards
Blind

SHRI G.S. BASAVARAJU :
SHRI MUKUL WASNIK :

Will the Minister of WELFARE be
pleased to state :

1366.

(a) whether the National Federation of
the Blinds has stated that the bureacracy
in different Departments is reluctant
towards implementation of Gavernment
Policy ;

(b) if so, whether the jobs offered to
the blinds in 1987 have not been to the
extent it was decided by Government ;

(¢c) if so,the total jobs provided to the
blinds during 1987 ; and

(d) the steps being taken to improve in
future the johs offered to the blinds ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAD : (a) to (c) Some
of the Ministries/Deptts. took some time
in issuing appointment orders to selected
blind candidates on the basis of special
recruitment done in 1987. Through this
special recruitment which was carried out
for vacancies in offices in and around
Delhi, 130 blind persons to various Group
‘C’ vacnancies including teaching posts and
139 blinds persons to group D’
vacancies have been recommended for
appointment in different offices. As per
information received, 99 blind persons have
been issued offers of appointment in
Group ‘C vacancies and 101 in Group ‘D’
vacancies. A constant monitoring is being
done for issue of appointment letters to the

remaining candidates,
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(d) The reservation policy implementa-
tion is constantly reviewed at official as
well as Ministerial level and corrective
measures are taken. This is a continuous
process undertaken from time to time,

Cultural Programme Organised by
ICCR, Bangalore

1367. SHRI V.S. KRISHNA 1YER :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) number of cultural programmes
organised by the Indian Council of Cultural
Relations, Bangalore, during the year
1987 ;

(b) the amount spent for organising
these cultural programmes ;

(c) whether these cultural programmes
were also organised outside the Bangalore
city ; and

(d) if not, the steps taken to arrange
such cultural programmes at other places
in Karnataka State ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNRL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) In the
year 1987 (Jan. to Dec ) ICCR, Bangalore
organised 65 cultural performances.

(b) The amount spent on these cul-
tura!l programmes was Rs. 5,228,846 42.

(c) Yes, Sir.
(d) Does not arise.

Vacancies of Chief Executives in
Public Scctor Fnterprises

1368. SHRI MOHD. MAHFO0O0OZ
ALI KHAN :
SHRI BHATTAM SRIRAMA
MURTY

Will the PRIME MINISTER be pleased
to state :

(a) the names of the Public Sector
Enterprises in which the posts of Chief
Executives aie lying vacant at the end of
1987 and the reasons therefor ;
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(b) the number of posts of Chief
Executives in the Public Sector Enterprises
filled during 1986 ;

(c) the difficulties in filling up the
vacant posts of the Chief Executive in
Public Sector Enterprises ; and

(d) the steps taken by Government to
reduce restructure the present mechanism to
delays in identifying the talent for employ-
ment in the Public Sector Enterprises ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) (a) The
list of Public Sector Enterprises in which
the posis of Chief Executives are lying
vacant at the end of 1987 is given in the
statement below.

(b) The information in respect of
number of posts of Chief Executives filled
up during 1986 1s to be collected from
various Departments/ Administrative
Ministries.

(c) and (d) Efforts are being made at
various levels to locate and appoint sui-
table candidates to these posts. The
Government have, in an effort to
streamline the recriutment  mecha-
nism reconstituted the P.FSB.. and
have laid down tme tablc for taking
advance action to fill up vacancies at the
top level in the Public Sector Undertakings.

Statement

Vacancies of Chief Executives in
Public Sector Undertakings

—

SI. N.

Name of the enterprise

1. MD, Bharat Pumps and Com-
pressors Ltd.

2. MD, Bharat Wagon and Engg.
Col. Ltd.

3, CMD, Indian Telephone Indus-
tries.

4. CMD, NTC (MS) Ltd.
5, CMD, NTC (MN) Ltd.
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6. CMD, Bharat
Ltd.

Heavy Electricals

7. MD, Nagaland Pulp and Paper
Mills Ltd.

8. Chairman, MMTC.

9. CMD, Engineering Projects India
Ltd.

10. CMD, Bharat
Ltd.

11. CMD, NTC (UP) Ltd.

12. CMD, Hospital
Corpn. Ltd.

Petroleum Corpn.

Services Consl.

13. MD, Scooters India Ltd.

14. CMD, NTC (Gujarat) Ltd.

15. Chairman, State Trading Corpn.
16. CMD, NTC (WB&O) Ltd.

17. MD, Karnataka Antibiotics Ltd.
18. CMD, Mazagon Dock Ltd.

19. CMD, Madras Fertilizers Ltd.

20. MD, Modern Food Industries

Ltd.

21. MD, Bharat Brakes and Valves
Lid.

22. MD, Hindustan Flurocarbans
Ltd.

23. CMD, Cotton Corporation of

India.

24. Chairman, National Thermal

Power Corporation.

25. MD, Bharat Process and Mech.
Engg. Ltd

26. MD, Central Cottage Industries
Corporation Ltd.

27. MD, Indian Tourisn Deve. Corpn.
Ltd.

U.S. Naval Build Up in the Gulf

SHRI R.P. DAS :
SHRI AMAL DATTA :
SHRI BAJU BAN RIYAN :

1369.
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Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether there has been US Naval
build up in the Gulf area ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI K. NATWAR SINGH) ; (a) Yes
Sir.

(b) Government have expressed serious
concern on a number of occasions over the

escalating foreign naval presences in the
Gulf.

Trial of Organisations for Violation
of FCRA

1370, SHRI RAM BAHADUR
SINGH ‘ Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether a number of organisations
are being tried for violation of the pro-
visions of the Foreign Contribution
(Regulation) Act ; and

(b) if so, the details
wise ?

thereof, State-

THE MINIISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHR] P.
CHIDAMBARAM) : (a) Yes, Sir.

(b) The cases being sub-judice it may
not be in public interest to divulge details
as it may pre-judice the legal proceedings.

[ Translation)

Placing of Armoured Corps in
Group ‘A’

1371. SHRI MOHD, AYUB KHAN:
Will the Minister of DEFENCE be pleased
to state :

(a) wdether Armoured Corps of Armed
Forces which was placed in Group ‘D’
in British days still continues to be in
Group ‘D’ ;
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(v) if so, the reasons therefor ;

(c) whether Government

{ propose to
Phace it under Group ‘A’ ;

(d if so, the action taken in this
régard ; and

(e) if not the reasons therefor ?

THE MININSTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI] SON-
TOSH MOHAN DEV) : (a) to (e) All per-
sonnel in the Armoured Corps are not
Placed in Group ‘D’-

Armoured Corps of Armed Forces like
other Arms and Services have different
categories of Trades depending upon the
job contents and skills required to do their
job Armoured Corps has 21 Trades in
four different Groups i e. Group ‘B’, Group
‘C’, Group ‘D’. and Group ‘E' Break-up
of those 21 Trades into different Groups is
as under :

(i) Group ‘B’ — 2 Trades
(ii) Group 'C’ — 1 Trade
(iii) Group ‘D’ — 8 Trades
{iv) Groap ‘E’ — 10 Trades-

These trad:s are constantly revised
through Army Trades Qualification Com-
mittee as and when their job contents neced
their Upgradation.

'Eipert Committee on Agricultural
Production

1373, DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of PLANN-
ING be pleased to state :

(a) whether an Expert Committee has

been constituted to suggest means to increase
the agricultural production :

(b) if so, whether the Committee has
staitdd fonetioning; and

(c) if so, the time by which the Com-
mittee is likely to submit its report to
Bevérfiment ?

THE MINTSTER OF STATE IN THE
MINISTRY OF PLANNING AND MINTS-
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TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) While
the means to increase agricultural! produc-
tion have already been indicated in the
Seventh Five Year Plan document, in view
of the setback to agricultural production,
and particularly foodgrains, on account of
the recurring widespread drought and
floods in various parts of the country
during recent years, a Task Force was con-
stituted under the Member in-Charge Agri-
culture, Planning Commission to draw up
an action plan to achieve atleast 175
millions tonnes of foodgrains production
by the terminal year of the Seventh Plan.

(b) and (c) The Task Force has bcen
engaged in formulating a Framework
Action Plan, for achieving the stipulated
foodgrains productiun level, which is short-
ly to be finalised and submitied to the
Planning Commission.

[ Engiish)

Measures to Combat Problem of
Drug Abuse

1374. SHRI1 AKHTAR HASAN: Will
the Minister of WELFARE be pleased to
state the measures taken by Government
during 1987-88 to combar the problem of
drug abuse especially in rural areas and
the results achieved ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAl) : The Govern-
ment have taken a number of measures to
combat the problem of drug abuse. During
1987-88, Voluntary organisations werking
in the field of drug abuse prevention are
being assisted to set up counselling and
guidance centres, de-addictien camps,
awareness building and educative publicity
programmes and also for training of func-
tionaries both govertmentdl and non-
governmental. Besides, action to control
drug trafficking, to provide treéatment
through government hospitals and educa-
tive publicity through official media is also
being thken.
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Employees in Dadra and Nagar
Haveli Admigistration

1375. SHRI SITARAM J. GAVALL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of employees working
under Dadra and Nagar Haveli Adminis-
tration cadre-wise ;

(b) the criteria adopted by the Ad-
ministration for confirmation of its em-
ployess ;

(c) the number of unconfirmed em-
ployees putting in more than 5 years
service. cadre-wise ; and

(d) thc reasons for non-comfirmation
of the employces ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) As
per information received from the Union
Territory Administration, there are 35
officers in Group ‘A’, 48 in Group ‘B’,
1732 in Group ‘C’ and 280 in Group ‘D’
under Dadra and Nagar Haveli Adminis-
tration.

(b) Thecriteria followed by Govern-
ment of India for confirmation of their
employees is being followed by the Admi-
mnistration of Dadra and Nagar Haveli in
respect of its employees. Instructions
issued in this regard from time to (ime by
Government of India are being strictly
foliowed by the Administration.

(c) The number of unconfirmed em-
ployees are : 7 officers in Group ‘A’ 9 in
Group ‘B’, 660 in Group ‘C’ and 69 in
Group ‘D’.

(d) These officers or employees do no

conform to the criteria laid down for con-
firmation of Government employees.

Meeting of District Magistrates

1376. SHRI SHANTARAM NAIK :
Will the PRIME MINISTER be pleased to
state :

(a) whether Prime Minister recently
addressed a meeting of Districtt Magistrates
in the country ;
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(b) if so, the main thrust of Prime
Minister’s speech ;

(c) the issues discussed or raised at the
meeting ;

(d) whether more such meetings would
be held ;

(e) whether any State Governments
expressed their opposition to PM’s address-
ing District Magistrate ; and

() if so, the grounds advanced by
them to substantiate their opposition ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) The Prime Minis-
ter recently addressed a Workshop of
District Magistrates/District Collectors on
Responsive Administration held at the
National Institute of Rural Development,
Hyderabad, from 13th to 16th February,
1988.

(b) Addressing the Workshop the Prime
Minisier said that responsiveness in ad-
ministration was particularly important at
the point where direct interface took place
between the administration and the people.
It was necessary for officers to work with
commitment to their jobs. There was also
a need, even among District level officers,
to relate their work to the larger goals of
the nation and the international environ-
ment. The Prime Minister also spoke of
the need to enthuse the people themselves
to find solutions to problems
wheibh could be solved through self-help
and  local initiative, The  Prime
Minister also spoke of the importance of
anti-poverty programmes. He said that
the progress of agriculiure and education
was very important in realising the objec-
tives of these programmes. He referred to
the concept of District Planning and stress-
ed the need to operationalise it quickly.
The innovations taking place in District
administration should be studied and
followed up and these innovations should
be absorbed in the system. The Prime
Minister said that the various suggestions
that would emerge from the Workshops
would be followed up for implementation
in consultation with the State Govern-
ments.



75  Written Answsrs

(c) Identification of needs and groups,
simplification of procedures, delegation of
powers, accounta™ility monitoring systems,
public grievances, linkages and recent ex-
periments towards greater responsiveness
at the district level were the broad themes
which came up at the Workshop.

(d) Three more Workshops are likely
to be held.

(e) and (f) This Ministry has not re-
ceived any communication from any State
Government expressing their opposition to
the Prime Minister addressing District
Magistrates

Enqiiry into Irregular Sale and
Purchase of Stationory Items

1377. SHRI HAF1Z MOHD. SIDDIQ:
Will the Ministetr of DEFENCE be pleas-
ed to refer to the reply given to part (d) of
Unstarred Question 5369 regarding ex-
penditure on statuonery items on 11
December, 1987 and state :

(a) whether thc matter has since been
investigated ;

(b) if so, detatls thereof ; and

(¢) steps taken to check irregular sale
and purchase of stationery items 1n future?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 SON-
TOSH MOHAN DEV) : (a) and (b) The
enquiry is still 1n progiess in  consultation
with Kendriya Bhandar authorities who
have made available some documents re-
quired in conncction with the enquiry
Other documents are yet to be made avail-
able.

(¢) Based on the initial findings in this
enquiry the following steps have been
taken :
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(i) Only mill packed paper with full
specifications specified on top is
being accepted from Kendriya
Bhandar.

(ii) The number of copies of supply
order is being restricted to the
barest minimum.

(iii) Each supply order is being sepa-

rately typed, ard cyclostyled pro-

formac are not being used.

(1v) All supply orders arc being deli-
vered to Kendriiya Bhandar

directly.
Issues Pending with J.C. M.

1378. SHRI RAM SAMUJHAWAN :
Will the PRIME MINISTER bc pleased to
state :

(a) the details of the issues pending
before the Joint Consultative Machinery,
since when these are pending and  the
reasons for their pendency ; and

(b) the
issues ?

steps taken (o resolve the

THL MINISTER Ol STATL IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCLES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) A statement indi-
cating the issues pending before the Joint
Consultative Machinery (National Council)
indicating the dates since whcn these items
are pending is given below. These items
arc at various stages of negotiation and
consideration

(b) Nodal agencies are being pursued
to expedite finzlization of these issues

Statement

List of Issues Pending Before the National Council
(Joint Consultative Machinery)

e i o — - -

S1. No. Issues, in brief

——— ———— e —

Since when pending

1 2

1. Re-imbursement of expenses on dental care, |

3

- - - o

2. Liberalisation of age-restriction of Central
Government employees (i) at the entry
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10.
11.
12.
13,
14.
15.

16.

17.

18.

19.
20.

21.

22,
23,

24,

25.

26.

stage by three years and (ii) at a Selection
Stage, during service for Group ‘C’ and ‘D’
categories.

Fixation of pay under F.R. 22 (c) for
those holding the non-functional selection
grade.

Increase in the percentage of house rent
allowance payable in lieu of rent-free
accommodation.

Fixation of pay on promotion.

Grant of Border Allowance to Central
Govt. employees posted in border area of
Indo-Pak border.

Upgradation of Towns for purpose of CCA
Classification of Pondicherry as B-2 class
city on the basis of it being a tourist
Centre and capital city of the former French
Territories.

Enhancement of Sikkim Special Compensa-
tory Allowance and grant of composite Hill
Compensatory Allowance to Central Govt,
employees posted to Sikkim,

Revision of wages for casual labour.
Relaxation in Income Tax exemption limit.
Assignment of work to private contractors
Automaiion

Night Duty Allowance.

Payment of HRA and CCA based on 1981
Census.

Counting of service rendered as Casual
Labour paid from Muster roll/contingencies
for 1etirement bencfits.

Machinery to review periodically the pay
and allowances of Central Govt. em-
ployees.

Risk Allowance to various categories of
employces exposed to hasards.

Maternity leave.

Liberalisation in the Scheme of stepping
up.

Age relaxation for nursing staff for direct
recruitment against higher posts.
Adminisirative Tribunal Amendment.
Non-implementation of Awards jn the
Ministry of Defence.

Promotional prospects of Senior Investi-
gators (Referred to Committee in  August,
187) ‘
Allotment of land for Trade Unions of
Govt. employees.

Long leave after ¢hild-birth

— e —— — . — ——— — e e e — . — — — ——— — ——

National Council
of
August, 1987

National Council of
of
February, 1987

National Counci]
of
July, 1986
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27. (i) Medical Allowance to staff in the

28.

interjor.

(ii) Establishment of Central Govt.
hospitals under Central Govt. Health
Scheme.

Bonus formula in respect of Departments in
which formulae have not been finalised

Items Pending in the Committees of National Council

29.

30.

31

32.

33.

34,

as.

36.

37.

Supply of liveries to various categories of
employees.

Grant of family pension to the families
of C.G.E. absorbed permanently in the
autonomous bodies and Public Sector
Undertakings.

(i) 40 Hours—5 days week
(ii) 40 hours a week for industrial and ope-
rative staff of Central Govt.

Working hours, OTA, Weekly off, holidays
for excluded/common categories.

Welfare measure.
Housing for Central Govt. employees.

Construction of houses for the retired and
retiring Central Govt. servants who do
not own any house in Delhi/New Delhi.

Labour Laws.

Allowances, etc. for North Eastern
Regions.

National Council
of
January, 1986

July, 1 986

National Council
of
Janyary, 1986

May, 1982
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1 2 3
38. Recognition Rules. April, 1979
39. Self-Financing Scheme to increase pension January, 1977
to the level of the last pay drawn for
Central Govt. employees.
40. Special Session of National Council. |
I
41. (i) Encashment of leave during service | August, 1987
(ii) Crediting of unavailed joining time to |
leave account. |
Govt. have taken Final View in Respect of the Under-Mentioned Items. These
views are yet to be Conveyed to the Members of the National Council in the
Next Meeting.
42. Leave entitlement for industrial staff-Libe-
ralisation therein.
43. Dispensing with security from Cashiers and
insuing them against Josses in transit.
44. Grant-in-aid for recreation clubs.
45. House Building advance—Matters rcl.ating
to re-conveyance deed.
46 Revised ceiling on accumulation and en-
cashment of earned leave——Extension of
the benefit we f, 1.1.1986.
47. Composite Hill Compensatory Allowance
for Himachal Pradesh.
48 Inclusion of Press Colony near Coimbatore
in the Urban Agglomeration of Coimbatore
for enabling the Central Govt. employees
working in the Press Colony area to get
HRA/CCA at Coimbatore rates,
49. Upgradation of Towns on mid-term popu-
lation estimates.
50. Non-availability of doctors in newly cons-

tructed Railway Hospitals.
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[ Translation]

Draft for Eighth Plan

1379. SHRI RAJ KUMAR RAI
Will the Minister of PLANNING be pleased
to state :

(a) whether the draft of the Eighth
Five Year Plan has becn prepared ;

(b) if so, the outlines therof ; and

(¢c) whether Government propose to
consult the Members of Parliament of the
respective States ?

THE MINISTER OF STATE IN THE
MINISTRY CF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRI
BIREN SINGH ENGTI) : (a) No, Sir.

(b) Does not arise.

(c) There is a Consultative Committee
of Parliament attached to the Ministry of
Planning which periodically reviews aspects
relating to planning including the formula-
tion af the Plans.

[English]

Purchase of Nuclear Submarine by
Pakistan from Canada

SHRI SATYENDRA NARA-
YAN SINHA :

SHRI1 Y.S. MAHAJAN :

Will the Minister of DEFENCE be
pleased to state :

1380.

(a) whether Government are aware
that Pakistan is buying six nuclear sub-
marines from Canada ;

(b) if so, whether the purchase of
nsubs by Pakistan poses a serious threat to
this country ; and

(¢c) the countermeasures proposed to
be taken to contain this threat ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) Unsybstan-
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tiated press reports have come to notice
indicating that Pakistan is considering the

purchase of nuclear submarines from
Canada.
(b) and (¢) Gavernment keeps all

developments having a bearing on the
country’s security under constant observa-
tion and initiates appropriate counter-
measures, from timec to time, to maintain
defence preparedness. The Indian Navy is
re-equipped and modernised in keepin with
the emerging threat perceptions.

National Commission on Agriculture

1381. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of PLANNING
be pleased to state :

(a) whether the National Commission
on Agriculture in its recent report has
stated that the rural women were denied
their basic rights and remained neglected
even 40 ycars after independence ; and

(b) if so,
this regard ?

the steps contemplated in

THE MINISTER Ot STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) The
National Commission on Agriculture had
submitted its report as far back as in 1976
and thereafter no report has been received.
In the 1976 report there is no such obser-
vation that the rural women were denied
their basic rights and remained neglected.

(b) Question does not arise.

Bomb Near the Raifway Track

1382, SHR! P.M. SAYEED : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether some big metallic balls
weighing 80 Kg each were found recently

from railway track near Nizammuddin
Railway Station, Delhi ;
(b) whether the Central Forensic

Science Laboratory has examined the same ;
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(c) if so, the ohscrvations thereof ;

(d) whether sabotage was found to be
the objective of placing these bomb-like
objects near the railway track ; and

(e) the possible origin of the balls ?

THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL
PUBLIC GRIEVANCES AND PEN-
SIONS AND MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHR1 P, CHIDAMBARAM) (a) On
4.12.1988, three metallic balls weighing
about 73 kgs. each were [ound lying in the
Nala under the Rail Bridge, Sarai Kale
Khan, P.S. Nizammuddin.

(b) Yes Sir.

(c) to (e) According to the Central
Forensic Scicnce Laboratory, these spheri-
cal objects can be used in heavy vertical
machines for balancing purposes. The
possibility of their being used as bombs
has been ruled out.

Scheduled Castes  Benefited by
20-Point Programme in Kerala

1384. SHRI K. KUNJAMBU :
Will the Minister of WELFARE be pleased
to state :

(a) the percentage of Scheduled Castes
benefited by the 20-Point Programme in
Kerala during last three years ;

(b) the number of Scheduled Castes
still living below poverty linc in that State ;
and

(c) the steps being taken to bring them
above the poverty line ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a) During the
last three years 1964-85 to 1986-87, the
percentage of Scheduled Caste families
venefited under the 20-Point Programme
was 111.97%,. During this period against
the stipulated target of 1,45,000 Scheduled
Caste families 1,62,360 Scheduled Caste
families were benefited.

(b) and (c) The number of Scheduled
Caste families living below the poverty
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line in the State is not available. The
steps being taker by the State Govt. to
bring the poor Scheduled  Caste
families above the poverty line are mainly
confined to income-generating family bene-
ficiary programmes/schemes under the
Special Component Plan. These schemes
are in the sectors of animal husbandry,
dairy development, fisheries, minor irriga-
tion village and small industries, forestry,
etc. Payment of minimum wages is also
part of this effort.

Decline in Import of Electronic

Equipments
1385. SHRI V.S. VIJAYARAGHA-
VAN : Will the PRIME MINISTER be

pleased to state :

(a) whether there has been a decline
in the import of electronic equipments
during the last one year ;

(b) if so, the details thereof ; and

(c) the steps taken to develop the
Jatest technology in different areas indi-
genously ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMERT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes, Sir.

{b) Due to rapid growth of the indi-
genous computers industry, the import of
computer and related items have reduced
from a level of Rs. 200 crores in 1980 to
Rs. 72 crores in 1987. Imports were
allowed only for meeling specialised
requirements in the areas like R & D invol-
ving interactive graphics, process control,
computer aided manufacturing, image pro-
cessing, artificial intelligence, real time and
on-line application etc.

(c) For development of indigenous
technology, a number of projects in
different arecas of elcctronics are being
funded in R & D laboratories and Institu-
tions. Between 1973 to 1987, the Depart-
ment has spent over Rs. 64 crores involving
400 projects for technology development,
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Besides this, the Department has taken up
mission-oriented  high-tech projects like
C-DOT, Knowledge Based Computer
Systems. Centre for Development of
Advanced Computer Technologies (C-DACT)
High Voltage DC Transmission (HVDC),
etc.

Border Disputes

1386. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Union Government are
taking initiative to settle the border dis-
putes between the States ;

(b) if so, the States whose border dis-
putes are pending ;

(c) the major hurdies that come in the
way for its solution ; and

(d) the new methods being considered
by Government to resolve the border dis-
putes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) to(d)
Boundary disputes between the following
States involviug territorial claims/counter-
claims arc pending :—

(i) Maharashtra and Karnataka ;
(ii) Karnataka and Kerala ;
(iii) Assam and Nagaland ; and

(iv) Pujab, Haryana and Himachal

Pradesh.

These disputes can be resolved only
with the willing cooperation of the State
Governments concerned and towards this
end the Central Government will extend all
possible assistance to the State Govern-
ments.

US-Technology Transfer to India

1387. SHRI INDRAJIT GUPTA :
SHRI ATISH CHANDRA
SINHA :

Uill the Minister of EXTERNAL

AFFAIRS be pleased to state :
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(a) whether it is a fact that Indian
and US officials had held discussion: in
United States recently on the question of
approving US technological transfer to
India under the 1983 Memorandum of
understanding ; and

(b) if so, the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Indian
and US officials met in Washington from
January 20-21, 1988 to review the imple-
mentation  procedures of the Indo-US
Memorandum of Understanding on Techno-
logy Transfer of November 1984.

(b) The review meeting resulted in
streamlining some procedures to facilitate
greater trade and collaboration in advanced
technology between India and the USA.

Delimitation Commission

1388. SHRI VIRDHI CHANDER
JAIN : Will the Minister of LAW AND
JUSTICE be pleased to refer to the reply
given to Unstarred Question No. 66! on
11 November, 1987 1egarding Delimita-
ticn Commission and state :

(a) whether any decision for setting up
of a Delimitation Commission has been
taken so far ;

(b) if so, the detarls thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRT HR BHARDWAJ) : (a) No Sir.

(b) Does not arise.

(c) The proposal for delimitation of
Constituencies forms part of the proposals
for electoral reforms. A decision on these
proposals is to be taken only after cons-
ultation with the political parties. Such a
consultition is yet to take place.

Computer for Delhi Police

1389. SHRI BALASAHEB VIKHE ;
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state ;
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(a) whether new Computer has been
opened in the Delhi Police ;

(b) if so, whether it has the capacity
to store atout one lakh criminal dossicis ;
and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI1 P,
CHIDAMBARAM) : (a) Yes, Sir.

(b) and (¢) Yes Sir, the computer has
the capacity to store information about the
criminals including thecir physicel features,
modus operandi, past involvement etc.
The computer wi.l al:o store information
about the missing persons, stolen vchicles,
fire arms elc.

The computer will have 16 termunals
connected to it. All the Police Districts
in Delhi will have terminals.,

Review of Anti Poverty Programmes

1390,
SHRI![ R.M. BHOYE :

SHRIMAT! GEETA MUKHER -

JEE :

Will the Munister of PLANNING be
pleased to state :

(a) whether anti-poverty programmes
under implementation have becn reviewed
recently and whether their impact on the
economically weaker sections has been
studied :

(b) if o, the results, of these studies ;
and

(c) the steps being taken, if any, to
remove the drawbacks in the implementa-
tion of the anti-poverty plans ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) and
(b) Yes, Sir. The three major anti-poverty
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programmes under implementation are
Integrated Rural Development Programme
(IRDP), National Rural Employ-
ment (NREP) and Rural Landless Employ-
ment Guarantee Programme (RLEGP). No
All India studies on RLEGP have been com-
pleted as yet, A number of evaluation
studies have been, however, completed in
respect of IRDP and NREP during the
last 3-4 years. 1In the case of IRDP,
concurrent evaluation had also been started
from October, 1985. Main findings with
regard to the impact of IRDP and NREP
on the beneficiaries are as follows :

IRDP

(i) Over 50 per cent of the beneficia-
ries assisted have crossed the old
poverty linc of Rs. 3500, but
only 129 have crossed the raised
poverty i'ne of Rs. 6400.

(1)) A very substantial number of
bencficiaries have reported incre-
ascs in their income on account
ol assistance received under the
programmes.

(ii1) Muajority of bencficiarties feel that
family employment as well as
consumption level had increased
after being provided IRDP benefits.

NREP

(i) The socio-economic status of the
beneficiaries indicates that bene-
fits of programme wecre, by and
large, going to the categories for
whom the programme is intended.

(ii) the predominant sources of employ-
ment f{or the beneficiaries were
thc non-NREP works and thus
the programme had provided in
general, some supplementary and
additional employment opport-
unities.

(iii) Considering the focus of NREP
being on providing additional
employment in rural arcas mainly
during the lean months of the
year, it could reasonably be con-
cluded that the works under the
programme, by and large, were
meeting the objectives.
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(iv) About 80 per cent of the toal
employment under NREP during
1982-83 was shared by SC/ST
and Backward Classes which
accounted for 70 per cent of the
sample size.

(c) Steps like issue of specific instruc-
tions to State Governments etc and amend-
ment of guidclines, if necessary, are taken
to remove the drawbacks in the implemen-
tation of the three programmes which come
to light from time to time.

Importance to Production and Service
Activities in Unorganised Sector

DR. V. VENKATESH :
SHRI S B. SIDNAL :

1391.

Will the Minister of PLANNING be
pleased to state :

(a) whether Government have given
any importance to production and service
activities in the unorganised sector to solve
the country’s unemployment problem ;

(b) if so, whether any steps have been
taken in this regard ;

(¢) if so, the details thercof ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHR! BIREN SINGH ENGTD
(a) to (c¢) Government attaches importance
to the production and service activities in
the unorganised sector to solve the coun-
try’s unemployment problem. Various
steps envisaged in the Seventh Plan for
achieving this objective are given below :(—

(i) In the agriculture sector, growth
in agriculture production would
be achieved through various
measutes such as special pro-
grammes for increasing the pro-
duction of rice, coarse grains,
etc., land improvement, intensi-
fication of horticultural develop-
ment and afforestation, propaga-
tion of available technologies in
dry land farming, expansion of
activities in fisheries, dairy farm-
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ing and animal husbandry scctor,
which in turn would uenerate
substantial employment in rural
areas.

(ii) The programmes under village and
small scale industries sector
envisage upgradation of traditional
skills, ensuring regular suoply of
goods and services, incuclating
entrepreneurship in combination
with improved methods of pro-
duction through appropriate
training and package of incentives
and dcvelopment of haadloom
industty and thereby piay an

important role in  generating
employment.

(iii) Under thc Integrated Rural
Development  Programme  self-

employment ventures are being
provided to the persons living
below poverty line in the primary,
secondary and tertiary sectors.

(iv) In addition, large scale employ-
ment is being generated under the
irrigation, housing and transport
sectors.

(d) Question does not arise.

Use of Hindi in Government Offices

1392. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of HOME
AFFAIRS be plcased to state :

(a) whether Government have taken
any decision regarding putting up drafts
for some categories of letters in Hindi
language only by the officials who have
obtained proficiency in Hindi in all offices
of Union Government situated in ‘A’ and
‘B’ regions from 1st April, 1988 ; and

(b) if so, the details of guidelines cir-
culated in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) Yes,
Sir.

(b) The employees who posses profici-
ency in Hindi and are working in the Cen-
tral Government offices situated in Region
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‘A’ and Regional ‘B’ which are notified
under rule 10(4) of the Official Languages
Rules, 1976, have been directed to
submit drafts of the following categories of
communications in Hindi with effect from
Ist April, 1988 :

(i) Communications to State Govern-
ments or U.T. Administrations in
Region ‘A’ and Region ‘B’ and
offices, undertakings, etc. of Cen-
tral Government situated in these
Regions or any person 1n these
Regions

(ii) Replies to communication, received
in Hindi.

(iii) Reply of application,
or represcntation
employee writien or
Hindi.

In addition to the Ceutral Goveinment
offices, these orders alsc apply to Under-
takings, companies, nationalised banks, etc.
owned or controtled by the Central Govern-
ment- The Department or office, etc. may
issue order for the use of Hindi by
employees possessing proficiency in Hindi
for any purposc other than the purposes
mentioned above keeping in view the
nature of work and circumstances of their
Department, office, etc.

appeal
from any
signed in

Service Rules

KAMLA  PRASAD
MINISTER be

1393. SHRI
SINGH : Will the PRIME
pleased to state :

(a) whether in August, 1987, Union
Government had issued the instructions
that the rullings given by the Supreme Court,
High Courts or the Tribunal whica are of
general application should be kept in view
while framing, amending and administering
the vai.,ous service rules applicable to
Government servants ;

(b) if so, whether the instructions are
not beir.g followed strictly ; and
(¢) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINISr
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) (a) to (c) The con-
ditions of service of Central Government
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employees are regulated by various rules
and regulations made in exercise of the
powers vested in the President by the
proviso to Article 309 of the Constitution.
As these rules and regulations are statu-
tory in character, they have the force of
law and are justiciable. Consequently,
the interpretations and rulings given by the
Supreme Court, various High Courts and
the Central Administrative Tribunals in
regard to service matters have to be kept
In view by all administrative authorities
while framing, amending and administeting
the various service rules and regulations if
such interpretations and rulings are of uni-
versal application. As the position in this
regard is well understood. it has not been
considered necessary to issue any general
instructions. However, instructions have
been issued in August 1987 to all Minis-
tries and Departments emphasising once
again that orders of the Central Adminis-
trative Tribunals in all individual cases
may be complied and implemented within a
time-frame

These instructions would apply except
where it has been decided to prefer an
appeal.

[ Transtation|

Seizure of Pistols and Revolvers

1394. SHR1 MAHENDRA SINGH :
Will the Minister of HOHE AFFAIRS be
pleased to state :

(a) since when ban has been imposed
on bringing of pistols or revolvers or any
other weapon by Indians returning from
abroad ;

(b) the types and number of arms
brought in the country after the imposi-
tion of each ban and the number of such
arms seized upto January, 1988 ; and

(c) whether such seized pistols and
revolvers are proposed to be sold to
customs and police officials and Members
of Parliament at the reserved price ; if so,
the conditions laid down for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND

MINISTER OF STATE IN THE MINIS-
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TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Import of Fire
arms under Baggage Rules and Gift Scheme
was banned with effect from 13th November,
1986.

(b) Information is being collected from
the field formations and will be laid on the
Table of the House.

(c) Presently no such proposal is under
consideratiod of the Government.

[English]

Housing Complex for CRPF at
Rourkela

1395 SHR! HARIHAR SOREN
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether there is an acute shortage
of accommodation for Central Reserve
Police Force in the country ;

(b) if so, the steps taken to provide
suitable accommodation to the Central
Reserve Police Force ;

(c) whether any housing complex is
proposed to be set up for the Central
Reserve Police Force working and posted
at Rourkela and other places in Orissa ;

and
(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN 7JHE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) There is only a
marginal shortage of accommodation for
the personnel of CRPF in the country as
indicated below : —

About 19.42%
About 16.83%

Officers —

Subordinate —-
Officers and men

Civilian and —  About 19.28%,

Follower Staff
(b) A construction programme for

CRPF during the next five years has been
prepared and is under consideration,
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(c) and (d) There is no deployment of
C.R.P.F. at Rourkela (Orissa), However, a
4 Battalions-Group Centre of CRPF has
been constructed at Bhubaneshwar (Orissa)

Ship Passenger Service to Haj
Pilgrims

1396. PROF. K V. THOMAS : Will
the MINISTER OF EXTERNAL AFFAIRS
be pleased to state :

(a) whether ship passenger service will
oontinue in 1988 for Haj Pilgrims from
Bombay to Jeddah ; and

(b) if not, the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] K. NATWAR SINGH) : (a) and
(b) Government will shortly announce their
decision in this rcgard.

Demands of National Federation of
Defence Workers

1397, SHRI AJAY MUSHRAN :
Will the Minister of DEFENCE be pleased
to state :

(a) whether the National Federation of
Defence Workers had served a notice on
Government for going on direct action in
support of their demands ; and

(b) if so, action taken by Government
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) Yes, Sir.

(b) The demands have been forwarded
to the concerned Defence Organisations/
Service HQrs for consideration.

Central Committee on Prohibition
and Drug Abuse

1398. SHRI RANJIT SINGH
GAEKWAD: Will the Minister of WEL-
FARE be pleased to state :

(a) whether Government have constitu-
ted a Central Committee on Prohibition
and Drug Abuse, recently ; and
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(b) if so, the details thereof including
composition, aims, objectives and scope of
the Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR. RAJE-
NDRA KUMARI BAJPAI) : (a) Yes, Sir.

(b) The Central Committee on Pro-
hibition and Drug Abuse was constituted
on 10.6 87. A copy of the Resolution
dated 10.6.87 given in the statement below,

Statement

No P-11011/1/85-PR
Government of India/Bharat Sarkar
Ministry of Welfare|Kalyan
Mantralaya

Shastri Bhavan, ‘A’ Wing, 6th
floor, Room No. 621, New Delhi
Dated: 10th June, 1987

RESOLUTION

In supersession of this Ministry’s
Resolution No P-11011/1/81-PR, dated
17th Sept. 1982, it has been decided to
reconstitute the Central Committee on Pro-
hition and Drug Abuse. The composition
of the reconstituted Committee will be as
under :—

i) Minister of State, Ministry of

Welfare —Cbairman
ii) Denuty Minister, Ministry of
Welfare — Member

ii1) Secretary, ministry of Welfare
—Member

iv) Secretary, Department of Women

and Child Development
—Member

v) Secretary, Department of Youth
Affairs and Sports —Member

vi) Secretary’ Ministry of Health and
Family Welfare —Member

vii) Secretary, Depurtment of Chemi-

cals and Petro-Chemicals
—Member

viii) Secretary, Ministry of Tourism
~ Member
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ix) Joiat Secretary, Ministry of Wel-
fare (In charge of Prohibition and
Drug Abuse)

—Member Secretary

Nen-Official Members

i) Smt. Shadtni Ranganathan, Hon.
Secretary, T.T. Ranganathan
Clinical Research Foundation, 91,
Santhome High Road, Madras.

it) Father R.N. Prabhu, Principal,
St. Alysinas College, Mangalore-
575003, Karnataka.

iii) Shri Ramesh Gupta, Editor, ‘Sun’,
C/0 Sun Club, 8-B, Bahadur Shah
Zafar Marg, New Delhi.

iv) Shri Narayan Singh Manaklao,
Secretary, Opium  De-addiction
Treatment, Training and Research
Trust, P,0. Manaklao, Distt,
Jodhpur, Rajasthan.

v) Swami Lokeshara Nand, Secre-
tary, Ramakrishna Mission Cul-
tural Institute,  Ballyguange,
Calcutta,

vi) Smt. Vatsala Sivasubramaniam,
Director, ‘Sanjivini’, 190, Under
Defence Colony, Flyover, New
Delhi-24.

vii) Shri Paripurranand Varma, Presi-
dent, All India Crime Prevention
Society, 4-L.R. Bangalows, Kalpi
Road, Kanpur.

viii) Dr. (Smt.) R.K. Verma, 4/3,
Bagh Farzana  Road, Agra
282002.

ix) Smt. Lalitha Balakrishean, Con-
venor, Delhi Women’s League.
6-Bhagwan Dass Road, New
Delhi.

x) Dr. BJ. Prashantham, Director,
Christian Counselling Centre, Post
Bag-110, Sainathapuram, Vellore-
A32001.

xi) Smt. Shecla Patel, Director,
Society for Promotion of Area
Resource  Centres  (SPARC),
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xiv) Shri

xv) Shri

52-Miami Apartments, Bhulbhai
Desai Road, Bombay-400026.

xii) Shri S.P. Keny, A/13, Municipal

Building, Znd Floor, Sion
Agarwada, Sion (East), Bombay-
400032.

xiii) Swami Harinarayananand, General

Secretary, Bharat Sadu Samaj,
22-Sardar Patel Marg, New Delhi-
110021.

Deen Dayal Valmiki, 10-
Mall Avenue, Nehru Bhavan

Lucknow (U P.),

Subhash Mendapurkar,
Direcior, Society for Sacial up-
lift Action, Jagit Nagar 173225,
Solan, H P.

xvi) Smt, Pramila Srivastava, Director,

Indian Council of Education,
A/2/59, Safdarjang Enclave, New
Delhi.

xvii) Smt. Nirmala Deshpande, C/O.

Harijan Sewak Sangh, Kingsway
Camp, Delhi-110009.

xviti) Shri P.R. Krishna Kumar, Execu-

tive Charman, International
Institute of Ayurveda, Ramana-
thapuram, Trichy Road, Coimba-
tore-641045.

Functions

To undertake periodical reviews of
Prohibition policy and progress of
prohibition in different States,

To study difficulties that may be
encountered by the States in
implementing the policy of pro-
hibition and to recommend sui-
table measures to overcome such
difficulties :

To suggest ways and means to
intensify publicity in favour of
prohibition both in areas already
coming under prohibition and
areas which do not ;

To promote scientific research and
statistical studies in respect of the
economic and social implications
of prohibition and alcoholism in
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respect of the economic and social
implications of prohibition and
alcoholism in particular in respect
of subjects such as :—

a) alternative economic uses of
raw material now utilised in
the production of alcoholic
beverages and intoxicants.

b) rehabilitation of families
whose existing avenues of
employment may disappear
consequent upon introduc-
tion of prohibition ; and

To recommend suitable measures
to encourage and assist official and
non-official agencies devoted to :—

i) Prohibition and
propaganda ;

temperance

iit) Care and rehabilitation of
alcoholics and drink addicts ;
and

ini) Scientific research in respect
of problem associated with
prohibition.

To review the situation with
regard to drug abuse in the coun-
try and assess the effectiveness of
the antidrug programmes for pre-
vention, counselling, treatment
and rehabilitation of drug
addicts ;

To suggest measures to develop a
comprebensive system for collec-
tion, storage, documentation,
analysis and evaluation of data
from various sources on a continu-
ing basis ;

To suggest ways and means to
strengthen social and educational
institutions at community level
for increasing awareness and
imparting preventive education
supportive activities at the family,
school and locality level to curb
the spread of drug abuse ;

To review the impact of publicity
through media on various sections
of society and to suggest aporo-
priate steps for ensuring a healthy
and positive effect ;
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10. To suggest ways and means of
involving voulntary, civic organisa-
tions, parent teacher in associa-
tions and other community based
organisations in drug abuse con-
trol programme ; and

I1. To suggest appropriate measures
for mobilising society
for effective control of illicit
of narcotic drugs and psychotropic
substances.

Tenure of the Committec

The tenure of the Committee is for
three ycars, ie. with effect from 10th
June 1987 upto 30th June, 1990.

Order

Ordered that the Resolution be published
in the Gazette of India for general infor-
mation.

S/d
Asha Das)
Joint Secretary to the Govt. of India

Survey Regarding Drug Addicts

1399. DR. PHULRENU GUHA :
Will the Minister of WELFARE be pleased
to state :

(a) whether Government propose to
conduct any survey of drug addicts in the
country : and

(b) if so, when and the details there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF_WELFARE (DR. RAJEN-
DRA KUMARI BAJPAD : (a) and (b)
Government has requested the State
Governments to assess the situation with
regard to drug addiction in their States and
to propose projects for survey in selected
places as peg, need.

Incentives to Promote Excellence in
Sports among Defence Personnel

1400. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
DEFENCE be pleased to state :
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(a) whether Government have intro-
duced any incentives to promote excellence
in sports amongst the defence personnel ;
and

(b) if so, the details thereof and the
results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEYV) : (a) Yes, Sir.

(b) Special incentives like out of turn
promotions, grant of awards and financial
benefits have been introduced in the Ser-
vices to promote excellence in sports.
Services Teams/Sportsmen have shown
commendable  performance in various
national and international championships.

Use of Yag Medical Lasers in Army
Hospitals

1401. SHRI K.S. RAO : Will the
Minister of DEFENCE be pleased to
state :

(a) whether the Indian Army Hospitals
have recently acquired two ‘‘Yag Medical
Lasers™ ; and

(b) if so, the various advantages of
these Lasers compared to the tradifional
means of surgery ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) Yes, Sir.

(b) Laser surgery, compared to the
traditional methods in surgery, is more
precise, as it limits the incision to a frac-
tion of a milimeter, which is vital in
Neuro-Surgery. It also has a coagulatory
effect since it cauterises whilst making
incisions, thereby reducing blood loss.
Laser surgery can also be performed in
certain circumstances under local anaesthe-
sia, reducing thereby, the period which the
patient needs to remain in hospital.

Atrocities on SCs/STs

1402. SHRIMATI BIBHA GHOSH
GOSWAMI : Will the Minister of WEL-
FARE be pleased to state the total inci-
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dents involving atrocities on Scheduled
Castes and Scheduled Tribes from Novem-
ber, 1987 to January, 1988 State/Union
Territo-y-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : The informa-
tion is under collection and will be laid on
the table of the House.

Programme for Rural Welfare

1403. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of PLANNING
be pleased to state :

(») whether the Planning Commission
has suggested to undertake any programme

for the welfare of rural women ;
(b! if so, the details thereof ;

(¢) the funds earmarked to implement
the programme during Secventh Plan ;

and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF Pl ANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH I'NGTD : (a) and
{b) The Seventh Five Year Plan provides
considerable emphasis on the welfare of
women, through an integrated multidisci-
plinary approach involving various sectors
of development. These cover employment,
education, health, Nutrition, application of
science and technology and other related
aspects of areas of interest to women.

Steps have been taken to extend faci-
lities to enable women to participate
actively in the employment generating
activities. These include : fixing of certain
percentages for women beneficiaries in
programme like IRDP, TRYSEM and some
animal husbandry schemes ; availability of
credit facilities through Women Develop-
ment Corporations and other financial ins-
titutions and imparting technical and
yocational training etc. Some income gene-
rating schemes such as ‘‘Development of
wonfenr and Children in Rural Areas”,
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“Support to Training and Employment
Programme”’, '‘Socio-Economic Programme
for Women™ and ‘‘Grant to Voluntary
Organisations for Action oriented and
Income Generating schemes’ are under
implementation for women. Women’s
Polytechnics and Vocational Training Pro-
grammes are being taken up to improve
employability of women.

Pre-school centres, as adjuncts to
primary middle schools would help in im-
proving girls’ enrolment in these classes.
Moreover non-formal education centres and
adult education centres exclusively for girls
and women are also being set up to im-
prove literacy of girls, condensed cour.cs
of education for girls ate being taken up
to improve their education levels.

The major thrust under Health sector
1s  being directed towards reduction of
maternal and infant mortality rates. Expan-
sion of MCH care, universal immunisation,
promotion of health consciousness and
nutrition education are given priority. Be-
sides, Nutrition supplement, iron and folic
acid tablets aie given to mothers for bridg-
ing calorie vitamin gap as well as for fight-
ing anaemia.

Apart from above, schemes have been
taken up by the Department of Women
and Child Development for building public
opinion against atrocities on women and
for generating awareness among the masses
about the need for improvement of women’s
status.

(c) and (d) Earmarking of funds is not
being done for these schemes. However,
adequate provisions are being made in the
Plans under respective sectors for various
schemes that benefit women.

Job Opportunities for Women

1404. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of WLANNING
be pleased to state :

(a) whether Government have taken
any steps to create more jobs opportunities
for women ;

(b) if so, the schemes drawn up to
help more women getting job ; and
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(c) the guidelines and financial assis-
tance given to the States foi creating job
opportunities for women ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGT1) : (a) and
(b) The Seventh Five Year Plan (1985-90)
provides major thrust on the generation of
productive employment through increase in
cropping intensi'y and irrigation facilities ;
extension of new agricultural technologies
to low productivity regions/groups ;
measures to create rural productive assets ;
expansion cf Jabour intensive activities ;
expansion of primary education and basic
health facilities and changes in the pattern
of industrial growth., Steps have been
taken to extend facilitics to enable women
to participate actively in these activities
These mainly include : fixing of certain
percentages for women bceneficieries in pro-
grammes like IRDP, TRYSEM and some
ammal husbandry schemes, availability of
credit facilitics through Women Develop-
ment Corporations and other financial
institutions and imparting technical and
vocational training ctc. Besides above,
some of the income generating schemes
such as Development of Women and
Children in Rural Areas (DWCRA), Sup-
pori to Training-cum-Employment for
Women (STEP), Socio-Economic  Pro-
grammes for Women and Grant to Volun-
tary Organisations tor action oriented and
income-generating schemes are also under
implementation exclusively for women.

An Advisory Committee at the Centre
has been set up under the Equal Remunc-
ration Act, 1976 to advise the Government
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for the purpose of providing increasing
employment opportunities to women.

(c) Guidelines with respect 10 women’s
participation in employment generating
schemes have been issued by the concerned
Ministries/Departments.  Financial assis-
tance to States is given in the form of
block grant for all development activities
including measures for creating job oppor-
tunities to women.

Recommendations of High Level
Committee on Ex-Servicemen

1405. SHRI AMARSINH RATHAWA:
Will the Minister of DEFENCE be pleased
to state :

(a) the details of recommendations
made by the High Level Committee on
problems of Ex-servicemen :

(b) the details of the recommendations
implementcd by the Government so far ;
and

(c) steps being taken to implement the
remaining recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) to (c) Copies
of the report of the High Level Committee
on problems of Ex-servicemen were Jaid on
the Table of the Lok Satha on 30th July,
1985. Statement-I indicating the position
about action taken/implementation of the
recommendations ot the High Level Com-
mittee that have been accepted or partly
accepted is given below. Another State.
ment-IT indicating the recommendations of
the HLC that are likely to be accepted,
have not been accepted, or are under con-
sideration, is given below.

Statement-I

Position about Action Taken|Implementation of the accepted Recommendations of the
High Level Committec on Problems of Ex-Servicemen (HLC).

Progress on Implementation of Accepted Recommendations of HLC

Sl Recommendation Subject Action taken and progress of
No. Implementation,
1 2 3 4
Employment
1. 15.2 Definition of an Ex- Recommendation accepted. Noti-

servicemen.

fication regarding revised definition
has been issued.
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156

15.8

159

15.10

Special ex-service-
men placement drives

Latera 1 induction
into suitable Group
‘A’ and ‘B’ posts.

Improvement in the
Discharge Certificate

Sponsoring of ex-

servicemen for
reserved as well as
un-reserved  vacan-
ctes by Employ-
ment Exchanges
and for reserved
vacancies by
Rajya/Zila  Sainik
Boards.

Dereservation of re-
served posts for ex-
servicemen strictly in
accordance with
existing rules. 30
clear, clear days for
confirming non-avail-
ability.

Carry forward of re-
served vacancies for
at least one year.

The Department of Personnel and
Training has issued an O.M. on
12th Sept 86 specifying procedure
for the placement of ex-servieemen
in Government Jobs, Ministries
are now required to intimate
vacancies in their departments
three months in advance to the
DGR. Pooling of vacancies are
also envisaged. Deptt. of Person-
nel and Training have reiterated
their instructjons.

State)UT Governments were ad-
dressed in April 1986 to const:tute
Special Committees for identisica-
tion of Group °‘A’ and ‘B’ posts
into which retiring defence per-
sonnel could be induced laterally
during the last year of their ser-
vicc. Some of the State Govern-
ments have formed such Com-
mittees Some of the Minis ries
are also doing the exercise

A revision of the format of Dis-
charge Book 1s under review to
help computerisation.

The recommendation has been
implemented. Necessary ins(ruc-
tions were issued by the Director
General of Employment and Train-
ing in July, 1985.

The Department of Personnel and
Training has issued orders in thijs
regard on 12/20-3-1987.
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1 2 3 4

7. 15.11 Modification and The Department of Personnel and
amendments to Re- Training has issued notification
cruitment Rules. in Feb. 86 further relaxing the

educational qualifications required
for ex-servicemen for re-employ-
ment against reserved vacancies.
Wide publicity has been given to
this notification in newspapers and
magazines. Deptt. of Personnel
and Training in consultation with
UPSC have circulated the amend-
ments to be made in recruitment
rules for induction of Ex-service-

men.

8. 1512 Revitalisation of The State Governments have been
Rajya and Zila requested at appropriate level for
Samnik Boards. implementation in full of the re-

commendations of the Committee
on Revitalisation. The State-wise
position is given below :

(a) Implemented—Haryana, Kar-
nataka, Maharashtra and
Tripura.

(b) Mostly Implemented— Gujarat,
HP, J and K, Kerala, MP,
Orissa, Punjab, Sikkim, Tamil
Nadu and W. Bengal.

(c) Partially implemented—A.P.,
Bihar, UP and Rajasthan.

{d) Not yet implemenied — Assam,
Manipur, Meghalaya and
Nagaland.

(¢) As regards UTs, necessary
Government sanction has been
accorded by the Ministry of
Home Affaiis on 25 July 85.
Implementation 1s not yet com-
pleted For Delhi, Government
have sanctioned additional
posts recently.

9. 15.13 Absorption of released SSCOs are being absorbed in
short Service Commis- the nationalised banks as Secu-
sioned Officers. rity  Officers/Assistant Security

Officers and in Para Military
Forces. During 1986, 2. officers
have been absorbed in banks and
para military forces,
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10, 15.14 Avenues and oppor- No new task force has been rgised
tunities for Ex- since 1985 due to paucity of funds.
servicemen in new An Eco Task Force (TA) compris-
arecas of Nation ing battalion HQ and two com-
building tasks. panies (totals strength 200 approx)

is proposed to be raised in J and
K. Some States are constituting
Peace Keeping Forces. Employ-
ment of Ex-servicemen in DTC,
Delhi Police BSF etc. are also
being progres<ed.

11. 15.16 Maintenance of detai- Sanction for purchase of a com-
led data to match puter has been issued. Proposal
requirements of jobs for additional staff is under
in civilian depart- consideration.

- ments.

12. 15.22 Short Service Com- Orders issued in November 1984,
missioned Officers
commissioned on or
after 10th Jan. 1968
be permitted to count
their full military
service upto 5 years
and 50% beyond 5
years for purpose of
fixation of pay on re-
employment but not
for seniority.

13. 15 24 Suitable enhancement The Department of Personnel and
in existing exempt- Training has issued a letter on
able limit of Pension 4th Apr] 86 raising the limit of
(Rs. 250/-) on re- exemption of pension for officers
employment of officer to Rs. 500/- from Rs. 250/- in
pensioners in Govt. fixation of pay on re-employ-
jobs. ment,

14. 15.25 Protection of pre- Accepled. Orders issued on 31-7-
vious basic pay and 1986.
grant of one incre-
ment in the higher
pay scale to re em-
ploymed ex-service-
men on promotion to
a higher post or
grade.

Training

15, 15.26 Training for JCOs/ Army and Navy heve started im-

OR and their equiva-
lents at  various
Regimental Centres

plementing this recemmendation.
Air HQ have regretted their
inability to do so.

142
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1 2
16. 15.27
17. 15.28
18. 15.29
Self-Employment
19. 15.32
20. 15.33

and Training Estab-
lishments in  three
Services.

Formal Facilities for
rescttlement training
of officers.

Meaningful training

programmes for
retires by the
Services.

Fquation of military
qualifications, tiades
and professional  ex-
perience with civil
equivalents.

Statutory reservation
at the Central and
State Government
levels (o help ex-
servicemen in  self-
employment schemes.

Services te encour-
age ex-servicemen to
under-take small self
employment projects.

The recommendation is under
implementation. Kamraj Univer-
sity Madurai and Punjabi Uni-
versity arc conducting MBA
courses for officers.  Progressively
570 officers will be trained per
year. Arrangements rrc also being
made with Indira Gandhi Open
University for courses in a wide
range of disciplines.

Army and Navy have started im-
plementing this recommecndation.
Air HQ have regretted their inabi-
lity to do so.

New directory on Equation of
Service Trades with Civil Trades
has been published and issued.
State Government have been re-
quested to adopt them.

Statec  Government  have been
addressed at the level of Chiel
Minister and Chief Secrctary for
making statutory reservation in
self employment schemes  Some
State  Governments have made
some reservations for ex-service-
men in seif~employment schemes
like allotment of plots, sheds,
agencies etc. Reservation has been
made in case of fertifizer agencies
and in the casc of oil products
for specified categorics of persons.

All the three services HQ i.e. Navy,
Air Force ani Army HQ have
issucd letters to their Comman-
dants on 16th April 85, 14
November "85 and 7th July ’86
respectively. The recommendation
has been implemented and wet
canteen/shops of various types
have been given to a number of
ex-servicemen by various units of
all the three Servicss,
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21. 15.34 Central and State Samec as mentioned under 15.32,
Governments to
accord preferential
treatment te ex-ser-
vicemen in self eme
ployment.

22, 15.35 Ancillary units by An exercise is being carried out by
ex-servicemen for the Ministry of Defence to iden-
manufacture and t:ify the items which could be set
supply of items to aside for manufacture by the Ex-
Defence industries. servicemen.

Pension

23. 15 36 An amendment to Terms of reference of the Fourth
the terms of refe- Pay Commission were amended
rence of the Fourth accordingly. The Fourth Pay
Pay Commission for Commission has since submitted
examining the pen- its report and orders thereon have
sion policy of past issued.
pensioners.

24, 15.39 Restoration of com- Orders have been issued by the
muted value of Department of L'ensions on resto-
pension. ration of Commuted value after

15 years from retirement, where
a portion had been commuted.

25 15 40 Rearranging work of Sanctioning of pension in respect
saactioning of pen- of Navy and Air Force Personnel
sion of scrvice per- has been decentralised to CDA
sonnel. (Navy! and DCDA (AF). Sanction

of pensions to Army and Navy
personnel 1s being done now
through computerisation.

26. 15.41 Simplifying the pro- The procedure for sanc¢tioning and
cedure for sanction disbursement of pcnsion to  ser-
and disbursements of vicemen has been simplified by
pension, introducing LPC.cum-Working

Sheet to be sent by Record Officer.
A system of direct payment of
pensions through banks has also
been introduced.

27. 15.42 Improvement of exis- Sanction for the construction of

ting facilities in
CDA(P), Allahabad.

office and storage accommodation
has been issued. Similarly sanction
for 102 residential quarters for
CDA(P) has also been issued.
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28. 15.-3 Grant of family pen- Government orders for grant of

Code of Couduct

29. 15.46
30. £5.47
31. 15.48
32. 15.49
33. 15.50
34. 15.51
3s. 15.52
36. 15.53

sion 10 widows of
pre 1.1.1964 Pen-
sioners.

Code of Conduct

Chief Ministers,
Other Ministers and
senior serving mili-
tary officers should
meet cx-servicemen
during their tours.

Revival of practice of
Sainik Samelans for
ex-servicemen by the
Chief Ministers and
Collectors.

Timely assistance and
dignified tratement by
the State Govts. and
District  Administra-
tion.

Service personnel
should keep in touch
with ex-servicemen.

Service Hgqrs. should

organise pre-retire-
ment orientation
courses.

IAS traineces at LBS
Accademy (o be given
lectures on their res-
ponsibilities towards
ex-servicemen.
Ex-servicemen should
themselves display a
high sense of discip-
line and conduct.

o -~ —
-

ordinary famiiy pension to the
families of armed Forces Personnel
who retired or died prior to 1.1.64
were issued in August 1985 These
orders also covered dependants of
other Rank reservists. Procedures
have been simplified ; most of the
claims have been sanctioned by

CDA(P) and the Computer
Centres.
These recommendations are of

general nature and suitable ins-
tructions have been issued for
this purpose, State Governments
have also been addressed.

These recommendations are of
general nature and suitable ins-
tructions have been issued for this
purpose. State Govornments have
also been addressed.
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15.54 Amendments to land
Reforms Act and
Rules to protect
land  holding of
Defence  personnel

and reservations in
assignment of sur-
plus land.

Housing Boards
under State Govts,
and UTs to reserve
a minimum of 107
of the house sites/
houses for the ex-
servicemen.

Raksh Mantri addressed a letter
to Chief Ministers of all State in
March 1985 for making suitable
amendments to Land Tenancy
Laws. Based on the request from
Ministry of Defence, Ministry of
Rural Development had drawn the
attention of the State Govts. to
this recommendation of the High
Level Committee and they were
also requested to give high priority
in the allotment of surplus land to
cx-servicemen. Latest  position
regarding land Tenancy Act in the
States is as follows :

(a) Some provisions in this regard
in Andhra Pradesh, Assam,

Bihar, Gujarat, Haryana,
HP, J and K, Kerala, Kar-
nataka, MP, Manipur,
Orissa, Punjab, Rajasthan,

Tamil Nadu, Tripura and UP
(18 States).

(b) There is no problem on this
account in the States of
Arunachal Pradesh Megha-
laya, Mizoram, Nagaland
and Sikkim (5 States),

(¢) Provision in this regard has
yet to be made in West
Bengal (1 State). As regards
surplus lands, some States
have provisions for ex-ser-
vicemen (e-g Bihar, J and K,
Orissa). The States have
been requecsted to make neces-
sary provisions.

Ministry of Works and Housing
have issued a letter in 1985 to
Secrctaries-in-charge of all State
Govts./UTs requesting them that
reservaticn should be made by all
the Housing Boards/Development
authorities for ex-servicemen. The
percentage could, however, be
determined as per the local re-
quirement of each State/UT. The
state-wise position regarding
percentage reservation of house
sites/houses is given belew :
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Andhra Pradesh (-.,%
Bihar (10, 10)
Haryana (20, 10)
Jand K (7, —)
Karnataka (9, 10)
Maharashtra (— .5
Mecghalaya (—,—)
Orissa 5. 9%
Rajasthan (10, 2)
Tripura (—,—)
West Bengal (—,5)
Assam (—,—)
Gujarat (2 Gunthas, 10)
HP. (10, 10)
Kerala (3, 8)
M.P. 3, 3)
Manipur (--,—)
Nagaland (—,—)
Pupjab (8, 8)
Sikkim (—,—)
Tamil Nadu (8%, 84)
U.p. (4, 4)
State which do not have provision
have been rcquested to make
them.

39, 15.57 Children of retiring Kendriya Vidyalaya  Sangathan
Defence personnel have issucd nccessary insiructions
studying in Central in March 1985 that children of
Schools be given Dcfence Personnel studying in
automatic admission Central Schools be given admis-
in Central Schools at sion in any Central School in
or near the place places where the parents on re-
where the parents tirement from services settle down.
settle down on retire- The question of getting priority
ment. for such children is now being

taken up with the Deptt, of Edu-
cation.

40 15.59 Existing facilities in A proposal for adding 1,155 beds
Military hospitals be to meet the needs of Ex-servicemen
enhanced for ex- in various Military Hospitals bas
servicemen. been prepared.

41. 15.60 States/UTs to extend Ministry of Health had circulated

free medical treat-
ment to Ex-service-
men.

Karnataka Model of medical
facilities for Ex-servicemen to all
States. Information received from
Rajya Sainik Boards indicated that
medical facilities are available to
all categories of persopnel in State
Hospitals including ex-servicemen
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upto a stipulated annual income
i.e. Rs. 3,60C/-. The States have
been requested to extend this faci-
litics for Ex-servicemen.

42, 15.61 Extension of cantcen Canteen facilities for ex-servicemen
facilities in distts. are being expanded in a phased
with large number manner.
of Ex-servicemen.

Reorganization of Directorute General of Resettlement

43. 15.62 Rz:-organising  and |
strengthening of Dte. |
General Resettle- |
ment. {

44, 15.63 Restructing of Dte. |
General Resettement. | A proposal for strengthening of

| Dte. General Resettlement is
under finalisation. Sanction for
purchase of a computer has al-
rcady becn issued. The position
| 1egarding revitalisation of Saimk

45, 1564 Revitalisation . of | Boards Organisations in States/

Sainik Board Orgn UT/s is given against recommen-
dation No. 15.12,

46. 15.65 Strengthening of
Zona' Resettlement |
Dtes. and proviston |
of stafl at Static |
Headquarters, =

47. 1566 Maintaining a data |
bank of retiring per- |
sonnel in suitable |
EDP system. |I

48. 15.67 Major publicity drive |
using all media. | A new bi-monthly magazine

| “Sainik Punarvas’ is being pub-
| lished since mid-August '86. The
I magazine covers gencra articles of
l interest to ex-servicemen, employ-

49, 15.60 New publications/ ment guide-lines, various relaxa-
hand outs for ex- tions and concessions available to
servicemen. ex-servicemen. Copies are issued

free of cost to all Rajya Sainik
Boards/Zila Sainik Boards and
Service Units. Programmes are
also arranged on TV and radio.
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St Recommendation Subject Present Position

No. No.

1 2 3 4

1. 15.19 Simplification and Deptt. of Personnel and Training
uniform application have issued consolidated orders on
of orders governing 31-7-1986 about pay-fixation, etc.
initial fixation of of re employed pensioners and non-
‘pay and other bene- pensioners including ex-servicemen.
fits on re-employ- The Ministry of Finance (Banking
ment of ex-service- Division) have also issued orders
men. in Junc 1986. There are no gene-

ral orders applicable to all ex-
servicemen employed in Public
Sector Undertakings. The matter
is under review.

2. 15.20 Non-pensioners  ex- Orders issued by the Deptt. of
servicemen be per- Pers. and Training on 31st July
mitted to count thelr 1986 giving the benefit of past
full military service service to  re-employed non-
upto 5 years and pensioners  ex-servicemen in the
50%, beyond 5 years matter of pay-fixation. The Bank-
for increments in ing Division of the Ministry of
pay on re employ- Finance have also issued some
ment but not for orders in June 1986 which give
seniority. some benefit of past service in the

matter of pay fixation. There are
no general orders applicable to all
PSUs. This is under review.
3 15.23 Ex-servicemen on re- No loan or advance to Govt,
’ House Building

employment be¢ per-
mitted to count their
total military service
for grant of loans
and advances as also
for allotment of
family accommoda-

tion.

servants CXCLP[
Advance is related to the length
of service. As regards House
Building Advance the Ministry of
Urban Development have agreed
to count previous military service
for purposes of grant of House
Building Advance. Orders have
issued. As regards counting of
previous military service for pur-
pose of allotment of residential
Govt. accommodation it can be
counted only in case of non-
pensioners ; that too if it counts
for other purposes like seniority,
quasi-permanency (but not leave).

-



127

Writteu Answers

1 2

4. 15.38
= 15.56
6. 15.58
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Appointing a perma-
nent Standing Com-
mittee for inter-
relating the cost of
living index to the
pensions.

Rent Control Legis-
lation should pro-
vide for retiring
Defence personnel to
get back their houses
for self occupation

on a time-bound
basis and under sum-
mary procedure.

Financial assistance
to exsservicemen for
house construction ;
loansl on conces-
siona rates.

State Govts. should
provide reservation
facilities and con-
cessions to the wards
of Ex-servicemen for
admission to profes-
sienal institutions.

Written Answers

This recommendation has been
partly accepted. While no Stand-
ing Committee is being appointed
for inter-relating the cost of living
index to the pensions, Government
have decided that the pensioners,
drawing pension upto Rs. 1750
will be fully compensated for the
rise in the cost of living like the
serving employees drawing upto
Rs. 3500 ; relief to pensioners
drawing pension above Rs, 1750
will be on a graded scale, as re-
commended by the Pay Commis-
sion on the same basis as for
serving employees.

It has not been found feasible to
grant loans from the Group Insu-
rance Scheme for construction of
houses for ex-servicemen or for
loans at concessional rates for the
purpose. The State Govts. have
been addressed at the level of
Chief Ministers and Chief Secre-
taries for necessary amendment to
the Rent Control Acts to enable
speedy restoration of houses of
Ex-servicemen. Many States have
made some provision though it
is not adequate. Kerala and
Punjab have made provision for
summary disposal of cases and
restoration of houses on a time
bound basis. A model amendment
to Rent Control Acts has been
circulated to the States for consi-
deration in December 86. Rajas-
than has since passed an Act
making all the necessary provi-
sions in the interests of Ex-
servicemen. Assam and Tamil
Nadu are also promoting suitable
legislation.

There is some reservation already
in professional institutions for
wards of Servicemen killed in
action/disabled etc. Govt. have
not found it feasible to have any
more reservation.

128
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Statement—1I1

Lis: of recommendations likely to be accepted

Ex-Servicemen as a separate category in the 1991 Census.

(List of recommendations not accepted but will otherwise be taken care of

I 1. 15.30

2. 15.31
3. 15.44
4. 1545

through other schemes)

Establishment of a National Ex-servicemen Financial Corporat-
ion at the Centre.

The proposed Corporation could render all assistance including
training to ex-servicemen for starting self-employment ventures.

Proposal for a plan outly of Rs, 170 crores at the Central and
Rs. 180 ciores at the State Government levels.

Allocation of funds vide 15.44 to be spread over a period of
five years of the Seventh Five year Plan.

(List of recommendations not accepted

m. 1. 153

2. 15.5
3. 15.15
4. 15.17
5. 15.18
6. 15.21

Enactment of a comprehensive Nationat Exeserviemen Resettle”
ment Act and a Draft Model Act for States.

Establishment of an Ex-servicemen Resettlement Commission
(Commissioner).

Assured employment upto the age of 58 years. Censidered and
not found feasible.

Modalities for assured employment upto 58 years of age Co nsider
ed and not found feasible.

Dismantling of concessions after aecceptance of assured employ-
ment upto the age of 58 years.

Seniority and pay fixation of Emergency Commissioned and
Short Service Commissioned Officers who joined pre-commission
training or who werc commissioned after Ist November 1962,
but before 10 January 1968 and appointed against un-reserved
vacancies.

(List of recommendations under consideration)

Iv. 1. 15.4

2. 15.37

Constituting a Parliamentary Committee consisting of Members
from both the Houses.

Rank for Rank pension and grant of increased pension to old
pensioners whenever pensions are revised-matter sub-judice before

the Supreme Court.
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Operation of Sikh Extremists Activit-
fes from Canada Based Organisat
jons

1406. SHRI G.S. BASAVARAJU :
SHRI S.M. GURADDI :
SHRI LAKSHMAN MALLICK:

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have seen
reports in the press to the effect that activit-
jes of sikh extremists are being operated
from their organisations based in Canada ;

(b) if so, the reaction of Government
threeon ; and

(c) whether the matter has been taken
up with Canadian Government and if so,
the outcome thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHR1 P.
CHIDAMBARAM) : (a) Yes, Sir.

(b) and (c) The Government are deeply
concerned about the activities of Sikh
extremists and their organisations in
Canada. The issue has been taken up from
time to time with the Canadian authorities
and our misgivings about the activities of
North-America based extremists, directed
against the unity and integrity of our
country, have been conveyed to them. The
Canadian Government have assured their
cooperation in dealing with such activities.

Shortage of Rainfall

1407. SHRI MUKUL WASNIK :
Will the PRIME MINISTER be pleased to

state :
(a) whether out of 35 meteorological

sub-divisions in the country, only 14 have
received excess or normal rainfall in

1987 ;

(b) whether Government have
note of the shortage of rainfall ; and

taken

{c) if so, what steps Gevesnment are
taking to forestall the human and cattle
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sufferings that may result from the shortage
of rainfall ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE INTHE
DEPARTMENTS OF OCEAN DEVELOP-
MENT, ATOMIC ENERGY, ELECTRON-
ics AND SPACE (SHRI K.R.
NARAYANA) : (a) and (b) Yes, Sir.

(c) The primary responsibility of
providiog of relief to the drought affected
people and cattle lies with the respective
State Governments. The Centre is supple-
menting these efforts by providing appropr-
iate financial assistance to the concerned
State Governments. During 1987-88, after
the failure of monsoon rains, an amount of
Rs. 1216 crores has been allocated to
drought affec.ed 15 States and 6 Union
Territories for relief measures.

Seiaure of Charas

1408, SHRI PRAKASH CHANDRA :
SHRI SOMNATH RATH :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that 652 kg of
charas worth Rs. 20 crores has been seized
in the capital during the first week of
February, 1988, if so, the details there-
of ;

(b) whether it is a biggest haul of
charas seized in the capital ;

(c) the estimated value of charas seized
in the capital during the last one year ;
and

(d) the action taken by Government in
each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERBONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) to (c) 657 kg.
charas was recovered by the Crime Branch
of Delhi Police in the first week of 1988.
It is ome.of the biggest hauls of charas.
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During the year 1986-87, 1479 kg.
470 gm, charas was seized in Delhi and
its value in the International Market is
about Rs. 44 crores,

(d) During 1986-87, 491 cases have
been registered and 503 persons arrested in
these cases. Out of the 486 cases challan-
ed, there has been conviction in 9 cases,
acquittal in 60 cases and 417 cases are

pending trial.

A constant watch is maintained on the
suspects and close liaison is mainteined
with other enforcement agencies.

Damages DUE to Bird Hits to IAF
Planes in Jamnagar

1409. SHR! PRAKASH CHANDRA :
Will the Minister of DEFENCE be pleased

to state @

(a) whether Indian Air Force planes
have been facing a major disaster due to
bird-hits at Jamnpagar in Gujarat ;

(b) if so, the number of planes damag-
ed/crashed there as a result thereof ;

(c) the estimated loss of life and
property during the last two years on this
account ; and

(d) the steps Government propose to
take to avoid such accidents in future ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV) : (a) and (b)
No, Sir. During the last two years there
were two cases of accidents to IAF aircraft
in Jamnagar area due to bird-hits.

(c) There was no loss of life. In
addition to the loss of the aircraft that
were destroyed, crops belonging to civilians
worth Rs. 5,000/- were damaged in one of
the accidents.

(d) The following steps have been
taken to minimise aircraft accidents due to
bird strikes :

i) Airfield Environment Management
Comtnittees have been set up under
the Chairmanship of the concerned
Collector/Distt. Magistrate to take
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necessary steps to sanitise the
environment around airfields and
make it safe for flying.

ii) Bird hazard eombat teams have
been established at 5 selected air-
fields on an experimental basis.
These teams report bird activity
to pilots and also kill/scare away
birds.

iii) Bird watchers are employed at
airfields to keep pilots informed
about bird activity in the airfield
circuit areas.

iv) Publicity drive by means of radio,
TV, newspapers and posters is
undertaken to educate the general
public about (he hazard from birds
to aircraft, and the necessity to
sanitise the environment around

airfields.
v) The State Governments and local
bodies are regularly impressed

upon to take steps for the sanitisat-
ion of areas outside the perimeter
of defence airfields,

[ Translation]

Acquisition of AWACS War Pianes
fvom USSR

SHRI PARASRAM BHARD-
WAJ :

SHRI G. BHOOPATHY :
SHRI Y.S. MAHAJAN :

1410.

Will the Minister of DEFENCE be
pleased to state :

propose -to
from the

Government
war planes

(a) whether
acquire AWACS
USSR ; and

(b) if so, the reasons tberefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) and (b) The
need to equip the Indian Air Force with
aircraft having early warning and control
systems is under consideration of the
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Government. It would not be in the public
interest to disclosc further details in this

regard.
’[English]

Introduction of Knowledge-Based
Computer System

SHRIMATI JAYANTI PAT-

NAIK ;
SHRI V. KRISHNA RAO :

Will the PRIME MINISTER be pleased
to state :

1411.

(a) whether Government have a pro-
posal to introduce Knowledge-based Com-
puter System ;

(b) if so, its main purpose ;
(c) the cost of the project ;

(d) the steps taken to introduce this
system ; and

(e) to what extent
increasing the cfficiency ?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND THE MINISTER
OE STAT EIN THE. DEPARTMENTS OF
OCEAN DEVELOPMENT, ATOMIC
BENERGY, ELECTRONICS, AND SPACE
(SHRI K.R NARAYANAN) : (a) Yes,
Sir. Government has launched a national
level project entitled Knowledge Based
Computer System Development Programme
with UNDP assistance. The Project is of
five year durestion starting September 1986.

it would help in

(b) The major objective of this project
js to gair experuise in the Knowledge
Based Corrputer System (KBCS) techno-
logy with applications in a variety of areas
of socio-economic importance like medical
care, primary education, industrial pro-
dactivity, communication among people
using different languages, etc

(c) The budget outlay for the project is
Rs. 8 crores with the UNDP assistance of
US $ 5.25 million.

(d) The Knowledge Based Computer
System is currently at research and develop-
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ment stage. When fully developed the
KBCS will find wide spread applications in-
various sectors of economy and decision
making.

(e) The KBCS would help the decision
making to be uniform, faster, optimal, com-
prehensive and based on wider perspective
and experience.

Schemes for Lakshadweep Islands

1412. SHRI M.

REDDY :
SHRT MANIK REDDY :

Will the Minister of PLANNING be
pleased to state :

RAGHUMA

(a) whether the Prime Minister during
his recent visit to Lakshadweep Island
indicated that the schemes were being pre-
pared for the specdy deveclopment of those
islands ;

(b) the details of the schemes which

are being prepared for the development of
these islands ; and

(c) the funds allocated for
pose ?

the pur-

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRI
BIREN SINGH ENGTI) : (a) to (c) Yes,
Sir. The third meeting of Island Develop-
ment Authority was held under the Chair-
mansip of the Prime Minister on 29th
December, 1987 at Kavaratti Lakshadweep.
The Island Development Authority dis-
cussed various policies, developmental
plans implementation strategy for speedy,
environmentally sound development of the
two groups of Islands, viz: Lakshadweep
and Andaman and Nicobar Islands. Prime
Minister indicated this during his recent
visit to Lakshadweep Islands. Schemes
for transpottatior, communication, tourism,
setting up of an Integrated Lakshadweep
Corporation, Human Resource Develop-
ment, Fisheries Development, training of
personnel, seeting up of decentralised non-
pollutting industries, etc., are some of the
developmental plan schemes considered
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and approved by the 1DA for implementa-
tion. The approved outlay for the Seventh
Five Year Plan for Lakshadweep Islands is
Rs. 4390 lakhs. The developmental
schemes indicated above would be imple-
mented within this on the basis of approved
Annual Plan outlays.

Persons Uprooted Due to Develop-
ment Project

1413. SHRI M. RAGHUMA
REDDY :
SHRI DHARAM PAL SINGH
MALIK :

SHRIT SUBHASH YADAV :
SHRI MANIK REDDY :

Will the Minister of WELFARE be
pleased to state :

(a) whether a number of tribal familics
have been uprooted on account of develop-
men. projects ; and

(b) if so, the number of such families
uprooted during the past two years ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a) and (b)
The required informationtion is yet to be
received from all State Govts./UT Adminis-
trations amd Central Ministries/Depart-
ments. As soon as the same is received it
will be laid on the Table of the House.

Indo-USSR Agreement for Purchase
of Nuclear Reactors

1414. SHRI M. RAGHUMA
REDDY :
SHR1 DHARAM PAL SINGH
MALIK :

SHRI SUBHASH YADAY :
SHRI MANIK REDDY :
SHRI S.M. GURADDI :

SHRI KAMAL NATH :

Will the PRIME MINISTER be pleased
to state :

(a) whether any agreement has been
signed between India and the USSR for
the purchase of nuclear reactors ;
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(b) if so, the details thereof ; and
(c) the funds allocated for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHR1 K.R.
NARAYANAN) : (a) No, Sir.

(b) Discussions are continuing on the
technical, economic and other aspects of
the Soviet offer to assist in the setting up
of pressurised light water reactors. Govern-
ment have taken no decision in the matter.

(c) Does not arise.

VYariogs Organisations for Welfare
of Scheduled Castes/Scheduled Tribes
of Gujarat Receiving Grants

i415. SHRI RANIJIT SINGH GAEK-
WAD : Will the Minister of WELFARE be
pleased to state :

(a) the names of the registered organi-
sations working for the Welfare of Sche-
duled Castes/Scheduled Tribes, Women,
Destitutes and Aged in Gujarat which are
getting central assistance ;

(b) the basis on which assistance is
given to registered organisations ;

{c) the total assistance given for the
yecar 1986 and 1987 for the purposc to the
above organisations in Gnjarat ;

(d) whether Government propose to
extend such assistance to the organisations
working for rchabilitation of drug addicts,
also ;

(e) if so, the outlines of the policy
framed for the assistance to Drug Addicts
and Rehabilitation Organisation } and

(f) if not, the reasons thereof 7«

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAD : (a) and (c)
The following Voluntary organisations have
been given grant-in-aid as shown agasnst
each in Gujarat during 1986 and 87 for
running schemes for welfare of the Schedu-
led Castes]Scheduled Tribes and women in
Gujarat :
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Sehiedwled Castes/Scheduled Tribes

1. Harijan Sevak Singh, Kingsway Camp, Delhi.

2. Bharatiya Samaj Unnati Mandal, Bhiwandi.

3. Social Work and Research Centre, Tilonia, Ajmar.
4. Bharatiya Adivasi Vikas Parishad, New Delni.
5. Bharatiya Adimjati Sevak Singh, Delhi.

6. Vikas Vidyalaya, Wadhawan City.

7. Shri Kanta Strec Vikas Grah, Rajkot.

(b) Voluntary organisations of all India
Charaeter which arc registered bodies are
eligibles for grant-in-aid. In
selecting organisations the record of service
and .he activities undertaken by them are
taken into account. Under the Central
scheme of aid to Voluantary organisations
for welfare of Scheduled Castes/Scheduled
Tribes the organisations are provided
assistance upto 80 per cent of the outlay.

Under the centrally sponsored scheme
of assistance for setting up of training
centres for rehabilitation of women in dis-
tress, the expenditure is shared between
the Central Government, State Government
and the voluntary organisations on
45 :45:75: 10.

(d) and (e) Grants-in-aid to the eligi-
ble Voluntary organisations are already
being given under the Central Sector
Scheme for consclling, guidance and treat-
ment of drug addicts, their follow-up and
rehabilitation, preventive education, aware-
ness building' programmes against drug
addiction, Grant-in-aid of Rs. 50;940/-
has been given to the Nasha Bandi Mandal,
Ahmedabad, for setting up acounsélling
centre for follow-up and rehabilitation of
drug addicts and for helding a deaddietion
camp for their treatment during the current
financial year 1987-88.

(f) Does not arise.
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Rs.,

8,11,324 (86-87)
1,61,768 (87-88)

73,504 (86-87}
73,504 (87-88)

3,33,350 (87-8¢)
43,080 (86-87,
1,00,230 (86-87)

53,010 (86-87)

80,550 (86-87)

‘Negotiations with Britain for Design
of Aircraft Carriers

. ?416. SHRI S.B. SIDNAL : Will the
Minister of DEFENCE be pleased to state :

(a) whether India has started negotia-
tions with Britain for design and develop-
ment of three modern aircraft carriers with
ski jump to operate Harrier aircrafts ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR[ SON-
TOSH MOHAN DEV) : (a) No, Sir.

(b) Does not arise.

Purchase of Jaguars from U.K.

1417. SHRI S.B. SIDNAL :

SHRI KRISHNA SINGH :
CH. RAM PARKASH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have agreed
to purchase more Jaguars from the UK. ;

‘ (b) whether a number of agreements
in.regard to the purchase of aircrafts from
U.K. have beenr signed ;
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(c) if so, the total number of Jaguars
so far supplied to India ;

(d) whether the other remaining
Jaguars are under construction in India ;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE [N THE
MINISTRY OF DEFENCE (SHRt SON-
TOSH MOHAN DEV) : (a) No, Sir.

(b) to (¢) The Government entered into
contracts with M/s British Aerospace of the
U.K. for the supply of Jaguar aircraft both
in fly-away condition and licence manu-
facture in India. It would not be in the
public interest to disclose details of these
contracts.

Effect of Resources Crunch on
Seventh five Year Plan

1418. SHRI S.B. SIDNAL : Will the
Minister of PLANNING be pleased to state :

(a) whether crunch  resources has
forced cuts in annual plans outlay ;

(b) if so, to what extent ;

(c) whether the Seventh Plan targets
and the projects are lakely to be affected
on account of these cuts : and

(d) if so, to what cxtent ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH LNGTI : (a) No,

Sir.
(b) to (d) Do not arise.

[ Translation]

fmplementation of Recommiendations
of Jaswant Singh Commission

SHRI HARISH RAWAT :
SHRI JAGDISH .AWASTHI :
Will the Minister of LAW AND JUS-.

TICB be ploased to refer to the reply given
to Unstarred Question No, 1724 on 18

1419,
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November, 1987 regarding setting up of
High Court Benches in States and state :

(a) when Union Government addressed
to the Uttar Pradesh Government regarding
specific recommendations made by the
Jaswant Singh Commission ;

(b) whether the Uttar Pradesh Govern-
ment has since sent its reply ; and

(c) if so, the decision taken in this
regard with details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI H.R. BHARDWAJ) : (a) and (b)
The specific recommendations of the Jaswant
Singh Commission relating to establish-
ment of Benches of Allahabad High Court
were referred to the Chief Minister of
Uttar Pradesh on 23.10.86. A reply dated
26.6.87 was received but this did not give
the definite views of the State Government
in the matter. The Chief Minister of
Uttar Pradesh was again addressed on
25.7.87 and requested lo give the
definite views and proposals of the
State Government having regard to all
aspects of the matter. No further com-
munication from the State Government has
been received.

(c) A decision in the matter can be
taken by the Central Government only on
receipt of specific. complete proposals from
the State Government.

[English]

“Remote Sensing Application Centres”’

1420. DR. KRUPASINDHU BHOI :
Will the PRIME MINISTER be pleased to
state :

(a) the States having Remote Sensing
Application Centres ;

(b) since when such centres have been
set up in these States ; and

(c) the financial allocation made to
such organisations and works undertaken
by them in the last three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENBRGY,
ELECTRONICS AND SPACE (SHRI K.R,
NARAYANAN) : (a) to (¢c) A statement
is given below, :
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Statement

The table below gives the States hoving Remote Sensing Application Centres, year of
establishmeet and the approximate funds available for each Centre during the last three
years, which are indicative of order of magnitudes involved

Name of the State Year of Funds available fo the
establishment Centre/Units  during
1985-86, 1986-87
and 1987-88 (Rs. in
iakhs)
Bihar 1986 42.00
Gujarat 1986 5,35
Haryana 1986 111.06
Jammu and Kashmir 1936 34.35
Kerala 1984 162.00
Madhya Pradesh 1985 175.00 (7th Plan
allocation)
Maharashtra 1988 —_
Manipur 1986 7.00
Orissa 1984 49.79
Punjab 1987 25.00
Rajasthan 1986 84.96
Tamil Nadu 1982 202.23
Uttar Pradesh 1981 136.30
Karnataka 1986 30.00

The work undertaken by each Centre during the last three years is given below :

Department of Space (DOS) as the nodal
agency for the Natioal Natural Resources
Management System, has been coordinating
with various Central and State Government
agencies to formulate and execute large
scale operational remote sensing applica-
tions. A number of them are funded by
user Ministries. In many cases DOS over-
sees the overall execution after distributing
the tasks to various State Government/
Central Government agencies for execution.
In addition, State Government Remote
Sensing Centres also take up tasks directly
from other Central/State Government
agencies.

The following important projects were
carried out by the different State Remote

Sensing CentrefAgencies, most of which
under the overall direction/guidance of the
Department of Space.

Bihar
* Wasteland Mapping of six dis-
tricts of Bihar namely, Muzaffar-
pur, Vaishali, Siwaa, Newada,
Dhanbad and Singbhum.
Gujarat
* Wasteland mapping of 5 dis-
tricts—Gandhinagar, Bhavnagar,
Kheda, Ahmedabad and Mchsaga.
**

Monitoring of coastal environ-
ment,
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*  Crop related studies.

*  Geomorphological studies of Kutch
basin.

*  Geomorphological map of Mahi

estuary using aerial photographs.

*  Monitoring of shoreline changes
in Narmada estuary using multi-
data Landsat data,

Haryana

* \asteland mapping of 5 dis-
tricts—Sirsa, Karnal, Hissar

Gurgaon and Jind.

*  Crop Production Forecasting.

*  Natural Resources Data Manage-
ment System Project of DST

Jammu and Kashmir

* Watershed characterisation  of
Chenab bas:n.

Kerala

* [ anduse mapping.

*  Forest resources assessment.

* Wasteland mapping of six dis-
tricts.

Madhya Pradesh

*  Wwasteland mapping of 17 districts.

*  Ground water potential maps of 3
districts—Jhabua, Rajgarh and
Shadol.

*  Watershed prioritisation in
Narmada catchment area.

Maharashtra
*  Wasteland mapping.
Manipur

*  Manipur State Remote Sensing
Cell, in collaboration with Indian
Institute of Remote Sensing of the
Department of Space—Dehra Dun
is carrying out wasteland and
mapping for 2 districts,
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Wasteland mapping of 5 dis-
tricts—Cuttack, Puri, Dhenkanal
Bolangir, Ganjam and Sundargarh.

Soil mapping in Puri, Cuttack

district.

Crop Production Forecasting for
rice  acreage estimation Regional
Geological mapping.

{dentification and Classification of
Wastelands.

Erosion Assessment of Eastern

ghats,

Coastal and Ocean Remote

Sensing.

Soil Mapping in Mahanadi Delta.
Thematic mapping of Agroclimatic
zones,

Environmental impact of Mining
in Sukinda Chromite belt.

Landuse study in Talcher and Ib
coal fields, Jankia, Mahisapat,
Saranga and Khuntuni.

Forest classification along pro-
posed Bansapani— Daitasy railway
link and realignment of Bansapani
~— Keonjhar section. '

Mapping of ground water for
L.P G. Bottling plant.

Mapping of - Gandhamardan area
and realignment of hill top road.

Ground  water  study in
Nayagada Sugar Factory Locality.

Mineral targetting in 14 areas.

Urban sprawl of Bhubaneswar.

Watershed study of Kashipur area.

Watershed priorstisation of Sunei
catchment.

Delineation of Mangrove vegeta-
tion in Bhitar—Kanika area.

Land degradation studies in the
coastal region of Orissa,
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*  Mapping of floods.

* Dynamics of coastal erosion in
Orissa.

*  Ecological study in similpal hills.

*  Environmental study of Chilka
Lake and its ecosystem by Remote
Sensing techniques.

* Drought monitoring and ground
water targetting.

*  Application of Remote Sensing to
Sedimentation studies in Hirakud
Teservoir,

*  Environmental mapping of Ib
valley.

Punjab

* Crop related studies under Indian
Rcmote Sensing—Utilisation Pro-
gramme for wheat aereage esti-
mation.

Rajashthan
*  Wasteland mapping of 5 districts,
*

Ground water prtential zone map-
ping of Alwar, Bharatpur and
Dungarpur,

* Delineation of priority watersheds

in DPAP blocks of t Dungarpur
and Banswara.

Delineation of waterlogged area
on command area of Sriganga-
nagar.

Uttar Pradesh

»

Wasteland mapping of 21 dis-
tricts.

Integrated remotely sensed data
with revenue records.

Landuse/Land cover mapping.

Ground water potential zone
mapring.

Preparation of flood maps.

Laharpur—Mahmoodabad Project
for monitoring waterlogged areas
of Sharda Sahayak Command,
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Farrukhabad Project for potato
crop acreage estimation and for
delineating areas affected by potato
blight.

Gola River Catchment for the
assessment of source areas of
sediment load.

Flood Inundation mapping for
quantification of slit in reservoirs,
quantified assessment of sediment
load in rivers, delinecating water-
logged areas.

Integrated satellite and aerial
remote sensing techniques with
ground geophysics for point
targetting of tube well sites in the
hard rock areas and saline tracts,

Forest type mapping for temporal
monitoring of degradation of
forests 1n east UP, grassland
assessment in Dudwa National
Park for Wild Life Management,
monitoring degradation of forest
eco-system 1n the vicinity of Obra
Thermal Power Complex.

Crop acreage estimation of major
grain  crops and cash crop
like sugarcane, crop yield predic-
tion momnstoring of potato blight
disease in Farrukhabad.

Soil and Land Resources for
delineation and monitoring of
salt affected lands in the Ganga
plains, delineation and classifica~
tion of different categories of
raviness, monitoring soil erosion—
both in plains and hill areas

Study of fluvial landforms neotec-
tonism in lesser Himalaya and
plains of U.P.

Temporal monitoring of land
degradation assessment of impact
of smoke plumes and from thermal
complexes on the forest eco-
system assessment of impact of
mining/quarrying on the land,
monitoring of pollutants in large
rivers.

”

Identification of bunana planta-
tions and their acreage assessment.
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*  Delineation of the waterlogged

areas.

¥  Water quality monitoring (IRS-
up).

*  Monitoring dvnamics of Ghaghra
river system.

Tamil Nadu

*  Delineation of watersheds in

western ghats of Tamil Nadu.

*  Situation study of Kundah
reservoir. )

*  Wasteland mapping of 4 districts.

*  Resources evaluation for Eco-
development of Manjalar sub-
wateished.

* Landuse map for Chengalpattu
Taluk

*  Assessment of eco-degradation in
Nilgiris arcas of wcstern ghats
through remote sensing.

¥  Delineation and Codification of
watersheds in  Western Ghats
oreas of Tamil Nadu region.

Karnataka

]

Eco-system of mangroves in coas'al
areas. *

Commissoining of Atomic Power
Station in Kalpakkam

1421. SHRI PRATAP BHANU
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) whether all the units of Atomic
Power Station at Kalpakkam have started
power generation with full capacity ;

(b) if so, the details thereof ; and

(c) if not, the reasons for the delay in
commissioning these units ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
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THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes, Sir.

(b) Units I and IT of Madras Atomic
Power Station, Kalpakkam have started
commercial operations with effect from
27th January, 1984 and 21st March 1986
respectively.

(c) Does not arise.

Fast Breeder Nuclear-Reactor
Technology

1422, SHRI PRATAP BHANU
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) whether India has successfully
developed the fast breeder nuclear reactor
technology, indigenously and started to
develop new power plants based on this
technology ; and

(b) if so, when the first commercial
unit based on fast breeder reactor techno-
logy would be started ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATFOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes, Sir.

(b) Design of a prototype reactor of
500 MWe capacity has been initiated and
this reactor is expected to be commissioned
by the turn of the century.

Action Plan for Agriculture

14232. SHRI K. RAMAMURTHY :
Will the Minister of PLANNING be pleas-
ed to state the details of the Action Plan
worked out by the Planning Commission
to pull agriculture from its current retro-
gession so that the targets of Seventh Plan
for agricultural production can be achieved
by 1989-90 ?

THE MINISTER OF STATE IN THB
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : A Tmk
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Force coastituted under Member in-charge
Agriculture, Planning Commission has pre-
pared a Framework Action Plan for achiev-
ing a foodgrains production level of atleast
175 million tonnes by the terminal year
of the Seventh Plan. This was considered
necessary in view of the setback to agricul-
ture, particularly foodgrains production on
account of recurring droughts and floods
in various parts of the country during
recent years.

The Framework Action Plan sceks to
achizve the stipulated foodgrains producs
tion level through concerted efforts n
districts selected for their potential for
increased foodgrains production which can
be realised within the next two years by
removing certain  identified  constraints.
Among the factors taken into consideration
for inclusion of a district 1n the Framework
Action Plan, were its past agricultural per-
formance, its present level of achicvement,
the possible augmentation  of ' impoitant
agricultural growth factors like irrigation
in the next two years and whether the
factors inhibiting the agricultural produc-
tion could bz corrected in the near future,
The exercise for sclection of these districts
was undertaken in consultation with the
concerancd State Governments, namely of
Andhra Pradesh Assam, Bihar, Gujarat,
Haryana, Karnataka, Muadhya Pradesh,
Maharashtra, Orissa, Punjab, Rajasthan,
Tamil Nadu, West Bengal and Uttar
Pradesh.

The Framework Action Plan envisages
an efficient tie-up of the necessary input
delivery systems, particularly for irrigation,
seeds, fertilisers plant protection and agri-
cultural credit, alongwith proper technology
back up and market support. The Plan
focuses on the major foodgrrins crops i.e.’
Rice, Wheat, Maize, Gram and Arhar.
Planning steps needed to be initiated in
order to provide the basic for decisions on
investments and policies required during
the two years havz also been indicated.

The Framework Action Plan forms a
guideline to the States for preparation of
detailed districts level Action Plans which
are to be operationalised After their
finalisation, the implementation of the
gjﬁtrict Action Plans will be undertaken by
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the concerned State Governments with the
Union Ministry of Agriculture as the nedal
agency at the Centre.

Transfer of Tebhnology by ISRO
to Hindustan Computers Limited

14.4. SHRI KRISHNA SINGH : will
the PRIME MINISTER be plcased to
state :

(a) whether the Indian Space Research
Organisation which built its own Indian
Remote Sensing Satellite (IRS) has trans-
ferred the Technology for processing of the
images that IRS would send to Hindustan
Computers Limited ; and

(b) if so, in what circumstances and on
what terms ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b) Yes, Sir. The
Space Application Centre (SAC), .Ahmeda-
bad of the Indian Spacc Rcsearch Organi-
sation (ISRO) has licenced its technology
for “"ISROVISION” a integrated digital
image analysis system to two Indian Com-
panies, M/s. Hindustan Computers Ltd.,
New Delhi and M/s. Speck Systems
Private Ltd., Hyderabad, in December
1987. The main subsystems of JSROVI-
SION include ‘SACIMAGE’, a digital ana-
lysis applications software library compris-
ing more than 75 software packages deve-
loped by ISRO’s Space Applications
Centre (SAC), and ‘VIBGYOR-2001’, the
image display processor (with all contem-
porary features like Zooming, Roaming,
Planning, Cursor Control, False and
Pseudo colour coding) built around a high
resolution colour monitor.

Technology licencing of 1SROVISION,
SACIMAGE and VIBGYOR-2001 has been
effected under ISRO’s Technology Transfer
Scheme.

Digital image analysis systems and
techniques are being increasingly used in a
variety of remote sensing data processing
applications. With the impending launch
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of India’s remote sensing satellite, IRS-1A
remotely sensed data from space will be
available at a.fordable costs to the entire
Indian remote sensing community. Already
data from foreign satellites like LANDSAT,
SPOT cic, are also being disseminated to
the users by National Rcmote Sensing
Agency (NRSA) and a number of applica-
tions arc operational in the country, in
various user agencies.

The two Companies, Hindustan Com-
puters Limited and Speck Systems Private
Ltd., werc selected, from among more than
200 Indian Companies, after 1igorous
evaluation, based on their R and D
strengths, availahility of qualified man-
power and necessary technological infra-
structue, their track record in compuier
based systems/image analysis systems, cltc.
ISROVISION hax been licenced to them on
a non-exclusive basis and on promotional
terms, with a royalty on sales of approxi-
mately 4% and a down payment equinalent
to the cost of one ISROVISION System
(around Rs. 8 50 lakhs).

[ Transiation]

Rehabilitation of November 1984
Riot Victims

1425. SHR1 KALI PRASAD PANDEY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there are cases of relief
and rehabilitation of victims of November,
1984 disturbances still to be settled ;

(b) if so, the numier of such cases,
the reasons for the delay in settling them
and the time by which these are likely to
be settled ; and

(c) the number of cases which have
been rejected and the broad reasons there-
for ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHD : (a) to (c)
According to Delhi Administration almost
_all cases of death, injury and damage to
dwelling units have been settled. Govt. has
also recently decided to pay ex-gratia
amount for the loss of uninsured commer-
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cial piemiscs. Claims for the same have
already been received by Delhi Administra-
tion.

About 7000 claims of death, injury and
damage to dwelling units have been rejected
by Deihi Administration on the grounds
that the claims could not be established ;
claims were received after the prescribed
time limit or applicant had already preferr-
ed a claim earlier,

The Chief Ministers of all the con-
cerned States have been addressed by the
Home Minister indicating the important
steps taken by Delhi Administration/
Central Govt, for the relief and rehabilita-
tion of Nov. 1984 riot victims for
considering similar steps {0 give relief to
them in their respective States. The latest
information in respect of these States is
not available with the Ministry of Home
Affairs, as the subje(t matter of the
Question primarily concerns these States,

[ English)

Cooperation with Poland in Science
aud Technology

1426. SHRI P.M. SAYEED :

SHRT SOMNATH RATH :

Will the PRIME MINISTER be pleased
to state :

(a) whether talks were recently held
with Poland on cooperation in the field of
science and technology between the two
countries ;

(b) if so, the salicnt points discussed ;
and :

(c) the approximate time by which the
implementation of the decisions taken is
likely to commence ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes Sir, a delegation
led by Polish Minister for Science and
Technology visited India during February
4-11-1988 and held discussions with Indian
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counterparts on Indo-Polish coopgration in
the field of Science and Technology.

(b) Cooperation in Science and Techno-
logy between the two countries was review-
ed and an ‘annex’ to the existing pro-
‘'gramme of cooperation identifying addi-
tional areas of cooperation was signed by
MOS (S and T) and Polish Minister.

(¢) Indo-Polish Programme of Coope-
ration and the annex signed envisage
cooperation in the identified areas upto
December 1988. Impilementation of this
programme has already commenced.

Pension Rules for- Temporary/Quasi
Permanent Government Employees

1427. SHRI P.M. SAYEED : Will
the PRIME MINISTER be pleased to
state :

(a) whether some new rules regarding
pension for temporary and quasi perma-
nent Government employees have been
adopted by Government ;

(b) if so, the conditions under which
such emplonces ‘would be granted pension
and the rates thercof ; and

(c) whether family pension is admis-
sible to the adult dependent unemployed
girls of a deceased pensioner ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b) The
quasi-permanent and temporary Central
Govt. employees retiring at the age of
superannuation or on being declared
permanently in-capaciated for further
service by the appropriate medical autho-
rity after rendering service not less than
10 years are cligible for retirement benefits
like pension and retirement gratuity w.e.f.
1.1.1986 at the same scale as admissible
to those in permanent employment,

(c) Un-married daughters of deceased
pensioners, who are not employed, are
eligible to receive family pension upto the
-age of 25 years subject to certain stipula-
tions prescribed in the rules,
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IPS Promotions to be Probed

1428. SHRI HAFIZ MOHD. SIDD}Q:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether attention of Government
has been drawn to the news item captioned
‘IPS promotions to be probed’ appearing in
the Times of India dated 23 January,
1988.

(b) if so, the facts in this regard ;

(c) whether any complaint about the
alleged manipulation of character rolls and
any other irregularities in finalising the list
of promotions to Indian Police Service has
been received ;

(d) if so, the details thereof and the
action taken thereon ; and

(e) whether any State Police Officer
with adverse service record has been pro-
moted to the Indian Police Service, if so,
the corrective action taken or proposed ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OFF STATE IN THE MINIS.-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir.

(b) to (¢) A statement is given below.

Statement

Under the Indian Police (Appointment
by Promotion) Regulations, 1955, the list
of State Police Service Officers eligible for
promotion to the Indien Police Service is
prepared, finalised and approved by the
Union Public Service Commission in consul-
tation with the concerned State Government.
A representative of the Govt. of India
(Ministry of Home Affairs) attends the
meeting of the Committee which is chajred
by the Chairman/Member, U.P.S.C.

2. In the instant case relating to the
State of Bihar, the meeting of the Selection
Committee was held on 5th December, 1987
at Patna wkich was attended, among
others, by an officer from the Ministry of
Home Affairrs. The Government of Bihar
have already sent -the procecdings of the
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Selection Committee to the U.P.S.C. for
further necessary action, A few members of
Parliament have also written to the Chair-
man, U.P.S.C. in this connetion, pointing
our certain irregularities in preparing this
list of State Police Service Officers for pro-
motion to the Indian Police Service. It is
lea:nt that the U.P.SC. are looking into
the matter.

Cases settled by Marriage Reconcil i-
ation Board

1429 SHRIMATI PRABHAWATI
GUPTA : Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) the number of cases received upto
1987 by the Marriage Reconciliation Board
which was set up in New Delhi Court in
1986 ;

(b) the number of cases settled by this
Board ; and

(c) the difficulties if any faced by the
Board while setting the marriage disputes ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI HR BHARDWAJ (a) and (b)
The Marriage Reconciliation Board has
received 1094 cases upto December, 1987
out of which 129 cases have been settled.”

(¢) The main difficulty (aced by the
Board is that the Member Secretary has no
summoning power, as a result of which
many parties avoid coming to the Board.

[ Transiation)
Persons Brought Above Poverty Line

1430. SHR1 RAM PUJAN PATEL:
Will the Minister of PLANNING be pleased
to state -

(a) the number of persons brought
above the poverty line through different
schemes as upto 31st January, 1988 State/
Union Territory-wise ;

(b) the amount incurred on such

schemes during the last three years ;

(c) the amount allocated to each State
Ugion Territory for the year 1988-89 ; and
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(d) whether provision has been made
for more allocation of funds for Uttar
Pradesh in view of its large population ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION (SHRiI
BIREN SINGH ENGTI) : Three major anti
poverty programmes being implemented in
rural areas are Integrated Rural Develop-
ment Programme (IRDP), National! Rural
Employment Programme (NREP) and Rural
Landless Employment Guarantee Pro-
gramme (RLEGP). IRDP provides self-
employment ventures financed through a
mix of subsidy and institutional credit,

whereas NREP and RLEGP are wage em- .

ployment programmes which  provide
employment to the unemployed/underem-
ployed rural population, particularly the
rural landless labour (preference being
given to scheduled castes and scheduled tribes).
Concurrent Evaluation Report for January
1987 to June 1987 in respect of IRDP
reveals that 12 per cent of the old families
assisted had crossed the poverty line of Rs.
6400 and 59 per cent of the old families
assisted had crossed the income level of
Rs. 3500 per annum.

(b) During the three years from 1984-
85 to 1986-87, the actual expenditure under

the above three programmes was as
follows :—
(Rs. in crores)
Programme EXPENDITURE
1984-85 1985-86 1986-87
472.20

(i) IRDP (Subsidy to 441 10 613,38

beneficiaries)
i) NREP (Includ- 502.11 531.95 717.77
ing value of
foodgrains)

iii) RLEGP) Inclu- 378 53 435.06 635.63
ding value of
foodgrains)

(c) Allocations to different States and
UTs under the three programmes for 1988-
89 are yet to be finalised.’
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(d) The basis of allocation of outlays
to States/UTs adopted for 1988-89 is
indicated *below *

(i) IRDP : 75 per cent weightage to
be given to incidence of poverty and 25 per
cent allocation to be made on the basis of
uniform earmarking of funds as per number
of blocks.

(ii) NREP & RLEGP: 50 per cent
weightage is given to the number of agricul-

tural labourers, marginal workers and margi-

nal farmers and 50 per cent weightage is
given to incidence of poverty

[English)

Conference of Chief Justices

1431. SHRIMATI BASAVARAIJES-
WARI : Will the Minister of LAW AND
JUSTICE be pleased to state :

(a) whether a Conference of Chief
Justices was held in New Delhi in 12-14
December, 1987 ;

(b) if so, the main subjects discussed
at the Conference ; and

(c) the reaction of Government there-
on ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHR! H.R. BHARDWAIJ) : (a) A Con-
ference of the Chief Justices convened by
Hon’ble the Chief Justice of India was
heid in New Deltii on 11:13 Dzcember,
1987.

(b) Main subjects discussed at the
Conference have been indicated in the
Statement below.

(¢) The Government will have occasion
to react as and whan specific proposals
regarding resolutions passed in the Confe-
rence are received

Statement

Subjects discussed at the Conference
of Chief Justices held in New Delhi
on 11-13 December, 1987

(i) Subordinate Judiciary—-Pay
Scales, Transport, Housing, Court
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Buildings, Phones and other con-
ditions of servijce.

(i) Conditions of Service of High
Court Judges—Leave Travel Con-
cession, Leave/Casual Leave.
Medical Re-imbursement/facilities,
Pension, Warrant of Precedence,
Encashment of Leave on full
allowances and other conditions
of service.

(iii) Arrears of Cases.

(iv) Financial powers of Chief Justices
of High Courts,

{v) Family Courts.

(vi) All India Judicial Service.

(vii) Training Institute for Judicial
Officers.

(viii) Curtailing Vacation/Holidays of
Courts.

(ix) Public Interest Litigation
(x) Legal Services Authorities Act,
1987.

(xi) Establishment of various Tribunals
with Jurisdiction parallel to the
High Courts—Dimunition in the
prestige of High Courts

(xii) Need for
Courts.

Computerisation in
(xiii) Establishing of  Conciliation
Courts.

(xiv) Appointment of Judges— Delays

and difficulties

(xv) Constitution of a Conference Cell
in the Supreme Court Registry to
monitor implementation of reso-
lutions of the Conference.

Committee to Ensure Stat:tory Proyi-
sion for Employment of Handicapped

1432, SHRIMATI BASAVARAIJES-
WARI : Will the Minister of WELFARE
be pleased to state :

(a) whether Union Government are
considering to set up a Committee to con-
sider a legislation to ensure statutory pro-
vision for the employment of the handi-
capped. ;
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(b) if so, the names of the members of
the Committee and the main purpose of
the Committee ; and

(c) when the Committee is likely to
submit its report ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WELFARE (SHRIMATI
SUMATI ORAON) : (a) to (c) A Com-
mittee to consider legislation for the
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*

disabled was set up through a Resolution
dated 27th November, 1987 under the
chairmanship of Shri Baharul Islam, Mem-
ber of Parliament and formerly judge,
Supreme Court of India.

The names of the members of the Com-
mittee and the terms of reference are given
in the statement below.

The Committee is likely to submit its
report by 30th April, 1988.

Statement

The composition of the Committee to consider legislation for the disabled is as follows :

1. Shri Baharul Islam
Member of Parliament.

2. Shri R.L. Meena,

Chairman

Member

Joint Secretary, Ministry of Law (as represen-

tative of Ministry of Law).

3. Shri A.N. Nimbalkar

Member

Director General of Employment and Training
and Joint Secretary, Ministry of Labour as

representative of Ministry of Labour.

4. Smt. Krishna Singh,

Joint Secretary, Department of Personnel and

Training.

5: Shri R.T. Vyas,

Member

Member

Nationa! Association for the Blind, Bombay.

6. Shri S.K. Rungta,

Member

National Federation of the Blind, New Delhi.

7. Miss Surrender Saini,

Member

President, All India Federation of the Deaf,

New Delhi.

8. Shri Thakur V. Hari Prasad,

Member

President Thakur Hari Prasad Institute for the

Mentally Retarded, Hyderabad.

9. Smt. Vasanthi A. Pai,

Member

Presient, Federation for the Welfare of the

Mentally Retarded, New Delhi.

10. Shri DJK Cornelieus,

Member

Vice-President, Spastic Society of Tamil Nadu,

Madras.
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11. Smt. Uma Tuli,
Amar Jyoti Trust, New Dethi.

12. Shri Rohit C. Mehta
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Member

Member

Chairman and Managing Director, Rohit Mills

Ltd., Khokhra Ahmedabad,
Ahmedabad-38G¢ 008.

13. Shri M.K. Kumar,
President, The Associated
Commerce and Industries,

Member

Chamber of
Allahabad Bank

Building, Sansad Marg, New Delhi-110 001.

14. Smt. V.S. Ramadevi, Member Secy.
Law Commission.

15. Shri S.N. Menon,

Joint Secretary. Ministry of Welfare.

Co-opted Member

Member-Secretary

2. The terms of reference of the Committee are as follows :

a) To stully the existing legislation for the handicapped in other countries
like UK. West Germany and Japan etc.

b) To examine, the problems faced by the disabled in the absence of legisla-

tive measures.

c) To work out in detail the scope, the objective and general scheme of
legislation for the handicapped covering the various aspects of the re-
habilitation of the handicapped specially with reference to their economic
rehabilitation in their open and sheltered employment.

Selection of Secretaries
SHRI MANIK REDDY :
SHRI RAM SAMUJHAWAN :

Will the PRIME MINISTER lte pleased
to state .

1433.

(a) the present criteria of selecting the
Secretaries to various Government Depart-
ments and Ministrics of Union Govern-
ment ;

(b) the reaction of Government to a
recent ruling on the maiter by the Central
Administrative Tribunal ; and

{c) the procedure Government are con-
sidering to adopt in selecting the future
Secretaries to Union Government ?

THE MINISTER OF STATE IN THE.
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P
CHIDAMBARAM) : (a) The posts of

Secretary to the Government of India are
covered under the Senior Staffing Scheme
in accordance with which the services of
individual officers are borrowed on depu-
tation from their respeciive cadre autho-
rities. Appointments to these posts are
made keeping in mind the requirements of
each post and the qualifications and expe-
rience of the officers in the field of choice.

(b) The Government has filed a Spe-
cial Leave Petition before the Supreme
Courl.

(c) Does not arise at present.

Fire Incident at Alampakkam near
Cuddalore ‘

1434, SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of HOME
AFFAIRS be pleased to state ;

(a) whether Government have ordered
any enquiry into the incident of fire which-
rendered more than 5000 Harijans home



"165 Whritten Answers

less when their colonies at Alampakkam
near Cuddalore in Tamil Nadu were des-
troyed in September 1987 ; and

(b) if so, the details of the findings of
such enquiry ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b) ‘Fire’ is
a State subject. Requisite information, on
receipt from the State Government, shall
be placed on the Table of the House.

Unutilised Amount by State for
1987-88

1435. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of PLAN-
NING be pleased to state :

(a) the States/Union Territories which
have not fully utilised the plan allocation
for the year 1987-88 ;

(b) the percentage of utilisation by
each State/Union Territory ;

(¢) wheiher Government have reduced
the plan allocation for 1988-89 of such
States/Union Territories which have not
fully utilised the previous plan allocation ;

and

(d) the steps taken to ensure proper
utilisation of annual plan allocation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTD : (a)
Actual expenditure during 1987-88 in res-
pect of various States/Union Territories is
not yet available.

(b) Does not arise.

(c) No, Sir. Annual Plan outlays for
1988-89 of various States/Union Terri-
tories have been decided on the basis of
financial resources available to the States.

(d) Planning Commission is regularly
looking into the proper utilisation of Plan
allocations through the mechanism of
periodical reports, Working Group discus-
sions etc.

PHALGUNA 12, 1909 (S4KA4)

Written Answers 166

Crime in Delhi

1436. SHRI MUKUL WASNIK :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the crime graph in the

Capital has shot up alarmingly in the recent
past ;

(b) if so, the reasons thereof ; and

(c) the steps taken by Government to
meet the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) No Sir, compared
to the corresponding period of the previous
year there has been substantial decrease in
the criminal cases reported during the
pcriod August, 1987 to January, 1988,

(b) Does not arise.

(c) About 12,000 more posts and
purchase of about 668 more vehicles for
the Delhi Police have been sanctioned.
Sesting up of 25 more Police Stations, 12
Police Sub-divisions afdd 3 Police Districts
have been approved. 100 pickets at
strategic points manned by personnel
equipped with weapons and Wireless sets
have been sot up.

Infiltrators Apprehended on Inter- ]
national Border

1437. SHRI SYED SHAHABUDDIN :
SHRI KAMAL CHAUDHRY :

will the Minister of HOME AFFAIRS
be pleased to state :

(a) the number of infiltrators appre-
hended in various sectors of the Inter-
national border during 1987, the number
pushed back and the number handed over
to State authorities for necessary action,
sector-wise ;

(b) the incriminating material recover-
ed from them ;
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(c) whether any rise has been noticed
in the level of infiltration in any sector as
compared to the past years ; and

(d) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
"TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Information for
the year 1987 about persons apprehended
on Indo-Pakistan .and Indo-Bangladesh
borders, pushed back and handed over to
State Police for taking necessary action is
furnished in Statement-I below :

(b) Information is furnished in State-
ment-II below.
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(c) Information for the years 1985 and
1986 about persons apprehended on Indo-
Pakistan and Indo-Bangladesh borders,
pushed back and handed over to State
Police is furnished in Statement-I below.

(d) On account of various socio-
economic and historical reasons, infiltra-
tion takes place from Pakistan and Bangla-
desh into India. The BSF who are guarding
the borders are on constant vigil. For
plugging loopholes and for strengthening
vigilance at the borders, the Govt. of India
have sanctioned 54 addl. Bns. of BSF for
Indo-Pakistan and Indo-Bangladesh borders
to be raised in a period of 5 years starting
from 1986-87.
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Statement-T1

Sector

1. J and K Sector

2. Punjab Sector

3. West Bengal Sector

Incriminating material recovered

i. Photostat copy of Dogra Precis
pages 1 to 115, 178 to 400 and
403 to 674,

2. I/Card proforma in respect of
E-395398 Tailor Sadhu Singn of
Sikh L1.

3. L/No. 15537/CSD/Pers dt. 18 12.
86 addressed to Chief Conserva-
tor of Forest, J and K.

4. Tactical Nos. Indian Army nwuted
on two pieces of cigartte paper

Cameras-2 with 3 coloured (ms
exposed on Indian Topograplcal
information.

1. Three diaries (one of the diaries
contained cipher key).

2. Rly. receipt—-2,
3. Guard receipt—2.

4.  Letter regarding Budget of cons-
truction Engineering Office.

5. Permission letter by SDO Satkkira.
6. Rly. Pass—1.

7. Pass book of PNB in name of 8N
Bageswar—1,

Promotional Avenue for Civilian
Store Keeping Staff of EME

1438. SHRI AJAY MUSHRAN : Will
the Minister of DEFENCE be pleased to
state :

(a) whether there is no promotional
avenue to officer rank for civilian Store-
keeping staff of EME, while this option is
available in Army Ordnance Corps and Air
Force ;

(b) if so, the reasons therefor ; and

(c) the action proposed to bring parity
in promotion between the Storekeepers of
EME and AOC ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON.
TOSH MOHAN DEV) : (a) Yes, Sir

(b) The Corps of EME being an engi-
neering organisation, the work comnected
with storekeeping is an incidental activity
which is relatively limited in extent The
functional requirements of storeheeping
in the Corps of EME are not such as to
warrant exclusive supervision at officer
level. By contrast, in the Army Oidnance
Corps storekeeping is one of the primary
activities.

(c) Does not arise, as the functional
requirements in the two organisnticas are
different.
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Recognitlon to Soclal Agencies
Dealing with Inter Country Adoption
Work

1440. DR. KRUPASINDHU BHOI :
Will the Minister of WELFARE be pleased
to stage :

(a) whether Government have recognis-
ed solae social/child welfare agencies degl-
ing w.th iuter-country adoption work ;

(b) if so, the State-wise and Union
Territury-wise name of these agencies ;
and

(c ' the other details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAD : (a) Yes Sir.

(t) A list of recognized Social/Child
Welfare agencies is given in the statement
below .

(c) Under the procedure laid down by
the Suapreme Court in their judgement in
Writ Petition (CRL) No. 1171/1982 by
Shri I axmi Kant Pandey only such social/
child welfare agencies as havc been recogni-
zed by the Government can process appli-
cations of foreign adoptive parents for the
guardsanship of an Indian Child.

Statement

List of Indian Social[Child Welfare
Apencies Recognized for Inter-
Country Abortion of Children

Andhra Pradesh

;. Indian Council of Social Welfare
Hyderabad (Formerly the Hydera-
bad Branch of the Indian Con-
ference of Social Work) Redhills,
Hyderabad-500 004.

St. Ann’s Society,
Prasanth Bhavan,
Cramel Nagar, Gunadala
Vijayawada-520 005.

.\v

1. Guild of Service (Seva Samajam)
(Balika Nilayam) 10-3-561/3,
vijayanagar Colony,
Hyderabad-500 457.
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Bihar

4.

Goa

Gujarat

8.

Gujarat

10.

11.

13.
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Child Welfare and Rehabilitation
Society

310 Ratnagiri Bhawan,
Rajabazar,

Patna-800 014.

Institute cof Public Assistance
(Provederia)

Panaji, Tiswadi,

Goa.

Society for Child Development
House No. 630, Caranzalem
Goa-403 002.

Caritas Goa

Paco Patriarcal Altinho
Panjim

Goa-403 001.

Lady Reception Centre,

Pankaj Bunglow, Baradpura,
Opp. Robart Vas, Tal Palamour
Distt. Bana and Kantha.

Shree Kathiawad Nirashrit
Balashram

Malaviya Road, Rajkot
Gujarat.

Mahipatram Rupram Ashram
Opp. Raipur Gate
Ahmedabad 380 022.

State Home for Women
Ghod Dod Road,
Athwa Lines

Surat,

. State Home for Women

Behind G.L.D.C. Police Chowki,
New Vallabh Nagar
Ahmedabad-10.

State Home for Women
Nizampura,
Baroda. .



175 Written Answers

14.

15.

16.

17.

18.

Haryana

19.

Reception Centre and Foundling
Home

Samarpan Bunglow

College Society

Surendra Nagar.

Special School for Girls
Bhakti Nagar

Station Road

Rajkot.

Reception Centre,
Idar

Near Jakatnaka
Distt. Sabarkantha.

Reception Centre

Talti Road,

Behind C.M. Vidhyalaya
Palitana,

Distt. Bhava Nagar.

Reception Centre
Harshad Bhavan,
New Water Tank,
Vansda, Distt. Valsad

Haryana State Council for Child
Welfare,

Bal Vikash Bhawan,

650, Sector—16-D,
Chandigarh-160 016

Himachal Pradesh

20, The Himachal Pradesh State

Council for Child Welfare
Mini Secretariat
Himachal Pradesh, Simla-2.

Karnataka

21.

22.

23.

Institute of Social Service of
Mysore State,

Roshni Nilaya, Fr Muller’s
Road,

Mangalore-575 002.

Provincial Congregation of the
Sisters of St. Charles

30-31 Mahatma Gaadhi Road,
Bangalore-560 001.

Dr (Mrs) Sita Bhateja’s Nursing
Home

90 Shaughressy Road

Langford Gardens
Bangalore-560 025,
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26.

27.

28.

29.

30.

31.

32.

33.
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‘ASHRAYA’

Jawans Quarters,

BDA Park, Double Road,
Indira Nagar, Ist Stage,
Bangalore-560 038.

Destitute Children’s Ark
Berrys Cottage, Behind Tin
Factory,

B. Narayanapura,
Bangalore-560 016.

St Michael’'s Home

Old Madras Road
Jeevan-Bima Nagar P.O.
Bangalore-560 075.

Child Fund Association
No. 21 7th ‘A’ Main Road
4th Block, West Jaya Nagar
Bangalore-560 011,

Society of Sisters of Charity
St. Gerosa Convent

C/o Stella Maris Convent
Malleswaram,
Bangalore-560 003.

Society of Sisters of Charity
Holy Angels Convent

C/o Stella Maris Convent,
Malleswaram
Bangalore-560 003.

Society of Sisters of St Joseph
of Tarbes,

19, Promenade Road

Fraser Town

Bangalore-560 005.

Canara Bank Relief Welfare
Society

27th Cross, Banashankari-
2nd State,

Bangalore-560 070.

Bapuji Welfare Society
151/F, 4th Cross
Gokulam 3rd Stage
Mysore-570 002.

Society of Sisters of the Holy
Cross Kottiyam Quilon,
Kerala.
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34, Mar Thimotheus Memorial
Orphanage,
Kalathude, Wear Marmuthi
Trichur-5 Kerala.

35 Foundling Home (Sisu Bhavan)
Padupuram PO
Via Karukutty
Ernakulam Distt. Kerala.

36. Church of Christ Mission
Hospital and Bethany
Orphanage
Thalavady P.O,
Alleppey, Kerala.

37. The “‘Bethel Girl Town™,
-Kaloor
47-631, Ashoka Road,
Cochin-17, Kerala.

38. St. Mary’s Orphanage Erezha,
Olakettivambalm, P,O.
Mavelikara. Alleppey Distt.

39. Dinasevanasabha
Catholic Association for Uplift
of the Poor
Snehaniketan Social Centre
Pattuvam-670143, Cannanore
Distt,

40. St. Joseph's Children Home
Cummanoor
Cherpunkal P.O.
Pin Code-686 584.

41. Kerala State Council for Child
Welfare

Thycaud
Trivandrum-695 014,

42. St. Joseph’s Orphanage
(Congregation of the Carmeline
of Religious)

Holy Angel's Convent,
Trivandrum-14.

Maharashtra

43. Preet Mandir
18, Dr. Coyaji Road,
Pune-411 001.

44. St. Joseph's Home Society
Dr. (Mrs.) Leela Melvilis Marg
Byculla, Bombay-400 008,

PHALGUNA 12, 1909 (S4KA)

Written Answers 178

4S5, Tshaprema Niketan

46.

47.

48

49.

50.

5.

52.

53.

54.

55.

972, Nana Peth, Padm4ji Park,
Pune-411 002.

Bharatiya Samaj Kendra
S Koregaon Park
Pune-411 001.

Society of the Friends of the
Sasoon Hospital Poona

C/o Medica! Social Workers
Department,

Room No. 80, Sasoon General
Hospital

Pune-411 001.

Mahila Seva Mandal
25/20 Karve Road
Pune-411 004.

St. Catherine’s Home
Veera Desai Road,
Andheri
Bombay-400 058.

Shraddharand Mahilashram
Shraddhanand Road,
Matunga

Bombay-400 019.

Indian Association for Promotion
of Adoption

Dincrs House, 1st Floor

Veer Naziman Road,

Bombay-400 029,

Maharashtra State Women’s
Council

Rescue Home (Asha Sadan)
Asha Sadan Marg, Umerkhad:
Bombay-402 009.

Kuan-Yin Charitable Trust

91 Advent
12 A General Bhosle Marg

Bombay-400 021.

Ma-Niketan Society

2nd Pokhran Road
Opposite Devidsyal Cables
Thana-400 601.

Children of the World (India)

Trust

501 Arun Chambers )
Tardeo

Bombay:400 601.
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56.

57.

58.

59.

60,

61.

62.

63.

64.

65.

66.

Vivekanand Balasadan Kamptee
Seth Daga Dharamshala
Opposite Rly. Station
Kamptee-441 001.

Matru Sewa Sangh,
Institute of Social Work
West High Court Road,
Bajaj Nagar
Nagpur-440 010,

Adharashram
490/6 Gharpure Ghat
Nasik-422 002,

Shree Manav Seva Sangh

Flat No. 225/257, Sion Road
Sion (West),

Bombay-400 022.

St. Grispir’s Home
Karve Road,
Kravdawana
Pune-411 004,

Missionaries of Charity
Nirmala Shishu Bhavan,
Church Road, Vile Parle West
Bombay-400 056.

Convent of St. Mary

(St. H. John’s Home for Women
and Children)

Panch Road

Poona-411 002.

Holy Cross Home for Babies
C/o Holy Cross Convent
Amravati (Camp.) 444 602.

Bal Anand World Children’s
Welfare Trust,

Sai Karupa, 96 Ghatla Village,
Chembur, Bombay-400 071,

Pushpawadi Foundling Home,
C/o Nagpur House of Mary
Immaculate,

Providence School Compound
Civil Lines,

Nagpur-440 001.

Family Service Centre
Eucharistic Congres$
Building-111

5 Convent Street
Bombay-400 009.
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Sh. Sharadhanand Anathalaya
Society

Sharadhanand Path,
Nagpur-440 022.

W.B.N. Balakashram,
Trivedipadi, Navi Peth,
Pandharpur

District Sholapur.

Monoj Manjari Sishu Bhawan
At &nd P.O. Keonjhargarh
(758 001)

Distt. Keonjhargarh, (Orissa)

Tamil Nadu

70.

71.

72.

73.

74,

74.

15.

Grace Kermet Foundationr
34, Kennett Road,
Madurai-625 010.

Guild of Service (Seva Samajam)
28, Casa Major Road
Egmore, Madras-600 008.

Congregation of the Sisters

of the Cross of Chavanod

Holy Cross Provincialate Pathur
Tiruchirapalli-620 017.

Concord House of Jesus
(A Home for Kids)

No. 10 Venkatamma Samathi
Street,

Purasiwalkam,
Madrass-600 007.

Families for Children
(Kuzhanthaikal Kudumpam)
107 Vellore Road

Pedanur, Coimbatore-641 023,

(A) SOS Children’s Village of
India
Please See Serial No. 84.

The Insiitute of the Franciscan
Missionaries of Mary Society,
No. 3, Holy Apestels Convent
St. Thomas Mount
Madras-600 016.

Uttar Pradesh

76.

Uttar Pradesh Council for
Child Welfare

" Moti Mahal
Lucknow.
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West Bengal

77. Missionaries of Charity,
54/A Lower Circular Road
Calcutta-700 016.

78. Society for International Child

Welfare
22 Col, Biswas Road Ballygunge
Calcutta-700 019.

79. The Indian Society for Sponsor-
ship and Adoption,
1 Palace Court, 1 Kyd Street,
Calcutta-700 016.

80. Indian Society for Rehabilitation
of Children,
112 B, Kankulia Read,
Calcutta-700 029,

81. Tewre Des Hommes (India)

Society
P. 53, CIT Road, Scheme-L-II,

Calcutta-14.

£€2. Khelaghar Sishu Nivas and
Sishu Kendra
13/1, Palm Avenue
Calcutta-700 019.

83. International Mission of Hope

(India) Society,
2 Nimak Mahal Road,
Calcutta-700 043.

Union Tecrritory of Delhi

84. SOS Children’s Village of

India
506-507 Vishal Bhawan

95 Nehru Place
New Delhi-110 016,

85. Delhi Council for Child Welfare
Qudsia Gardens, Alipur Road,
Civil Lines, Delhi-110 054.

86. Church of North India Shishu

Sangopal,
Griha St. Michael’s Church

Compound
Rear Powtida, Hospital Road

Jangpura
New Delhi-110 014.

Union Territory of Delhi

87. Welfare Home for Children
68 Raja Garden,
New Delhij.
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88. Institute of the Fransciscan
Clarist Sisters of the Most
Blessed Sacrament
St. Anthony’s Convent
C-6, Safdarjang Development
Area,

Hauz Khas
New Delhi-11(¢ 016.

89. Missionarics of Charity
Nirmala Shishu Bhavan,
12, Commissioner Lane,
Delhi-110 054.

90. Holy Cross Social Service Centre
34, Dr. Mukherjee Nagar (West)
Delhi-110 009.

Union Territory of Pondicherry

91. Pouponniere St. Joseph
De Cluny (Cluny Children’s
Home)
(Cluny Sisu Illam)
No. 8 Romain Rolland Street,
Pondicherry-605 001.

Allocation to West Bengal for Anti-
Poverty Programme

1442 DR. PHULRENU GUHA : Will
the Minister of PLANNING be pleased to
state :

(a) the details of allocation made for
the Statc of West Bengal for anti-poverty
programme for the years 1985-86, 1986-87,
and 1987-88 ;

(b) whether Government propose to
increasc the allocation under the pro-
gramme for 1988-89 ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI B.S. ENGTD : (a) The total alloca-
tions (including State’s share) for West
Bengal under major anti-poverty pro-
grammes, viz. Integrated Rural Develop-
ment Programme (IRDP), National Rural
Employment Programme (NREP) and
Rural Landless Employment Guarantee
Programme (RLEGP) for the years 1985-
86, 1986-87 and 1987-88 are as follows ;
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1985-86

IRDP 3403.28

NREP i) Cash 3548.00

ii) Value of 582.00
foodgrains

RLEGP i) Cash 3870.60

ii) Value of 582.00
foodgrains.

(b) and (c) Statewise allocations for
1988-89 arc yet to be finalised.

Research and Design Centre at
Calcutta

1443, PROF. K.V. THOMAS : Will
the PRIME MINISTFR be plcased to
state ;

(a) whether there is a proposal to
start an Electronic Rescarch and Design
Centre at Caiicut ;

(b) if so, when it will be started ; and

(c) the cost of the project ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPA"E (SHRI K.R.
NARAYANAN) : (a) There is a project
to start a centre for electronic design and
technology (CEDT) at Calijcut.

(b) The institution will start function-
ing close to the Regional Engineering
College (REC) Campus by the end of this
year, (1988). Necessary action is being
takgp.
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(Rs. in lakhs)

1986-87 1987-88
40001.01 4725.096
3464.00 5568.00

1130.00 864.04
3737.00 3609.00
1130.10 1329.18

(c) The project will cost atout Rs 6
crores.

Special Committee Plan for Schedul-
cd Caste and Scheduled Tribes

1444. SHRI MATILAL HANSDA :
Will the Minister of WELFARE be pleased
to state :

(2) the details of the Special Compo-
nent Plan for Scheduled Caste and Schedul-
ed Trite during the Jast three years year-
wise and State/Union Territory-wise ;
and

(b) the details of results achived ; year- -
wise and State/Union Territory-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAT : (a) and (b) The
Special Component Plan for Scheduled
Castes and Tribal Sub-Plan for Scheduled
Tribes cover family oriented schemes of
economic development schemes of area
development like improvement of Scheduled
Castes basties and Tribal areas and the
schemes of Human Resource Development,
The year-wise and State-wise details of
outlays and the uumber of families bene-

fitted is given in the enclosed statements
Ito IV.
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1

2

A

<)

10

11

12

13,

14.

15

1¢.

17

18

16

2(.

2).

2

2:
24,

S1. Mo.

e it s s

State/UT

Andhra Pradesh

Assam
Bihar
Haryana
Gujarat

Himachal Pradesh
Jammu and Kashmir
Karnataka

Kerala

Madhya Pradesh

Maharashtra
Manipur

Orissa
Punjab
Rajasthan
Sikkim

Tamul Nadua
Tripura

Uttar Pradesh
West Bengal

Chahdigarh
Delhi

. Goa, Daman and Diu

Pondicherry

Total :

Statement-IT
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Number of SC families beneﬁed“
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e — e —

1984-85  1985-86 1986-87
259631 288242 304513
32437 13604 14967
320463 258549 245572
52824 46054 46278
70328 51550 45823
34606 27042 32087
3814 4297 1998
157817 102960 114089
63836 37741 60783
193392 187203 191513
106440 111058 117059
1409 300 360
102624 78658 103511
85083 61044 64799
122802 120607 124802
1131 1168 1065
219913 208206 216245
7588 4367 5421
479635 379639 380769
290017 278054 266218
617 488 533
9192 8346 8029
2123 1409 16C7
4661 2344 1714
2622383 2272930 2350753

-

- . -~
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(Rs. in lakhs)

Si. No. Stale/U.T. 1984-85 1985-86 1986-87
1. Andhra Pradesh 3019.93 3260.96 5009.00
2. Assam 4255.20 4611 42 5627.00
3. Bihar 15137.48 19413.00 25950.00
4. Gujarat 10545 61 8473.00 8981.00
5. Himachal Pradesh 1485.00 1536.95 1845 00
6. Karnataka 493,98 369.97 1027.00
7. Kerala 471.25 368 35 633.00
8. Mhadhya Pradesh 22641.91 20147.00 22535.00
9. Maharashtra 8226.12 7926.92 10467.00

10. Manipur 2013.08 2613 41 2719.00
11. Orissa 12456.32 13847.03 16758.00
12. Rajasthan 5330 74 5953.68 8234 00
13. Sikkim 490.88 30.41 343.00
14, Taml Nadu 687 25 474 69 946.00
15. Tripura 2074.42 2121 88 3362.00
16. Uttar Pradesh 215.85 145.88 164.35
17. West Bengal 2718.42 2492.78 25%29.00
18. A and N Islands 344.49 339.48 1798 00
19. Goa, Daman and D 30.31 30.96 44.00

Total : 92846.24 94157.77 118971.35

Statement-TV

SI. No. State/U.T. 1984-85 1985-86 1986-87
1. Andbra Pradesh 69,865 74,400 1,07,907
2. Assam 75,954 21,151 20,431
3. Bihar 1,66,548 1,22,753 1,30,352
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4, Guiarat 78,904 66,995 75,858
5. Himachal Pcradesh 5,218 3,804 5,274
6. Karnataka 9,113 12,145 10,954
7. Kerala 6,157 3,433 6,711
8. Madhya Pradesh 2,54,515 1,96,490 2,41,862
9. Maharashtra 93,269 89,009 81,940
10. Manipur 10,429 4,539 4,500
11. Orissa 1,34,239 1,13,299 1,45,000
12. Rajastban 67,372 61,726 86,616
13. Sikkim 1,938 2,800 3,809
14. Tamil Nadu 11,235 10,059 11,845
15. Tripura 18,750 9,730 11,800
16. Uttar Pradesh 3,155 4,496 4,570
17. West Bengal 72,555 74,228 80,677
18. A and N Islands 896 1,059 918
19. Goa, Daman and Diu 976 741 596
Total : 10,81,088 8,72.857 10,29,622
Target : 9,60,522 8,54,537 8,34,537

Commonwealth Foreign Ministers’ (d) if so, when this team is likely to

Meeting at Lusaka

1445, DR. BL. SHAILESH ; Will
the Minister of EXTERNAL AFFAIRS be
plecased to state :

(a) whether India participated in the
Commonwealth Foreige Ministers’ recent
meeting at Lusaka ;

(b) if so, the outcome of the mecting
held ;

(¢) whether India will be represented on
the Common-wealth Mission visiting the
front-line States in Africa in the context of
the threats posed by tne Pretoria regime :
sod

visit the front-line States ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTFRNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir. India participated in the first meeting
of the Commonwealth Committee of Foreign
Ministers on Southern Africa held in Lusaka
on February 1-2, 1988.

(b) The Committee took the following
decisions :

(i) It finalised the terms of referenc
?f the two expert studies on
evaluation of the impact of sanct-
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jons on a continuous basis and
indentification of efforts to
frustrate them’ and ‘South Africa’s
relationship with the international
financial system’.

(ii) It decided to pursue all appropriate
action to secure grcater universalis-
ation of sanctions.

(iii) It took note of the increasing needs
of the Frontline States deriving
from South Africa’s destablisation
policies.

(iv) It explored the ways in which the
South African propaganda and
censorship could be countered.

-

(v) It reafhrmed its strong support for
the independence of Namibia, as
called for in Security Council
Resolution 435

(c) and (d) No final decision has been
taken as yct with regard to Commonwealth
Mission to the Frontline States. Details
concerning composition and dates etc.,
would be finalised once a decision is
taken.

Launching of First Remote Sensing
Satellite

1446. DR. B.L. SHAILESH :
SHRI H.N. NANJE GOWDA :

Will the PRIME MINISTER be pleased
to statc :

(a) when the first Indian Remote
Sensing Satellite (IRS) is likely to be
launched and from where ;

(b) how long will it take to generate
and transmit data to help predict drought
and structure and assessment system in the
country ; and

(c) thc manner in whtch the IRS will
boost Indla’s capabilities of early warning
of drought signals ?

"THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) The first Indian
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Remote Sensing Satellite IRS-1A is schedul-
ed for launch in the middle of March 1988
from a Soviet Cosmodrome in USSR.

(b) and (c) IRS-1A will start transmitt-
ing regular data approximately within a
month of its launch, after all the check-
outs. Subsequently, the data will be disse-
minated to the user community., For
drought assessment, data from USA’s
National Oceanographic & Atmospheric
Administration (NOAA) satellite and
‘LANDSAT’ satellite are also being used
presently, and the IRS-1A data will also
play a very important role in such studies.
Work towards drought assessment and
mitigation is in the early technique develop-
ment phase, and is being done along with
a large number of user agencies in the
country. The methodology will be stabilis-

cd that it can be applied on a large scale in
the country.

Allotment of Transport Work to
Ex-servicemen by Public Undertak-
ings

1447. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether Governmert have recejved
complaints from transport companies run
by Ex-Servicemen Unions or Associations
regarding the allotment of inadequate
transport work to them by the Public
Sector Undertakings of the Union govern-
ment and the States ; and

(b) if so, the number of complaints
received in this regard during the past three
years including the current financial year

and the action taken by Government to
redress them 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SONTOSH MOHAN DEV): (a) and ) -
There was a representation from the Ex-
servicemen Airlink Transport Service
(EATS) about the pussibility of reduction
of routes allotted to them at Bombay by
the International Airports Authority of India
(IAAD. The mutter was discussed with
IAAT and EATS continue to operate the
routes alloted without any reduction. No
other specific complaint has been recejved
in the past three yeats from Ex-servicemen
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Unions or Associatiops regarding allotment
of inadequate transpart work by the Public
Sector Undertakings of the Union Govern-
ment and the States,

Effect of Changes in Surface Tem-
perature of Ocean

.1448. PROF. NARAIN . CHAND
PARASHAR : Will the PRIME MINISTER
be pleased to state :

(a) whether Government have studied
the effects of the changes in surface tem-
perature of ocean on the Indian Sub-con-
tinent :

(by whecther Government have taken
advance steps for warning the pcople
regarding the possibility of storms/cyclones
in the country ; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes, Sir.

() and (¢) A  comprehensive
cyclone warning machinery to warn the
coastal population against the cyclones is
functioning in the country. India Meteoro-
logical Department, which the nodal
agency for cyclone warning in India, has a
‘two stage warning’ system. Under this
system cyclone ‘alert’ is issued about 48
hours in advance and cyclone ,warnings are
issued about 24 hours in advance of land
fall. Three ‘Area Cyclone Warning Centres’
and two ‘Cyclone Warning Centres have
been established for issuing cyclone
warnings to coastal population, concerned
State Government Officials, Ports Trusts
and other concerned agencies. A number
of cyclone detection Radars covering the
cyclone prone coastal areas have been
installed for tracking cyclones. Regular
pictures taken through INSAT are very
helpful in monitoring the cyclones while
still on high seas. A Disaster Warning
Service (DWS) with 100 stations has also
been set up along the east coast for
reliable communication of cyclone warn-
ings through .INSAT.

-
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Rejection of Proposal to Sct up
Regional Bank by SAARC

1449, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
EXTERNAL AFFAIRS bc pleased to
state :

(a) whether the proposal to set up a.
regional bank to attract foreign capital has
bean shelved by the South Asian Associa-
tion for Regional Cooperation ;

(b) if so, the reasons of rejection ; and
w

(c) the nature and outlines of any
alternate mechanism to identify regional
collaboration projects and to ensure
acequate trade ccoperation among the
Member States ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) to (c)
A proposal for the establishment of a
multisectoral investment institution was
considered at the meeting of the ‘‘SAARC
Standing Committee and Council of Minis-
ters held in Kathmandu in November,
1987. It was decided to set up an Expert
Group to inter alia, cxplore the possibility
of setting up a mechanism for indentifying
projects of a regional cherecter which can
effectively harness the complementarities
existing in the region Any such mecha-
nism would need to address itself to all
aspects of each regional project including
its objectives and indentification of its
specific requirements like skilled manpower,
technology and financial resources that
could be met from within the region itself,

Handing Over Wakf Properties to
Wakf Boards

1450, SHRI SYED SHAHABUDDIN :
Will the Minister of-WELFARE be pleased

to state :

(a) whether Union Government have
suggested to the State Governments that
wherever possible Wakf properties under
Government or semi-Governmeet occupa-
tion should be vacated and handed over to
the Wakf Boards or taken on a permanent
lease or purchased on payment of fair
market value :
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(b) the names of the States which have
acted on this advice ; and

(c) whether the progress of implemen-
tation of this suggestion is being monitored
by, Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARTI BAJPAD) : (a) Yes, Sir.

(b) 1) According to replies received so
far the following State Government/U.T.
Administration are reported to have initia-
ted action on the suggestions madh by the
Central Government Andhra Pradesh ; Guj-
arat ; Haryana; Karnataka Madhay Pradesh ;
Maharashtra ; Meghalaya ; Orissa ;
Punjab ; Rajasthan ; Tamil Nadu and
Pondicherry.

(ii) The Governments of Kerala and
Mizoram and the Administration of
Audaman and Nicobar Islands have staied
that. there are no such cases iu their
territories,

(c) Yes, Sir.

Crash of Indian Air Force Planes

1451. SHRI SYED SHAHABUDDIN :
Will the Minister of DEFENCE be pleased
to state :

(a) pumber of Indian Air Force
planes which have creashed during 1987 ;

" (b) whether Court of Inquiry has been
held in each case to determine the cause of
crash ;

(c) whether steps have been taken to
reduce the incidence of such crashes ; and

(d) the number of lives lost
crashes during 1987 ?

in these

1

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) and (d) The
pumber of IAF planes, which crashed
during 1987, and lives lost in these acci-
depts, is classified information and cannot
be disclosed in the public interest.

(b> Yes, Sir.
(c) The major causes of air accidents

have. been .identified to . be human:errer;
techpical defects and bird strikes.-A unmber
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of steps have been taken to reduce acci-
dents due to these causes which is an on-

going process. Some of them are given
below :—

Human errors

The important remedial measures taken
to reduce human error accidents are :—

i) The training pattern has been
modified and a new syllabi has
been introduced with emphasis on

advanced operational training
exercises.
ii) The training syllabi have been

reviewed in depth to ensure that
junior pilots are introduced to
high workload/high risk exercises
in a progressive/regulated manner.
Standards for each phase of
training have been set and are
being monitored.

iii) Radio and Navigational aids are
being given particular attention.
. Mandatory requirement of essen-

tial aids at airfields has been
defined.
iv) Appropriate instructions have

been issued to ensure that medical
factors like aircrew fatigue and
hypoglycemia do not contribute
to accidents,

v) Instrument flying traiding and night
figing traingi have been reviewed tot
meet operational requirements by
day and night.

vi) Setting and quantification of flying
training standards in flying train-
ing establishments have been
established.

vii) A system of monitoring training
standards and standards of
Qualifying Flying Instructors has
been introduced.

Tu_:hnlcal defects

The major steps taken/being taken to

reduce accidents by technical defects.
are :— '

i) Accidents due to design or manu-
facturing deficiencies‘ are- brough¥-
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to the notice of the manufactureis
in aircraft, Pending such modi-
fications short term remedial
measurés in consultation with
them, are expeditiously imple-
mented. !

ii) Technical type Training Schools
are being set up for various types
of aircraft Technicians will be
given extended training on parti-
cular aircraft types,

iii) Setting and quantification of
standards in technical training
establishment has bcen under-
taken.

iv) The Crew Chief System of aircraft
servicing hps been introduced on
a trial basls,

v) The training period for Branch
Commissioned Officers has been
extended to include technical and
management education.

vi) Wing Maintenance has been res-
tructured and percentage of un-
trained technicians reduced.

vii) Experienced Supervisors have been
placed In-charge of aircraft servic-
ing repairs, and team of techni-
cians formed to service particular
aircraft,

Bird Strikes

Due to the increased urbanisation and
industrialisation bird hazard to aircraft
is on the increase. The steps taken to
avoid bird strike accidents are :—

i) Airfield Environment Management
Committees have been set up
under the Chairmanship of the
concerned Collector/Distt. Magis-
trate to take necessary steps to
keep the environment around air-
fields safe for flying.

ii) Bird hazard combat teams have
beel established on an experimen-
tal basis at S selected airfields.
These teams report bird activity
to pilots and also kill/scare away
the birds.
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iii) Use of bird watchers at mirfields
to kekp pilots informed about
bird ectivity in the airfield circuit
areas.

iv) Publicity drive by means of radio,
TV, newspapers and posters is
being undertaken to educate the
general public about bird hazard
to aircraft and necessity to main-
tain clean environment around
airfields.

v) The State Governments and local
bodies are being regularly con-
tacted to take steps for sanitisa-
tion of areas outside *he perimeter
of Defence airfields,

Organisations Receiving Foreign
Contributions

1452, SHRI SYED SHAHABUDDIN
Will the Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Question No 3869 on 2
December, 1987 regarding organisations
receiving foreign contributions and state :

(a) the amounts of foreign contribution
received by Veda Vigyan Vidya Peeth,
Maharishi Ashram, Ayurveda Pratishthan,
Institute of Creative Intelligence, Students’
International Meditation Society, Inter-
national Imstitute of Vedic Science and
Learning Ideal Nutrition Corporation,
Spiritual Regeneration Movement Founda-
tion of India, Age of Enlightement Trust
Maharishi Dhyan Vidya Peeth, Mahila Dhyan
Vidya Peeth, Mahila Siddh Nirman Yojna,
Mahila Education Society, all forming part of
Maharishi’s organisation during the last five
years ;

(b) whether these organisations have
submitted their accounts ;

(c) whether these accounts have been
scrutinised and whether any lapses have
been noticed ;

(d) whether action has been taken in
accordance with the Jlaw against such
organisations ; and

(e) whether any of these organisations
has been placed in prior permission cate-
gory or de-registered ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OT STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Information is
given 1n statemeut below,

(b) Yes, Sir.
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(¢) and (d) Accounts furnished >y these
organisations have been scrutinieed and
certain short comiogs were nol:ced for
which organisations were asked for clari-
fications. Further action, if any, will be
taken in accordance with the provisions of

‘the Foreign Contribution (Regulation) Act,

1976.

(e) Information is given in statement II
below.
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Pension for Agricultaral Landless

Poor

1453. SHRI SYED MASUDAL
HOSSAIN : Will the Minister of WEL~
FARE be pleased to state :

(a) whether therc is any proposal to
introduce a centrally sponsored Pension
scheme for the aged agricultural landless
poor throughout the country ;

(b) if so, the details thereof ;
(¢c) if not, the reasons therefor ;

(d) whether any State have introduced
such pension scheme ; and

(e) if so, when and the names of those
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR. RAIJEN-
DRA KUMARI BAJPAD) : (a) No, Sir.

(b) Question does not arise in view of
(a) above,

(c) to (e) All the State Governments
and UTs. have their own old age pension/
social security schemes. According to
information available with us, separate
schemes for agricultural landless workers

have been introduced in Andhra Pradesh,
Kerala, Gujarat, Tamil Nadu and West
Bengal.

Manufacture of CTVs by Fublic/
Private Sectors

1455. SHRI BRAJAMOHAN
MOHANTY : Will the PRIME MINIS-
TER be pleased to state :

(a) how many public sector and private

sector enterpriscs arc manufacturing colour
T.Vs. at present, with their names ;
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(b) the percentage of Indjan com-
ponents being used in the manufacture of
colour T.V. ;

(c) the total percentage being spent
during 1986-87, 87-88 for the import of
components for manufacture of CTV ; and

(d) whether any exercise has been done
for complete indianisaction of the colour
T.V. components ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN

THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY

ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (1) The name of the
enterprises in public sector and private
sector who have reported production of
Colour TV sets are given in the Statement
below.

(b) The share of Indian components in
the Bill of Components/Materials for CTV
receiver is presently between 309,—35%.

(c) During 1986-87 and §7—88, it is
estimated that the imported components in
terms of CIF content in foreign exchange
accounted for 35—40%, and 30— 35, res-
pectively of the average Bill of Com-
ponents'Material for CTV sets

(d) Progressive indigenisation of the
components for CTV is aheady under
Implementation  Investments by industry
have already been made for manufacture
of critical components, like Colour Picture
Tube. Deflection Yoke, Line Qutput Trans-
former, Operating Unit, Integrated Circuits,
Delay lines, SAW Filter, ctc. 1t is anticipa-
ted that by 1989-90, 80% of the com-
ponents required by the CTV industry
would be met from indigznous sources.

Statement

List of Manufacturers of CT V Sets in the
Public and Private sector

Sl. No

Name of the Unit

Public Sector Units

1. Central Electronics Ltd., Sahibabad.

2. Electronics Corpn. of India Ltd., Hyderabad, '
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I

9.
10.

® N s w

Goa Electronics Ltd., Mapusa.

Haryana Television Ltd., Faridabad.

Kerala State Electronics Dev., Corp. Ltd , Trivandrum,
Konark Television Ltd., Bhuvneshver.

Rajasthan Electronics Ltd., Jaipur.

Sidkal Television Ltd.. Trivendrum.

Uptron India Ltd., Lucknow,
Webel Nicco Electronics Ltd., Calcutta.

Paivate Sector Units

11.
12.
13.
14,
15,

16.
17.
18.
19.
20.
21.
22

23.

24,
25.

26.

27.
28.
29.

30.
31.

32.

21st Centuary Electronics Pvt. Ltd., New Delhi.
AKG Electronics Pvt. Ltd., Ghaziabad.
Acharya Electronics Ltd., Nagpur,

Aktron Electronics Pvt. Ltd., Sri Gang Nagar.

Altravision Electronics, Palghat.

Anaya Electronics Ltd., New Delhi.

Anech Electronics Pvt. Ltd., Delhi.

Aryan Electronics Systems Pvt. L.td , Bhopal.
Atari Eiectronics, Calcutta.

Atlas Engineering Works Pvt. Ltd , Bhuvneshwar.
B & B Electronics Pvt Ltd., New Delhi.

Beltek Electronics Pvt. Ltd., New Delhi.

Beltek India Ltd , New Delhi.

Bharat Television Ltd., Secundecrabad.

Binatone Electronics Pvt. Ltd , Sahibabad.

Boston Electronics Pvt. Ltd., Calcutta,

British Physical Laboratories India Ltd., Bangalore.
British Physical Laboratories India Ltd., Palghat.
Bush India Ltd , Bombay.

Canon Electronics Pvt. Ltd., Delhi

Calcom Electronics Pvt. Ltd., Delhi.

Cauvary Electronics Pvt. Ltd., Bombay.
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33.
34.
3s.
36.
37.
38.
39.
40.
41.
42,

43.
44.
45.
46.
47.
48.

49,
50.

51.
52.
53.
54.
55.

56.
37.
58.
59.
60.
61.

62,
63.
64,

Chroma Electronics Pvt, Ltd., Halol (Taluk).
Contal Vision Pvt. Ltd., Kashmir.
Continental Device India Ltd., Faridabad.
Cosmic Electronics, Vadodara.

Cosmic Radios, Bombay.

Creative Handicrafts, New Delhi.

Damodar Electrorics and Controls, Cochin.
Darpan Electronics Pvt. Ltd., Trivandrum.
Dass Electronics Pvt. Ltd., Dehradun.
Deepan Electronics Pvt’ Ltd., Ahmedabad.
Devi Electronics Pvt. I.td., Gandhi Nagar.
Dianan Television Pvt, Ltd., Indore.

Disco Electronics Pvt. Ltd., New Delhi.
Dynamic Electronics (India) Pvt. Ltd., Bangalore.
Dynavision Lt.d, Madras.

Electronics Instrumentation, Hooghly,

Electronics Consortium Pvt. Ltd., New Delhi.
Electronics Consortium Pvt. Ltd., Nainital.

Electronics, New Delhi.

Electrovision (India), Gorakhpur,

Empire Trading Company, New Delhi.

Enfield India Ltd., Madras.

Esky Electronics (India) Pvt. Ltd., New Dclhi.
Ezhuthassans Electronics Pvt. Ltd., Trichur City.
Ferry Radio Corporation, New Delhi.

Fusebase Electro Pvt. Ltd., New Delhi,

GCG Radio Corporation, New Delhi.

Gripp Systems Pvt. Ltd., Ahmedabad.

Happy House (TV) Mfg. Division Ltd., Madras.
Hargopal and Sons Pvt. Ltd., Ambala Cantt.

Hendez Electronics Ltd., Palghat.
Hi Beam Electronics Pvt. Ltd.,, Madras.
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65.

66.

67.
68.
69.
70.
71.

72.
73.

74.
75

76.
77.
78.
79.
80,
81.
82.
83.
84.
85,
86.
87.
88.
89.
90.
91.
92,
93.

' 94,

9s.
96.
97.

98,

Instavision Electronic, Ahmedabad.
J & C Electronics Pvt. Ltd., Calcutta.
J. S Enterprises, Amuitsar,

Jajodia Flectronics Pvt. Ltd , Calcutta.
Jetking Electronics Pvt. Ltd., Bombay.
Jolly Radio and Sound S:rvice, Rampur.
Jolly Television Pvt. Lid , Rampur.

Jupitor Radios (Regd.), Ludhiana.
Jupiter Radios (Regd.) New Dclhi.

Kalyani Sharp India Ltd., Pune.

KD & Sons, New Delhi

Keerti Electronics Industries, Ul.

Kejriwal Electronics, Calcutta.

Kelvision Electronics. Trivandum.

Keonics Video 1.td., Bangalore.

Kingston Electronics Pvt. Ltd,, New Declhi.

Krisons Electronics Systems Pvt., Ltd., New Delhi.
Larry Electronics Pvt. Ltd., Noida.

Mahendra Radio & Television Pvt. Ltd , Mcerut,
Marwan Electronics Equipment Pvt. Ltd., New Declhi.
Master Electronics Company Pvt. Ltd., Trivandrum.
Mirc Electronics Pvt. Ltd., Bombay.

Monica Electronics Pvt. Ltd., New Delhi.

Neltron Electronics Pvt, Ltd., Bhopal.

Niharika Electronics Pvt. Ltd., New Delhi.

Nihon Electronics Pvt. Ltd., Bombay.

Niky Tasha India Pvt. Ltd., Faridabad.

Nina International Pvt. Lid., Calcutta,

Novatron Pvt. Ltd., New Delhi.
Novavision Electronics Pvt, Ltd., Ghaziabad.

Ocean Electronic Company, Moreana.
Orient Vision Ltd., Madras.
Orsons Electronics Ltd., Bombay.

Polestar Electrynics Pvt. Ltd., Bombay.
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99.

100,

1ol.

102.

103.

104.

105S.
106

107.
108.
109.
110.

111,

113.
114

115
116.

117.
118.
119.
120.
121.

122.
123,

124.

125.

126.
127.
128.

129.

130.

Pokon Elccirornics Ltd., Calcutta.
Prem Associates, Banalore.

Prestige Televideo, Indore.

Quaser Electronics Pvt. Ltd,, Bombay,

Ramain Products Pvt. Ltd., Bombay,

R C P Electionics Ltd., Bangalore. '

Raghu Nandan Efectronics Ltd.. Bangalore,
Ravelcetronics, Pvt. Ltd.., Bangalore.
Ravelectronics, Madras.

Reliance Electronics Industiies (1) Pvt. Ltd., Noida.
Royal Electronics Ltd., Belgaum.

Ruchika Electronics Ltd., New Delhi,

Sakura Elecironics Pvt Ltd., Madras.

. Senthil Enginers, Trichy.

Shastha Electronics Pvt. Ltd., Madias,

Sigma Engincers, Pune.

Simplex Electronics, Ahmedabad.

Sinclare Televisions Pwvt le.,/Hyderabad.
Singh Radio Co. (India) Pvt. 1td., Hyderabad.
Sipply Electronics Pvt Ltd., Noida.
Skanstrons Pvt. Ltd., Jaipur,

Sonodyne Teclevision Pvt. Ltd., Calcutta,
Sonovision Pvt. Ltd , Ghaziabad.

Starvision Pvt Ltd., Noida.
Starvox Electronics Pvt. Ltd., Ahmedabad.

Stylon Electronics Industries, Pondicherry.

Sudarshan Electronics & TV Ltd., Bombay
Sudhir Electronics Pvt. Ltd., Nagapur,
Super Computronics Ltd., New Delhi,
Surya Cinetron Pvt. Ltd., Patna.

Sumiti Television Pvt. Ltd., Meeiut.

Suvarna Electropics Pvt. Ltd., Hyderabad.
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131. Target Electronics Pvt. Ltd., Sahibabad.

132, Telerama (India) Ltd., Calcutta-

133. Telestar Communication Systems Pvt. Ltd., Cannore.

134. Television & Components Pvt. Ltd., Naroda.

135. Televista Electronics Pvt. Ltd., Ghaziabad.

136. Televista Electronics Pvt. 1Ltd., New Delhi.

137. Tressa Electronics Pvt. Ltd., Ahmedabad.

138. Trident Electronics, Calcutta,

139, United Dimonds Ltd., Noida.
140. Usha Television Ltd., Faridahad.

141, VV Rama Rao & Co., Hyderabad.

142. Valwyn Television Ltd., Madras.

143, Video Electronics Pvt, Ltd., Sahibabad.

144. Videon, New Delhi.

145. Videon I'V Manufacturers Put, Ltd., Noida.

146. Video Technica Pvt. Ltd,, Bangalore.

147. Vijai Electronics Pvt, Ltd., Hyderabad-

148, Vipul Electronics, Calcutta.

149. Weston Electronics L.td., New Delhj.

150. Weston Electronics Components Ltd., New Delhi.

Manufacture of VCR

SHRI MOHANBHAI PATIL :
SHRI MULLAPPALLY RAM-
ACHANDRAN :

Will the PRIME MINISTER be pleased
to state :

1456.

(a) whether Government have taken
any decision to manufacture VCR within
the country to meet the demand ;

(b) the names of the public or private
sector units which have applied for issuing
licences to manufacture VCRs,

(c) the action taken by Government
in this respect ;

(d) whether any foreign concern has
offered to establish its unit in India to
manufacture VCRs ; and

(e) if so the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERUY,
ELECTRONICS AND SPACE (SHRT K R.
NARAYANAN) : (a) Government have
taken decision to promole establishment of
manufacturing base for VCR within ¢he
couniry to meet the demand.

(b) and (¢) Government vide p-ess
note No. 30(1985 series) dated October 25,
1985 invited composite applications (indus-
trial licence and foreign collaboration) for
the manufacture of VCR/VCP from the anits
which are prepared to commit sizeable
investment for suitable vertical integra-ion
with an accelerated phased manufactering
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pregramme and which have the requisite
in-built capacity to keep pace with the
chaaging technology.

In response to the the press note 65
applications were received. These applica-
ticns were processed by interministerial
task force. Out of the 65 applications
fovowing six have been shortlisted for
further consideration :—

1. M/s Bharat Forge Limited,
Koregaon Bhima (Maharashtra).

2. Shri Pradeep Kumar Nand Lal
Dhoot Ahmed Nagar (Maharshtra).

3. Shri D J. Jhaveri, New Delhi.

4. M/s Karnataka State Electronics
Devp. Corp. Ltd.,, Bangalore
(Karnataka).

5. M/s Sonodyne Television Ltd.,
Calcutta (West Bengal).

6. M)/s Electronics Trade and Techno-
logy Devp. (Corp. ET&T) New

Delhi.
In addition to the above, M/s BPL
Sanyo Ltd, Bangalore, a unit licenced

fo: manufacture of Video Deck Mechanism
hae also requested for approval for manu-
facture of VCR/VCP for better utilization
of their capacity created for manufacture
of Video Deck Mechanism.

Final decision on these cases has not
yel been taken.

(d) and (e) Foreign companies have
shown interest in entering into technical
cotlaboration with equity participation with
Indian companies but not in establishing
an.t on their own.

Manufacture of Application-Specified
Integrated Circuits

1457 SHR1 PARAS RAM BHARD-
WAJ : Will the PRIME MINISTER be
plk ased to state :

(a) whether Government propose to set
up design centred industry for manufactu-
ing application-specified integrated cir-
curts ;

(b) whether clearence to projects for
ackting up three technology parks at
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Hyderabad, Dehradun and Bangalore from
Defence Research Organisation is pending ;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE.
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN DEVE.
LOPMENT, ATOMIC ENERGY, ELEC-
TRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) With a view to up-
grading electronic equipment technology,
Department of Electronics is planning to
set up 10 computer aided design centres
for Application Specific Intearated Circuits
(ASICs) to cater to the needs of the
electronics industry.

(b) No, Sir.

(c) Does not arise,

Rural Population

Line

Below Poverty

1458. DR. KRUPASINDHU BHOI :
Will the Minister of PLANNING be
pleased to state :

(a) the percentage af rural population
below poverty line in different States ;

(b' the steps taken to raise them above’
poverty line ;

(c) the target set therefor in Seventh
Plan ; and

(d) the various poverty alleviation
schemes under operation for the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI) : (a) A
statement containing the requisite infor-
mation as revealed by the National Sample
Survey Organisation’s Survey carried out
1983-84 is given below.

(b) to (d) The Seventh Plan develop-
ment strategy and the pattern of growth
emerging from it are expected to lead to
reduction in poverty. The emphasis on
accelerated agricultural growth, increased
rpoductivity of rice in Eastern India,
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developing the potential of dry-land agri-
culture, adoption of special measures to
increase productivity and incomes of small
and marginal farmers, implementation of
the minimum needs programme and expan-
sion of irrigation facilities will make a
substantial contribution to reducticn of

poverty.
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In addition, the three major anti-
poverty programme being implemented for
enabling the rural poor to cross the poverty
line are Integrated Rural Development Pro-
gramme (IRDP), National Rural Employ-
ment Programme (NREP), and Rurel Land-
less Employment Guarantee Programme
(RLEGP). The Seventh Plan target is to
reduce the incidence of poverty among the
rural populaticn to 28.2 per cent.

Statement

Number and percentage of rural population below the paverty line in different States :
1385-84 (Frovisional)

- ——— - PU— -

S. No. State Number % age
(lakhs)

1 2 3 4
Andhra Pradesh 164.4 38.7
2. Assam 44.9 23.8
3. Bihar 329.4 51.4
4. Gujarat 67.7 27.6
5. Haryana 16.2 15.2
6. Himachal Pradesh 5.8 14.0
7. Jammu and Kashmir 8.1 16.4
8. Karnataka 102.9 37.5
9. Kerala 55.9 26.1
10, Madhya Pradesh 218.0 50.3
11. Maharashtra 176.1 41.5
12. Manipur 1.3 11.7
13. Meghalaya 3.9 33.7
14. Orissa 107.7 44.8
}5. Punjab 13.7 10.9
16. Rajasthan 105.0 36.6
17. Tamil Nadu 147.6 44.1
18. Tripura 4.6 23.5
19. Uttar Pradesh 440.0 46.3
20. * West Bengal 183.9 43.8

' 31. Nagalaand, Sikkim, and All

Union Territories, 17.9 47.4
Al India 2215.0 40.4
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Note :

)

2)

3)

4)

5)

PHALGUNA 12, 1909 (S4KA) Written Answers 226

The above estimates are derived by using the poverty line of Rs. 49.09
per capita per month at 1973-74 prices corresponding to daily calorie
requirement of 2400 per person in rural areas.

For up-dating the poverty line for 1983.84, C.S.0. Poverty Consump-
tion deflator has been used. )

These results are based on the provisional and quick tabulation of the
NSS on household consumer expenditure of 38th Round (Jan. 1983 to
Dec. 1983),

The difference between the aggregate all India private consumption expe™
diture estimated by Central Statistical Organisation in their National.
Accounts Statistics and that derived from the NSSO data has been pro-
rata adjusted among the difficrent States and Union Territories in the
absence of any information to allocatc this difference among the States
and Union Territories.

The number of people below poverty line relates to the population as on

ist March, 1984.

Increasse in Production of Computer
Software

1459. DR. KRUPASINDHU BHOI :
Will the PRIME MINISTER be pleased to
state :

(a) whether Government propose to
increase the production of value added com-
petitive engineering  goods including
Computer Software for the overall growth
of export ;

(b) if so, the steps taken by Govein-
ment in this directions ;

(c) the achievements made so far;

(d) the target set for the year 1988-89 ;
and

(e) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO
LOGY AMD MINISTER OF STATE IN
THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC [ENERGY,
ELECTRONICS AND SPACE (SHRI
K R. NARAYANAN) : (a) and (b) The
Government has taken a number of meas-
ures to assist exporters in the export of
engincering goods. These measures inter-
alia include, liberalisation of licensing pro-
cedures, a new regime of Cash Compen-
satory Support (CCS) to compensate for the

cascading effect of domestic taxation accees
to raw materials and consumables at inter-
national competitive pricces, reduction in
interest rates of pre and post shipment
credit; higher debt equity ratio for identified
export thrust 1ndustiies, introduction
of a new blanket exchange permit scheme
liberalising provisions for export promotion
activines etc  The policy on Computer
Software Fxport Software Development and
Training was announced in December, 1986.
The policy is broadly aimed at accomplishing
the following basic objectives :—

(1) To promote software exports to
take a quantum jump and capture
sizcable share in international soft-
ware market,

2) To promote the integrated develop-
ment of software in the country
for domestic as well as export
markets.

3) To simplify the existing procedures
to cnable the software industry to
grow at a faster pace.

4) To establish a strong base of soft-
ware industry in the country.

5) To promote the use of computer
as a tool for decision making and
to increase work efficiency and to
promote appropriate applications
which are of develcpment cutaly-
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sing nature with due regard for long
term benefit of computerisation to
the country as a whole.

~ (c) The engicering exports during the
period April to December 1987 were Rs.
830 crores. The sOftware export from India
for the.year 1987-88 is expected to be over
Rs. 80 crores.

(d) and (e) : The projection for the
software export for the year 1988-89 is Rs.
144 crores. Government has taken the
following additional steps to achieve the
target :

1) Setting up of Software Develop-
ment Agency for the integrated
development of  software for
export and domestic market.

2) Organising of export promotion
campaigm Department of Electro-
nics with the help of Embassy of
India, USA arranged software con-
ferences at six centres in USA
during October-November, 1987,

3) A demand survey for Indian Soft-
ware was conducted in the Nether-
Iands, the UK and Belgium during
October-November, 1987,

New Incentives to ST Girls Education

1460. SIIRI MATILAL HANSDA :
Will the Minister of WELFARE be¢ pleased
to state .

(a) whether any new scheme for incent-
ives to Scheduled Tribe girls education has
been introduced ;

(b) if so, the details thereof ;

(c) the allocation made for this pur-
pose ; and

(d) the state-wise target fixed for the
scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF WELFARE (DR. RAJEN-
DRA KUMARI BAJPAI) : (a) and (b) A
new scheme to provide incentive to indigent
Scheduled Caste and Scheduled Tribe fami-
lies to send their female children to school
is proposed to be iptroduced in 1988-89.
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The scheme may cover perticularly the
children of non-starter and first generation
learners families.

(¢) and (d) To start with, an amount
of Rs. 50.00 lakhs is proposed to be alloc-
ated for the scheme during 1988-89. State-
wise allocation and other datails will te
worked out in consultation with the State
Governments.

Manufacture of Television Tubes by
the Rashtriya Chemicals and
Fertilizers

1461. SHRIT. BALA GOUD : Wwill

the PRIME MINISTER be pleased to
state :

(a) whether the Rashtriya Chemicals and
Fertilizers a public sector unit, has decided
to take over the BE]. Taleja unit in Maha-
rashtra to diversify its production for the
manufacture of glass tubes for television
sels.

(b) whether Government have decided
to annex several units of electronic industry
to be controlled by ihis giant public sector
undertaking ; and

(c) if so, whether any decision has
been taken in this regard and whether it
would be implemented in other units also ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTFR OF STATE IN
THE DEPARTMEN1S OF OCEAN DEVE-
LOPMENT, ATOMIC ENERGY, EIECTR-
ONICS AND SPACE (SHRI K.R. NARA-
YANAN) : (a) Rashtriya Chemicals and
Fertilizers have submiticd a proposal fer
taking over the BLl.’s Taloja unit in Maha-
rashtra for the manufacture of glass shells
for TV Picture Tubes.

{b) No, Sir.
(c) No, Sir.

Utilisatson of DPoverty Alleviation
Funds

1462. SHRI KAMLA PRASAD SINGH :

will the Minister of PLANNING be pleased
to state:

(a) the details of the steps taken to

check the wastage and pilferages of resour-
ces meant for the poor ;



229 W inten Answers

(b) the funds allocated under the anti-
poverty programme during 1987 and how
does this amount compare with the amount
§anctioned during the last three years ;

(c) the details of the achievements

made Statewise ; and

(d) the details of the steps taken fur-
ther to generate more employment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PROGRAMME IMPLE-
MENTATION (SHRI BIREN SINGH
ENGTLD : (a) Three major Auti-Poverty Pro-
grammes being implemented are : Integrated
Rural Development Programme (IRDP),
National Rural Employment Programme
(NREP) and Rural Landless Employment
Guarantee Programme (RLEGP). Specific
complaints about wastage and pilferage of
resources allocated for these programmes
are 1eferred to the concerned State Govts.
for enquiry and remedial action. The Con-
current Evaluation of IRDP was introduced
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NREP in Nov., 187 (expected to cover
all districts by Octoter, 1988). Under
IRDP Deptt. of Banking has issued instruc-
tions for dealing strictly with cases of cor-
ruption State Govts. have been advised to
set up Grievance Cells attached to each
District  Ruaral Development  Agency
(DRDA). Wherever they cxist, State Level
Vigilence Cells also underzake flying checks
on their own. To ensure financial disci-
plinc, Internal Audit Cells are being set up
at Statc Hqrs. At the same time, the State

Governments have been asked to ensure
constitutions of Beneficiaries’ Advisory
Comittees at the Block Level and Sub-
Committces at Panchayat Level so that the
beneficiavies can actively participate in the
programme

(b) A statement showing allocation of
funds under the thrce programmes mentio-
ned above during the years t984-85 ¢to

in October, 1985 and that in respect of 1987-88 is given below :—
Funds allocated (Rs. crores)
S ;\Io. I’;ogramme 1984-85 1985-86 - 198(:86 1987-88
1. V IRDP 407.3;——"“ ;073.6” - 1_;43j;l3— o 613.38
NREP* 457.53 532.53 608.07 671.92
3. RLEGP* 500.00 574.00 651.52 639.55

*Including value of foodgrains
but excluuding foodgrains
Subsidy and transport cost.

(c) The requisite details
the Statements I to 111 below.

are given in

(d) Cenerally, higher outlays have been

allocated for the above programmes over
the years so as 1o generale more employ-
ment.

Statement-I

Physical Achievements under 1.R.D.P (Nos.)

——— e e e et

S. No. Name of the 1986-86 1986-87 1987-88
State/UT (Upto Dec. 87)

1. Andhra Pradesh 18015 256944 187695

2. Arunachal Pradesh 11358 13702 2476

51843 68019 37424

3. Assam
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1 2 3 4 5

4. Bihar 421135 535155 436230 °
5. Goa 7052 2050 3676
6. Gujarat 101275 127527 102949
7. Haryana 48496 50420 40805
8. Himachal Pradesh 33574 36955 23848
9. Jammu and Kasmir 41329 26718 17159
10. Karnataka 148794 145275 77509
11. Kerala 71416 ' 143399 69342
12, Muadhya Ppiadesh 249591 363582 261278
13 Maharashtra 120174 238118 159522
14. Manjpur 7487 13673 4723
15. Meghalaya 7129 11970 1116
16. Mi:zoram 2623 2438 2783
17. Nagaland 7525 4318 3008
18. Otissa 173427 207872 131098
19. Punjab 64612 99935 50565
20, Rajasthan 140503 164472 118171
21. Sikkim 2185 2728 1406
22. Tamil Nadu 209626 258823 182098
23. Tripura 14148 15779 13677
24 Uttar Pradesh 580802 666474 491030
25. West Bengal 287052 243921 164319
26. A & N Islands 742 2303 1256
27. Chandigarh 116 120 12
28. D & N Haveli 677 1080 316
29. Delhi 2146 4380 1295
30. Daman & Diu * * 405
31, Lakshadweep 554 444 320
32. Pondicherry 3142 5675 1045
All India 3060678 3747269 2578456

*Included in Goa.
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Statement-I1
(Lakh mandays)

SL.  State/UT ; 1985-86 198¢-87 1987-88
No. (till Dec. 87)
1.  Andbra Pradesh 214.48 264.22 169.54
2. Arunachal Pradesh 2,17 1.95 0.32
3. Assam 25.77 51.35 18.05
4. Bihar 416.27 370.52 234.50
s Gujarat 69 71 132.83 93.17
6. Haryana 14.77 16 74 13.84
7.  Himachal Pradesh 15.98 20 49 12.22
8. Jammu & Kashmir 19.11 42.77 15.11
9  Karnataka 201.45 138.55 84.60
10. Keiala 84.23 105.32 45.06
11.  Madhya Pradesh 212.82 383.91 288.32
12,  Maharashtra 250.03 237.62 106.04
13.  Manipur 2.65 6.87 3.51
14. Mcghalaya 3.89 4.03 1.85
15. Misoram 1.58 1.32 0.36
16. Nagaland 2.56 3.20 1.80
17. Orissa 147.83 181.77 141.46
18. Punjab 27.34 19.04 10.26
19. Rajasthan 497.86 929 63 122.74
20. Sikkim 2.36 2.82 2.59
21. Tamil Nadu 298.07 333.90 198.73
22. Tripura 7.12 11.04 11.09
23. Uttar Pradesh 501.90 465.23 343:46
24. West Bengal 130.95 217.61 118.35
15. A & N Islands 2.82 3.64 1.96
26. Chandigarh 0.35 0.35 0.14
27 D & N Haveli 1.94 0.05 1.63
28. Delhi 028 0.33 0.43
29. Goa, Daman & Diu 379 2.33 1.91
30. Lakshadweep 1.66 1.32 1.26
31. Pondicherry 2.40 2.48 2.69

All India 3164.14 " 3953.92 2046.99
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Statement IlI
(Lakh mandays)

St State/UT 1985-86 19 6-87 1987-88
. ~No_ . o o (till *37)
1. Andhra Pradesh 224.99 299.83 163 00
2. Arunachal Pradesh 1.12 1.30 047
3. Assam 22.32 42.42 26 07
4. Bihar 232.73 328.66 209 25
S. Gujarat 70.62 79.63 49 44
6. Haryana 15.18 17.12 13 42
7. Himachal Pradesh 15 85 [8.51 16 34
8. Jammu and Kashmir 8.59 18.55 349
9. Karnataka 188 29 170.2% 11R.97
10. Kerala 76.99 113.72 42 0S5
11. Madhya Pradesh 194 24 278.83 167 89
12. Mabharashtra 230.27 233.29 114.91
13. Manipur 0.47 1.45 329
14. Meghalaya 0.02 2.77 176
15. Mizoram 1.06 12.04 ¢ 81
16. Nagaland 2.56 3.01 150
17. Orissa 121.29 175.94 112 11
18. Punjab 20.69 18.02 1548
19. Rajasthan 64.27 152.26 106 16
20. Sikkim 1.67 2.89 222
21. Tamil Nadu 288.45 520.39 179 73
22, Tripura 12.09 8.78 6 62
23. Uttar Pradesh 468.25 527.61 284 48
24, Wéts Bengal 110.64 219.74 110 90
25. A & Islands 029 107 077
26. Chandigarh 0.24 0.14 —_
27. D & N Haveli 0.31 0.59 054
28. Delhi 0.32 0.36 059
29, Goa, Daman & Diu 1.99 2.24 186
30. Lakshadweep 0.84 1.05 061
31. Pondicherty 0.75 1.22 186

All India 2379.79 3053.72 1750 59
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Taclusion of ““Tamangs’ in ST
List

1463. PROF. NARAIN CHAND
PARASHAR : Will the Minister of WEL-
FARF be pleased to state :

(a! whether Government have taken
any final decision on the demands of the
‘TAMANGS’ and similar other tribes for
the riclusion “in the list of Scheduled

Tribex ;

(b} if so, the details thereof and the
follow up steps contemplated ;

(¢} if not, the reasons for delay and
whether consultations with the concerned
State Governments have since been com-
pleted ; and

(d) the likely date
decision would be taken ?

THE MINIISTER OF STATE IN THE
MINISTRY OF WELFARE (DR. RAJE-
NDRA KUMARI BAJPAI) : (a) to (d)
All proposals are being considered in the
context of the proposed comprehensive
revision of the lists of Scheduled Castes
and Scheduled Tribes. Further. any
amendment in the existing lists of Scheduled
Castes and Scheduled Tribes can be done
only through an Act of Parliament in view
of Articles 341(2) and 342(2) of the Cons-
titution. In view of this it is difficult to
specify any time-limit at this stage.

by which any

Indian Institute of Information
Technology at Bhubaneswar

1464. SHRI CHINTAMANI JENA :
Will tae PRIME MINISTER be pl.ased to

state :

(s) whether Government propose to set
up an Indian Institute of Information
Technology at Bhubaneswar ;

(b) whether a State Level Coordination
Committee for implementing the programme
of utilisation of the super computer by
the Stute has been formed and the steps
for the allotment of lands for the institute
has been taken ;

(c+ the time by whea Government pro-
pose to set up the Institute ; and
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(d) the details thereof 9

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH.
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OE OCEAN
DEVELOPMENT, ATOMIC ENERGY
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) Yes, Sir.

(b) A National Informatics Centre
(NIC)—State  Coordination Committee
(NSCC) has be enset up by the Government
of QOrissa for implementing the programme
of utilisation of the super computer instal-
led by NIC in Bhubaneswar in the Eastern
Region. Steps uare under way for setting up
the Indian Institute of Information Tech-
nology (11IT) at Bhubaneswar. Immedia-
tely thereafter, steps for procuiement of
land for setting up the Institute will be
taken up.

(c) 1t is proposed to commence the
first academic year of IIIT at Bhubaneswar
from July, 1989.

(d) The following type of courses are
proposed (o be offered at the Indian
Institute of Information Technology (IIIT).

I.  Short term modular courses (4-6
months duration) ;

2. Diploma Courses (one year post
bachelor’s diploma) ;

3. Continuing education and reorien-
tation courses ;

4. Mid-career development  pro-
grammes for Government officials

in-service ; and

5. Teachers training programmes.

The main emphasis in these courses
will be on practical orientation. Com-
putting facilities of the National informa-
tics Centre (NIC) at these locations will
be made extensive use of. Modern educa-
tional technology tools, such as Computer-
aided Instructions (CAI), Modular Train-
ing, Video Tape Courses etc. will also be

used.
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Acquisition of Submarines, Advance
Jet Trainers, and Attack Helicopters

1465. SHRI E AYYAFU REDDY :
Will the Minister of DEFENCE  be pleased
to state :

(a) whether the proposals for acquisi-
tion of submarine Nos. 5 and 6 from HDW
Advance Jet Trainees and the Attack
Helicopters for the Army have not come
through in the year 1987 though originally
envisaged ;

(b) if 20 the reasons theteof ; and

(c) whether the above proposed acquisi-
tions have been given up ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE  (SHRI
SONTOSH MOHAN DEV) : (a) to (¢)
The proposals for the acquistion of the
Advanced Jet Trainer for the Air Force,
the Attack Helicopter for the Army and
Submar.nes (5-6) for the Navy are under
consideration of the Government. It would
not be in the interest of national security
to disclose further details in this regard.

Delicensing of Small Scale FElectro-
nics Industry

1466. DR. V. VENKATESH : Will
the PRIME MINISTER be pleased to
state @

(a) whether Government are consider-
ing delicensing of the small scale electio-
nics industry ;

(b) if so, the reasons therefor ;

(c) whether there arc any basic hurdles
in the progress of the electronics industry
in the country ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OE SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K R.
NARAYANAN) : (a) The smoll sector
does not come under the purview of licenss.
ing. However, decentralisation of selected
areas of electronics industry in the small
scale sector is presently under examination
by the Government.
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(b) According to existing procedure
proposals for the manufacture of electronic
items 1 n small scale sector are considered
for scheme approval before they are regis-
tered with the State Directorate of Indus-
try. Scheme approval letters are issued
either by State Directorate of Industry or
Development Commissicner (Small Scale
Industries) depending upon the item of
manufacture. Generally for other sectors
of industry, registration is done at the
State level only, without referring to Cen-
tral Government. For these reasons, it i felt
that the procedure for registration for SSI
units except for a few items can  be brougtt
at par with other sectors al indus'ries

(¢) No, Sir.

(d) Doves not arise

[ Transtation)

High 1level Committee for New
Caste Groups

1467. SHRI HARISH RAWAT : Will
the Mitnister of WELFARE be pleased 1o
state :

(a) whether a High Level Committee
constituted by Government has finalised the
proposal ty recognlse scme  new castes/
tribes as Scheduled Caste Scheduled Trite ;

(b) if so, the names of the groups of
Uttar Pradesh which are proposed to te
recognised as Scheduled Tiihes ; and

(¢) whether Anwal and Kuchhalia bore
groups of Pithoragarh District are aslo
proposed to be included in Scheduled Tribe
List ?

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (DR. RAJE-
NDRA KUMARI BAIJPAID : (a) to (c) All
proposals received in regard to the changes
in lists of SCs/STs are under consideration
of Government. No fuitler informition
can be disclosed at this stage in pu!lic
interest. -

[English)
Information Technology

1468. SHRI K. RAMAMURTHY :
Will the Minister of PLANNING be pleased
to state :
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(a) whether Government have dezided
to have information technology as the
essential pre-requisite for providing basic
infrastructural inputs during the next two
plan periods to secure desired industrial
development and economic progress by
2001 ; and

(b) if so, the steps contemplated in
this direction ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY OF
PROGRAMME IMPLEMENTATION
(SHR1 BIREN SINGH ENGTI) : (a) Yes,
Sir.

(b) Government have established
National I[nformatics Centre (NIC) which
is charged with the responsibility of pro-
viding information services to Central and
StateGovernment  Departments/Ministries
to support planning and decision making.
Further steps will Le formulated alongw:th
8th plan preparation.

Development of Indigenous Parts in
National Aeronautical Laboratory
for IAF

1469. SHRI K. RAMAMURTHY :
Will the Minister of DEFENCE be pleased
to state :

(a) the contribution made by the
National Aeronautical Laboratory and the
Gas Turbine Research BEstablishment for
the development of indigenous parts and
component required by Indian Air forced ;

(b) to what extent the annual import
bill of TAF has declined due to indigenous
replacements developed by these organisa-
tions ; and

(c) the annual import bill of Indlan
Air Force for each of the last three
years 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) A statement is
given below.

(b) National Aeronautical Laboratory
(NAL) and Gas Turbine Research Estab-
lishment (GTRE) have close relaiions with
our aircraft and defence industries and
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their inputs have greatly helped in indige-
nisation process. However it is not possible
to quantify their contribution in reducing
the annual import bill of JTAF. Further
4he GTX engine now under design and
development by GTRE for use in LCA
when completed, would result in consider-
able saving of Foreign Exchange.

(c) It would not be in public interest
to divulge the figures.

Statement

The contrlbutions made by Natlonal

Aerouautical laboratory (NAL) und

the Gas Turbine Research E>tablish-
ment (GTRFE) are us under :

NATIONAL AERONAUTICAL LABO-
RATORY (NAL)

National  Aecronautical Laboratory
(NAL) is a research and Development
Organisation and is therefore not directly
engaged in providing indigenous parts and
components required by IAF. However,
NAL have played a major role in the deve-
lopment of electronics equipment and has
supplied FRP Radomes for Alize and Fair-
child packet aircraft. NAL has also con-
tributed significantly on the analysis of
failures/accidents of military aircrafts at
the request of Indian Airforce and has
carried out wind tunnel tests, extensive
computational siudies on the release
characteristics of rockets and Retro pene-
tration bomb clearance tests. Wind tunnel
test analysis has been performed to assess
the eflfectiveness of Vortex plate and com-
bat flups for improving the manoeuvre
pertormance of the aircrafir studies cairied
out on effect of Rotodome on performance
of aircraft. Wind tunnel tests have been
carried out on GAF, HF 24, HSS 737,
HF 25, Ajeet, MIG 21 and LCA and
various types of missiles bomb set etc.
NAL has played a lcading role 19 concept
formulation and initial feasibility studies on
Light Combat Aircraft. NAL has played
important role on the evaluation of air
worthiness of Avro aircraft. It has also
carried out fatigue life cvaluation of
GNAT and AJEET AIRCRAFT which have
led to considerable direct benefits to IAF,.
Such fatigue evaluation cannot be got done
by agencies abroad has it will give access
to strategic information. Further signi-
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ficant contributions have been made by
NAL in fatigue failure analysis and acci-
dent investigation which are invaluable for
flight safety.

GAS TURBINE RESEARCH ESTAB-
LISHMENT (GTRE)

(a) Guas Turbine Research Establish-
medt (GTRE) had undertaken in
1962 an educational design pro-
ject designated GTRE-CP-i, Jet
Enginc and a prototype of the
same had been manufactured.

(b) Modifications to the Russian RD-
9F engine for installation on HF-
24 were also developed during
carly sixtics,

(¢) 1Inearly 1963, GTRE commenced
the design and development of a
Reheat system for Orphecus 703
engine to improve the performance
of HF-24 aircratt. This project
was completed and a final type
approval was accorded in Decem-
ber 1973. The regular production
was not undertaken duc to phasing
out of HF-24 aircraft.

(d) To improve the performance of

* Orpheus 703 engine, a single stage

transonic compressor was designed

and tested on Orpheus 703 engine

with its first sub-sonic stage

replaced by transonic stage. This

has found application in GTX
project.

(e) A number of component resecarch
project werc initiated. These pro-
jects helped GTRE to undertake
design and  develoomeni demons-
trator model of GTX engine.

(f) A project to design and develop
the GTX-37-14U engine upto
demonstrator stage was sanctioned
to GTRE. This project was
successfully completed.

(g) GTX ‘B’ demonstrator model
engine project which is an improv-
ed by-pass variant of GTX engine
has also been taken up and the
fabrication of components of this
engine are in advance stage of
completion.
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(h) The project for Full Develorment
of GTX-37-14U  Straight Jet
engine was sanctioned and the
engine is presently running on the
test bed.

(i) A proposal on design and develop-
ment of a variant of GTX edgine
for the LCA has been taken up
for sanction. Presently the pro-
posal is to power the prototype of
the aircraft with imip.orted GE 404
engine. Once the GTX variant is
available, considerable reduction
in foreign exchange would accrue,

Imports for IAF Aircrafts and
Helicopters

11470, SHR1 K. RAMAMURTHY :
Will the Minister of DL FFNCE be pleased
to state :

(a) whether it is a fact that the Indian
Air Force has to import its requirements
of metallic materials, non-metallic
materials (including sealants), testing equip-
ment, clectrical, electronic, hydraulic and
mechanical components for aircrafts and
helicopters ;

(b) if so, the reasons for resorting to
their import ; and

(c) the steps taken to produce these
items within the country ijtsclf ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHR1 SON-
TOSH MOHAN DEV) : (a) and (b) The
Indian  Awr Force has to meet some of
its requirements by import because

(i) the quantity required is too small
for indigenous development/pro-
duction ;

(i) ecquipment like test equipment are
specific to the main equipment
which is imported ;

(iii) the level of technology in India
has not developed to the extent
required to produce all types of
sophisticated alloys, and electronic
equipment,

(c) Organisations like the Defence
Research and Development Organisation
(DRDO) and Avionics Design Group of
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Hindustan Aeronautics Limited are engaged
in developing and productionising indlgen-
ous substitutes for critical defence items
to achieve self-reliance and self-sufficiency
for meeting the needs of the Indiao Air
Force.

Bilateral Contract to Improve Indo-
China Relations

1471. SHRI G.S. BASAVARAJU :
SHRI VIJAY N. PATIL :
Will the Minister of EXTERNAL

AFFAIRS bc pleased to <tate :

(a) the details of bilateral contracts
made or becing made with China in the
direction ol improving rclations with that
country ; and

(b) uptodate follow up action taken in
respect of such contracts ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) The
only bilateral contiact is a Trade Agrce-
ment and protocols signed under it. The
Trade Agreement, providing for Most
Favoured Nation status, was signed bet-
ween India and China in August 1984, In
November 1985, a Tradc Protocol, provid-
ing for a trade turnover of U.S. Dollars
100 to 160 millions during 1986, was
signed. In May 1987, a Second Trade
Protocol, providing for a trade turnover of
U.S. Dollars 150 to 200 millions during
the period 1st January 1987, to the 31st
March, 1988, was signcd between India
and China.

(b) Trade under the protocols is pio-
moted by thc usual mcthods, such as ex-
changes of business delegations and busi-
ness discussions.

Prime Miunister’s Visit to China

SHRI G.S. BASAVARAJU ;
SHRIMATI BASAVARAJES-
WARI :

SHRI S.M. GURADDI :

1472.
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Wil the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether the invitation fiom China
to the Prime Minister to pay a visit to that
country has been accepted ; and

() if so, the likcly date when the
visit is to take place ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) and
(b) Although the Prime Minister has been
invited to visit China, and the invitation
has been accepted in principle, no dates for
the visit have as yet been fixed.

SC/ST Below Poverty Line in Rajas-
than and Gujarat

1473. SHRI VIRDIII CHANDER
JAIN : Will the Minister of WELFARE be
pleased to state :

(a) whether any survey has heen con-
ducted in Rajasthan and Gujarat to as-
certain the number of Scheduled Castes/
Scheduled Tribes living below the poverty
line; and

(b) if so, the measures being taken by
Government to uplift there poor people
and the amount of money proposed to be
spent on thesc mcasures in the current
financial yecar ?

THE MINISTER OF STATE IN THE
MINISTRY OF WFLFARJ (DR. RAJEN-
DRA KUMARI BAIJPAD : (a) No com-
prehensive survey has been undertaken by
the concerned State Governments for this

purpose,

(b) The Governments of Rajasthan and
Gujarat have taken up various anti-poverty
family oriented programmes to uplift the
Scheduled Castes/Scheduled Tribc families
below poverty line. The amounts of money
propos:d to be spent on these measures in
the current financial year are as follows §
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(Rs. in crores)

State SCP SCA to
SCp

Rajasthan 104.58 9.85

Gujarat 30.61 557

Chinese Intrusion into Indian
Territory

1475. DR. V. VENKATESH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether there has been recent
Chinese intrusions into Indian territory ;

(b) if so, th'e details thereof ; and

(c) whether Government have taken

any steps in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTLERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) to (c)
Chinese personnel intruded into the Sum-
dorong Chu Valley of Arunachal Pradesh in
June 1986.

This matter has been taken up with the
Chinese authorities in line with Govern-
ment’s policy to resolve problems through
negotiations, both at the officiai-level talks
and through contacts at the political level
between the two countries.

Delay in Completion of Projects

1476. SHRI V. TULSIRAM : Wwill
the Minister of PROGRAMME IMPLE-
MENTATION be pleased to state :

(a) whether delay in implementation
of projects have caused a huge loss to the
nation ;

(b) if so, the details of such projects
together with the details of original pro-
jects costs and anticipated and revised
costs ;

SCDCs
TSP SCA to Central Govt's
TSP contribution
to the share
capital
58.21 11.38 0.2614
117.09 11.60 Nil

(¢) whether a high rowcred ccmmittee
has been set up for finding out the causcs
of such delays ;

(d) the action taken/proposed to be
taken against thec authoritics concerned in
this regard ;

(e) the States where these projects have
been affected ; and

taken to complete
other projects

() the steps being
the Mega projects and
including HBJ Pipeline 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING AND MINIS-
TER OF STATE IN THE MINISTRY
OF PROGRAMME IMPLEMENTATION
(SHRI BIREN SINGH ENGTI)
(a) and (b) A statement giving details of
original, revised/anticipated cost of delayed
projects each costing over Rs. 20 crores
as on 30 September, 1987 included in the
Quarterly Monitoring System is given
below. The total increase in the anticipated
cost of 157 delayed projects vis-a-vis the
original cost is Rs. 19810.27 crores.

(c) and (d) An Advisory Council on
Project Impleinentation consisting of emi-
nent persons having experience in the
field of project mauigement under the
chairmanship of Shri Ratan Tata was cons-
tituted by the Government to advise the
Ministry of Programme Implementation on
(a) improvement in project implementa-
tion systems and (b) organisational deve-
lopment. The Council has since submitted
its report which is currently under exami-
nation of the Government.

(e) The delayed projects are spread
out in Andhra Pradesh, Assam, Bihar,
Gujarat, Himachal Pradesh, Haryana,
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Jammu and Kashmir, Kerala, Madhya — Setiing up Task Force/Empowered
Pradesh, Maharashtra, Nagaland, Orissa, Committees for problem solving
Rajasthan. Tamil Nadu, Uttar Pradesh and and speedy implementation of

West Bengal. projects ;
(f) Mecasures taken by the Government — Close follow up by concerned
Ministries and project authorities

to expedite project completion

include :—-

~— Intensive monitoring of projects

inter-alia

with State Governments,

equip-

ment suppliers, contractors, con-

sultants

by the Ministry of Programme

Implementatijon through monthly/ —
quar:erly monitoring system ;

-~ Indepth periodical review of pio-

and other concerned

agencies to minimise delays;

Inter-ministerial coordination and
interaction ;

— Emphasis on preparation of 1ealis.

gress of ‘projects by administrative

Ministries and constant pressure —
on project authoriies for expedt.

ous completion ;

Review of
by the

tic projcct implementation plan ;

project implementation
Cabinet Committce on

Industrial Infrastructure.

Statement
Sector No. of .CES}‘ER?,_EO_'ESl B )
Projects * Original Revnsed/Antnc:pated
Delayed
Atomic Energy 2 631.49 1096.79
Civil Aviation 2 243.10 293,74
Coal 5t 3533.51 5935.67
Fertilisers 8 1349.39 2601.29
Mines 3 1558.62 3044.40
Steel and Iron Ore 11 4589.38 11373.9}
Petrochemicals and 6 348.25 437.94
Chemicals
Petroleum and N.G. 16 6865.22 7408.93
Power 26 7055.23 11688.18
Paper, Cement, 8 646.02 1198.55
Automobiles (DPE)
Railways 11 584.29 1693.78
1394.48
Surface Transport 12 959.40
. 64.50 71.01
Telecommunications 1 .
48238.67

157 28428.40
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Technologv Upgradation Progrmme

1477. DR. B.L. SHAILESH : Will
the PRIME MINISTER be pleased to
state :

(a) whether Government have under
consideration any programme for upgrada-
tion in the industrial sector like the esta-
blishment of new institutional me:hanism
to assist and oversee the impiementation
of specific projects of individual enter-
prises ; and

(b) if so, the elabora‘*e package of
measures since evolved for industrial (tech-
nology updating scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND MINISTER OF STATE IN
THE DEPARTMLINTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI K.R.
NARAYANAN) : (a) and (b) Govern-
ment has given consideration (0 programmes
of technology upgradation and evloved
measures such as encouraging and rccognis-
ing cstablishment of in-house R & D units
in industries ; encouraging ecstablishment
of new enterprises using indigenous tech-
nology dcveloped ; providing support to
programmes undcrthen in the industries for
absarption of imported technology ; pro-
viding support to consultancy organisation
with a view to assisting enterprises in intro-
ducing new technologies.

{ Translation)

Non-Availability of ‘‘Set Butindol”
Medicine

1478. SHRI KAMLA PRASAD
RAWAT : Will the PRIME MINISTER be
pleased to state ;

(a) whether Government are aware
that the medicine named '‘Set Butindol™
developed by thc Central Drugs Research
Institute for treatment of mental diseases is
still not available in the market ;

(b) if so, the inifficulties being faced
in making the aforesaid medicine available in
the market ; and
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(c) if no difficulty is being faced, the
reasons for not making the aforesaid medi-
cine available in the market ?

THE MINISTER OF STATE IN THE
MINISTRY OF TECHNOLOGY AND
MINISTER OF STATE IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT,
ATOMIC ENERGY, ELECTRONICS AND
SPACE (SHRI K.R NARAYANAN) : (a)
Yes, Sir. The drug is being supplicd only
to seven selected medical centres.

(b) The manufacture of the drug
involves hazardous chemical operativas,

(c) Efforts are being made to ¢ :velop
safe and commercially viable procsss for
its manufacture.

(English)

Inquiry into Missing Ammunilion
Boxes During Transportation from
Maharashtra to Guwakati

1479. SHRI MOHD. MAF FOOZ
ALl KHAN Will  the¢ Minit er of
DEFENCE be plcased to state : )

(a) whelher in November, 1987 some
ammunition boxes werc found to be missing
while being transported from Maharashtra
to Guwahatj ;

(b) if so, the dctails theteof ;

(c) whether any inquiry was madec in
this regard and if so, its outcome ; and

(d) the action taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI SON-
TOSH MOHAN DEV) : (a) and (b) 4
Boxes containing 16 pieces of ammunition
were found missing from the wagon of a
military special train at Bardhaman rail-
way station (West Bengal), on 23rd
November. 1987. The ammunition was
consigned by an Ammunition Depot in
Maharashtra to a Depot in Assam,

(c) and (d) The matter is being investi-
gated by the Police authorities. A Staff
Court of Inquiry has also been set up by
the Army authorities.
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Seizure of Heroin

1480. SHRi DHARAM PAL SINGH
MALIK :
SHRI M., RAGHUMA
REDDY :

SHR! MANIK REDDY :
SHRI SUBHASH YADAYV :

Will the Minister of HOME AFFAIRS
be pleased to state *

(a) whether it has come {o the notice
of Government that heroin worth Rs. 3
croes has been seized in the Capital on
17th January, 1988 ;

(b) if so, the details thereof ;

(c) the estimated value of heroin
seized in the Capital during thc months of
January and February, 1988 and the action
taken against the culprits in each case ;

(d, whether any action has since been
taken by Government to minimise such
crimes ; and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF FERSONNLEL
PUBLYC GRIEVANCES AND  PEN-
SIONS AND MINISTER OF STATE
IN THE MINISTRY OF HOME AFFAIRS
(SHR] P. CHIDAMBARAM) : (a) and (b)
On thé 16th January, 1988 one scooter
was intercepted and 2} kgs. heroin was
recovered. On interrogation of the scooter
rider, the house of another person was
raided and 855 gms. heroin 1ecovered.
Both of them have been arrested.

(¢c) In 85 cases reported in January,
1988, about 25 kgs. of Narcotics was
seized and 87 persons arrested. During
February, 1988, 55 such cases were repor-
ted and about 5 Kgs. of Narcotics was
recovered. 55 persons were arrested in
cases 1eported in February, 1988.

It is not possible to give an estimate
of value of the Narcotics seized as it varies
with the place of sale and percentage of
purity.
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(d) and (¢) A constant watch is ket
on the suspects and a close liaison is main-
tained with other enforcement agencies.

12.00 hrs.
[ English]

SHRI SAIFUDDIN CHOWDHARY
(Katwa) : Sir, 1 have given notice of an

adjournment motion.

[ Translation]

MR SPEAKER : Mr. Saifuddin pleas

listen to me.

[English]
(Interruptions)

SHR1 SAIFUDDIN CHOWDHARY :
Why don’t you allow for one minute ?

MR. SPEAKER : It cannot be done.

(Interruptions)

SHR1 SAIFUDDIN CHOWDHARY :
The Bangladesh BSS News Agency has
come out with the news...(Inrerruptions).
In order to curb the movement there ..
(Inrerruptions) they are trying 1o establish
link with India.

(Interruptions)

MR. SPEAKER : The Demands for
Grants of the Ministry of Home Affairs

are about to be taken up shortly. You
can mention about it then.

(Interruptions)

[ Transtation ]

SHRI MOHD. MAHFOOZ ALI
KHAN : Mr. Speaker, Sir, the President
of Lucknow Lok Dal (B.) has been killed ..

[English]

SHRI SHANTARAM NAIK (Panaji) :
I'would like to have a small clarification,
Whenever you give a ruling, if it does not
suif the Opposition, they walk out against
your ruling. Whenever we gave notices of
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breach of privilege, you have rejected those
notices. I would Jike to know whether
walking out against your ruling amounts
to breach of privilege or not. What are
your observations ?

(Interruptions)

SHRI T. BASHEER (Chirayinkil) :
There is an interview by the ex-Presdent of
India and it is stated that certain Opposi-
tion Parties put tremendous pressure to
dismiss Rajiv Gandhi Government in an
undemocratic way. (Interruptions.)

MR. SPEAKER : It cannot be done.
(Interruptionr)

SHRI BASUDEB ACHARIA (Bar-
kura) : We want the Prime Minister to
make a statement. (Interruptions.)

SHRI T. BASHEER :
serious matter.

SHR1 SAIFUDDIN CHOWDHARY :
Have you read the report ?

1t is a very

MR. SPEAKER : Papers to be Laid.
Shri Ajit Panja.

12.02 hrs

PAPER LAID ON THE TABLE

under Customs Act,
1962

Notification

[Englisk)

THE MINITER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK,
PANJA) : I beg to lay on the Table a copy
of the Notification No. G.S.R 95(E)
(Hindi and English versions) published in
Gazette of India dated the 19th February
‘1988 together with an explanatory memo-
randum making certain amendments to
Notification No. 140/87-Customs dated
the 27th March, 1987 so as to provide for
exports under Import Export Pass Book
Scheme, through the Customs port of New
Mangalore, except for certain items under
section 159 of the Customs Act, 1962.
{Placedin Library. See No. LT. 5592/88].
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Notification under Rcsearch ard
Development Cess Act, 1986

THE MINISTER OF STATE IN THE
DEPARTMENT GF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
FANIJA) : Sir, on behalf of Shri Eduardo
Paleiro, I teg to lay on the Table a copy
of the Research and Development Cess
(Amendment) Rules, 1987 (Hindi and
English versions) published in Notification
No. G.S.R. 40(E) in Gazette of India
dated the 18th January, 1988 under sub-
section (3) of section 10 of the Research
and Development Cess Act, 1986. [Placed
in Library. See No. LT. 5593/88].

Review on the working of and

Annual Report of the Rchabibtation

Plantations Ltd. Punglur for 1986-87
and Statement re. Delay

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAH!) : I beg to
lay on the Table—

(1) A copy each of the following
parers (Hindi and English versinns)
under sub-section (1) of section
619A of the Companies Act,
1956—

(i) Review by the Government
on the working of Rehabilita-
tion Plantations Limited,
Punalur, for the year
1986-87.

(ii) Annual Report of the Reha-
bilitation Plantations Limited
Punalur, for the year
1986-87 along with Audited
Accounts and the comments
of Comptroller and Auditor
General thereon.

(a) A statement (Hindi and English
versions) showing reasons for
delay in laying the, papers men-
tioned at (1) above. [Placed in
Library. See No. LT. 5594/88],

Annual Report of and review on the
Working of Indian Science Congrems
Associations for 1986-87

THE MINISTER OF STATE IN THE
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND MINISTER OF STATE
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IN THE DEPARTMENTS OF OCEAN
DEVELOPMENT, ATOMIC ENERGY,
ELECTRONICS AND SPACE (SHRI
K.R. NARAYANAN) : [ beg to lay on
the Table—

(1) Acopy of the Annual Report
(Hindi and English versions) of
the Indian Sc:ence Congress Asso-

ciation, Calcutta for the year
1986 87 aleng with  Audited

Accounts.

(2) A statement (Hindi and English
versions) regarding Review by the
Government on the working of
the Indian Sciene Congress Asso-
ciatirr, Calcutta, for the year
1986-87. [Placed in Libraiy. See
No. LT 5595/88].

Notifications under All India Services
Act, 1951

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI1 P.
CHIDAMBARAM) : I beg to lay on the
Table a copy each of the following Noti-
fications (Hindi anS English versions)
under sub-section (2) of section 3 of the
All Ind:a Services Act, 1951 :—

(1) The Indian Police Service (Pay)
Amendment Rules, 1988 published
in Notification No. GSR 101 in
Gazette of India dated the 20th

February, {988.

The Indian Police Scrvice (Fixation
of Cadre Strength) Regulations,
1988 published in Notification No.
G.S.R. 102 in Gazette of India
dated the 20th February, 1988.
(Placed in Library. See No. LT.

5596/88].

(2)

Statements showing action taken by

government on various assurances,

promises and undertakings given

by Ministers during varions sessions
of Eight Lok Sabba,

THE MINISTER /OF STATE IN THE
MINISTRY OF PARLIMENTARY
AFFAJRS (SHRIMATI' SHEILA DIKS.
HIT) ;: 1beg lay on the Table the follow-
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Committee Report

ing statements (Hindi and English, vesions)
showing action taken by the Government
on various assurances, promiscs and under-
takines given by the Ministers during the
various sessions of Eighth Lok Sabha :—

(1) Statement No. XX—Second
Session, 1985 [Placed in Library
Sec No. LT. 5598/88].

(2) Statement No. XVI—Fourth

Session, 1985. [Placed in Library.

Sec. No. LT 5589/88).

(3) Statement No XI[II—Fifth Session
1986 [Placed in Library. See. No.
LT 5599/88].

(4) Stitemenr No. X—Sixth Session
1986 [Placed in Library. See. No
LT 5600/88].

(5) Statement No. VIII— Seventh
Sessioa, 1986 [Placed in Library.
See. No. LT 5601/88].

(6) S-atement No. VII-—Eighth Session
1987 |[Placed in Library. See. No.
LT 5602/88].

(7)  Statement No. I1l—Second Part
of FEighth Sessicn 1987 [Ploced in
Library. Sce. No. LT 5603/88].

(2) Statement No. I1—Ninth Session,
1957 | Placed in Library. See. No.
1T 5604/88].

12 03 hrs

COMMITTEE. ON THE WELFARE
OFF SCHEDULI D CASTES AND
SCHFDUL LD TRIBES

Thirtieth aud Thirty-third Reports

{English)
SHRI RAM RATAN RAM (Haiji-
pur) [ h:g to present the following

Reports of the Committee on the Welfare

of Scheduvled Coastes  and  Scheduled
Tribes :—
(i) Thirtieth Report (Hindi apd

English versions) of the Com-
mittee on the Ministry of Welfane—
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[Shri Ram Ratan Ram] [English]

Socio-economic  conditions of
Scheduled Castes ann Scheduled
Tribes in the Union Territory of
Andaman and Nicobar Islands.

(i) Thirty-third Report (Hindi and
English versions) of the Committee
on Action Taken by Government
on the recommendations contained
in their Twenty-third Report on
the Ministry of Railways (Rail-
way Board—Reservations for,
and employment of Scheduled
Castes and Secheduled Tribes in
Western Railway.)

— e e ———

(Interruptions)**

[English]

MR. SPEAKER : Whatever the hon.
Member says, that is without my permission
That does not form part of the record.

(Interruptions)

SHR1 T. BASHEER (Chirayinkil) :
We should know which are the parties. It
is a very serious thing. You should allow
a discussion on the subject. T have give
(Interruptions).

notice.

MR. SPEAKER : I am not allowing
him at all.
[ Translation]

Mr. Mahfooz : you do not ixsten

to me So why should I listen to you. 1It,
is a State Government’s subject-

[English]
I cannot handle it. I have explained
it to you.
(Interruptions)
[ Transiation)

MR. SPEAKER Mr. Basheer, you

may please it down.

**Not recorded.

MR. SPEAKER : Not allowed. Shri
H.K.L. Bhagat.

12.04 hrs

BUSINESS OF THE HOUSE

[English]

THE NINISTER OF PARLIAMEN-
TARY AFEAIRS AND INFORMATION
AND BROADCASTING (SHRI H.XK.L.
B}!AGAT) : With your permission, Sir, I
rise to announce that Government Business
in this House during the week commencing
Mondfay, the 7th March, 1988, will con-
sist of :

(1)  Consideration of any item of
Government Business carried out
from today’s Order Paper.

(2)  General discussion on the General
Budget for 1988-89.

— et e

12.04% hrs,

RE. RESIGNATION BY MEMBER

[English)

DR. CHINTA MOHAN (Tirupati) :
Mr.. Speaker, Sir, with a heavy heart, I
resign from the membership of thig
august House. I am herewith giving the
resignation letter to you. Kindly accept it,
(nterruptions)

M}!. SPEAKER : Mr, Chinta Mohan,
there is a prescribed form for it.

(Interruptions)

KUMARI MAMATA BANERJEE
(Jadavpur) : Sir, what is the reason ? Mr,
Speaker, we want his statement.

SHRI VILAS MUTTEMWAR (Chimur):
The House would like to know why he js
resigning. (Interruptions)

KUMARI MAMATA BANERIJEE : We
want to know the reason. Please allow
him to make a statement, (Interruptions)
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MR. SPEAKER : I do not know. The

hon. Member just said that with a heavy
heart he is resigning from the membership
of this august House. I do not know, I
have to do it according to the rules as
‘prescribed by you. I will accept it under
those conditions. If those conditions are
fulfilled, I will do it. I do not knmow. I
have to look into it. There are set rules.

(Interruptions)

MR. SPEAKER : Mr, Sontosh Mohan
Dev, you also know parliamentary rules.
According to the rules, only a Minister is
allowed to make the statement and nobody
else.

KUMARI MAMATA BANERIJEE :
Please allow him to make a statement.

MR. SPEAKER : Rule 240 (1) says:

“A member who desires to resign
his seat in the House shall inti-
mate in writing under his hand
addressed to the Speaker, his
intention to resign his seat in the
House in the following form and
shall not give any reason for his
resignation.””

That is what it says. I am going to simply
follow that rule. I cannot do otherwise.

(Interruptions)
MR. SPEAKER : I do not know.

KUMARI MAMATA BANERIJEE
Please allow him to make a statement. We
want to know what is happening.

[ Translation]

MR. SPEAKER : Shri Mahfooz Ali,
there is a limit to everythihg. You are
aware that I will not allow anything against
the rules. You should know that I will not
violate any rule either for you or for them,

[English]

I will never do that. You know it.

[ Transtation)

Why do you do 5o ?

(Interruptions)
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[English]
MR. SPEAKER : Not allowed.

[ 2ranstation]

It is too much.

(Interruptions)

[English]

MR. SPEAKER : It is enough; you
have disturbed the House for too long.
Now please take your seat. Nothing
doing.

(Interruptions)

PROF. P.J, KURIEN (Idukki) : Hon.
Speaker has to be convinced that he is not
resigning under external pressure.

MR. SPEAKER : I am going according
to.the book. I am not to be tavght the
rule I know it. I go according to the
Book. That is what I am going to do.

12.10 hrs
BUSINESS OF THE HOUSE—Contd

| Zranslation)

SHRI BHARAT SINGH (Outer Delhi) :
Mr, Speaker, Sir, I want to invite your
attention to the problems of Delhi. The
Government acquires the land of the
farmers in Delhi and in lieu thereof gives
compensation to them at the rate of only
Rs. d5 or 16 per sq. yard. The prices of
land have increased tremendously in Delhi.
Land is purchased at a rate of Rs. 150 to
200 per sq. yard by the privale people
whereas the compensation given to the
farmers by the Delhi Administration is
very low. Therefore, the Delhi Administra-
tion should give compensation at the rate
of Rs. 100 per sq. yard for the land acquir-
ed from the farmers and a committee
should be formed which would ensure that
adequate compensation is paid to the far-
meres of their land.

A former becomes unemployed after the
acquisition of his land. So, it is necessaay
that some member of his family should be
given proper employment according to his
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[Shri Bharat Singh]

qualifications. A plot toaishould be allowed
to the farmer along with the compensation
for land. A farmer whosc acquired land is
more thap 2 acrcs should also be allotted
a shop in the marhet. lirstly the amount
of compensation is too mecagre and secondly
the farmer has to Jdepatt with  bhis amount
in purchasing thc plot ofiered to  him.
Therefore the plot shouid be given to the
former at the same rate at which this land
is acquired so that the farmer is not put to
any loss. In fature, the Govt. should not
acquire the land of farmers mn  Delhi so
that thcy may maintain their family and
educate their children by growing vegetables
and fodder on their land.

D.D A. had sold a lot of land under
the Rohini Residential Scheme some 4-5

years back. But no development is Ueing
done there. D.D A. hasy even remained
unsucoessful in providing water

connections to the people who have built
their houscs theie.  Esperially in Sector 7,
where thousands of houses have already
been built, people are hLving without the
facility of drinking water as a result of
which they have been suffering from
different discascs. D.D A  should imme-
dialely make airrangements for giving water
connections in Rohuni. -

These problems should be discussed
next week.

SHRI SHANTI DHARIWAL (Kota) :
‘Mr. Speaker, Sir, an amendmentshould be
made in the Constitulion to provide for
right to work to every unemployed youth,
The Government sheuld pay attention to
the problem of unemployment it the country
without any dciay. The inclusion of right
to work in the fundamental rights enshrin-
ed in the Constitution would be a great
justice to the people of our country. There-
fore, my suggestion is that an amendment
should be made in the Constitution without
any delay providing for right to work in
fhe Constitution.

(English]

SHR1 JA] PRAKASH AGARWAL
{Chandni Chawk) : Mr Speaker, Sir, the
foMowing subjects may please be jincluded
“4n che mext-week's agenda :
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With the technological advancements
there is no doubt that we have made
tremendous progress in the road trarsport.
But as expected, this has also led to 'sonie
unfortunate developments. MNumber of road
accidents have goue up steadily particularly
on Delhi roads. Most of these cases are
due to negligent or careless driving. Soitie-
times, aocidents are also made deliberaiely.
It is so because punishment to be awarded
under Section 304A of IPC is niuch less,
viz., a maximum of nine months. Obviously
this also encourages negligent driving and
dehberate accidenis. 1 would request the
Government to immediately bring an
amendment to this Scction to raise the
punishment upto seven years with a fine of
Rs. five thousand.

The menance of manufacturing of
spurioug sub-standard drugs has been
reported to be on the increrse not only in
Declhi tut outside Delhi as well. The Drug
Controller must bhavc subjected  such
manufacturers to test. It would be in the
interest of the industry and the country
that names of such drug manufacturers
should be published. The pcople of Dethi
should be informed about the activities of
such manufacturers, morc particularly of
thosc located outside Delhi.  Also, public
should Le imformed of the action taken
aga'nst such manufacturers who are not
located in Dethi but are spreading this
menace in Delhi steadily.

DR. G.S. RAJHANS (Jhanjharpur):
Mr. Speaker, Sir, the following subject may
please DLe included in the next week’s
agenda : '

Maithili is spoken by nearly 3 crores
people of this country. It has a very rich
literature, Graduate and Post-Graduate
tcachings are imparted in Maithili in a
number of Universities in ‘lndia, parti-

cularly in Bihar, West Bengal and Uttar
Pradesh.

Unfortunately those students who gel
education through the medium of Maithili,
find themselves greatly handicapped because
they are not allowed to answer their exami-
nation papers in Maithili in the Union
Public Service Commission examinatitns.
In view of this, even talented students
cannot compete in All India Services.
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1t is a misfortune that Maithili, which is
-ove of the most ancient languages of India,
is not getting proper recognition. Accord-
ing to philologists, perhaps it is as old as
Sanskrit. .

A number of newspapeis and magazines
ate published in Maithili in India.

Realising the impottance of Maithili,
Nepal has accepted it as its second Offcial
Language whereas it is a misfortune that
despite our repeated requcests it has not
been included in the Eighth Schedule of the
Constitution of India, as yct,

]

It is understocd that the Government
of India i»> seriously considering to include
a few more language in the Lighth Schedule
of the Constitution in the near futme., In
view of tlus, it is earngstly iequested that
the Union Government take a sympatheatic
view of the matier end include Maithili in
the Eighth Schedule of the Constitution.

SHRI SRIBALLAY PANIGRAHI
(Deogarh) The folloving subject may
please be ircluded in neat! week’s agenda.

As per the recent soltware policy of
Department of Elcctronics, Government of
Indja, it has been decided to set up an
Indian Institute oi Information Technology
at Bhubaneswar. A Task Force for the
purpose has been set up and a State Level
Coordination Commitlee for implementa-
tion of the programme of uiilisation of the
super computer by the State has been
formed. The State Government has taken
steps for allotment of land for the Institute.
Setting up of the Institutc by Government
of India carly will help a lot in develop-
ment of manpower in the Siate.

[ Translation)

SHRI K.N. PRADHAN (Bhopal) : Mr,
Speaker, Sir, the short tcrm and long term
schemes are bteing implemented by the
Government to provide rclief and rehabi-
litation to the victims of Bhopal ‘Gas
Tragedy. The arrangements have also been
made for their medical treatment.

Apart from providing economic assis-
tance through various means, the opportu-
nities for their employment are also bcing
increased. Despite these measures, on the
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one hand, there is uncertainity in getting
compensation and on the other, plight of
the peoplc, who are still suffering from it
and are unable to do.any work and have
no earning member or any sourge of liveli-
hood in his family, has become very miser-
able Theic is no provision for such people
in the on-going schemes.

Similarly, while rcople wete affiicted
by many diseases due to this gas tragedy,
the cancer cases have also been detected
there and cancer cases are found to be
incrcasing after this incident. There is no
arrangement for the tieatment of cancer
cases. Therefore, it is necessaiy that a
Cancer Institute, fully cquipped with
modern medical apparatus, may be set up
in Bhopal immediatcly, so that the people
could be saved from this fatal disease.

SHRI RAM PUJAN PATEL (Phulpur):
Mr Speasker, Si-, the Government of India
have launched many schemes to help the
poor and small farmeis and {0 give employ-~
ment to the educated unemployed. But the
people have to give a substantial amount
10 middlemen, in the form of commission
to get Government assistance. This huge
amount, which is meant for development
of poor people, is not being used properly
and that 1s why the object of the Govern-
ment is not being achieved. Theiefore,
it is imperative to give the amount of
assistance dircctly to the beneficiaries in-
stead of giving it through middlemen.

12.17 hrs.

IMR. DFPUTY SPEAKER i the
Chatr]|

DR. CHANDRA SEKHAR TRIPATHI
(Khalilabad) : Mr. Deputy Spcaker, Sir,
sugarcane is the main source of income of
farmers. Uttar Pradesh grows mote sugar-
canc than any other parts of the country.
Farmers are required to invest a lot of
money and put hard labour ip grewing
sugarcane and its cropping takes almost a
complete full year for attaining maturity.
After investing such a huge amount and
putting so much hard labour, when the
farmers bring their produce to sugar
mills to sell it, they have to face lot.of
difficulties there also. However, after brav-
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ing all these difficulties when they sell their
sugarcane, the mill owners do not pay the
price of their produce in time. It is often
seen that the mill owners do not pay the
price of sugarcane even after two years and
the farmers are forced to sell their sugar-
cane slips to the middlemen for the main-
tenance of their families. In this way
lakhs of farmers are exploited every year
by thesc brokers and capitalists.

In view of the poverty of the farmers
and the difficulties being faced by them, I
would iike to request the Central Govern-
ment to make statutory arrangements im-
mediately for ensuring prompt payment of
price of their sugaicanes sold to mills so
that the farmers may get themselves rid of
unnecessary troubles, exploitation and
inconveniences.

[Engh'sh]

DR. DATTA SAMANT ‘Bombay South
Central) : The following subject may please
be included in next week’s agenda.

Bombay appears to be rich cily and
whosoever visits it forms the opinion after
visiting Bombay. It is true that certain
localities like Port area, Cuff Parade,
Malabar Hills where very rich pcople stay

- gives this impression ; but it is not the
true picture of Bombay. Out ¢f one crore
population, about fifty five lakbs are stay-
ing in hutments, fifteen lakhs in old dila-
pidated buildings and a few Jlakhs are

' earning a pitiable wage below Rs. 500.

All these hutments can be reconstructed by

giving loans to the habitants. Repair of
old buildings in Central Bombay is a big
task. In these buildings poor textile
workers have been staying for generations.

Subsidies should be given for the recons-
truction of their houses. Union Govern-
ment has given only one hundred crores
for five years for the purpose and it is not
sufficient for development of Bombay.

People of Bombay are countributing
about Rs. 2500 crores to Union Govern-
ment every year by paying taxes. Recent
rise in Railway Budget and Postal and
Telecommunication rates will put a further
burden on the people of Bombay and will
contribute maximum amount to the coun-
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try, I, therefore, appeal to the Govern-
ment to give at least rupees five hundred
crores for development of Bombay.

- -

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : 1 have noted the submissions
by the Hon. Members and we will consider

them.

12.22 hrs.

JOINT COMMITTEE ON THE

BILL TO CONSOLIDATE AND

AMEND THE LAW RELATING
TO RAILWAYS

[English]

Motion re : Appointment of a Mem-
ber to the Committee

SHR1 ARVIND NETAM (Kanker) : I
keg to move the following :

““That this House do appoint
Shri Jagdish Awasthi to the
Joint Committee on the Bill
to consolidate and amend
the law relating to Railways,
vice Shii Jaideep Singh
died.”

MR. DEPUTY SPEAKER : The ques-
tion is :

““That this House do appoint
Shri Jagdish Awasthi to the
Joint Committee on the Bill
to consolidate and amend
the law relating to Railways,
vice Shri Jaideep Singh
died.”’

The motion was adopted.

12.23 hrs.

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS—Contd.

[English)

MR. DEPUTY SPEAKER : The House
will now take up further consideration of



269 Motion of Thanks

the motion of thanks on the President’s
. Address. Dr. Phulrenu Guha to speak.

DR. PHULRENU GUHA (Contai) :
Sir, 1 rise to support the motion of thanks
on the President’s Address. The address of
the President is the critical analysis and
review of the achievements of the country
during the year 1987-88. It gives a pro-
gramme of the curtent year. The progress
of the country depends upon the compe-
tence of its leadership. It is clear from
the President’s address that the country
has made tremendous progress. When
India became free even a ncedle was not
manufactured. But now, India has become
a big industrial nation. Of course, more
modernisation has to be undertaken and
new technologies are to be developed with
the hein of the scientific knowledge. This
is absclutely necessary to increase produc-
tion m the fields of agriculture, industry
and al* other fionts. This would help in
the ecanomic growth of the country

Due importance has been given to
proper utilisation of the resources. The
country is passing through the worst
drought and flood. But the Government
has been able to provide relief to crores o
people who are affected because India hag
achieved self-sufficiency in the food front.

The President referred to the removal
of regional imbalances, It should be noted
that there is imbalance in different parts
of the same State also I.would like to
request the Government to have a proper
programme and steps must be formulated
and implemented properly.

Mure stress has been laid on the pro-
gramme to remove poverty. To fulfil this
objectne, funds provided by the Centre for
IRDP NREP, RLEGP and the various
other programmés are not being properly
utilised in some States.

Sir, strict and sterm measures should
be taken to plug the loopholes and to
check malpractices. Central agency should
be appointed to monitor and submit reports
from time to time. We must make proper
scientific utilisation of water so that
farmers get assured irrigation and floods
are prevented. It is a good thing that for
the first time we have recognised talent
without degree.
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pledges equality of education for all. By
opening Navodaya schools Government has
given an opportunity to poor people. This
system provide equal opportunity to the
poor pecople to give better education to
their children. There are a number of laws
to improve the condition of women but
unfortunately laws are not implemented
properly on many occasions. Women are
suffering like anything and their status has_
not improved much. There should be
coordination, cooperation and co: stant
fight for removal of illiteracy among
women., Working women do not receive
proper justice so far as remuneration and
other facilities are concerned. It is very
unfortunate that it is reported that a gang
rape of women has taken place in Bihar.
If it is true then strong action should be
taken against those people.

The population problém is very grave
in our country. It must be dealt with
effectively otherwise it will eat away the
fruits of our development. It is a national
problem and all political parties must co-
operate in this programme.

India 1s a country in the world where
there is a synthesis of democratic socialism
and secular values. Unfortunately. unity
and integrity of the country is at stake. It
is imperative that all political parties must
rise above the political considerations and
join the effort of Government in the interest
of the nation

The President in his Address has rightly
reminded us that we must not be guided by
partisan interests, sectarian interests or
interests of taking electoral advantages. It
is not the saying of Opposition but {l:ree
Cabinet Ministers of West Bengal publicly
admitted reign of terror in West Bengal.
They also declared that there would be
mass rigging in the panchayat elections.
The Chief Minister has said that there is a
political crisis in the State but I would like
to point out that it is a Constitutional
crisis also. I request the Government to
inquire in this matter. o

The Presidential Address jinspires hope
and coutage in the minds of people. It has
emphasised national values and the need to
reach the country’s main goal. It reveais
the determination of the Government to
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curb terrorism. We must bs carcful that
messﬁge of commuhalism is coming from
the outside world. The inspiration for
communalism is coming from across the
borders because these people do not want
strong India. We must guard against this
evil  We must inculcate secularism in the
minds of our people. My subraission would
be that we must have a national outlook.
The time has come to have a projective
outlook so that this Republic can be streng-
thened. Thank you.

SHRI SOMNATH CHATTERIJ1I (Bol-
pur) : Sir, I stand here to oppose the
Motion of Thanks for the President’s
Address. Our President is a gocd man
But as a prisoner of the present situation,
he has been made to deliver a speech which
has no credivility so far as the commo
people are concerned. The Addriss hus
neither any direction nor it makes any
projection which would be for the benefit
of the teeming miilions or this country.

Our young Prime Minister had stated
when he took over the charge, that com-
pared to his mother, his fGovernment would
work faster. No doubf this Government
is working at a very fast pace in disinte-
grating the country, indulging in rise of
prices with the help of the administered
prices being raised, in creating chasm
between t’l;;: preople and in denigrating and
subverting:the democratic processes in this
country.

Our Constitution-makers rejected the
proposal of unitary system of Government.
It opted for what is called a quasi-federal
system. But even that quasi-federal system
is under attack because of the actions
taken by the Central Govcrnmentl.? 1 cannot
but strongly protest against the deliberate,
ca!culatec} and also conspiratorial attempt
made to subvert the Constitution during
the election at Tripura. This is for the
first time that the army was deployed
just on the eve of election taking the plea
of sudden} increase in certain incidents in
the border areas of a State. The whole
State was declared as disturbed area.
Without ‘even any consultation, with far
Iess concurrence, of the Stite Government,
8,000 armed men were flown into the State '
The eutire focal administration wasf
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W This is a dangerous
p menon. It a dangerous portent for
the future. For the first time in this
country, it has happered. The army which
should be utilised only for the purpose of
protecting cur country from foieign
attacks, are now being utilised for" the
narrow political and -partisan considera-

tions of the party in power. We saw the '
unique phenpmena of large number of
Union_ Ministers stationing in the State—
a tiny State for that matter—not only for
their’ political campaign, which they are
entitled ta undertake, buq’rcally to inter-

" fere with the local administration. The

local officers were sent for by these Union
Ministers snd orders were given (o them.
This is nothing but a sery serious and
dangerous move that was made by the
Central Government for the purpose of
takingiover the administration of a smali
State.

When there are serious charges of
incompetence, indecision and instabitity
over and above charges of all pervatin
corruption in the administralion,Lvse’ﬂTzﬁ
an attitude of arrogance, an attitude of
intolerance and an attitude of ipditference
to the { maintenance of the valuable and
important constitutional and political
norms in this country. What we should
now concentrate more i on a cooperative
venlure between the Centre and States for
the advancement of the people' of this
country. The Cenfre under the leadership
of the:Pririe Minister, so far as the Ruling
Party!is concerned, is more interested in
somehow taking over the administration
of a State by whatever means including the
deployment of the Army. That shows that
the Goversment or the Centre has not re-
conciled itself to a¥ecderal set-up properly
administered when there is a possibility of
different political parties ruling the States.
Sir, it seems now the sycophancy and
gimmickry are more important and that is
coveted more than shunned. The result is
narrow mjpded and short-sighted partisan
approacl;Lto' matters of vital national
interest which is weakenidg the very fabric
of the nation and jts economy. I am
strongly protesting against the attempt
made through the President by the Govern-
‘ment not to to the im nt as-
pects in the Address given by ther;r“:sidvat. :
What has happened in Meghalaya and what
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is happening there ? The aati-defection law
is being made a mbdckery in another small
State openly Horse trading - is goinge on
and having obtained only 33 per cent of
the 'votes in the last election inchghalaya,
this Government was set up and then the
whole music started in trying to bolster up
this minority Government with the help of
MLAs from different political parties.
These are matters which are polluting our
political set-up in this country, the demo-
craticjnorms and the Constitutional provi-'
sion "and the Constitutional set-up of the
country. The way the Governors have been
appointed—-1 know that it will be said that
the Sarkaria Commission’s Report has not
yet been accepted but apart from the
Sarkaria Commission’s Report, it ’ is a
matter of vital importance that the State
Governments concerned shoulé be con-
sulted bzfore a Governor is appointed and
when clearly political appointees are sent
to the States ruled by different political
parties, the intention is not for a proper
adminsstration or to help lhe Government
and the State but with' the help of
Governors somehow create difficulties, as
we find in some of the Southern States
which are not ruled by the Congress. As
the time is short, I want to mention three
very important aspects.

‘" There is(lno reference in the President’s
Address about the serious situation which
has developzd because of the sickness of
industrizs. There Is only one sentence in
the whole Address which says in Paragraph
40 as ‘The Board for Industrial and Finan-
cial Reconstruction, set up under thcf Sick
Industrial Companies (Special Provisions)
Act, 1987 became operational last May.’
It does not advert to the fact that 1,40,000
industries, small, medium and big are lying
closed and crores of employees who had
jobs are now on the streets. Not one!word
has been said about unemployment, a very
serious situation where the young people
of this country, young women of this
country have no hope for the future. It is
that not only they are not getting jobs, but
those who had jobs are losing‘! them and
even  Qovernment UndertaKings, the
stationery office in Calcutta which was a
departmental outfit of the Central Govern-
ment has beea closed down rendering 1200
people, for no fault of theirs, jobless. The
Government will be spending nearly Rs.
150 crores more after?winding up this
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office at Calcutta which has resulted in
misery to 1200 people. They have decided
to close down four printing presses which
will render 7000 people jobless and those
are Government presses. They have
finally decided not to continue to agminis-
ter Jthe Bengal Potteries, one of thq finest
undértakings in this country, so fkr as
quality of its products is concerned, dnd it
has rendered 4750 people unemployed,
those people who had jobs. Not.one word
has been mentioned in the whole Address
and myfhon. friends on the other side are
applauding the speech

Apart from denigration of the public
sector, yesterday we have seen how cere-
moniously one -of the public sector units
is being made over to friends of the hon.
Minister sitting there, namely Mr Bajaj
and {the workers are being left in the
lurch,

The State projects which have been
pending before the Central Government
for their sanction are not being given
clearance for ycars. The Haldia Petro-
Chemical complex is waiting for the final
approval, although the economics of it ‘:d
the viability of it have been established,
but it is just waiting for the final sanction
of the Central Government.

' Then the Bakreswara Thermal Power
Project. [ wish M;s Guha had mentioned
these things. This project is necessary for
the advancement of West Bengal ‘and is
needed badly for providing eleclriéily, but
no action is being taken. For years it has
been pending and now when the Sovict
Russia had agreed to participate and the
State Government is the other party to
participate—it would be a joint secto
project b:tween the Soviet Russia and th
West Bengal Government-—suddenly a new
idea has cropped in that it should be with
the NTPC '

. These are very serious matters and I
am very sorry to say that not a sipgle
reference has been*made ; to the basic prob-
lems which are affecting the people of this
country, You may have won a victory of
sorts in Tripura, though not the majority
vote, buf you have very seriously subverted
and decimated our constifutional set up.
You may have smug satisfaction, but }the
way the people are being uea’:ed in this
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country and the federal structure in this -

country is being put under attach, the way
there is the problem of unemployment, the
price rise and the denigration of public
scctor, those have not been touched at all
in the Address. Therefore, I cannot but
dissociate myself from the motion of
thanks and [ oppose the same.

[ Transiation]

DR. G.S. RAJHANS (Jhanjharpur) :
Mr. Deputy Speaker, Sir, T was listening
very attentively to the speech of hon.
Chatterji Saheb., There is a proverb in
English—

{English)

“Everything looks yellow to  the
jaundiced eye’’.

[ Transtation]

and one of our friends said—

[English]

“Everything looks red to the damaged
eye’ (Interruptions).

[ T:anslation)

They are making such submissions to
undermine our development and enhance-
ment of the prestige of our country in the
world which we have achieved during the
last three years. In fact, they are jealous of
our achievement and that is why they are
saying that our country is disintegrating.
Had the Government of Rajiv Gandhi or
of the Congress Party not been there in
the country, disintegration of the country
would have been possible. This is our
Government and we have maintained the
integrity of the country fully intact. What
happened in Tripura ? We may be wrong
but the people or the Prees of this country
can not be wrong. The public of Tripura’
were feeling suTocated under the Leftist
Government. By thrawing away the Leftist
Government, they now heaved the sigh of
relief. You can see how much people
rejoiced ovér the victory of Congress there,
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All newswapers and magazines cannot
be wrong. Is there any justification for .
pre and after election violence engineered
by you ? (Iaterruptions). Leave aside
what happened in Tripura, what not
happened during the Panchayat election in
West Bangal. The first ttme in the history
of this country a provincial Government.‘..
(Interruptions.)

[English]

SHRI SOMNATH CHATTERIEE :
Sir, the President of the State Congress
had complained of rigging in certain cen-
tres and these are the centres where the
Congress candidates have won.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : He should also say
that the three Ministers of the Government
of West Bengel publicly accusad the
Government of West Bengal of rigging.

SHRI SOMNATH CHATTERIJEE :
That is the difficulty, Sir, This young
Minister for Home Affairs is busy in des-
troying others home than protecting and

- that is why he does not know that they said

that whatever criticism was there it was
not of the Government but of certain
political parties, He should differentiate
between the political parties and Govern-
ment. They do not know the difference
and that is the bane of the problems of
this country. They have equated the
Government to the political party. I
would like to kmow what was he doing in
Tripura ? Why did he send for officers
there ?  What job had he got there ? He
had no authority to send for the officers
there. This is absolutely improper. And
now these voung people are going to rule
us.

MR. DEPUTY SPEAKER
hans, you please continue.

: Dr. Raj-

[ Transtation)

DR. G.S. RAJHANS : Whatever hap-
pened in Tripura or in West Bengal, the
three Ministers of Government of
West Bengal have stated that there
has been rigging in elections. This
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is highly dangerous for our democracy. If
this thing is' not checked right now, then
democracy will get destroyed These t.ings
cannot be checked merely by making a
bundles of allegations but the problem is
to be viewed jn the right perspective.
Yesterday, ShrifIndrajit Gupta alleged that
our foreign pdlicy has failed... (futaumus -
tightgle Our Non-Alignment Policy has
been highly suceessful as compared to the
foreign policy of any other country of the
world. Why do these people grudge at
our efforts to improve relations , with
Anterica ? In international relations/ there
is no permanent enemy or friend, only the
interests of the country are permanent. 1
have stated ecrlier also in this august
House that we will appeal to the people of
America to understand truth and have
respect for our democratic values, Nobody ,
should’gmdg-s if we work to achicve this
goal. Our leftist friends should not gradue
over our signing of agreement with America
in the intercsts of the country. | want to
state that people should not bLe jealous of
the progress of the country. If the}lndian
Peace Keeping Force had not been sent to
Sri Lanka, then the forces of some other

countty would have come there and that
would have been a permanent headache for

us. Recent new development in Afghanis-
tan is an outcome of our ecfforts The

hope,*f(')f peace returning in Afghanistan can
well be attributed to our efforts. Our

relations with neighbours are very cordial.
We are trying to improve the relations
with Pakistan which are right now a bit
strained. We have progre on all
fronts, be
policy. Of course, it is a-fact .that country
has not experienced such a severe deought
for the last hundred years. It is also
important to note that for the Jast one
hundred and fifty years such devastating

floods have not been seencn Bihar, West 11

Bengal and North Eastern States as wit-
nessed this year, As many as 6 to 8
ciore peoplc have been affected by the
floods. Therefore, the Government is
requested to provide relief in the form of
foodgrains or in any other foms what-
soever to both the drought and the flood
affected areas on equal footing. As far as
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1 understand the Government at Delhi has
not fully appreciated the problcms of flood
affected areas. The situation was quite
grave, crores of people were in need of food
grains, their houses, land, foodgrains,
clothes all had becen destroyed and they
had been rendered homeless overnight. So,
the Government at Delhi is requested to
pay full attention to the problems of flood
affected people as these are in no way less
grave than the problems of drought affected
people.

I would like to state a few more things.
Recently, I visited China. There I saw the
successful implementation of Family Plann-
ing Programme. We are doing everything
in our country but we are not paying as
much attention to Family Planning Pro-
gramme as we should have. Fresh think-
More and
more incentives should be given to people
adopting family planning measures. Those
in service should be given 3 to 4 incre-
ments and provided with housing facility.
In the end, I would like to stat: that the
things mentioned in the Address by the
President are all praiseworthy. The
country is progressing. The opposition
should co-operate with the Government

[English)

SHRI P.K. THUNGON (Arunachal
West) - Sir, I would like to join my colle-
agues in supporting the Motion of Thanks
on the President’s Address. Our President
was kind enough to mention what has
been done right from the time of indepen-
denee movement uptill now in this indepen-
dent country. He has teen pleased to
mention about upholding of ideals of
democracy, secularism and  socialism
enshrined in our Constitution and also
about religious and cultural rights of the
various sections of our country.

As you are aware, Arunachal Pradesh—
from where I come—was granted a full-
fledged Statehood only last year. In the
State of Arunachal Pradesh Bill, there are
certain lacunae which still persist and are
required to be amended. I would urge the
Government, through you, that the Amend-
ments should be brought within this
Session itself—the Amendments which I
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had on eailier occasions mentioned on the
floor of this august House The Amende-
ments are about inciepse of seat of the
Members in the Legislative Assembly from
40 to 60 and also rega-ding the names of
various tribes which have been mentioned
in the list of the Act And ais® some
constitutional safeguards have to be given
for the protection ot social and religious
practices of Arunachal Pradesh, customary
law and procedure, administration of civil
and criminal justice inv»>lving decisions
according to our customary Jaw, ownersh:p
and transfer of land and its resources.
Special powers have been given ) the
Governor of Arunachal Pradesh, and the
people of Arunachal Pradesh strongly feel
that this is a denjal of the rights of the
people, and that there is a kind of sus-
picion on the capabilities of thc people-
Therefore, this provision needs to be
deleted. Unless these amendmends arc
effected, theie is a Kkind of feeling in the
minds of the pcople in Arunachal Pradesh
that there is only a kind of white-washing
made, and the real rights of democracy and
secularism and whatever have been enshri-
ned and mentioned by the President, are
not fully given there. Thats why [ fecl
very strongly, because Arunachal Pradesh
is @ very sensitive area, and the people
there should not be given a handle to be-
come something, whercby peace and tran-
quility in that State might be jeopardized.

The President was kind enough to men-
tion about our relations with China. In
this regard, 1 feel it very strongly that in
Arunachal Pradesh, a few of our posts are
still occupied by China. Wc should do
our best to ask them to get away from
there. We should not leave any stone un-
turned—may be diplomatically or through
negotiations—and if necessary we shall
have (o use all kinds of efforts and force,
so that they vacate our tertitory. This
will go a long way in re.establishing the
confidence of the people of Arunachal
Pradesh.

You might have come icross a state-
ment by a spokes-woman recently, that
they again have claimed as if Arunachal
Pradesh was a part of China. I would like
strongly to refute this, because the people
of Arunachal Pradesh have come to know,
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most of the people in Arunachal Pradesh
have come to know about China
only in 1962, when there was Chinese
aggression, If Arunachal Pradesh were
Chinesc territory, our people should have
known much earlier, This kind of a claim
from their side 1s absolutely baseless, and
the people of Arunachal Pradesh are deter-
mined to do whatever is necessary, what-
ever sacrifice 1s required, and the people of
Arunachal Pradesh are prepared to offer
whatever kind of sacrifice is required, to
protect themsclves and to prove themsecives
as a part and parcel, and an integral part,

" of India right from times immemorial.

I would also like to rmention about a
few other aspects. The Presiden' was kind
enough to mention about the harmonious
growth of industries, and harmony between
management and labour etc. He was also
pleased to mention about droughts and
floods In this connection, | would like
to mention that until and unless we have
proper industrial development in back-
ward areas like Arunachal Pradesh and the
north-eastern region, we cannot talk about
harmonious industrial relations. We do
not have industries there...-(Interruptions)
I am talking about industrial rclations.

We want to have in thos eareas more
industries and other developments coming
up. In this regard, when we talk about
industries, immediately what we think about
15 of power, infrastructure etc. In the
north eastern region, Arunachal Pradesh
is a State where more than 20,600 MW of
power generation can be possible through
bydel power project only. But, it sppears
that, whatever resources we have, are. not
being properly taptee ; and that is a kind
of denial to the people of that arca of their
development, There is a project known
as- Kameng Hydel Project. The investi-
tion®work was started 20 years ago ; i.c. in
1967 it had started, but so far not much
progress has been made When our state
government ask for fund, from they talk
about non-availability of fund, When we talk
here about implementation of projects, they
say something else. If such kind of delays are
perpetrated the industrialisation or develop-
ment of that arcas will be . affected very
adversely. That project will not only serve
Arunachal Pradesh but whole of the region
I am told Kameng Hydel Project is going
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to produce §00 MW of power which can be
enough for Assam, Arunachal Pracesh and
it can supply to other parts of north
eastern region,

I would like to cite one more example
how procedural wrangles create delays.
There is 1 small micro-hydel project at
Nurunang in  Arunachal Pradesh, In
Nurunang arca and Tanga Valley area, we
have two divisions of our Defence Personnel
They use day-and-night Kerosese Oil be-
cause those areas are very cold, If we
can produce more electricity in that area,
it can be used for our defence personnel as
well as for our people. This pro-
ject has not yet teen clearcd and our
government has been trying for the last
more than one year to get it approved from
the Central Electricity Authority. 1 urge
the government through you that at least
such a small thing should be cleared very
soon so that we can take advantage of our
resources.

MR. DEPUTY SPEAKER : The Prime
Minister will reply to the debate on the
President’'s Address at 3 P.M. The House
stands adjourned for lunch to re-assemble
at 2 P.M.

13.03 hrs

The Lok Sabhka adjourned for lunch
till Fourteen of the Cluck.

The Lok Sabba re-assembled after
Lunch at Five minutes past Fourteen
of the Clock.

{MR. DEPUTY-SPEAKER in the
Chair)

RESIGNATION BY MEMBER

(English)

MR. DEPUTY-SPEAKER : I kave to
inform the House that the Speker has recei-
ved today a letter dated 1st March, 1988
from Dr. Chinta Mohan, an elected Mem-
ber from Tirupal constituency of Andhra

Pradesh, resigning from his seat in Lok Sabha.

The Speaker has accepted his resignation
w.e.f. today i.e 2nd March, 1988.

(Interruptions)

Pr. Address

MR. DEIF'UTY-SPEAKER : No further
discussion on this.

14.06 brs

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS— Contd.

[English]

MR. DEPUTY-SPEAKER :
Krishna Tyer.

Shri V.S.

SHRI V.S. KRISHNA TYER (Bangal ore
South) 1 stand to oppose the Motion of
Thanks to the President on his Address. The
address is insipid, uninspiring and also full
of platitudcs. I thought the President will
tell us how the nation’s problems will be
solved. It is unfortunate that no solution
is to te found to any one of the long
pending problems of our country.

First of all, with regard to Punjab pro-
blem, though all t(hese Accords were
welcomed here, unfortunately, what is the
state of affairs ? We do not find any
solution of this in'the President’s Address.
It is said that térrorist activitics will be
curbed. But unfortunately, no mention has
been made how the problem is goiag to be
solved.

So far as Assam accord is concerned,
the Government says tht points mentioned
in the accord have been jimplemented. But
the Government of Assam says that many
of the points are still to be implemented.
You know that an agitation is also going
on there. Like that there are so many
problems. I would iike 10 emphasisse that
the Government must take this fHouse into
confidence and tell us exactly what the
position is. Not only withregard to Punjab,
Assam and Sri Lanka, but also the Prime
Minjster has given a go by to thé usual
meetings which he used to have with the
opposition leaders. We)find that not a
single meeting has been held in thc recent
past. These are not party problems ; these
are national problems. That is why, I urge
that the Government must find solution to
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all these problems They ust take into
confidence the entire Housc:lso that they
may be taking into confidehce the entire
country.

Today I wanted to speak just to draw
the atiention of the Govermnent to one
very important and serious matter, and that
is with regard to regional impbalance. Most
of the Members not onlyr[:rom the other
side also, have been raising their voices
about that. It is very necessary (hat the
Planning Commisston and the Government
must, first of all, identify the regional
imbalance in cach State and then solve it.
I am sorry to say that theyGovernment has
completcly failed becausc, you may be
aware, that many of the regional parties
have taken birth because of the neglect of
States by the Centre in so many areas like
economic, language, etc. That is why, the
regional parties have come up. Otherwise
national partics would have still been
strong. [ take instance of my own stale
and tell you how the regional imbaiance is
there. The Karnataka State, though it
has progressed on ils own, has been com-
pletely neglected by the Centre on so many
aspects. l}ﬁrst of all, come to the Vijaya-
nagar Steel Plant The foundation of this
Plant was laid by the late Prime Mimster,
Shrimati Indira Gandhi, in [971. It is yet
to see the light of the day. Similarly, in
is many other areas like setting up pf an oil
refinery and all that, the State has been
neglected by the Centre. Particularly when
the Centre is committed, it should see that
it is implemented.

I now come to the bordar dispute. 1t
is nearly 20 years that the Mahajan Com-
mission gavelits report with regard to
Karnataka-Maharashira boundary dispute.
Still the Government of India has not come
forward with amendment to implement that
Act. This is agitating the minds of our
people,

Now I come to the river disputes. It is
high time that thexisputes between Andhra
Karnataka and Maharashta and also bet-
ween Karnatka and Tamil Nadu are settled
800N by negotiations .Government must take
steps to solve thcse problems. This can be
done by persuasion.
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It is a very sensitivefissuc I wijl give you
only o instance., We have got nearly
18 20 kendras of Doordarshan in
Karnataka, and the central Aendra is in
Bangalore. You may be surprisad to know
that Bangalore is a full-fledged studio where
out of 300 minutcs,! only about 6C-70
minutes are devoted fo! Kannada language,
for the local language. You hAnow, Sir, that
an agitatio&is going on there. [Everyday,
dharna is being held in front of the studio.
What js the purpose of having a studio in
every f State ? The purpose is to educate
the peoplc of that Statc. Another surprise
is that except from Bangalore kendru
Kannada language is not tclecart from any
other studlo at all. Everything is directly
telecast from Delhi, There is po airange-
ment at all to telecast local progiamncs
from the Bangalore kendra. So, people are
very much disgusted.

Then, Sir, I com§ to the language issue.

Another most shocking thing is that in
Bangalore Doordarshan Aendra, out of 60
employees at prcsent only ten know the
local language. That 1s becausc most of
the people are recruited from other Statcs.}
They do not know the language of the
State. Then how can they produce a pro-
gramme in the local language ? So, it is
very -necessary that it should be set right.
Now that a full-fledged studio has come
up there, a now building for thc\Bangalorc
Doordarshan kendra has been construcied,
1 am sure that lhe Government will take
steps to see that the programmes should be
there, and afterwards it should be switched
ou to national programme.

At present they gre screening only one
picture in a week andithat too on a Sature-
day. You know that it is impossible to
see pictures on Saturday. It is only on
Sundays that people have a holiday and
they would like to see a picture on
Sundays. So, it is very
necessary that it should te \scaeened on
Sundays instead of on Saturdays. Why I
mention this is because an agitation as
going on there.

In view of the Railway Budget, a ail
roko programnme is going on. It i« a
serjous matter. Jt is in my State, it may
bef in other States also. What I would
like to emphasise is that it is the responsi-
bility of the Central Government to see
that in evrey region, in every State, irres-
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pective of the party in power, there is no

regional imbalance. People should not
have a{ feeling that they a.e being
iguored. That is very dangerous for the

ur «t of the country.

The last point that 1 would like to
mention is with regard to the three-language
formula. It is a very dangerous trend.-
Take my own State.
the three-language formula but still people
are agitating because it is only in southern
parts of India that the three-language for-
mula is being implemented. In northern
India, can you name any one State which is
implementing the three-language formula ?
How/do you think that there can be natio-
nal unity and integrity ? It is very neces-
sary that they should make “honest and
sincere efforts in this regard. That is the
reason why South has a feeling that Hindi
is being imposed upon them. That feeling
shouldg not be there. On their own they
will love to learn it. You may be surpri-
sed to know—and everybody knows—that
on Sundays, Ramayana is being screened.
You cannot have any other programme at
that timec because everyb?dy laves to see
that programme. Though it is in Hindi,
but they can understand that Hindi because
it is so simple that they have to love that.
Se, what I want to make out is that the
three-laaguage formula should be imple-
mented in its total sincerety in all the
States. f That is my point =)

¥

Coming to one more incident which
took place in my constituency, T world
like to mention that a gas tragedy took
place in Bangalore during the last month,
in which ten children died and nearly
twenty were seriously injured, and theylare
st’lf in the hospital. That happene | becduse
o* the gas leakage. The leakage was be-
cuause of the faulty sealing of the cylinder
I do not know whether we will be discuss-
ing the Petroleum Ministry’s Demands or
not, but that is different thing. Through
yuudSir, I would like to tell the Govern-
ment to see that proper instructions are
issued to those who manufacture the gas
cvlinders. They have to properix check the
cylinders and people must be educated how
to use the gas cylinder because eveyrday
we hear abouyf gas burst. Therefore, the
people should be properly educated on the

ure of gas cylinders. I am surec Governmeat
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will take note of this fact. So, Sir, I once
again say that the President’s Address does
not show any direction on which Govern-
ment shouldjinove. It is just like an Annual
Report of any company. So,Lstrongly
oppose thisg =~

[ Transtarion]

%W“&HMAR‘“‘MTS&RA—
tg__support —the -Motion—ofThanks-omrthe
Address--by--the- Hon-President. First-of
i -throughyou, 8ir, I would like to con-
gratulate the Hon. President for recalling
the human and moral vaiues and paying
homage to Khan Abdul Gaffar Khan in the
very first page of the Address. It is quit
befitting with the tradition of our India
culture. On the basis of these human values
we want to carry our country forward to
the international level. In the face of the
situation created by diought and external
dangrs lyrking around the borders of the
country s;’rcsulting in financial difficulties,
the progress made in the field of industrial
development and maintenance of buffer
stock of foodgrains and spectacular advance
ment in technology, especially in Defence
Department, deserve all praise, The opposi-
tion may try to find fault with it for the
sake of Acriticism, but they also realise the
reality i 'their hearts of hearts.

As regards international achievements
of our country, whether regarding Sri Lanka
or the struggle for human values launched
by Mahatma Gandhi in South Africa many
years ago, those human values are being
carried fforward by the Government of Rajiv
Gandhl by adhering to the path shown by
Pandiji and Gandhiji 1t is really an inter-
national achievement. Despite the difficule
situation created by terrorists activities,
drought and activities of G N.L.F. in
Tripura, the Government has been able to
maintain the pace of industrial development
and buffer stock of foodgrains and prevent
starvation deaths in the country These
achievements speak themselves of the ex-
cellent work done by the Govt. of Shri
Rajiv Gandhi for which he deserves felici-
tations. What else remains there for which
this Government could be criticised.

As far as the question of people claim-
ing themselves to be so-called champions
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of democracy is concerned, | am quite sur-
prised to see when some members from the
opposition side claiming themselves to be
the watchdog of democracy surprisingly
'bbycblted[the Preideatial election held for
strengthening the democracy. In fact, I
would like to say that Government of Shri
Rajiv Gandhi has all along maintained
that the elections, whether in Punjub or
West Bengal will be held at due time
whether his, party\ wins or loses, This
statement is indicative of our faith in
democratic system., In fact, it is only
the Congress Party which is propagating
democracy and not those persons who
simply critcise Rajiv Gandhi Government
and level ail types of allegations 1o weaken
democracy.

In this connection, I would like to state
that whenever we strive for advancement
and economic developmzat of the country,
the external forces, who do not like that
India should make progress and become
self-reliant, start putfing ob.tacles in our
way. Some of the people of our own
country also help them in their evil designs.
For example, you have seen that some
time ago, violent attempts were made by
some internal forces to disrupt the supply
of petroleum products in Assam, and the
country's economy suffered a great deal
thereby. But despite all these, our country
has made tremendous progress in all fields,
be it industry or agriculture. 1 think
Government deserves congratulations for
this.

{ would like to speak on other topics
also. The Government is requested to
monitor the benefit of subsidy and other
reliefs given to farmers ir the new budget
so as to ensure that the benefit of subsidy
and concession reached the lowest level
For example, prices of urea have been
reduced. So, the Govt. should ensure that
the urea be made available to farmers at
the reduced rates for which spzcial mom-
toring is required.

The Hon. President also referred to
forest and environment. I will definitely
say that industrialisation is necessary for
the country and our economy. We should
pay special attention to check imbalanced
industrial growth go as to prevent environ-
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mental imbalanze which could be harmful
in future.

The opposition has raised the issue of
upemployment. The Hon, President has
definitely drawn attention to solve the
probiem of unemployment in rural and
urban arcas. Many steps have been taken
to solve the unemployment problem under
20 Point Programme, IRDP and other
programmes. The bencfits of these pro-
grammes arc shown in the statistics given
in this report. It is really a pity that even
after launching of the earth satellite by the
country, our technological achievements
are undermined. This achievement has
brought to us interndational acclaim [
would definitely like to draw the attention
towards one thing. Assistance is givea on
the basis of caste to people liviag telow
the poverly ine. To my mind, poor 15 a
class in itself and the caste of poor is poor
itself. Therelore, without dividing poor
into various caste groups, economic help
should be given to people living below the
poverty line on econonuc¢ basis.

Hon. Member, Shri Indrajit Guptaji.
has talked about our relations with
America. Our relations with America are
definitely beneficial for the development of
the country and technology, but we do not
compromise on basic principles When we
talk of disarmament, the Government is
not lacking even in citicizing America f
the need so arises But this does not mean
that we are at variance with America in
the matter of principles. He wanted us to
clarify why it is so that on the one hand,
Government asks for assistance fiom
America while on the other, tt criticizes
Armerican policy. Development and policy
are two separate matters. We do not want
to be bound by any treaty with any nation,
We want to run the couniry according to
the principles of Mahatma Gandhi and
Pandit Jawaharlal Nehru. But our collea-
gues from the Opposition find it hard to
understand these issues and they go on
criticizing Shri Rajiv Gandhi's Govern-
ment.

The issue relating to Tripura elections
is raised here time and again. If peace in
a state is disturbed, atrocities  are
committed on common men, innocent people
they are killed, [ do not see any wrong in,
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it if the Central Government while dis-
charging his responsibility sends in the
. Army there, for the smooth eonduct of elec-
tions. Does this mean that Army personnel
deputed’there have put ballots in the ballot-
boxes ? There is nothing wrong in making
arraagements for maintaining peace. Elec-
tions have been held in Punjab also. Some
intellectual members of opposition side cite
the example of Punjab also. But the Oppo-
sition must appreciate that the Army has
to be sent if necessary. PBoth ways the
Rajiv Gandhi’s Government is citicized
for sending the army as
well as for not sending the army.
We accepted defeat in Beogal as well
as in Karnataka but did not accuse anyone
for our defeat. We had talked of preser-
vation of democracy. It is very regrettable
that today defeat in Tripura has been made
a point to criticise the Presidential Address.
I feel that this issuc should be looked at
from a hroad spectrum and not from a
narrow viewpoint.

PROF. MADHU DANDAVATE (Raja-
pur) : You could have won even without
help from the Army. You just spoiled
your case.

DR. PRABHAT KUMAR MISHRA ;
Mr. Dandavate, 1 want to tell you one
thing. You are a senior Member of this
House During the recent elections in
Bengal, [ stayed there for a month. When-
ever we appointed some pcople as our poll-
ing agents, in the evening, the same night,
their dwellings used to be sct on fire  We
admitted those people in hospitals belore
coming here. This is certainly a sad state
of affairs, The Opposition people talk of
terrorism in Punjab. But when the Govern-
ment talks of dealing with the terrrorists
of Tripura, the Opposition shows no
intcrest. Members ol the Opposition do
not seem to be disturbed when terrcrism
and naxalism are practised overtly in
Bengal.

Without taking up more of your time,
1 want to say that if the youth of a country
do not get any employment, this proverb
would hold true—'‘An empty mind is the
Devil’s workshop®'. In these circumstances,
their potential can be misu_sed ‘by outside
forcys. It is imperative that out Govern-
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ment provide employment opportunities to
the unemployed, whether they are in rural
or urban areas or are from the educated
unemployed group. Along with this,
people should le given the benefits of the
concessions given in the Budget.

With these words, [ weicome and sup-
port His Fxcellency, the President of
India’s Address.

SHRI BHARAT SINGH (Outer Delhi):
Mr Deputy Speaker, Sir, 1 am grateful to
speak on His Excellency, the President of
India’s Address. [ support the Presidential
Address We have been discussing it for.
the last many days. Some of our colleagues
say that India has made no progress. .
It is well known and it is also mentioned
in the Presidential Address that we have’
to preserve the unity and integrity of our
country and realise the dreams of Mahatma
Gandht and Pandit Jawaharlal Nehru. I
mean to say that we must all live in
harmony, whether we are Hindus, Muslims,
Sikhs or Christians. During the freedom
struggle we all remained united under the
leadership of Mahatma Gandhi. in the same
way, we should work as onc force towards
India‘s development and make our contri
bution in our country's progress. The
Presidential Address urges upon us to
remain united and co-operate in India’s
quest for strength im every field A country
can develop only when it progressas o the
right path. ~t one time we used to import
foodgrains from other countries. Then
undar Pandit Jawaharlal Nehru’s directions,
the Bhakra Dam was constructed, This
project became o source of irrigation for a
large arca. Availaoility of more water
increased the agriculttral yield, Today,
the population of India has grown manifold
but we have cnough stacks of foodgrains.
So much so that we can even export food-
grains to other countries.

We have made progress in the indus-
trial sector too. Small-scale industries
in our country have scen rapid expaffsion.
We have made concerted efforts to indi-
genously produce the items that we previ-
ously imported. And to a large exient we
have succeeded in our endeavour. I want
that we should follow the paih shown by
our leaders. The Late Shrimati Indira
Gandhi had mooted the 20-point Programme
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theough which a number of poor
people have got means of livelihood. It is
weoll-known that land commands a very
high price in Delhi. Under the 20-point
programme rural land has been earmarked
for the poor. Out of this land our
QGovernment has given plots measuring 125
square yards each to the landless poor
free of cost. Lakhs of plots have been
distributed thus in the Delhi region. Under
the 20-point programme arrangements have
also been made for irrigation Many em-
ployment opportunities have been provided
to people under D.R.D.A. and LR.D.P.
This does not mean that they have got
jobs but that they have got means of liveli-
hood. When such means are available
then there is no need for jobs as such
because people have a means of subsistence.
Similarly, three-wheeler scooters have also
been given. So, a lot of work has been
done under the 20-point programme for the
upliftment of the poor. If we follow the
guidelines given by our party, India will
surely make progress and we will be able
to preserve the unity and integrity of our
country.

I want to say one more thing. Previ-
ously, the mumber of schools was very less.
Children did not go to schools in large
number. Now every village has a school.
In villages one can see that every effort has
been made for their development like laying
roads, setting up of dispensaries, etc. I
want to say that if villages develop, town-
ships will develop and then citics will
develop. All this would Icad to the deve-
lopment of India as a whole.
happy to note that this year’s Budget
would effect reduction in the price of
fertilizer by Rs. 5. This will give relief
to the farming cc:mmunity. Today our
Government is combating drought and all

know that our Prime Minister has visited
arcas affected by drought. In view of the
drought and fiood situation, we were issued
clear instructions from the Government to
shelve all other work for the time being
and take up flood and drought relief work
first. All assistance was to be provided to
the affected people and arrangements
made for providing them food, clothing and
shelter on a priority basis. Government

We are

hias donie so much. Many years ago when
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Bengal was hit by faming, a large number
of people died of starvation. But the
situation is not the same any more. India
has made considerable progress and if we
move on the same path, we will continue
to make more progress.

The farmers, owning upto 5 acres of
land in our area. have been paid compen-
sation for loss of crops under the drought
relief programme recently. I want that
farmers owning upto,6 acres of land should
also be brought under this scheme. The
farmers owning upto 5 acres of land should,
of course, be given this relief but | want
that even these with 6 acres of land should
be brought under this scheme so that they
can face the drought situation effectively.

Our QGovernment has installed sewer
pipes and handpumps at different places.
Water for irrigation purposes has been
supplied through tube-walls frec of charge
to ensure that the farmers producz good
crop. If land is irrigated properly and
quality seeds and fertilisers are provided,
we can be assu-ed of a good crop and the
farmers can face thc drought situation
effectively. As a result, farmers will not
allow agricultural production to fall, rather
they will do their best to increase the pro-
duction. Government also wants the
same. '

Similarly, schools have bzen opened at
different places. But colleges in adequate
number have not been opened to cater to
the needs of the students passing from
schools. So, more colleges, particularly
vocational colleges, are required to be
opened so that more and more boys and
girls after passing from such colleges start
their owvn small profession. The scientists
in our country are doing very good work.
I congratulate them. Earlier peopfe had to
drdw water from wells. Now they make
use of the tubewells for drawing water. The
scientists are doing laudable work. 1 want
that a science college should be opened in
the rural areas of my constituency (Quter
Delhi) so that children from all walks of
life can receive education and improve their
cconomic condition gradually. If our
Government continues to move forward
with the same determination and zeal, we
are sure that poverty in this country will
be eradicated and the condition of all our
people will become better.,
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Government is making all round efforts
with regard to education The number of
Central Schools is being increased, With
the sprcad of education poverty will be
alleviated gradually and our capacity for
work will also increase. Education is very
necessary in our rural areas.

Similarly, in our education system,
suppose a school is located at a distance of
1 mile, then the cxamination centre should
not be set up at a distance of 10 miles
from the school. It should be ensued that
the examination centres are also Jocated
within a distance of 1 mile 50 that children
do not have any difficulty in appearing in
the examinations.

In order to ensure development in rural
areas in Delhi, Panchayat houses have been
cunstructed wherc people can assemble even
during rains. In Declhi the Panchayat Raj
has teen functioning very well. T want that
more powers should be given to Panchayats
so that they could scttle petty disputes at
their own level. Several such cases arise
but the poor people are not able to go to
the courts to get their disputes settled
tecause they are not able to bear the ex-
penditure involved in that. Therefore, I
want that the S$.D.Os. of each of the 5
blocks should go to the villages and settle
small disputes thcre itself which will help
the poor a great deal.

Much work has becn done by Khadi
Gram Udyog in the rural areas of Declhi.
‘A large number of women have been pro-
vided employment. The people have been
provided employment in different fields of
occupations such as grinding spices, Icather
work, wood work and hardware. Mahatma
Gandhi, Pt. Jawaharlal Nehru and Shri-
mati Indira Gandhi bhad formulated such
policies for the upliftment of the rural
poor, If we follow the path shown by them,
we will continue to make progress and
maximum possible development of our
country will take place.

At prescnt, 80 per cent people of our
country are residing in the rural areas.
Therefore, we should pay more attention
to our villages. Our Hon Prime Minister
and Hon. President are paying full atten-
tion there. Presently also, our whole
attention is being drawn to the rural areas
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and we expect to make conside;able pro-
gress in this direction through our current
Budget as well. We will produce more
foodgrains. We have made much progress
on the power front as well, but whereas
people used 1 bulb earlier, they now use
4 bulbs., Apart from that, they use more
electrical appliances like T.V., fridge etc.
which consume more power, requiring more
power connections. Thus, power shortages
are occuring on account of increased con-
sumption. The workload of DESU has
also increased much but recruitment of
worhers there is banned since some time
ago. I want that this ban should be lifted
so that work in the electricity Department
can be carried on smoothly.

Regarding supply of water, I want to
say that the population of Delhi has in-
creased enormously. Our quota of drinking
water should come from Chandigarh. We
arc not able to get water from Haryana.
Somewhere we have to sink tubewells to
get water. Therefore I want that Delhi’s
quota should come from Chandigarh so
that Delhites can be assured of the supply
of adequate quantity of drinking water,
which will keep the people of this metro-
polis free from diszases as well.

With these words, I support Hon.
President’s Address and thank you' for
giving me an opportunity to speak.

SHRIMATI VIDYAVATI CHATUR-
VEDI (Khajuraho) : Mr. Deputy Speaker,
Sir, I rire to support the motion of Thanks
on the President’s Address. Sir, Hon,
President in his Address has remembered
the Freedom Fighters and it has been very
appropriate to do so. We shoulg. remem- .
ber our heroes of freedom struggle, and
among those who were in the forefront in
this struggle was Khan Abdul Gaffar Khan,
who is also known as Frontier Gandhi,
and it will not be an exaggeration, if we
call him the ‘Bhishma Pitamaha' of our
times. He had all along been vehmently
opposed the partition™ of India. Division
of India gave a permanent shock to him
and he could not overcome with this sheck
till his last days. With the tributes paid
by the Hgp'ble President to the Frontier
G;:dhi.l too pay my humble tributes to
him.
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Mr. Deputy Speaker, Sir, our country
rests on thrce pillars.  These are demo-
cracy, secularism &nd socialism and we can
strengthen our country on the 1 asis of these
policies only. Our country is progressing
because  we bhave teen pmisuing these
policies. Under the NREP. DR.D A,
R.L.EGP. and 20-point programmes, wc
have provided land to the landless and
under the Indira Heusing Scheme, resources
have been madz availitle to the pcople
for construction of houses  The shelter-
less people have been provided houses and
Jevelopment worl is gong on.

Mr Deputy Speaker, Sir, as several hon.

Members hav: stated, we have made pro-
gress in cvery ricld We have made much
progress in the field of agriculturc. TFhe
country has been hit 'y culamities such as
hailstoms, dreught and floods for the fast
3-4 years but we have been able to tackle
the situation because we have adequate
stocks of foodgrains with us. Relief woirk is
in progress in the flood and drought
affected arcas znd people have been pro-
vided with food and money. Simtlarly,
efforts are bcing constantly made to main-
tain the unity.and integrity of the country.
Hoascver, certain forces arc indulging in
disruptive activities in various places. Such
forces are bent upon destroying the unity
and integrity of our country. They are
indulging in violent activitics at different
places at the instance of some foreiyn

powers. Brothers have Lecome cnemy of

their own brothers. Innocent children are

being killed, whole families are being anni-

hilated. If one goes through the morning
newspaper, he could find that news papers
are full of news of killings of persons,
annihilation of families, killings of women
and children. Fissifarous forces within
the country, whether they are in
Punia%, Bengal or Assam, will have to be
crushed with firmness and we have to face
their challenge with full might. 1 agree
that our Government has took some¢ cifec-
tive measures for it. Despite it these
forces have not been inactivated. They arc
still indulging in fissiparous activities and
their aimed at destroying the fabric of
national unity are still going on, I request

the Government to take most stringent
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action agaipst them, if need be, 50 that
unity and integrity of this country is defen-
ded and these elemenis are rooted out for
ever. |1 will not loose this opporiunity to
congratulate Prime Minister for his signing
a historical accord with Sri l.anka. This
accord, which shows farsightedness of Shri
Rajiv Gandhi, will have the far reaching res-
ults and history alone will tell as to bow
significant it was for the country. Peoples
oppose it at present. It appcars that
peoples either dcn’t understand it or want
to be ignorant of it knowingly. This is a
very important step, it deserve to be praised
from all quarters. I once again congratu-
late Mr. Rajiv Gandhi and army personnel
who have been discharging their dutics
with full dedication traving odd situa'ions
in Sri Lanka. The porsons engaged in
bringing pcace and making sacrifices to
achieve this end, also deserve to be felici-
tated. 1 exiend my good wishes to them
and pray God they may be successful in
their mission and tring glory to the coun-
try in the world.

Mr. Deputy Speaker, Sir, point raised
by our hon. President with regard to
regional imbalances is 1equired to be consi-
dered seriously  No doubt, our Govern-
ment has mobilised resources and uuder-
took many significant works during the last
40 ycars. In spite of it, there are rcgional
imbalances in the country. Even today,
there are certain tribal areas in the country
which are very backward and no attention
has been paid to thein during the last 40
years. Not only this, there are certain
areas which arc more backward. I come
from Bundelkhand region. Earlier therc
were small princely states there. Rulers of
these states were unable to undertake any
work of devclopment owing to lack of
resources. People of the area had to live
under duel subjugation. Firstly, rulers were
ander subjugation of rulers. People are
very backward there and living in a state
of misery because no attention was paid to
them after independence. 1 would like to
bring to your notice that not a single
effect was made to provide water for irri-
gation purposes.” As a result the land is
stifl dry there. We have not done anything
for location of industry there.  There is
no industry even today Everywhere there
is unemployment and poverty. If you get a
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survey done, you would come to know that
one and a half lakh people of my parlia-
mentary consilitusncy alone are wandering
in Delthi in search of job, In order to pio-
vide employmeant, it is imperative that large
and medium scale industries, either in
private sector or in public sector, be set up
there. What is the reason behind the repid
inc-ease of populition in the cities ? The
mam reason for it is that all development
work is confined to the big cities only.
Naturally, people would rush to the places
where employment is available. Ycu should
pay attention  towards it.  Bundelkhand,
about which I hive been referring and from

where T come, is a dacoit-infested area.
There is no means of transportation, There
has b:ea a demand since long about a link-
rail-line bztween Lalitpur and Banda cove-
1ing a distance of nearly 125 kms. Lakhs
of hectares of land would get irrigation
facilities if our two inulti-purpose irrigation
projects of Oraccha and Kane rivers are
co npleted which arc now pending cledarance
by the Central Goverameat duc to disputes
Batween the two States. It is very necessary
to pay attention to it because we can  get
at least 80-90 megawatt of electricity from
a single preject.

Not only 1 but the whole female sex is
grate ful to the Prime Minister for provid-
ing them opportunity to live with honour
by making laws and programmes for them.
These programmes should not be confined
only to educated women living in big cities.
But these should be cxtended to rural
women confined to their household affairs
or working in farms or roads. They should
be enlightened. They will have to be awake-
ned to know their rights and dutics. 1In
spite of it, 1 have to say with grief and
shame that women are still immolated in
the name of Sati, they arc being killed for
dowry and they are still subjected to brutal

atrocities, be it in Bibar, Assam or Darzee-
ling. We would have to take stringent
measures to check it. 1t is very necessary
to give education a spiriual tecmper. We
will have to arouse moral values. We will
also have to take sternest actions against
the exhibizion of vulgar and sexual movies.

With these words [ again support the

Motion of Thanks on the President’s.

Address and thank you-
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[ Transtation]

SHRT RAMASHRAY PRASAD SINGH
(Jahanabad) ' Mr. Deputy Speaker, Sir, I
thank you for the opportunmity given to
me to speak. 1 oppose the Motion of
thanks on thc President’s Address. I am
not opposing it simply because I am in
the opposition, but because there is no
mention  of the -country’s present
situation in that Address. It does not
portray the wishes, aspirational and the
condition of our people There is no men-
tion in it of the problems of secularism,
national unity and democracy. It is not
told in the Address as to how the gap bet-
ween the rich and the poor is to be
abridged. Only some so-called accomplish-
meats of the Government have been men-
tioned. Ahout foreign problems the
Government say that they are solving them
but the Government have failed in solving
the country’s problems. The hon. Psesi-
dent has only enumerated -the achievements.
He should have also counted the problems
arising in our country today.

There is no mention of growing un-
employment in the country. It is also not
mentioned as to how we will remove this
unemployment and corguption. Nothing is
said about the steps to be takenm to stop
the fast growing communalism and com-
munal riots in the country. Our heads
hung in shamc when we find that even
after forty ycars of independence so many
communal riots have occured in the country,
though we claim to be a secular state. In
this Address, there is no mention of stopp-
ing them,

While moving the motion, Shri Bhagat
said something about caste system. Recally,
I appreciate his view point wherein he
quoted the former Prime Minisler of our
country, Pandit Nehru, as having said in
one of his speeches that in this country we
would build class less and caste- less
society. He had told such a good thing,
Shri Bhagat gave the example of such g
good thing, but one thing 1 would like to
ask you, when you talk to create a society
free from elass, caste, creed and religious
prejudices, why you joined hands with the
TUJS in Tripura. Is this your caste-less
society ? Today regional parties are getting
encouragement in the country. Sarkaria
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Commission has also gone on record to
say that regional parties help in disintegrat-
ing and weakening the country. Then why
are you joiring hands with the regional
parties and at the same time. you quote
Pandit Nehru ? [t is not the Congress of
Nehru, it is the Congress of one man. The
qualitics of Congress of Pandit Nehru's
era are absent today...(Interruptions.)

Along with it T want to make some
more points. 1t is known to all of you
that a largc amount of money is being
spent on the poverty alleviation programmcs
started by our hon. Prime Minister. Shri
Bindeshwaii Dubey is not present here. Tt
would have been better if he were present
here. T would have told him in his prc-
sence that in Jahanabad, where he was
taken by the collector to distribute pass
books to the beneficiaries with his own
hands, they have not got any money to
buy cows and buffaloes t1ll today. 1 want
this to be noted that in spite of their getting
the pass books for over one year,
they have not yct got money from the
Masoudhi and Sirlhua branches of Bankh of
India.

Secondly, 1 want to say something with
regard to land disuribution to the poors.
For example, in 1981, hundreds of bighas
land was distributed in the Bath village in
Arbal block, but till today those people,
among whom the land was distributed, have
not got posscssion of the Jand and they
didn’t even have a handful of land. If my
submission is found to be wrong, I will
submit my resignation to you. [ am not
inclined to be here My moto is public
service.

Thirdly, I will say that tkere is no rule
of law today, as claimed by you day and
night. Wh:n you dissolved the Govercment
of Punjab, you said that administration was
not being carried on in accordance with
rule of law as there were killings going on.
But you should see wbat is happening in
Bihar. Here killings are going on. Due
to killings in Punjab, you dissolved their
Government, but you have not the courage

" to dismiss the Bihar Government, because

it is the Government of your own party.
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Fourthly, 1 want to say that parallel
Government is ronning in Bihar. In village
Mokar in Jahanabad district, this parallel
Government confiscated and took away all
the belongings and harvasted paddy crops
of twelve farmers and beat them up, What
is all this going on ?

Despite this, you claim that you have
been successful in maintaining law and
order. But I would like to say that where
there is no law and order, the law of
jungles prevails. Such conditions prevail in
our country. But Hon. President has not
mentioned this in his Address.

Though 1 do not want (0 take much
time, yet I would like to tell some more
points.

There will be no paddy production
unlcss boider pitching 1s donc by repairing
the embankments from kharat to karaye
So you may kindly get this work donc.

I'loods in our area have caused so
much destructjon that the help of Shri
Bindeshwari Dube's Government by drop-
ping the commodilies continuously fcr four
days by helicopter has been neffective, and
all the crops have been completely damag-
ed. All the embankments have troken and
still your Government is doing nothing. In
the coming days farmers will not be able
to do plantation of paddy crops even on
an inch of the land in such circumstances.

The river has changed its course to-
wards the village in our area. I would like
to urge the Central Governmcnt to give
instructions to the Bihar Government to
provide compensation to the farmers for
the loss caused by the floods.

Besides, Central Water Commission has
not cleared the Punpun Dardha Scheme for
the last so many years. Why do our
schemes fail ? This scheme was to be com-
pleted in 1980 at an estimated cost of
Rs. 83 lakh which has now increased to
Rs. 2 crores due to price rise. In spite of
all this, you are claiming that the Plan
has been a success. 7 his scheme has been
pending clearance since 1980. I raised this
issuc a pumber of times in the House in
the last three years, But it has not been
sanctioned. I would request the Govern-
ment to give clearance (0 this scheme 30 as
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to root out the menace of floods in our
area forever. With these words I con-
clude,

(Engtish]

SHRI SALAHUDDIN (Godda) : Mr.
Deputy Speaker, Sir, I support the views
expressed by honourable Shri B.R. Bhazat.

[ Translation)

A member of ooposition from Bihar
was speaking just now. He claimed to have
seen the things there. But I want to tell
that today schools and projects are func-

tioning in every village in Bihar. Perhaps
he overlooked them.
AN HON. MEMBER This is

wWrong.

SHR1 SALAHUDDIN : This is not
wrong. It is true. 1 would also resign if it
is proved wrong.

Your way of viewing the things is dilfe-
rent from ours. Your way of measurement
is different from ours- For example, there
is a glass half filled with water. I say that
it is half filled with water and they say
that haif of the glass is empty. The only
difference is that ours is a positive approach
and theirs is a negative approach. We
find the glimpses of development in Presi-
dent’s Address. Everything has been men-
tioned faithfully, be it the matter of
energy or coal, our nation building or
{(RDP or Defence We cannot help if you
are blind to all these things.

AN HON. MEMBER : They are blind
1o these things.

SHRI SALAHUDDIN : Itis the res-
ponsibily of this Government, our party
and our people to tackle the present day
situation in the country. I do not say that
it is your responsbility. It appears that
only Congress is to take up the work of
nation building, of ensuring that the eco-
nomic programmes of development reach
the poor and of providing succour to the
poor.

18.00 hrs.

Mr. Deputy Speaker, the danger which
the outside forces posed to our country was
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faced by us courageously. Our Colleagues
from opposition parties are raising fingers
even at the accord which we signed with
Sri Lanka. The accordt is being criticised.
But the time will tell hat thz accord which
we signed with Sri Lanka was right and
was in our interest.

The time at my disposal 18 not much,
Therefore, T would like to raise only the
important points. Today, we have achieved
progress in every sphere. This document
reveals that we have achieved substantial
progress in the field of energy. Similarly,
we have progressed a great deal in coal
and defence sectors. It is a matter of pride
that our country occupies fifth place in
these fields. We have been able to produce
missiles in our country during these 40
years of independence whereas a country
like England which had ruled over us for
many years could not produce missiles in
such a short time. I congratulate our Prime
Minister for this achievement,

Now, I would like to say a few words
about our textile policy. Our hon. Minister,
Shri Mirdha, 1s present in the House. He
is well aware of the problems faced by
weavers, Still, I would like to draw his
attention toward the problems of weavers.
The price of cotton yarn has been looking
up for the last 6 to 8§ months. Consequent-
ly, almost the entire handloom industry is
facing closure. The system for subsidy
should be stopped because it causes a Iot
of corruption. We have been receiving
many complaints in this connection, A
suggestion which I would like to make in
this connection is that the cloth woven by
weavers should be purchased through state
cooperative societies or some other similar
agencies. The Government may pay only
wages to the weavers. This will prove to
be a very good thing. You are paying sub-
sidy to weavers at the rate of Rs, 2.70 per
metre 1t has been observed that this sub-
sidy does not reach them. Therefore, you
must pay attention to all these matters,

15-Point programme framed by the
late Prime Minister Shrimati Indira Gandhi
for the welfare of minorities was indeed a
very good programme. In this connection,
I would like to tell you that the Ministry
of Home Affairs should issue strict instruc-
tions to all States for executing this pro-
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gramme effectively, This will halp in
restoring confidencz among the minorities
which has beca eroded of late.

The problem of unemployment is also
there before our youths, This will also
have to be golvzd seriously. I would like
to tell my colieagues of the Gpposition that
they should change their attitude towards
Congress «overnment and should also
change their way of thinking. They must
extend cooperation in nation-building which
will help in the development of the country
and in bringing prosperily to the people
both in urban and rural aieas.

With these wotds, 1 conclude.
[Eng!&'sh]

SHRI SHANTARAM NAIK (Panaji) :
At the outset, I would like to thank the
President of India for the very words that
he has uttered for my State. In the first
paragraph, he says : I give my good wishes
to the people of Goa, which has attained
statehood. Therefore, on Dbehalf of the
people of Goa, | would like to thank the
President-of India for the special reference
that he has made in his Address,

In the last two-three days we have been
listening to the speeches made by the
opposition members. . In fact, it is very
difficult to know the ideology that the
opposition parties are holding and the
directions in which they are going. Perhaps
it is needed that the brains of my colleagues
there should be scanned because when the
Congress Party acts democratically and
elections are held, it is these people who
profess to champion the cause of demo-
cracy thwart that process and commit all
sort of violent acts in the process.

When Tripura elections were due,
CPI{M) Members wcre saying that we
should not postpope it. In fact, they were
accusing that the Congress Party would
postpone the clections there. But when the
elections were held and 'we won, the same
people said that we had played some mis-
chief there.

What happened in West Bengal during
the Panchayat elections. Bombs were hurled
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and guns were used. [t is these opposition
parties who have thwarted the process of
fair  elections  there .....(Interruptions).
They always remind us of conventions,
rulgs and the Constitution. But when we
quoted the Constitution, they said that the
Governors had been appointed without
consultations. § would request them to
read the Constitution and show us where is
the provision for consultation in the matter
of appointment of Governors. But they
will now say that it is a convention. When
we go by coanventions, they will -say, what
about the rules. In fact, this is a method
which they have been adopting for the
puiposs of opposing any democratic niove
made by us. Therefore, if they believe in
the principles of democracy they would
not have done what they have done in
West Bangal ..(Inrerruptions).

As pointed out by various colleagues,
a number of legislations have been enacted
for the purpose of safeguarding the interests
of women during the session before last. In
this connection, [ would like to point out
that we in Goa have got a uniform Civil
Code under which women have been given
equal rights along with men in propery.
When we enact our uniform Civil Code for
the whole country, | would urge upon our
Government, specially the Law Ministry,
to take into consideration the provisions
of the uniform Civil Code prevalent in Goa,
called Portuguese Civil Codc.

No doubt we have enacted several legis-
lations for the purpose of uplifung the
status of women in our country.

;Fhen there are various superstitions
prevailing in our country and 1 would
appeal through this forum to the religious
heads of all the communities that they
should meet together and separate supersti-
tious beliefs from the religious 1ights so
that the people belonging to various sec-
tions of the society, may be Muslims,
Hindus .or others, understand through their
religion that these are the supersiitious
beliefs and that these are the religious
rights, At present this effort is not there.
Of course, it is not our outlook as politi-
cians to advise any religious heads. 1 would
urge upon them that this is in the interest
of our country. We should distinguish
between the superstition and the religious
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righis so that the problem which we have
faced ' recently we should not face in
future. :

Now, I°‘would like to refer to the In-
dustrial Relation Bill. I think yesterday
only it was said that the Industrial Rela-
tion Bill is going to be introduced in this
very Session. [ would urge upon the
Government that before a final shape is
given to the Industrial Relation Bill
various facets of this Bill, like the relation
between the indastrialists, the labourer,
etc, should be considered thoroughly.

We have a Constitution of India which
is basically a political Constitution of
this country. I would like to say that the
20th point of the 20 Point Programme is
very important and essential because that
point is actually the economic policy of
Government. Therefore we should give
full respect to the 20 Point Programme as
we give to the principles enunciated in the
Constitution, especlally to the 20th Point.
It refers to the simplification of the rules
and regulations. It also provides for a
machinery to redress the public grievances.
I am sure that if these two aspects are
scrutnized by the Central and State Govern-
ment and a public grievance machinery is
established then most of the problems which
the commonman faces in a day-to-day life
will be resolved.

Lastly, I would like to mention about
the land reforms. In many states these
land reforms have been enacted. In my
State too the Tenant Act has been enacted
giving the rights to the tenants to be the
owners. But, Sir, somehow this legislation
is still pending in Supreme Court of India
for the last 8 years. As a result of this,
Sir, the tenants of Goa have not been able
to become the owners of their respective
land despite the fact that a similar legisla-
tion has come into f8rce in all other states
except in a few union territories and a few
states. Therefore, Sir, «I would urge upon
the Government that a special effort should
be made to take up the land reform matters
on the priority basis.

I opce again thank the President of
India for his speech and support the Motion
of Thanks. *
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SHRIMATI USHA THAKKAR
(Kutch) : Mr. Deputy Speaker, Sir, I thank
you for giving me an opportunity to speak
on the Motion of Thanks on the President’s
Address.

While addressing this Parliament, Hon.
President has told us about his vision of
India. He said and 1 quote : ‘“We want
an India whose interaction with the nations
of the world is dedicated to peace and
international cooperation, and a new world
order based on equality, freedom and
justice.”

All this could be possible only if moral
values are inculcated along with education.
Our Government has taken concrete stéps
in this direction by opening Navodgya
Vidyalayas and by framing new education
policy so that the students could acquire
moral values along with cducation. I urge
upon the Government that something
should be done under the new education
policy so that the students of VII and VIII
standard could be relieved of the excessive
academic burden on them.

The culture of our country is richest in
the world. The people of our conntry are
very intclligent and on top of it, they are
spiritual. This is very essential for the
human life.

The Government has allocated crores
of rupees for setting up polytechnics,
colleges, high schools, primary schools etc.
in border aicas for educating the backward
I am

people. I belong to a border area.
very grateful to the Government of
India.

I shall put forward a suggestion that
if a girl from a family whose income is
Jess than Rs. 25000 per year is staying at
the hostel for higher studies, subsidy
should be granted to her to meet hostel

expenses.

Hon. President has also mentioned
about providing employment in rural arcas,,
India is a country of villages. The Central
Government gives 10 per eent snbs;dy to
the industries to be set up in backw argd
districts. I have heard that this subsidy
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is going to be stopped by the end of March.
Therefore, 1 request the Government,
through you, that this subsidy should be
continued.

Welcoming the address of Hon. Presi-
dent T would like to thank the Government
for the steps which are being taken by it
to end the centuries old social boycott,
discrimination and repression. A pious
man like Narasingh was also discriminated
socially and treated as untouchable by our
society. But the father of the nation
Mahatma Gandhi started the struggle for
independence by reciting the devotee
Narasingh's hymn, ‘‘Vaishnav jan ko tene
kahiye, peced parai jaane re.”” Our beloved
Nehruji, our brave Prime Minister, Indiraji,
had taken a number of steps for the
upliftment of Scheduled Castes and Schedul-
ed Tribes Our Primec Minister, Shri Rajiv
Gandbi, has given maximum bencfit to the
people of thesc two classes by allocating
a major share from rupees 14 thousand
crores sanctioned for this purpose in the
Seventh Plan.

Small family has been given national
priority by the Government. This is very
essential to keep our country in the main-
stream of the world. Awakening has been
created among the people through publicity.
But due to social recasons, the people do
differentiate between a son and a daughter.
I would suggest that the family which
adopts famtily planning mecasures after one
or two daaghters should be given saving
certificates worth Rs. 10,030 by the
Government. The Goverament of Guj arat
has taken initiative in this direction by
deciding to give Rs 6000 to such families.
I request the Government of India to issue
Saving Certificate of Rs. 10,000 each to
such families.

Narmada Project has been sanctioned
by treating water as a national resource.
For this, I give a lot of thanks to the
Government. Narmada project is a life-
giving scheme for GQGujarat. Gujarat
Government has promised extension of
forests to other lands in order to save en-
vironment under this project. I request you
to extend the afforestation scheme to my
area Kutch as it is essential to take up
such schemes there. The vast desert area
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will turn into greemery with the help of
water from Narmada, But it is very im-
portant to see that the trees to te planted
should be suitable‘o the soil and climate.
Kharek, Coconut, Bor and Neem trees
should be planted in my arca as they are
suitable for that soil. The aged people of
my area are of the view that Wild Bavad
trees help in protecting the moisture of soll.
When it dries up, a weather averse to rain
develops.

The situation which arose due to
drought is unprecedent and the steps taken
by the Government at the behest of the
Prime Minister are also unparalled. Our
Prime Minister, unmindful of hot and cold
weather, visited these drought affected areas
accompanied by his wife and provided
1elief to the drought affected people. Late
Indiraji introduced the 20-Point Programme
and infused hope in the poor people. The
Government of Rajiv Gandhi has also
taken many steps to give impetus to this
20-Point Programme.

15.17 hrs.
[MR. SPEAKER in the Chair]

A national level committee has been
constituted for the all-round upliftment of
women. I agree that the society will be
greatly benefitted by the good efforts of
the Government.

If the woman is cultured, so would be
the country., The woman is the maker of
the society. Jijabai, the mother of brave
Shivaji, Lakshmibai, the Queen of Jhansi,
and the Late Shrimali Indira Gandhi were
all well-cultured women and all of them
have played a very significant role in
getting for India a high place in the
world.

Both Punja’y Accord and Sri Lanka
Accord were reached with good intentions.
Many countries are making attempts to
undo these accors. But the right step of
the Government will never meet failure. I
am of the conviction that with all its
peaceful efforts, India will continue to be
the India of the dreams of Mahatms
Gandhi,

Mr. Speaker, Sir, I support the Motion
of Thanks on the President’s Address and
conclude my speech.
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*SHRI "A.J.V.B. MAHESWARA RAO
(Amalapuram) : Mr. Speaker, Sir, 1 rise
to oppose the motion of thanks to the
President for his address.

Sir, we attained freedom 40 years-ago.
In these 40 years of freedom there is hardly
any progress that we can feel proud of.
Instead of moving ahcad, we are going
backward. So there is hardly anything which
can make us proud for our achievements.

Farmer is the baokbone of the country.
But the lot of very farmer who is toiling
day and night to feed the nation and to
save us from the disgrace of begging food-
grains from others is groaniag under the
burden of poverty. Though many pro-
grammes are being taken up for the benefit
of farmers, the benefits are not rcaching
them. As a result, he is getting poorer and
poorer. All the programmes and sehemes
meant for the betterment of farmers have
not yielded any result so far. It is pitiable
and one should really feel ashamed to see
the farmers succumbing to the desperate
conditions that arc prevailing today.
Cotton, tobacco and sugarcane growers are
now resorting to the unthinkable method of
committing suicide. These farmers are
thinking in terms of suicide as their con-
dition has slid down to such a level where
they cannot repay the Joans that they have
borrowed to raise the crop even after dis-
posing off everything. The indifierent
attitude of ths Government towards the
-problems of the farm as is quite deplorable,

The lot of harijans is no better. 40
vears of indcpendecc gave the harijans
nothing. Their conditions have not impro-
ved. They are as they were 40 years ago.
Government has taken up varlous welfaré
measures from time to time to improve
their lot, their living conditions are remain-
ing the same. All these welfare measures
have failed miserably in improving their
conditions. The harijans and other sche-
duled caste and scheduled tribes are still at
the receiving end of the society. They are
still leading the same kind of life that they
were leading gencrations ago. Atrocities
are being perpetrated on harijans even to
this day. No State, no region in the
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country is free from the atrocities on these
most neglected sections of the society.
Since the implementation of various welfare
measures is not perfect, the desired benefits
had not yet reached the harijans. This is
the position of harijans and other down-
trodden people in the country. As though
this is not enough, even the Central Govt.
is not extending any financial assistance
for the weifare schemes taken up by non-
Congress Govts in the States. This kind of
step motherly treatment meted out to non-
Congress Govts. will help only to further
worsen the conditions of harijans and
other downtrodden sections of the society.

The phlight of farmers and others in my
area is beyond any description. Theie were
floods in the area during the year 1986.
Even before the people could think of
recovering, there were continuous droughts.
These natural calamitiec have almost
crushed the people in my area. But the
farmers and others who have suffered are
yet to receive any help. Sir, my constitu-
ency is surrounded by river Godavari on
three sides and from the sea on the remain-
ing side. Tt is totally cut off from rest of
the State. I have been pleading for the
construction of bridges on Godavari so
that this area can be linked with the maid-
land. Very recently the foundation was
laid for the construction of a bridge near
Narsapur with the collaboration of ONGC
and the State Govt. Along with the construc-
tion of this bridge, another bridge at Koti-
palli should also be taken up either wholly
by the Central Govt. or in collaboration
with ONGC. This will help to have an
easy access to my constituency which is
hitherto as I have said, remains cut off
from the other parts of the State. The
construction of these bridges will boost the
development of this area.

Sir, there nearly 10 lakh people living
in my constituency. The postal and tele-
phone service in the area is hopelessly
poor. Most of the out datea telephones
remain out of order all the time. The
subscribers are paying the bills without
using the telephone even once in a month,
The post cards do not reach their destina-
tion even after a month. Hence I request
the Govt. to look into the matter jmmedia«
tely and take appropriate steps to remedy
the situation. I hope that the telecom-
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munjcation system in this area will receive
the appropriate attention of the Govt,
immediately Also, the TV net work is
nat adeqguate in this part of the State
Since the entire area is inhabited Ly the
farming community, it is necessary to pro-
vide them TV facility, so that they can
acquainst themselves well wich the modern
methods of farmigs. There are no proper
approach roads in this area. It is an
accepted fact that no area can develop
without proper roads, Many villages in
my constituency remain unconnected. They
are not connected even with the nearest
towns even after 40 years of independence.
Though grants are being provided under
NREP, RLEGP etc for construction of
roads much progress has not been made so
far. There is no proper monitoring of the
grants provided and of the progress made.
There is no proper assessment to sce how
far the schemes were useful to the public.

Sir, though the steps are being taken
to provide water for drinking and irriga-
tion purposes a lot still remains to be done.
Andhra Pradesh has been making repeated
pleas to the Centre to accord sanction to
Polavaram project. Similarly there is a
constant demand, both from the State
Govt. and the Members of Parliament to
clear the Telugu Ganga rroject. But these
important <projects have not yet been
cleared. Let me hope that at least now
these important projects will be cleared

Sir, the Central Govt. is treating non-
Congress I ruled State Govts. on a different
footing. Step motherly treatment is being
méted out to them. The Central Govt.
is not cooperating with the non-Congress I
ruled states in implementing various wel-
fare schemes. All the States should ke
treated equally. Both the Congress ruled
Statés and opposition ruted States should
be treated alike while extending financial
tielp for implementation of various welfare
measures. The country is one and the
people are one. The Central Govt. should
keep this in view and extend help to all
fhe States alike. Equal treatment of all
States is essential if the nation has to-make
an alround progress. Let me hope that
ti¥ opposition ruled States will get better

tieatment hereafter.
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Sir, T conclude my speech thanking you
for providing an opportunity to speak,

[ English)

THE PRIME MINISTER (SHRI
RAJIV GANDHI) Mr. Speaker, Sir, 1
would like to thank all members who have
participated in this debate. Many interest-
ing comments have come; some useful
suggestions have been made. But the
general tenor of the debale has been worthy
of the highest, parliamentary tradition. For
that, I congratulate all the members

1987 was a year of persistent challenge
and determined response, a year of achieve-
ment in the face of great difficulties. Soms
of the difficultics were caused by disruptive
forces within the country ; some difficulties
were caused by disruptive forces inspired
from abroad ; some were caused by the
weather.

Twenty years ago, Indiraji faced diffiul-
ties of a similar kind that were forced on
us by weather. In 1966-67. when she
launched the Green Revolution it was her
farsightedness that had given our cconomy
its strength  and resilience today—the
strength and resilience that has led us meet
the present crisis through our own efforts
and our own endeavours. We have not
carried the begging bowl to any one. We
have not compromised on our freedom of
action. At that time. Indiraji's strategy
was opposed by a segments of expert
opinion, by even some myopic elements
from the benches opposite ; but Indiraji
prevailed and because of her faith in oup
kisans, because of her confidence in the
ability of our scientists, and because of
her trust in the performance of our exten-
sion workers, she pushed forward with
policies which led to the Green Revolu-
tion. She assured our farmers required
inputs at reasonable prices despite subsidies
that the economy might have to bear. She
Bave remunerative prices to the farmers as
a cardinal principle of the new strategy ;
and she took the banks to the rural areas,
to the farmer, to give him credit. She

introduced a countrywide system of pro-

curement to give the farmer stability in bis
prices.
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Indiraji ensured that the strategy
for the agricultural sector and the Green
Revolution was in the interést of all the
sections of our rural community—the far-
mer, the small and margimal cultivator, the
landless labour, and even rural artisan.

In these two decades, we doubled our
output because of her integrated vision of

rural India, because of her sympathy and )

understanding of each segment of our rural
society, becduse of her assiduous attention
to inputs costs and subsidies,

Today after four years of bad monsoon,
two years of poor rains and two ycars of
severe drought, we can hold our head high
and look to the future with confidence be-
cause Indiraji laid foundations which were
sure, sound and sccure. Our drive to
maximisec the rabi crop is mectifig with
encouraging succe:s, We hope that the
shortfall will not exceed 10 per cent of
last year’s output, Perhaps we will be able
to hold it down to 7 par cent But I would
like to remind members that the drought
is not over. The dry months are still
ahead and in some States there is going to
be another difficult period that we have to
cross. Wec have to be watchful and
vigilant.

We have done much to mitigate the
distress in the drought areas. Relief pro-
grammes have been handled efficiently by
and large. The ceilings on assistance have
been put at Rs. 1400 crores, approximately
half of it earmarked to Gujarat and Rajas-
than where the drought has been scverest.
Surcharges on taxes have put the burden
of drought relief on the richest sections of
our society.

Using the foodgrains from the buffer
stocks we have launched programmes to
generate employment and to build assests
to cushion against future droughts. Through
worthwhile drought relief schemes we have
ensured that expenditure on relief became
expenditure on development, We have
rushed foddef from areas of surplus to
arsas of scarcity. We have introduced
special programmes for drinking water. We

have introduced special programmes €& .

lifting the output of village artisans and
the handloom weavers, because these are
gections which have been hit indirectly by
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the drought and it bas caused them severe
problems. We have tried to bring pro-
grammes for this special section in a
manner such that they do not move out of
their trade and we do not lose the expertise
that we have gained over thousands of
years.

~

The genesis of thc Green Revolution
was a scientific breakthrough, a scientific
breakthrough which brought new hybrid
seeds and a package of inputs to the irriga-
ted lands, This led us to self-sufficiency
in foodgrains, We must now epsurc that
there is no levelling off in this output, The
scientific community must once more be
galvanised into providing answers for the
next phase of the Green Revolution to take
it to new crops and to give it resilience
against the vagaries and changes in the
weather. Already, thanks to the Special
Rice Production Programme, the Green
Revolution is moving east-wards, into
eastern U.P., which'is rapidly becoming a
new greenary for India.

Dryland farming has been boosted by
the Technology Mission for oilseeds and
the national project on pulses, The pri-
mary cause of our not sarpassing the
198 3-84 record of focdgrains output is the
weather and, therefore, it would be reaso-
nable to hope for a better monsoon this
year.

Our objective remains to regain the
Seventh Plan targets for food production.
We will give a new thrust and a new
impetus to agriculture. We have given care-
ful attention to agrictlture. I have held
review meetings at various levels and,
following these I have given specific direc-
tions to the Planning Commission to
revamp the Plan for agriculture, to re-
order priorities, to give agriculure the
highest importance.

I have asked thc Planning Commission
to furnish a detailed action plan, which
should be ready any time now, based on
each district, its cropping pattern, its needs
for water, power, fertiliser and other inputs.
In the remaining two years of the Seventh
Plan we must regain the lost momentum.
We must hit 175 million tounés of food-
grains production by the end of the Seventh
P}‘n.
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To this end, the Budget allocations for
agriculture have besn substantially iacreased.
‘The Finance Minister has announced major
fiscal and financial incentives for the farm
sector. We are conmitted to the kisan as
the backbon: of our economy. We are
committed to promoting productive agricul-
ture, We are committed to promoting
investment 1n agriculture. We must gal-
vanise rurai [ndia by placing the results of
the best technology in the: hinds of the
poorest farmer, by providing subsidies
where they are required to ensure inputs at
reasonable costs.

We have ty 1>ok at the subsidies them-
s2lves. While w2 are giving very large
amounts on subsidies, we have to see that
these are used to the maximum bznefit of
the farmesr. There are some doubls raised
in thisregard. And I have asked the Finance
Minister to look at these subsidies to sce
whether there is need for a change in the
method of subsidy so that the same amount
can be used more effcctively for the benefit
of the farmer.

We have to see that attractive prices
are given 0 the farmer so that farming is
more remunerative.

And we have to carry with us all
sections of the iural community., When
we look at the problems of ths farme:, we
must look bsyoad just the farmer, at the
whole rural community and bring about
programmes for all  their uplift. Of
course, the key element is the farmer be-
cause economic activity revolves around the
farmer in the rural arcas, But while look-
ing at the farmer, we must look at the full
commuaity. This canuot bz done by pitting
the farmer against everybody else. [t can-
not b: done by raising false dichotomy
be:ween agriculture and industry. It can-
not bz done by opportunistic alliances with
vested interests, who nurturc their own
interests raise unrcasonable dzmands and
hold couatry aad the farmer to ransom.
We shall nsver sverender under pressure.
We shall never surrendec under the pressure
of vested interests and we shall bz always
at the forefront to fight for the genuine
rights and needs of the farmer and the
rur al community.
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Whiie [lacing up to the dificulties in
agriculture during this year we have pushed
ahea! most sausfactorily in other areas.
Infrastructure has done very weall, almost
entirely in the public sector. [t has
returned a performance to fill the heart of
every Indian with pride. Despite the
drought which curtailed hydel generation,
our overall power generation has increased
by 7.6 per cent—thanks to thermal gene-.
ration increasing by :6 per cent, The Plant
Load Factor has gonz up from 44 per cent
in 1979-80 to 50 per cent in 1983-84 to
55 per cent in 1987-88. Coal production
has increased by 10.2 pcr cent over last
year. Railway freight has g©Pne up by 5.4
per cent over last year,

Overall indusirial performance 15 most
satisfactory, Despite drought industrial
growth is likely to exceed 8 pecr cent,
making it over 8 per cent for four years in
succession. This proves that our industrial
policies have elearly succeeded. We will
continue to give full support to rhe pro-
ductive forces in industry to enzourage
greater competiticn in our industiy. But
there is no room for complaccncy. The
impact of drought might come in the com-
ing months and may be soon in a slowing
down in industrial growth, We will watch
developments very carefully and we will
try to maiatain the high momentum. Till
a few ycars ago, drought meant ¢jsaster.
There was a drought in 1979-80 —a«though
it was nowhere near as bad as the -lrought
that we have gone through during these
past two years Then the GNP declined
by 4.7 par cent. This year there i: no fall
in the GNP-—perhaps even a modcrate
increase. On all such previous occasions,
only retrogression has taken place ; there
has been no question of progress  This
year we have moved ahead. For the first
time in the history of our planning, we
have achieved 86 per cent of the Central
sector outlay in real termsin the fii.t four
years of the Seventh Plan. Never before
have we seen such dynamism in investment.
Project management has considerably
improved. Many major public sector enter-
prises will shortly be coming on strsam.

This is practical socialism—socialism,
which has doubled investment in the public
sector over a single Plan period ; secialism,
which has pushed up public sector perfor
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mance, productivity and proﬁtabiiity to
levels that it had never achieved before.
Our commitment is to a strong public
sector, a pub&: sector with much greater
autonomy. e will be spelling out plans
in a White Paper to be presented shortly
to Parliament on the steps that we wish
to take the public sector.

There is one area that is of major con-
cern tc. all of us, and that is priccs. We
share this eoncern with many of the
Members who have pointed it out, We
regard the control of inflation as one of
our top priorities. We have taken steps (o
hold tack the pressures of inflation. In
1979-¥0—and it is best to compare with
1979 89 becouse that was the last time that
we ha¢ a drought although as I said, the
drought was nowhere near as bad as the
drought that we have had this time-—the
Government was formed by some of our
friend: sitting on the opposite benches.
And you will remember, Sit, how the prices
were allowed to rise by 21.4 per cent at
that time.

PROF. MADHU DANDAVATE (Raja-
pur) : What about 1977-78 ?

SHRI RAJIV GANDHI : These was no
drough. in 1977-78. And 1977-78 was
the momentum from 31975 to to 1977
that had carried them through. It was
when the momentum was destroyed that
the true colours of the Government had
come out...(/nzerruptions). [ have to say
‘true colours’ because it was not one
colour

PROF, MADHU DANDAVATE: If
there is a progress under new regime, that
is the momentum of the past, if there is
degradation, that is on their own. That
seems 10 be their logie.

"SHRI RAJIV GANDHI : I am glad
that [s;andavate Ji agrees with me, AslI
understand he said that progress...(nser-
ruptions).

SHRI BASUDEB ACHARIA : He said
your logic.

SHRI RAJIV GANDHI : Of course,
we have done well. Our Government in
these three years has done well only be-
cause Indira Ji, in the five years preceding,
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had given that momentum, and I have no
hesitation in saying so. If she had not
given that momentum, we would have
found this drought very difficult. Let me
rensind our friends also that if she had
not given that momentum upto 1977, 1
hate to even imagine what could have
happened to the country because even with
the momentum that she had given they
almost destroyed the country.

PROF. MADHU DANDAVATE : The
latest momentum was the destruction of
demoeracy.

SHRI RAJIV GANDHI : Mr." Speaker,
Sir, the hon. Member talked of democracy.
I don’t think many heard it. I would like
to remind the hon. Member that it was
Indiraji who called for elections in 1977.
It was not the Opposition. (Interruptions).

Yes, that is what shows her commit-
ment and the Congress’s commitment to
democracy. (Interruptions.)

Sir, some of our friends are very voci-
ferous. But I would like to remind them
that they should think tack to - where they
were ten years ago

Sir, prices are a serious problem. But
in spite of the trying ciicumstances, we have
managed to keep the inflation rate below
109, and we will keep a very careful
watch to see that it is not allowed to go up.

AN HON. MEMBER : But it will be
allowed to go up.

SHRI RAJIV GANDHI : In the pre-
vious two years, inflation has averaged
ci.ly 4.57, per abnum. We have Cone
this by keeping the lid on the budget deficit
by deploying monetary and fiscal policiees
in tandom to contain prices. We bave
done this by ensuring essential supplies,
with additional imports of edible oil, to
meet the shortages, We will continue to
closely monitor the price index and we
will do everything that can be done to -
keep the prices down. I am particutarly
concerned at Government expenditure.
This is an area where we have not been
able to do as much as we had wanted to do,
not that that we have not made progress—
we have—but ‘much more needs to be done.
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We also have to concentrate on the pro-
ductivity of Government. Again in some
areas like infrastructure in the public
sector, we have done well. A lot more
needs to be done. But in other areas a
lot more has to be done.

Sir, the over-riding priority of this
Government is the elimnation of poverty.
The key to poverty eclimination, we feel,
lies in good education for the poorer
sections of our society. The key to poverty
elimination is in the healthy growth of
our. econgqny and the key also is in our
ant-ipoverty programmes. In taking all
three together, we have made a major dent
on poverty during these years. No previous
Government has earmarked as large a sum
as we have for anti-poverty pregrammes,
No provious Government has introduced as
many improvements as we have in the
administration of these programmes.

One hon. Member complained of the
leakage of development funds. We are
plugging loopholes through concurrent
evaluation which enables us to make
adjustments in on-going programme, which
enables us to do the fine tuning to change
the system sometimes so that leakages can
be reduced. But let me say that all leaka-
ges are bad, leakages which go to the
bureaucratic system are bad. But perhaps
even worse are those leakages which go to
the cadres of the party. (Inrerruptions.)

SHRI SAIFUDDIN CHOWOHARY

(Katwa) : You are talking about loan melas.

SHRI RAJIV GANDH! ; Why are you
feeling guilty ?

SHRI1 BASUDEB ACHARIA
(Bankura) : You are holding loan melas
with whom ?

(Interruptions)

SHRI RAJIV GANDHI : Sir let me
remind hon. Members that there are only
two or three cadre-based parties in this
House.

(Interruptions)

PROF. MADHU DANDAVATE : We
are bappy about the confession, Sir.
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SHRI RAJIV GANDHI : Sir, the po-
verty ratio fell dramatically during the Sixth
Plan period. We are aiming &t a further
dramatic reduction in the poverty ratio in
the Saventh Plan and we shall make a
determined effort to end this scourge by the
turn of the century. Government have
addressed themselves to these challenges
with seriousness and with success. Regret-
tably, the same cannot be said of the
Opposition.

SHRI BASUDEB ACHARIA : What ?

SHRI RAJIV GANDHI : 1 should not
have to repeat things to those with head
phones on.

Sir, while the country has confronted
the severest drought of the century and thr-
eats to the integrity and security of the
nation, the Opposition has been chasing
chimeras in the vain hope that pursuit of
scandal will make up for paucity of policy.

(Interruptions)

AN HON. MEMBER : Fairfax.

SHRI BASUDEB ACHARIA : Fairfax
and Bofors.

(Interruptions)

SHRI RAJIV GANDHI : Not only

that, more than that. You will find out
who is right and who is wrong.

Sir, precious parliamentary time has
been wasted and I believe that more than
one Member from the opposite side, from
the Opposition, has complained of the in-
adequate time that they got to discuss the
Demands of last year's budget. But may
I remind the Members, Sir, where was that
time taken up ? Where was that time
wasted ?

SHRI BASUDEB ACHARIA : Why ?

SHRI RAJIV GANDHI : Who usurped
that time ? Who usurped the time that was
set aside for serious issues ?

SHRI BASUDEB ACHARIA : To
expose you,

SHRI RAJIV GANDHI : On chasing
ghosts,
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SHRI BASUDEB ACHARIA : To ex-
pose your corruption.

SHRI RAJIV GANDHI : The only cor-
ruption that has come to light...

(Interruptions).

PROF. MADHU DANDAVATE : The
flight of capital is ro corruption ?

SHRI RAJIV GANDHI : Sir, the only
ruption that hat has come to light on the
issues that were raised in the first half of
last year is the statement made by the ex-
President of India, where the ex-President
has said that Rs. 30 to Rs. 40 crores
were made available .0 uim. (Interruptions)
Sir, I would like to take this opportunity to
congratulate the ex-Prehsident on the strong
moral stand that he took and was not car-
ried, away by them.

PROF. MADHU DANDAVATE : Sir
in that very statement he has said that the
members of the Rajiv Government were
respunsible for that. He has made it very
clear.

(Interruptions)

MR. SPEAKER : A bad thing is a bad
thing, whosoever it may be.

(Interruptions)

SPEAKER : Order, order. Sit

MR.
down.

PROF. MADHU DANDAVATE : Sir,
we are prepared for another Commissiof® if
they want. We rdemand a Commission on
that.

(Interruptions)

SHR1 RAJIV GANDAHI : Sir, 1 would
not like to quote direcily fiom what he
said because 1 don’t have the words here

with me.
(Interruptions)

PROF. MADHU DANDAVATE: I
have got a copy, Sir. You read the article
in Sunday in which the interview is given. He
has alleged that the members of the present
Cabinet were also responsible for pressur-
ising.

(Interruptions)
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MR. SPEAKER : Order, order.
(Interruptions)

MR. SPEAKER : Order, order. Please
sit down,

(Inzerrup tions)

[ Translation]

MR SPEAKER : What are you doing ?
[ English)

SHRI RAJIV GANDHI : If I remember
rightly .. (Interruptions)

SARI BASUDEB ACHARIA : He said,
1/3rd of the Ministers were there (Inter-
ruptions)

[ Translation)

MR. SPEAKER What are you doing ?

(Interruptions)

‘SHRI RAJIV GANDHI : If I remem-
ber rightly, he specifically mentioned cert-
ain members of my Cabinet, who are no
longer members of my Cabinet.

PROF. MADHU DANDAVATE : Sir,
he has mentioned, they continue to be mem-
bers of the Cabinet today. (Interruptions)

. SHR!I BASUDEB ACHARIA : They
are in your Cabinet. (Interruptions)

MR, SPEAKEFR :
iS a very serious matter,

Order, order. Tt

You can appoint a commiitee for that.

(Interruptians)

PROF. MADHU DANDAVATE : Shall
1 Jlay that interview on the Table of the
House for the education of the Prims
Minister ?

PRQM.K..K. TEWARY : Those Mini-
sters are sitting' with the Opposition now
They are sitting with theQpposition, Sir,
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SHRI THAMPAN THOMAS : I am on
a point of order. About the time of the
House, he said, the House time has been
misused. It is an aspersion on yon, Sir.
(Interruptions.)

MR: SPEAKER : Please sit nowd.

(Interruptions.)**

MR. SPEAKER : Not
down.

allowed. Sit

SHRI RAJIV GANDHI : Sir, I would
like just to say again, I did not say
(1] . . (13
misused’*. I said, usurped®.

(Interruptions)**®

MR. SPEAKER : Sit down.

PROF. MADHU DANDAVATE : 1)
may point out to you that in exposing the
Mundhra scandal, the father of the Prime
Minister ook a lot of time of the House.
But that was fully justified. Mr. Feroze
Gandhi was fully justified in taking the time
of the House to expose the Mundhra corru-
ption. Let him remember that.

SHRI RAJIV GANDHI: I _agree
entirely with anybody who wants to spend
the time of the House in exposing corrup-
tion and we will spend time of the House
in exposing corruption-—but come with
some facts.

MR. SPEAKER : I have heard these
things. I do not know whether I should
intervene at this stage. But Sir. what you
have said and what they have said—1
think, this is a serious matter for the
security and safety of this country. I think,
we should do scmething to find out
the truth about this.

(Interruptions)
MR. SPEAKER : Please sit down.

PROF. MADHU DANDAVATE:
Thank you, for your observations

(Interruptions)
MR, SPEAKER : Sit down.

**Not recorded,
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SHRI RAJIV GANDHI : Mr Speaker,
Sir, on your direction...(Interrup tions)

MR. SPEAKER : Order, order. Please
sit down.

(Interruptions)
[ Transtation)

MR. SPEAKER : What are you doing ?
(Interruptions)

MR. SPEAKER : Don’'t talk to them.

[English]

SHRI RAJIV GANDHI : Mr. Speaker,
Sir, on your directions, 1 wil! request the
Horme Minister to find out where this 30 or
40 crores 1s and how it was acquired.

PROF. MADHU DANDAVATE : Sir,
we fully support you. We congratulate you.

SHR1I SOMNATH CHATTERJEE : He
should report to the House.

SHRI BASUDEB ACHARIJA : Let a
House Committee be constituted, to find
out this. We are ready.

SHRI RAJIV GANDHI : I would also
request the Home Minister to try and find
out how this money was to be used, because
there is no campaigning ..in a Presidential
election, in that sense—how was this 30-40
crores intended to be used in a Presidential
election, (Interruptions.)

PROF, MADHU DANDAVATE : Let
your direction be followed by the Home
Minister, Sir.

SHRI SAIFUDDIN CHOWDHARY :
Why not a House Committee ?

16.00 hrs.

Translation]

MR. SPEAKER : Why are you making
a noijse ?

(Interruptions)
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MR. SPEAKER : Why are you creat-
ing & nuisance ! :

(Interruptions)
[ Engtisk}

SHRI BASUDEB ACHARIA : Are
you ready to appoint a House Committee ?

SHRI INDRAIJIT GUPTA (Basirhat) :
Are we to understand from what you have
said just now that you are making the
Home Minister responsible for holding an
inquiry and finding out who was ,offering
that money to the ex-President ?

PROF. MADHU DANDAVATE : Also
who are the Membhers of the Cabinet ?

[ Translation)

MR SPEAKER Why don’t you.
allow the PM to speak ?

[English]

SHRI INDRAIJIT GUPTA : Are you
making the Home Minister responsible for
finding it out ?

SHRI RAJIV GANDHI : No. I am
asking him to find out what is the best
way to go into this

SHRI INDRAMNT GUPTA : Hec must
be made responsible.

PROF. MADHU DANDAVATE : The
entire interview of the ex-President should
be investigated because he has referred to
the present Members of the Cabinet.

(Interruptions)

MR. SPEAKER : Sit down and take
your seats. Sit down now.

[Transiation]

MR. SPEAKER : You please sit down
(Interruptions). You please sit down.

(Interruptions)
[English)

SHRI RAJIV GANDHI : We will follow
your interruptions. 1t is sad that certain
Progressive....

(Interruptions)
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MR. SPEAKER ; Nothing doing.
[ Transiation]

SHRI INDRAJIT GUATA : What are
your instructions ?

[English)

MR. SPEAKER : What I have said is
there on the record...

(Interruptions)

SHRI THAMPAN THOMAS : We want
a House Committee,

(Interruptions)

MR. SPEAKER : Enough is enough.
Please sit down Please let the Prime
Minister speak.

PROF. MADHU DANDAVYATE : This
is the best intervention in the entire
debate.

SHRI RAJIV GANDHI : It is sad that
so-called progressives express reactionary
views when it comes to updating techno-
logy. Obsolete technology gives us low
levels of productivity. 1t gives us low wages
and it gives us low growth, perhaps no
growth. where will we get millions of
additional jobs 7 Without growth, how
will we give employment to our young men
and women ? Nothing is more anti-worker
than condemning the workers to outdated
units which inevitably grow sick. Nothing
can be more anti-worker than threatening
his job by denying him opportunity and
denying opportunity to millions on the
register. If the number of units, the sick
units, has increased eight-fold, as one
Member has said, the basic reason is out-
moded technology, bad management and
unthinking trade unionism. This is what
we have to face. (Interruptions)

Sir, that Membur’s solution is no
technology upgradation  Only manual
labour. Such a policy will bleed the
economy white ensuring galloping sickness,
To ead the curse of unemployment, what
we need is proper edncation, fast growth
and constant upgradation of skills on the
job. Then, as technology advances, the
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same worker will find that his drudgery is
reduced, his productivity is increased and
his wages are enhanced. Meanwhile,
employment opportunities will increase to
those that arc in the queue.

Our policies have given two years of
excellent labowr rclations A new con-
sciousness of the imperatives of higher
productivity, of lower costs and better
quality, has come into our industry and
into labour. A greater participation of
labour in management is taking place,
especially in the public sector units.

(Interruptions)

SHRI BASUDEB ACHARIA : Wiere ?
Give us one instance,

{Interruptions)

SHRI RAJIV GANDHI : Su, the
Congress Party is nict only a party of the
farmers and the rural-folk but it is also

the true party of the working-class (Inrer-
uptions).

It represents the employed, the unem-
ployed and the unorgainsed. The Con-
gress does not promote as some parties do,
the interests of a small minority of the
working-class to the detriment of the vast
majority of the working-class. Develop-
ment in our covntry. ..({nterruptions).

Sir, some people’s minds wlll never
come into the 20th century They will
Temain there with Marx.

(Interruptions)

PROF. MADHU DANDAVATE
Atleast the minds of some of us are on

the 20th Century; others’ are on the i8th
century.

SHRI BASUDEB ACHARIA : Even in
the 17th century

SHRI RAJIV GANDHI : Sir. unfor-

tunately, they think of Karl, but behave like
Groucho.

Sir, development in our country is
rooted in democracy. If we want more
gevelopmmt, we must have more demot
cracy. This is one of the significan-

i
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conclusions that we have been getting
from the seminars and workshop of District
Magistrates that we have becn holding.
(Interruptions).

From these workshops, a few things
have already become clear. Oue is that it
is difficult for the administration to work
if the devolution of democracy at the
district level is not done adcquately and
properly. The second is that there has
been no adequate attention to the needs
of the district itself in planning for the
District. This needs attention. And to
make a truly responsive adn.inistration at
the grassroct-level, we need to huild this
partnership between democratic instilutions
at the district-level and the administration
at the district level. For this, we must
ensure that elections at Jower-levels take
place regularly and without delay.

SHR1 BASUDEB ACHARIA : What
about Bihar, Orissa, U.P. and other States ?
You hold elections in your-State.

(Interruptions)
SHRI RAJIV GANDHI The hon.
Member has raised a question, We have

given inst:uctions to our Chief Ministers
yesterday from the Working Committee of
the Congress to hold elections in all our
States In most States, they have either
been announced or held.

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) : Even in the Capital,
elections have been postponed.

PROF. MADHU DANDAVATE : They
promulgated an Ordinance and put-off the
elections by one year.

(Interruptions)

SHRI V. SOBHANADREESWARA
RAO : You hold clections in your party.

(Interruptions)

SHRI RAJIV GANDH! : I would like
to emphasise that the elections must be

fair and not rigged.

(Interruptions)

SHRI BASUDEB RACHARIA : What
did you do in Tripura and Meghalaya ?

Unterruptions)
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SHRI RAJIV GANDHI : I have not
said so. Some Members of the Govern-
ment, they said so. 1 do not know.

(Interruptions)

SHRI NARAYAN CHOUBEY (Midna-
pore) : Why not you hold election in the
Congress Party ?

(Interruptions)

SHRI1 RAJIV GANDHI : On thc other
hand, we intend to takc into account
focal needs and local rcquirements when
we Jook at our national objectives and
national targets, I am requesting the
Planning Commission to start looking
now at the Eighth Plan and the formula-
tion of the Eighth Plan based on the
district as a unit, to build up the Eighth
Plan from district plans and I have asked
them to give instructions to all the State
Governmants to start preparing their
Eighth Plan on the basis of District Plans
for their own States.

(Interruptions)

SHRI BASUDEB ACHARTA
(Bankura): We have already done it in West
Bengal even at the block level.

(Interruptions)
SHRI AMAL DATTA (Diamond
Harbour) You call the members of

Planning Commission jokers.

SHRI RAJIV GANDHI : Sir, some
States claim that they have done it. But
let me assure you, Sir, that when it comes
to actually looking at numbers on the
paper, there is no Statc which has done it.
Neither a Congress State nor any opposi-
tion State.

(Interruptions)

SHRI RAJIV GANDHI : It is just not
there on paper.

SHRI BASUDEB ACHARIA : West
Beéngal, we have alrcady done block level
planning.

(Interruptions)
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SHRI RAJIV GANDHI : T do not
want to argue with the Hon. Members.

SHRI AMAL DUTTA : Members
of the Planning Commissicn, you call
jokers.

SHRI
Groucho ?

SHRI AMAL DATTA ; The Planning
Conimmission members whom you call
jokers have not kept you informed.

SHRIT RAJIV GANDHI : I will have to
call him Groucho from now on.

RAJIV GANDHI : What

SHRI{ AMAL DATTA : You can call
me anything but you call them jokers
also

(Interruptions)

[ Translation]

MR. SPEAKER : Whatever you are
saying ..(Interruptions). It does not look
nice.

L English]

SHRI RAJIV GANDHI : Sir, 1 have
never called the Planning Commission
members as jokers. Let me be very clear
about that. It scems jokers are around
here opposite who distort things.

(Interruptions)

SHRI BASUDEB ACHARIA : It came

in the newspapers. You have not refuted
it.

SHRI RAJIV GANDHI : I do not
bother to refute everything that is printed
in-the newspaper. Let me be very clear.
I have tremendous respect for the Planning
Commission, My  only complaint about
the Planning Commission is that they are
not aggrestive enough in their planning,
that they are limiting themselves to balanc-
ing the inputs from Ministries. I want
them to step out much furtlier and produce
a much more aggressive plan. - That -is
what I have been talking to them about.

PROF. MADHU DANDAVATE
(Rajapur) : But you are the Chairmen of
the Planning Commission,
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SHRI RAJIV GANDHI : That is why
1 have directed them to do that.

SHRI BASUDEB ACHARIA
direct yourself also.

You

(Imgerruptions)

SHRI RAJIV GANDHI : Sir, perhaps,
some day in the distant future. the Hon,
Member wili be a Member of the Govern-
ment. Then he will know how the Planning
Commission runs.

THE MINISTER OF DEFENCE
(SHRI K C. PANT) : No chance.

(Interruptions)

SHRI RAJIV GANDHI : He
change parties ! (Interruptions).

may

Sir, to this end, we would like to
strengthen the capacity of the district
administrations to prepare adequate plan
proposals and we like to give the district
administration greater flexibility in deploy-
ing the resources for development, We
would like (0 give new life to participatory
development by harnessing local democracy
for local development. .

Sir, the Chief Ministers who have
acompanied me to these workshops have
said how useful -these encounters have
been-—useful for themselves and useful for
the district magistrates. Therc was one
Chief Minister who declined our invitation
to attend. And only one. And then after
declining the invitation to attend he comp-
lained of conspiracies behind his back. Sir, let

me say that there is only one conspiracy—and

that i< to have a more responsive adminis-
tration. 1 have been very impressed during
these workshops by the dedication to duty,
by the drive and by the resounding faith in
democracy of our district magistrates

Sir, let me turn to Punjab. In Punjab,
représentative democracy was given every
opportunity  Unforfunately, the elected
feadership failed to rise to the occasion.
And there is still insufficient evidence on
the part of any faction of the party that
was elected to power to te ready to face
up to terrorism with determination and
unambi guity. Only with such readiness,
can the normal political process be re-
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established, The menace of terrorism
cannot be left unchecked Firm police
action is essential and indispensable and
we will carry on with firm tough police
action. The unity of the country and the
integrity of the country demands no:hing
less.

For several months. after PresiGent’s
rule, the secw ity forces were gaining on
the terrorists. [n recent weeks, the terro-
rists have had some grisly successes. But
if we are firm in our resolve, ‘+hen
ultimately we shall prevail.

Onc of the Memters had mentsoned
Tripura. The benches opposite aave
generaled much heat over the declaration
of a disturbcd arca in Tripura. Sir, the
people of the State have given their verdic
on whether Tripura was a disturbed area
or it was not a disturbed area... (inrer-
ruptions).

Sir, the previous Government, through
a dangerous combination of incompcience
and naivete had allowed insurgency to
overtake the State. It is ironic that onc
Member accuses us of encouraging fissipa-
rous tendencies when it was his party's
softness and shilly-shallying that brought
Tripura to this, terrible pass.

SHRI AMAIL. DATTA There had
been no violence, do you know that ?
TNV murders were only before the c¢lec-
tions and not afterwards; not a single one
««.(Inter -uptions).

SHRI RAJIV GANDHI : There can be
no democracy for common murderers of
unknown innocents, Our system reflects
the will of the people. [t entrusts the
elected Government with authority to dis-
charge its responsibilities. The <changes
proposed by one Member opposite would
destroy cur stability and endanger our
democracy itself.

In April-May last year there was an
outbreak of communal violence in Meerut
and elsewhere. It was shocking and pain-
ful. Sir, effeetive action was taken - to
stamp out the violence: but alas, not be-
fore many innocent lives had been lost.
Allegations of atrocities have been looked
into, the district administration shaken up,
rehabilitation undertaken, the fanatics
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contained and fundamentalism has been
restrained.

PROF, MADHU DANDAVATE: What
about Hashimpura ?

SHRI RAJIV GANDHI: We are
relieved that since then communal violence
has not flared up again in Meerut and in
that area and has not spread further afield.
By and large, the country has remained
free of any major incident of communal
violence.

Sir, our greatest asset in fighting com-
munalism is that our people are over-
whelmingly not communal. We have a
long tradition of tolerance and brother-
hood. Our composite culture is a reality.
We tave five thousand years of experience
of unity in diversity. Communalism is the
work of a few misguided elements who
sometimes succeed in inciting communal
passions by exploiting specific social dis-
orders and tensions To marginalise the
communalists, we need determined political
action ; we need vigilance of the local
community and the local leadership ; we
need an administraticn that is impartial
and seen to be impartial ; that is seen to
be tirm and determined in dealing with
violence And, above all, we fight com-
munalism by fostering and preserving the
values and standards embedded in our
culture and our traditions.

Cur traditions of tolerance, of assimi-
lation are threatened from two angles. One
threat is from materialism overtaking cer-
tain sections of our society. The second
threat is from fundamentalism and commu-
nalism, regionalism and other such isms
that are based invariably on intolerance
and violence that misleads in projecting
simplistic  solutions to highly complex
probiems Economic opportuaity has apen-
ed the door to unprecedented mobility for
our nopulation. This mobility is uproot-
Ing millions from traditional cultural
moocings. Many millions more than ever
before are interacting at a personal level
with people of different languages, of diffe-
rent cultures and of different faiths. For
all of them we must make our diversity 8.
living reality. Our education system is
being improved to inculcate the right values,
Our seven Zonal Cultural Centres are tak-
ing the message of diversity to the people
at iaeir door-steps doing commendable
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work in remote and far-flung areas, in
city slams and in small towns, of bringing
people together from every corner of the
country and bringing the eulture of diffe-
rent parts of the country together.

Almost all States have cooperated with
us in bringing the best in education to
talented boys and girls from all sections
especially the poorer, weaker and deprived
sections. There is only one State that has
not. It has, of course, a vested interest in
the continuation of poverty in the curious
belief that the core curricula should be
built around alien ideologies. While that
State continues to ensure poor education
for the poor people, happily the rest of
the country forges ahead. Operation Black-
board has been...(Interruptions). If you
agree, we will give some good schools to
your State also.

SHR1 SAIFUDDIN CHOWDHARY :
Why don’t you raise the number...

SHRI BASUDEB ACHARIA: Why only
one Navodaya Vidyalaya in one district ?
Why not all schools be Navodaya
Vidyalayas ?

SHRI RAJIV GANDHI
agree. ..

If you

SHRI SAIFUDDIN CHOWDHARY :
After 40 years of Independence there is
only one school in a district, What is the
meaning of this ?

(Interruptions)

MR. SPEAKER : Please sit down, You
cannot do like this.

SHRI RAJIV GANDHI : Sir, after 40
years of Independence when we have found
that the State Governments have not
bothered to give good schools for the poor,
we have had to step in_ and give good
schools to the poor. There are only one or
two States where the State Governments
are still refusing to give good schools to
the poor. (Interruptions)

Now Operation Blackboard has been
undertaken to assist State Governments in
equipping primary schools. This is a State
subject. Should we have to come in to do
this ? But we are doing it because we are
worried about the poor.
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SHR{ BASUDEBR ACHARIA ; Educa-
tion is in the Concurrent List.

SHRI RAJIV GANDHI : That is why
we are giving it to you. The Centre can
only provide supplementary assistance. The
responsibility must be that of the Statef.
When will the States take this respoasibi-
lity seriously ?

SHRI R.L. BHATIA (Amritsar) : Sir,
open a school for their education also !

SHRI RAJIV GANDHI : Now over
200 Navodayas Vidyalaya have already
been opened. More are in the offing, The
single largest segment of boys and girls in
Navodaya Vidyalayas come from the

poorest sections of our society

SHRI BASUDEB ACHARIA: How
many students are there ?
SHRI RAJIV GANDHI : The Navo-

daya Vidyalayas have established that the
background of the students is overwhelm-
ingly rural. Two things have been estab-
lished : one that there is tremendous intel-
ligence which was being lost because good
schools were not available to these poor
children, Second, that by losing this, the
country was losing. It was losing one
whole reservoir and the Navodaya Vidya-
layas have pulled that reservoir out. For
the first time, the children of the poorest
people in the country have access to the
best education that is available. It is by
drawing on such a reservoir of excellence
that our country will progress add develop
faster and we will fight the vested interests
which insist on denying-good education to
the poor. We will give good education to
the poor.

Sir, one other area which has been of
major interest to us is the uplift of women
and giving women their full rights. During
these years, we have legislated on a num-
ber of fronts to give women protection
We bave legislated some very strong legis-
lation, the type of which has never been
legislated before in this House just to give
women their rights,

We have given free schooling for girls
in all States. We have worked out a
detailed plan to assure women their full
rights. A National Committe on Women,
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which brings together distinguished women
from different disciplines, is being set up
to advise on the formulation and imple-
mentation of programmes for women,

Our country is growing younger.

SHRI BASUDEB ACHARIA : Growing
young !

(Interruptions)

SHRT RAJIV GANDHI : 1t is true.
The average age of our country—while
some of us grow ulder and older and senile,
the country is growing younger. Approxi-
mately 70 per cent of the country today is
under 40 and the problems of our youth
are very much a national priority. The
biggest protlem is employment. For em-
ployment, thc first thing that was needed
our education
system. We have already siarted that pro-
cess. We need to inculcate an ethos of
enterprise, of initiative in our youth. We
need to change attitudes. We need tc make
theni proud of India and its heritage. We
have greatly expanded the expenditure on
our youth programmes and our sports
activities and this will give us an improved
quality of youth activities.

Sir, scheduled castes and scheduled
tribes continue to suffer under social and
economic pressures, To end their disabi-
lities, we are promoting, at a higher level
than ever before, programmes for the sche-
duled castes and <cheduled tribes— welfare
programmes  development programmes-—
and ensuring them justice. We have made
major structural improvements in revamp-
ing the SC/ST Commission and strengthen-
ing the hands of the Commissioner. 1 am
closely monitoring the deployment of funds
that have been earmarked for scheduled
castes and scheduled tribes,

The minorities are an integral part of
our many-faceted diversitly, our composHe
heritage and our valued traditions. India
cannot remain India if we lose any part of
the totality of our culture. Some minori-
ties have, on an average, done exceptionally
well. Others, for various reasons, suffer
specific handicaps and need special atren-
tion. The key to the resolution of the
problems of the minorities is in the com-
sclentious implemeritation of Indiraji's,
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15-point programme. We have greatly
strengthened the monitoring apparatus for
this programme. We will do all we can to
ensure that the minorities play a role in
national life, commensurate with the con-
tribution that they have made and the
contcibution that they can make.

Sir, hon, Members are aware of Gene-
ral Secretary Gorbachev’s initiative to
withdraw Soviet troops from Afghanistaa.
We welcome his initiative. So do all those
who seek a peaceful settlement We hope
that the talks in Geneva will be successful.
We hope that the Geneva Accord will be
signed before the 15th of March so that
the withdrawal process on 15th May can
start. We have been working since 1980
to help resolve the problem. Indiraji had
talks with the Afghanistan Prime Minister,
We have had many discussions at the
Foreign Ministers’ level. We have played
a key role in the Non-aligned formulation
to stop intervention and interference which
is one of the key aspects of the discussions
that are taking place today. I have had
repeated discussions and talks with General
Secretary Gorbachev and President Reagan
beginning in May-June 1985. I have had
a long discussion with President Najib
when he was in India at the end of last
year. And, in recognition of our con-
structive role, htoth the USA and the
USSR have taken us into confidence in the
resolution of this problem. Key Afghan
personalities have appreciated our contri-
bution. Some pzople have questioned the
need for India’s involvement in the solu-
tion of the problem in Afghanistan. We

cannot remain indifferent. We have a vital
stake in what is happening in Afghanistan.
Afghanistan is in our neighbourhood.
Afghanistan is an integral part of our

region, The developments in Afghanistan
have brought about the confrontation
between the major powers in our region to
our wery doorstep. Now we have an
opportunity to strengthen the forces of
Non-alignment, It is for that reason that
I invited the President .of Pakistan to Delhi
for a working visit. President Zia has not
been able to come. He has said, because
of his pre-occupations with political acti-
vity at home. At his suggestion, 1 have
named our Foreign Secretary as my special
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emissary. For stability in our region,
India and Pakistan need 10 work together
on this issue to find a solution. 1 wanted
to talk to President Zia abcut this. In
evolving a solution, we can work together
to the benefit of each, for the good of all.
I hope there will be opportunities soon for
wide-ranging consultations.

In Sri Lanka, significant forward move-
ment has taken pluce in recent days on the
implementaticn of the Agreement. The
Agrecment secured justice for the Tamils
and the unity and integrity of Sri Lanka.
It secured our sccurity interests and it
secured Non-alignment in the region.
President Jayewardene has reiterated a
general amnesty for those who,lay down
arms. We have made definite progress
tovards the devolution of powers to Pro-
vincial Councils. President Jayewardene
has made a commitment to holding elec-
tions towards the middle of this year.
Elections to the North and the East will be
to a single Provincial Council making a
reality of the merger. Thus, the Tamils
of Sri Lanka will have an opportunity of
democratically choosing their own repre-
sentatives to administer their affairs. The
Tamils of Sri Lanka will have an oppor-
tunity to test the claims of different groups
of Tamils to represent the Tamils, This
should be determined through the ballot
box.

(Uaterruptions)

SHRI N V N. SOMU : Innocent Tamils
are being killed there . (/nterruptions)**

MR. SPEAKER : Please sit down. No
interruptions plcase. The hon. Member is
not allowced.

SHRI RAJIV GANDHI; T agrce entire-
ly with the hon. Member. We aie not for
innocent Tamils getting killed. We will do
everything to protect the innocent Tamils
and we have done that.

(Interruptions)**

MR. SPEAKER : Not allowed.

SHRI RAJIV GANDHI : In fact, the
very task of IPKF-1s to protect the ifino-

cent Tamils. (Znterruptions)

**Not recorded,
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This will give an opportunity for the
Tamils in Sri Lanka to see who really
represents the Tamils and represents them
through the ballot box, not through the
barrel of a gun.

An encouraging indication or index of
the return to normally is the return of the
refugees. A steady stream of refugees has
been going back to their homeland.

I must take this opportunity to pay the
highest tribute to the gallantry of our
soldiers in the IPKF for the disclpline and
courage with which they have carried out
this delicate task. It is deplorable that
anyone in‘this House should give credence
to the malicious fabrications about the
work of the IPKF.

(Interruptions)*™

MR. SPEAKER : No

please. Do not record.

interruptions

SHRI RAJIV GANDHI: We are always
in danger of getting too cngrossed in the
minutiae of development. Yes, statistics
and ihdices are important but we must look
to the larger vision of India. India has
mettered in the world. We have led in the
world of Ideas. Our major contribution
has been to enduring values and standards,
to the soul and the spirit of human kind.
Our national task 1s to take India again to
its rightful place to the front rank of
human civilization. Development is an
essential tool in this endeavour, but the
real challenge is the response to what lies
beyond mere development and mere growth.
To that great task the nation is summoned
in this 40th ycar of our independence,

Mr. Speaker, Sir, T wish to express my )

support to the motion of thanks to the
President for his inspiring Address and
urge the House to do likewise,

MR. SPEAKER : A number of amend-
ments have been moved by Members to the
Motion of Thanks on the President’s
Address. Shall I put all the amendments to
the vote of the House together ? .

o s e

**Not recorded.
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MANY HON. MEMBERS : Yes, yes.
MR. SPEAKER : All right.

PROF. MADHU DANDAVATE : Mr.
Speaker, Sir, onc submission to you.
Under Rule 184 1 have given a notice of a
motion authorising you to set up a House
Committee to enquire into the allegations
made by the former President of India
aguainst sections of the Cabinet as well as
the opposition. Please consider that.

MK. SPEAKER : I shall now put all
the amendments moved to the Motion of
Thanks together.

All the amendments were put and
negatived.

MR. SPEAKER : The question is :
*“That an Address be presented to
the President in the following
terms :

“That the Members of Lok
Sabha assembled in this
Session are deeply grateful to
the President for the Address
which he has been pleased to
deliver to both Houses of
Parliament assembled to-
gether on the 22nd February,
1988°."

The motion vwas adopted.

16-40 hrs

AUTHORISED TRANSLATIONS
(CENTRAL LAWS) AMENDMENT
BILL—Contd.

[English]

MR. SPEARER : The House will now
take up further consideration of the follow-
ing motion moved by Shri Chintamani
Panigrahi on the 23rd February, 1988,
namely :—

““That the Bill to amend the
Authorised Translations (Central
Laws) Act, 1973, as passed by
Rajya Sabha, be taken into con-
sideration.””
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Shri Saiffudin Soz ;: Absent.

Shri G.M. Banatwalla.

PROF. MADHU DANDAVATE : Sir,
the mover of the Motion of Thanks has to

reply. Has he surrendered even that to
the Prime Minister ?

(Interruptions)

PROF. MADHU DANDAVATE : The
Prime Ministe intervenes; the reply is given
by the mover.

SHRI SOMNATH CHATTERJEE

The Prime Minister was only intervening. He

was not replying. The mover has to reply.
But he is sitting quietly. Does he not
want to take this opportunity to say some-
thing ?

PROF, MADHU DANDAVATE : Sir,
he can atleast say. ‘I confirm everything
that the Prime Minister has said.”’

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND MINISTER OF
INFORMATION AND BROADCASTING
(SHRI H.K.L. BHAGAT) : Sir, I do not
know what Prof. Dandavate s speaking
about.

PROF. MADHU DANDAVATE : Sir,
he is a former Speaker but I think he has
forgotten the conventions- The Prime
Minister intervenes aud the mover always
replied,

SHRI H.K.L. BHAGAT : This again
shows the poverly of his knowledge. I am
surprised at what Prof. Dandavate is say-
ing. Nowhere has the mover of the
Motion of Thanks on the President’s
Address ever replied. It is never done.
You know it.

PROF. MADHU DANDAVATE : The
mover has a right. He may surrender it.
They are always surrendering to the Prime
Minister.

SHRI H.X.L, BHAGAT : No, it has
hever been done.

(Ingerruptions)

SHRI SAIFUDDIN SOZ : What is
your ruling ?
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MR. SPEAKER : My ruling is that
Shri Banatwalla has the floor ' of the
House,

PROF. MADHU DANDAVATE : Of
course, we must thank you for this.

SHRI G.M. BANATWALLA (Ponnani):
Mr. Speaker, Sir, 1 rise to support the Bill
namely the Authorised Translation Amend-
ment Bill, Due c¢redit must go to
Government for having come forward with
this Bill to provide for the translation of
our Central laws. [ congratulate the
Government and I am happy that it has
come forward with a Bill which is of very
vital importance.

. Sir, the laws affect our people 'and
indeed there can be no denying of the fact
that when laws affect people, thgy must be
available in the language spoken by the
people. That is the healthy principle on
which the Government has come forward
with the Bill. I congratulate the Govern~
ment. The principle is very healthy. It
gives vigour and vitality to democracy.
The vigour and vitality of democracy lies
in the fact that we approve here must be
available to the people in the language in
which they speak. That is the way in
which the involvemcnt of the people can be
had in our democratic process and in our
national life.

16.44 hrs
[SHRI SHARAD DIGHE in the Chair]

Sir, my only complaint is that the Bill
is a little half-hearted measure. Tt is based
on a very healthy principle but it does
not go all the way to translate the principle
into practice thoroughly and completely.
The aims and objects say and I quote
“there has been a general demand for an
authoritative text of Central Act.” Indeed
that is correct. But the question is whether
the provisions of this Bill fully meet the
demand. The point that I am making is
that the provisions of the Bill are mot
adequate enough to compel the Government
to translate all the Central laws in the
various languages that are mentioded in
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the Schedulc. Indeed thec translation of
a Central Act or an order etc., published
under the authority of the President shall
be deemed to bz the authorised translation.

So far so good. But then, read all the
provisions and you will find that there is
no provision that requires preparation and
publication of these tran:lations. If the
translations are published, they would be
an authoritative text. It s good enough.
But there is no compulsion on the Central
Government to publish the laws in all the
languages mentioned in the Eighth Schedule
of the Constituticn. Such translations as
may be published by the Government will
be the avthoritative text.  But the Govern-
ment may or may not come ‘orwaid to
publish translation of all Central laws and
in all the languages montioned in  the
Fighth Schcdule of the constitution.  That
is .he major dzfect. The Bill is in the
right direction., Nodoubt asout ir, Duc
credit to the Government for that  But as
i said, it does not po all the way It is
absolutely necessary for people to have
translations in the langiage thcy speak.
The provisions of the Bill therefore must
have made in compulsory for the Govern-
ment thai all Jaws passed here must be
published in all th: languages mentioned
in the Constitution. There is no such
compulsion. To that extent the Bill is

defective, I say. Therefore, I have also
given notice of an Amendment which |
shall be bringing at the appropriatc stage
Whether it is the Commissioncr of Lingui-
tlic Minorities, whether it is Minoritic”
Commission, whether it is even the presens
Sarkaria Commission, they have all stres-
sed the need for orders, instructions, laws
in the various Jlanguages which people
speak. 1 may here for an analogy quote
from the report of the Sarkaria Commission
on Centre-State relations, It says at page
526, para 20.1, 20 ‘“‘The work of the
Governmezat which involves or affects the

local people obviously must be carried on
in the local language. This is even more
important in a Welfare State. It is
neeessary that ail the forms, applications,
letters, Bills, notices, etc. are available in
the local language as well as in the official
language. This has a particular relevance
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to the various Depariment of the Union
Government as, of ten this itnportant aspect
is lost sight of in a bid to bring about a
mindless uniformity. It is equally relevant in
the case of State Governments also.”

Similarly, in the same spirit authorita-
tive texts of Central laws must be made
available in all the lapguages mentioned in
the Eighth Schedule of the Constitution.
It must be the statutory respoasibility of
the Government to so publish the transla-
tion of all laws.

I must here strike another note cf
caution, i e. with respect to Urdu. Urdy,
unfortunately, is not the official language
of any State. Therefore, it suffers. I am
not referring to the State of Jammu and
Kashmir which has a special position, but
apart from that, in no other State, Urdu
is an official language and, therefore, it is
bound to suffer. The publication of
Central Jaws also sn Urdu is bound to
suier. Morcover, Government s relying
on oaxe aspect, and that aspect is that
these translations will enable the authori-
tative texts of Central Acts etc. to be
quoted in courts of law. You are there-
fore, confinding yourself to the working
in courts of law, and to sce that authori-
tative text in various Janguages are
available, and can be quoted in courts of
law. 1f you confine yourself only to the
working of courts of law, then I am afraid
a grave injustice will come to Urdu, and
I am afraid Urdu, though mentioned in
the 8th Schedule of the Constitution, may
get neglected, if this narrow objective alone
is maintained, The objective has tc be a
wider one, that the translations should be
available not only for being quoted in
courts of law as authoritative texts, but
also to sccure the involvement of the
people. The people have a right to under-
stand authoritatively the various provisions
of the law. 1, therefore, say that it is not
sufficient only to provide that if the laws
are published in languages other than
Hindi and English, then thosc laws shall be
considered to be incorporating authoritative
texts. Mentioning this is not sufficient. You
have also .to place a statutory responsijbility
upon the Government to see that laws,
translations of all laws are published in all
the languages mentioned in the Constitu-
tion. That statutory responsibility is not
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so placed in the ‘Bill. Therefore, 1 say
that while the Bill is in the right direction.
for which every congratulation and every
credit is ¢xtended to the Government, it is
inadequate, it is inadequate in the light of
the various recommendations of the Com-
missioner for Linguistic Minorities. It is
inadequate in the light of thc recommcenda-
tions made, in the spirit of the recommen-
dations made by the present Sarkaria
Commission on Centre-State relations, 1,
therefore, urge on the Government that
when I risc to move my amendment, that
said amenedment should be accepted by the
Government, and Government must cheer-
fully accept the responsibility to provide
to the people of our country (he Central
laws, the authoritative texts of the Central
laws in all the languages which they
speak.

With these words, | thank you,

SHRI SRIBALLAYV PANIGRAHI (Deogarh):
Mr. Chairman, Sir, I rise to support this

Bill—Authorised Translations (Central

laws) Amendment Bill. This is a very simple

and innocuous Bill with a lot of signifiance

behind it. Therc is no controversy abso-

lutely about this Bill. In fact, it should

have comc much earlier; it is very late;

of course, better late than never.

With this enactment made, now autho-
ritative translations of the dilferent central
laws could be used in different courts.
While supporting this Bill, I do not have
much 10 speak. A lot has been said on
this Bill and only few observations I would
like to make and seck clarfications from
the hon. Minister.

Admittedly thanks to the vision of
Pandit Jawaharlal Nehru, the first Prime
Minister and the chief architect of modern
India that in a country likc India, a
multilingual country, where language
poses a threat even to the integrity some-
times, it used to posc, he very rightly
adopted a three.Janguage formula, which
has been pursued and should be vigorously
pursued. English, as all of us know, is
the international language. Hindi is the
national language and promotion of
regional languages. In this background in
India, we have to create a climate where
all these languages can remain and promote
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themselves in a very peaceful atmosphere,
peacelul coexistence; peaceful coexistence of
all these languages is a must in a country
like India; and in that bac%(ground, some-~
where, some vested interests want to
promote or pursue their policy of hatred
towards certain languages, Hindi, etc.;
that has to be given up. Politics should
be kept above languages; languages should
not be brought into this narrow political
arena because a language has got a lot to
do with our unity and integrity.

The attention that ought to have been
given to the promotion of regional langua-
ges has not yet been given. I would request
the hon. Minister that adequate attention
should te given to the piomotion, to the
advancement of regional languages; and
under that, we will prominently bring this
matter of translation of different laws in
different languages. It is only in a few
States like Madhya Pradesh, Rajasthan
and Bibar that a regional Janguage is used
in subordinate courts, even in High Courts.
But clsewhere, even the Hindi speaking
States, it is yct to be used. Further I
find that there may be a problem and I
would like to seck clarification from the
hon Minister. As you know, in different
High Courts, we have judges from outside
the State, who obviously do not process
any knowledge of the language of the soil.
Thercfore, they may not be able to under-
stand language or interpretation that the
lawyers may be advancing or even some-
times a party may be advancing. Whether
the government would like to continue
with the policy of inducting or having
judges from outside the State in the High
Courts, particularly, so far as the Chief
Justice is concerned, The tendency is,
the approach is, the policy is to fill up that
highest post by a judge brought in frem
outside the State.

17.00 hrs

Again, there arc so many laws, acts,
etc., and so'many new laws aré also being
enacred. So, how long will the work of
translating them take ? For instance, what
is our experience about the translation of
the Constitution itself ? ‘Theé translation
of the Constitution itself, the progress in
that regard, has been very very slow. Afnd
if that is the speed with which the traisia-
tion of central laws into regional languages
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is to be taken up, it will take quite a long
period. and the objective underlying this
Bill and also the.general expectation of the

masses, of the common people, will be |

defeated, Therefore, there has to be a
greater urgency in the implementation part
of it. [t would also require some agencies
to be built up and also more financial
expenditure

1 would like to know what will be the
agency for such translation. If it is the
Central Government alone, I, am afraid
that the urgency may be realised and delay
will not be overcome. If it is entrusted to
the State Governments also, then I think
this can be expedited Of course, then
financial support will have to be provided
to the State Governments.

At the same time, I would like to
point out, that there are allegations. I
have heard many members, They have
been giving their opinion. There is a
sense of neglect among the people in cer-
fain States about their language etc., and
in a country of India’s dimensions and
complexity of the problem, I think steps
should be taken to sce that no such reason-
able doubt is there, or is going to be
created in the minds of the people.

I do not like to take more time. This
is a very good Bill. We were really expect-
ing this since long to come, but not only
that. After being enacted it should not
be kept in the cupboard of the Central
Secretariat, but it should really be imple-
mented in its true letter and spirit, as

. given in the Bill.

At the same time there is another
problem. Of course, it is not strictly
relevant to this Bill, or to the Home
Ministry but it will go a long way—it may
concern the Human Resources Ministry —
if an Institute of Translation Studies, or
an Institute of Translation is established
with branches at different places, at least
with regional headquarters at different
rigions. There can be branches with an
apex organisation. In these translation
studies, not only these laws, but at the
same time good works of different litera-
tures, from good literatures of Oryia,
Bengali, Gujarati, or Kannada, of any
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Janguage may be translated, gocd and rare
writings : they may be translated into
different langvages. That will aiso be
laudable and that will strengthen the much
needed unity and integrity of India.

With these worcs, 1 give full support
to this Bill and I request the hon. IMinister
to clarify some of the points I have raised
and to strengthen the system, and also to
sec that the intended purpose is schieved
as quickly as possible.

SHRI1 N.V.N. SOMU (Madras North) :
Mr. Chairman, after 40 years of indepen-
dence now only the Central Government is
thinking of regional languages. The Con-
stitution of India is the basis of all the
Acts and Ordinances. But the Consritution
of India is not translated into the regional
languages. It has got an official translation
only in Hindi.

Till now the regional languages are
being neglected by the Central Government.
So, 1 request the hon. Minister to trans-
late the Constitution also in the regional
languages, including my mother .ongue,
Tamil.

Illiteracy in this country is growing
fast, You can utilise the amount spent
for Hindi to wipe out illiteracy in regional
Jlanguages. I am a Member of Parliament
here but I cannot raise a question in my
mother tongue, that is, Tamil. }qually,
other Members also cannot raise questions
in regional languages. Either I have to
ask the question in English or in Hindi.
My mother tongue is represented by nearly
six crores of people, but I cannot raise a
question in Tamil., That is the pitiable
situation of mine, So, when the Central
Acts and the Ordinances issued by the
President are going to be translated in
regional languages, I request, through you,
to the Government that simultaneouvs trans-
lation should be made in regional langua-
ges and the Members should be allowed to
raise questions and to take part in the
debates in their mother tongue. Tius will
make the debate more liveli, and useful

thought can be given to the functioning of
better democracy.

Our DMK Party is for the unity of
India, not {or the uniformity. But under
the name India’, the Hindi zealots are
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trying 10 create a ‘Hindia’. [ stand for
India®, not for Hindi’. As a fervent
supporier of I[ndian unity, 1 want to
enlighten the Hindi zealots. I quote from a
historical book :

“What is India ? There is no
such country, and this is the first
and the most essential fact about
India that can be learnt. India is
a name which we give to a region,
inctuding a magnitude of different
countries. The difference of the
countries of Europe are undoubt-
edly smaller than those betwcen
the countries of India. Scotland is
more like Spain than Bengal is
like Punjab. There are no coun-
tries in civilised Europe in which
people differ so much as the
Bengali differs for the Sikh, and
the language of Bengal is as
unintelligible in Lahore as would
be in London.”

This 1 have quoted from Sir John Strachey.
So, Sir, such was the condition telore the
common name India came into being. That
is why I say that regional languages should
be given more credence and importance.
Not only that, our former Ambassador to
Moscow, Mr. K P.S. Menon, has stated in
his book ‘Memorics And Musings’. I
quote from page 20 of his book :

““Stalin asked whether Hindu—he
said Hindu, not Hindi—was our
national language. 1 said, ‘Yes,
Hindi was the language of the
majority people of India.” “What
was the common language before
Independence ?° asked Stalin. 1
said that a Janguage called
Hindustani had been evolving
itself as the language of the
people of both Hindus and of
Muslims, but after partition Hiadi
was becoming highly Sanskritised
and Hindustani or Urdu was
becoming highly Persianised. It
was taking a large number of
words from Persian and Arabic.”

Then what Mr. Stalin said to have replied
to Ds, K.P.S. Meuon was ‘it cannot be a
real people’s language’. This is what the
former Soviet Union Premier, Mr. Stalin,
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said. Why I am quoting this here is that
the Central Government should respect the
feelings of the non-Hindi speaking people
and act accordingly.

Sir, whenever Mahatma Gandhi wrote
letters to Rajaji, he used to write in
English.” Once it struck to Mahatma
Gandhi. He wrote a leiter to Rajaji in
Hindi. Rajaji was taken aback. He
immediately wrote a reply to Mahatma
Gandhi in Tamil. From then onwards,
Mahatma Gandhi did not write to Rajaji
in  Hindi. He wrote  letters  only
in English. So while Rajaji  was
essential to correct Mahatma Gandhi,
the D.M.K. is more essential to,correct
Rajiv Gandhi. I want -to emphasise this
point here, Sir,

Sir, not only that. The step-motherly
treatment of the Central Government
towards regional languages should be imme-
diately given up. What Mahatma Gandhi,
our political mentor and Father of the
Nation, told about Tamil is this and |
quote him here :

““What the Tamils have done in
the frsedom struggle no other
Indian community has done.

. Therefore, to show my gratitude
to them, I have decided to study
the Tamil language and it isa
sweet and interesting language.
Tamils in their midst have great
poets and scholars.”

Even now, there are great poets and
scholars there. I further quote him :

“If there is one nation in India,
thoset who reside outside Madras
Presidency must know Tamil.”

Sir, here Madras Presidency means that in
those days it covered the fout States of
Tamil Nadu. Andhra Pradesh’ Kerala
and Karnataka, I would like to ask the
Government whether they are the true
followers of Mahatma Gandhi. I would
request them to follow the advice of
Mahatma Gandhi. Thank you.

SHRI CHINTAMANI JENA (Bala-
sore) ; Mr, Chairman, Sir, I' am very very
grateful to you ifor giving me the opport-
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unity to speak a few words on this very
useful Bill which has been brought for-
ward by our hon. Minister of State of
Home Affairs. 1 am specially grateful to
him because he being the former opposi-
tion Jeader of the State Assembly of my
own State, has been able to pilot this use-
ful Bill in this House. Sir, 1 would now
like to speek in my own mother tongue.
I have already informed the Secretariat
about this so that they may kindly make
arrangements for interpretation of my
speech in English.

*Mr, Chairman, Sir, I rise to support
the Authorised Translation (Central Laws)
Amendment Bill. While speaking on this
Bill I feel proud that the hon, Minister
who is piloting the Bill belongs to my
State. Sir, since last 40 years the people
living in different parts of the country have
been demanding the translation of Central
laws in regional languages. I am grateful
to our hon. Prime Minister Shri Rajiv
Gandhi who responded quickly to this
genuine demand and the Bill has been
introduced in this House. This Bill will go
a long way in the fulfilment of the desirey
of the people. Now the Central laws will
he translated in all the languages men-
tioned in the 8th Schedule of the Constitu-
tion. The common men who do not know
English can read the transiated version of
Central laws. Many hon. Members have
taken part in the discussion. They have
given some valuable suggestions. I do not
want to take much time of the House. I
would only like to seek some clarifications
and also would like to give some
suggestions. I hope the hon. Minister will
pay proper attention to my sugges-
tion and will take all possible steps to
implement them.

Sir, this is a simple but very useful
Bill. It has received support from all
sections of the House. I hope the hon.
Minister will take note of the spirit of the
Members and see personally that the trans-
lation work is expedited. In fact, the Bills
are always good, but the implementation
takes a lot of time due to constraint of
resonrces of some reasons or the other.
In the case of the present Bill, the transla-

—

*The speech was originally delivered in
Nriva
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tion work should not te delayed for these
reasons Therefore, I would like to have
a specific reply from the hon. Minister in
this regard. I hope while repling to the
debate he will specify a date by which the
translation of Central laws would be com-
pleted. I want to know the date, because
people are anxiously waiting to see the
translation of Central Laws in their langu-
ages. An hon. Member was saying that
many problems may arise while doing that
translation work, These moy be constraint
of resources, man power and other factors
which may delay the translation work.
Moreover if the translators do not have
sufficient knowledge, the translation may
not satisfy the people for whom it will be
done. The lawyers in the court may make
different interpretation of laws. Therefore,
proper emphasis should be given in select-
ing the translators. The translation should
be correct and simple. The common men
must follow the language in which it would
be translated. So this aspect should also
be looked into. In this context I would
like to say as it is said in Oriya language—
It should be done, It will be done and it is
going to be done. The purpose of my
state is that the Central Jaws may
to be translated in regiopnal languages.
The Bill seeks to achieve that objective.
Therefore, the translation work should not
be delayed. While doing different works it
is commonly said by some people that it
may be done, while some other people say
it should be done and the Govt. say that
it shall be done. [ hope in the case of
translating the Central laws the Govt. should
see to it that it is done expeditiously. In
order to expedite the translation work the
Central Govt. should consull the concerned
State Govts. Proper co-ordination should
be maintained between the Central and the
concerned State Govt. departments in the
matter of selecting the translators and
adopting the level of translation. It shoud
be followed by the peeple even by those
who do not know English.

Sir, 1 shall be failing in my duty if I
do not say about late Pt. Utkalmani
Gopabandhu Dash. Gopabandhu is remem-
bered. and respected by every Oriya speak-
ing person, He has always said that “the
promotion of regional language is very
necessary in order to promote pational
integration””. Therefore the promotion of
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regional Janguages i3 very necessary. When
we go to different States we .find one
common thing. The people of these
regions want that their language shouid
get due respect at the national level. They
want that their languages should be pro-
moted properly. The Constitution should
be translated in every language. There
are some fine languages like Manipuri etc,
Some languages /dialects epoken by some
people have not been included in the 8th
Schedule of the Constitution. As those
people have been demanding due recognition
being given to their languages, they should
be included in the 8th Schedule of the
Constitution and the Central Laws should
be translated in these languages also. |
do not mean to say that the translation of
Central laws in regional languages should
be held up till those languages are included
in the 8th Schedule of the Constitution,
Rathet I would like to urge upon the
Govt. that all the provisions made in the
Bill should be implemented expenditiously,

Then 1 would like to say that the
translation should be correct and under-
standable. Why I would like to say this
is that some translations have been done
in my language Oriya. Some high sound-
ing words have been used in those transla-
tion. If some one reads the translation
work he cannot say it is in Oriya language.
So while translating the Ceatral laws this
aspect should also be looked into  Then
Sir, I would request the hon Minister to
say in his reply regarding the allocation
made in the Central Budget for implement-
ing the translation work in different

regional languages.

Sir, an hon. Member alleged in his
speech that the Central Govt. is showing
step motherly attitude towards Tamil
language. | take strong objection to it. [
would like to tell him that our Govt. has
always been showing equal respect to every
regional language. He may not be knowing
that if a Membe: wants to put supplemen-
taries in regional language he is allowed to
do so in Upper House. This provision is
also here in Lok Sabha. He should not
be under the impression that if he puts a
question in Tamil, he will not get reply
from the hon. Minister. Perhaps he does
not knew that the translation facility is
available in the both House of Parliament.
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Sir, a word about Sanskrit language.
the central laws are not going to translate
in Sanskrit. But every possible step should
be taken to promote this language, I
would like to say so, because Sanskrit is
the mother of every other languages. But
it is regrettable that the promotion of
Sanskrit language has not received proper
attention from the Govt. of India. 1 say
this from my owh experience. A Sanskrit
University has been established in Orissa,
but the Sanskrit teachers are very much
neglected there. Adequate step has not been
taken to promote Sanskrit language, Since
the hon. Minister comes from Orissa he
must be aware of these facts. Moreover,
he is incharge of different languages includ-
ing Sanskrit. So I hope he will look into
the Problems of Sanskrit teachers and take
immediate steps to help them.

Lastly, Sir, I would like to say someé-
thing about Hindi. We have accepted this
language as our national language. The
aim of doing so is to promote national
integration  Despite that I would like to
say that the promotion of Hindi language
has not received due attention in non-
Hindi speiking States as it should have
been paid The Hindi teachers are appoin-
ted in the non-Hindi speaking States under
the Centrally scheme. But they are not
getting pay for years together. The grant
from Central Govt. do not reach to the
States in time. As a result of that the
Hindi teachers are facing a great difficulty,
The hon Minister is perhpas aware of this
fact as the Hindi teachers working different
high schools in his constituency are facing
the same problem, Hindi teachers working
in Orissa do not have service security,
Sometimes it is said that their pay is
sanctioned from out of Plan Scheme and
sometimes it is said that they will get it
scheme. This point my
not be related to the Bill. but it comes
under his Ministry. So he should look
into this matter, Sir, I have already said
about the translation, The translation
Bureau should ba set up in different states.
If both the translation and publication
works are done daily the works cannot
make much progress. It may prolong
even till the end of the 8th or 9th Plan .
period. Therefore, translation and publica-

tion Centre should be set up in different
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States. Lastly, I would like to refer to
the speech made by an hon. Member, He
gave the definition of India and Hindia. 1
would like to make it very clear that these
definitions have not been given by the
Congress Govt. I do not want to go into
any oontroversy, because it will take a
long time. So long the Congress Govt.
was in power it has always worked for the
pational integration. The Congress Govt.
under the leadership of Shri Rajiv Gandhi
has been paying proper atteation for the
promotion of all the languages spoken in
all over India. Botb at the national and
international level it has stood firmly for
the unity and integrity of this great coun-
try. When the Opposition was in power it
has never worked for the preservation of
the country’s golden tradition and culture
as it is being done by Shri Rajiv Gandhi.
Bvery body is aware of this “fact. There-
fore it is not proper to make any allega-
tion regarding turning India into Hindia.
I wholehearteely support the Bill and
thank you very much to take part in the
discussion.

[ Zransiation)

SHRI HARISH RAWAT (Almora) :
Sir, this is a very small Bill having a vital
objective. There are numerous Central
laws in our country about which the people,
for whom they are meant, have no know-
ledge. I think that it is not sufficient to
merely enact Jaws. To make the people
concerned aware of these laws is also very
necessary. It would bc so nice to provide
this knowledge to the concerned people in
their own language in which they are well-
versed. Rendering authentic translation of
existing laws in all the regional languages
18 in itself a gigantic task. In my view,
this work should not only be taken up but
should be completed as early as possible.

Some hon. Members have said that
if in a country like India where several
languages are spoken, the law is translated
only in one language, then it gives rise to
a kind of jealousy among the people. I
also agree with them If we translate any
Central law into Hindi, as was done in the
case of the Constitution recently, this faci.
lity should be made available in regional
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language also, besides Hindi. These laws
should be translated in all the languages
recognised by the Constitution. It will
create a sense of satisfaction among ihe
people and they will feel that this language
is being given the same importance as is
given to any other language. Language has
always been a sentimental thing for human
beings. Besides economic and other
interests, our sentiments are closely related
with language 8o, 1 would like to request
the Home Minister that eiforts should be
made to provide knowledge about the
Constitution and other laws 1n local as well
as regional languages.

This work requires both money and
expert translators. At present, the Trans-
lation Bureau is no much handicapped that
it appears that is has been set up merely
to fulfil the constitutional obligction There
is need to strengthen this Bureau. If some
documents are sent to the Translation
Bureau for translation by any Ministry, the
work relating to translation remains pend-
ing for months. It causes heavy loss
besides creating a feeling of resentment
among the people. [ would like to urge
the hon Home Minister—and that is why
I sought the permission of the Chair to
speak—to  strengthen the Translation
Burcau. Linguists of more and more
languages should be employed in it and
the maximum possible resources should be
made available to it so that it could ac-
complish its task properly and we are able
to complete the gigantic work, which we
are going to take up. The Hon. Home
Minister should certainly make arrange-
ments for this purpose.

SHRI RAM BAHADUR SINGH
(Chapra) : Sir, I welcome this Bill because
it is a very good beginning. But our past
experience in this regard has not been a
very happy one, I wish to draw the atten-
tion of the Government to that experience
also. This Bill should have been brought
forward immediately after the Independence
and English language should have been
removed straightway thereby paving the
way for the official language Hindi and
other regional languages to replace English
in official work. After Independence,
Gandhij!‘ had also hinted towards it by
saying ~Tell the world that Gandhj goes
0ot know English”’. He had said that he
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opposed English because there was English
mentality in it and it represented a culture
which distorted our own culture. There was

another great man named Dr. Ram
Manohar Lohia who fought for the deve-
lopment of national language and other
vegional languages throughout his life.
Gandhiji and Dr. Lohia knew that the
language was closely related with human
biood and mother’s womb. Therefore, it is
natural that a person learns any subject
matter very quickly and easily in his own
language. Mo individual can learn any
subject matter so quickly and casily in any
other language as he can do in his own
language. Therefore, it is necessary that
general public of our country should

awaken and learn the subject-matter quick-
ly and casily so that they can understand
what the couniry is, how the country is to

be devecloped and how the unity and

integrity of the country is to be safeguaid-

ed. Therefore, it is necessary that the
official work in Government offices as well

as in public sector undertakings is done

in regional Japguages so that our own
languages could occupy a dominant posi-
tion and the dominance of a foreign langu-
age could be cnded. [ wish to urge the
Government to ponder over the idea of
getting the Central Acts transiated in all
those languages which are spoken in our
country besides the ones which are included
in the Eighth Schedulc of the Constitution
of India. If the Government wants the
country to develop speedily, if it wants the
unity and integrity of the country to
remain intact, then the Governmeat should
also make efforts to increase awarencss
among people and should also take steps
to ensure that information on various
subjects is made available to the masses
casily and quickly. I doubt whether same
earnestness will be shown in implcmenting
this law as is being shown in the presenta-
tion of the Bill. The reason is that in
spite of the laws in regard to the national
language, English continues to dominate.
Today I read in the newspaper that the
students of I.T.l. are sitting on dharna
in front of Shastri Bhawan, where the
offices of the Ministry of Human Resource
Development are located, because even
after 40 years of indej nce, the exami-
aMion for admission to L.T.. is held in
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English only, The question papers are set
in English and the students are supposed
to answer them in English. Right now a
conspiracy is going on in the country
through which the people knowing English
want to prepetuate their control over the
trade and the administration of the coun-
try. According to the survey reports, 90
per cent of the students studying in LTI.
have been found to have studied through
English medium. On the one hand, the
children of the rich study in Enpglish
medium schools and on the other hand, the
children of common man siudy in Hindi
medium schools or regional language
schools. But the work in Government
offices is being done in English only. This
means that only the children of the rich
stand chance to participate in the running
of Government and trade in the country.
Therefore, I caution the Government that
this conspiracy should be thwarted with a
heavy hand. A little while ago, an hon.
Member was saying, and this has been a
common complaint also, that Hindi which
developed in the post-independence era was

Sanskritised Hindi and Urdu was dominat-
ed by Arabic and Persian words. I strong-

ly oppose this. Translation in Hindi should

be intelligible and simple. The words of
other languages, which have become

common, for example, station, should be

used as it is in translation from one langu-

age to another. But sce what kind of

translation we come across now-a-days,

Station was translated into Hindi as

‘Vasteya Sapath Vishramalaya’. Similarly

translation of Ambulance which carries

patients has been rendered as Rugna

Vahika, The people doing such kind of

translation do not want Hindi to develop

and spread across the country. Everyday,

we see the increasing use of English. Ex-

cuse me, even in this august House., the

people knowing Hindi also try to speak in

English. The people knowing regional

languages also speak in English on the

pretex of not getting adequate coverage in

the media. If this is so, then they too are

requested to avoid all such things.

17.38 hrs.
[MR. DEPUTY SPEAKER in the
Chair]

If the people knowing Hindi start
speaking in Hindi, people knowing Tamil
start speaking in Tamil, the people knowe
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ing Urdu start speaking in Urdua, then
ultimately all these media peopie will haye
to listen to us seriously.

Another question-which-iz often raised
is that natioaal language Hingi-is not rich,
it is poor. As long as people do not talk
in a language, even the most rich language
witl .bscoma poor with the passage of time.
Utencil shinss on cleansing and if it.is
not cleanséd, algae deposits on it. The
sams is true of a langmg~ Through usage
even a_poor laazuags gats enriched and in
the absence of usage, even a rich -language
~ becomes poor. .Thousands of rules and

¢ides ar> required to be translated into
Hindi, but dus to shoriage of staff, this.is
not taking placg. For this, an excuse 'is
given that there -is-paucity of staff in the
Bur:eau/Dlrectorate which undertake trans-
lation work and that there is a ban on
fresh recruitment. When the people making
appointments and imposing ban are the
same, then why such hiandrances are not
removed. On the one hand, they do not
remove such hindrances and on the other,
they bring forward Bjlls in. Parliament just
to show fhe pebp}e that steps are being
taken to promote and develop. all the
national languages including ‘the ones. in-
cluded in the Eighth Schedule of the Cons-
titution. Now the time has come when no
one will believe them.

Therefore, 1 ‘would like to draw the
attentxon of the Govemment to the past
experience and, request that it should learn
lessons from them so as to promote and
develop not oaly the national language~—
Hindi, but all those languages which are
-included in the Eighth Schedule of the
Constitution,” With these words, I support
this Bill.

[English]

THE MINISTER OF STATE IN THE MIN-
ISTRY OF HOME AFFAIRS (SHRI CHINTA

MANIPANIGRAHI): Mr. Deputy Speaker Sir,

I am-extremely graterul to all my colleagues
in this august House who have given their
unanimous suppert to such an innocuous
"and a very simple Bill like this which has
beedl- ifitroduced in this House.”I am’ also
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happy that al} our friends— Shri Krishna
Iver, Prof. Soz, Shri Banatwalla, Shr{¥
Sriballav Panigrahi, Shri Chintamani Jena;
Shri Ram ‘Bahadur Singh, Shri Harish
Rawat and Shri- Somiu—have given very
good suggestions while appreciating this
endeavour of our Government to help _the

regional Janguages so that they can get

the authorised text of all the Central Laws
and Acts:

It is with a very simple.and a limited
objective that this Bill has been introduced
The purpose of introducing this Bill is to

"make available the authorised text of the

Acts enacted by the Central Government,
At present there is a provision in the
Official Language Act 1963 for providing
authorised Hindi text of Central Acts ; but
there is no provision for making avallable
such authorised texts in other languages
besides Hindi which are in the 8th '
Schedule. That is why the translation of
these Acts cannot be quoted in the Sub-
ordinate Courts located in various parts of
the country even where the proceedings in
the regional languages have been permitted,
because only an authorised text must be
quoted, We had to take recourse to English
text ~alone when this Bill was not there.
But, as almost all the Members have points-
ed out it is not befitting our national
dignity and honour that we shall depend
for years to come for everythmg on English.
It is, there?ore imperative that the- autho-.
rised text of the Acts enacted by the
Central Government are available in all the
languages mentioned in-the 8th Schedule of
the Constitution.

After enactment of this Bill, the
President will be-able to issue authorised
text of the Centiral Acts wader his autho-
rity, At present, the arrangement for the
authorised (ranslation of Central -Acts
exists with the Legislative Department of
the Ministry of Law and Justice of the
Government of India. The authorised trans-
lation and authentic texts as well are issued .
under the authority of the President. That
is why, it would be in the fitness of things
that this work © "is taken up by the Central
Govetnment at this stage. But there is no
bar if the State Governments also get the
translation of the Laws done.

_SHRT SHANTARAM NAIK (Panaji) :
When thie texts are published-—of courses
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they are not available now —and if the
texts of th: A:zts and the Rules framed
"under the Act are made available in one
volume, it would be very helpful.

SHRI CHINTAMAN{ PANIGRAHI :
That is a different thing. We have to
think over whether the authorised texts will
be in one volume or in different volumes.

Some hon., Members suggested that
supposing it is done only here at Delhi
then it may take lot of time. If the
expertics is available with the State Govern-
ment and the State Government can train
people there in the methodology and techni-
quz of transiation we can take their help
also and translation can be done there.

Some hon. Members said that step-
motherly attitule is becing shown to the
development of regional languages. It has
been said in the House many a time and
by the Prime Muinister also that there is no
discrimination so far as development of
the regional languages is concerned because
every language is an official language of
ths State. Though Hindi is the official
language of the nation, Oriya is the official
language of Orissa and Tamil is the official
language of Tamil Nadu Though they are
in the Eighth Schedule yct they are official
languages of the States. Thercfore, there
cannot bc any discrimination or step-
motherly attitude.

Last time I pointed out that so far
as development of State official langua-
ges are concerned .we are giving more
funds. In the Sixth Plan we had allotted
for the development of regional languages
Rs. 10.83 crores and in the Seventh Plan
the allotment has gone upto Rs. 11.04
crores. As regards Hindi in  the Sixth
Plan it was Rs. 5.68 crores and in the
Seventh Plan it hax been increased to
Rs. 8.85 crores. The development of
official languages of the States is not
with the Home Ministry. This aspect is
with Human Resources Development Minis-
try and we will forward again the suggestion
given by the hon. Members to that Ministry
to that they may think of giving more funds to
the development of regional languages. The
regional languages are very very developed
languages. Nobooy can say Tamil or
Kannad is not a developed language. We
are proud of those languages. We hope
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that more and more funds would be given
to them.

The purpose of introducing this Bill is
very limited. In the States where Central
Acts are used in the courts of law and
education of law is immparted through the
medium of regional language the availablity
of authoritative text in regional language
would be more useful to them. Several
members have raised the question of deve-
lopment of regional languages and there
we are doing our best.

As regards arrangements of translation
of official documents, the Catral Transla-
tion Bureau of the Jovernment of India
takes up the translation of manuals, codes,
related forms, etc of Central Government
only. Some hon. Members wanted to
know the strength of this Translation
Bureau and the work of translation fis that
is going on. At prcsent the annual trans-
lation capacity ol the Bureau is 46,000
standard pages but every year more material-
for (ranslation is accumulated in the
Burcau than its annual capacity permits,
Becausc more and more we are going in
for developmeut of Hindi and also regional
languawes. A scheme is under considerar
tion for disposing of this backlog within
a period of three years. New translation
training centrcs have been set-up in Bombry,
Bangalore and Calcutia under Plan schemes
to train the employees of the Central
Government engaged in the day-to-day '
work. A training centre has already been
functioning in Delhi itsell. In addition to
this, the Central Translation Bureau con-
ducts condensed courses of translation in
various cities of the country as required.

Some friends suggested that the lan-
guagce should be very simple. The policy
of the Government is to use simple lan-
guage and easy words in official work
and also adopt technical and scientific
terms in their original form to the extent
possible. Even then certain translations
might also be difficult because we may use
some words which we are not used to. But
during the course of years, we will get
used to these words. Then, these will be
very common words. The dificulty will
not arise after sometime. But we shall try
to make it as simple as possible. ;

given incentive
in Central

Sir, we have also
schemes. It is being run
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Government offices for working arrenge-
ments, Shri Ram Bahadur Singh pointed
out that we are not encouraging them.
They have been introduced for training of
Hind: language, Hindi typing and Hindi
sthography.

So far as use of clectronic equipment
in Central Gsvernment offices is concerned,
it is emphasised that only bilingual equip-
ment, computers and word processors,
should be purchased. A direction has becn
given so that gradually it can be English
and Hindi at the same format to enable
us to usec whichever language we want
whether 1t is Enghsh or Hindi. Instruc-
tions have been issued in this regard and
its implementation is being monitored.
Teleprinter in bilingual form 1s expected 1o
become available very shottly. Hindustan
Teleprinters Limited a  Government of
India undertaking, is manufacturing some
teleprinters in collaboration with a French
company.

Some hon Membets have also sug-
gested inclusion of some other languages in
the E:ghth Schedule. As I said earlier,
including a language in the Eighth Schedule
does not mean ihat once it is included in
that Schedule, it will bc improved. You
see we have included certain languages.
But it is not that becau-e a [anguage is not
included in Eighth Scheduie should not
be given and funds for its improvement or
for development Manipuri language is
not included in the Eighth Schedule. But
we are giving assistance for development
of Manipvri language and publishing their
literature. Similarly it is for other langua-
ges. The present Bill, as hon. Members
have said, is an important step towards
ensuring a proper place for the regional
languages in the field of law. In the
winter session, the Parliament passed an
amendment for Authoritative text of
constitution in Hindi

Some friends mentioned about this. I
think we have none it So far as other
languages are concerned. the translated
texts of the Constitution of India are avai-
lable in all the languages mentioned in the
Eighth Schedule of the Constitution except
in ‘Tamil, Kashmiri and Sindhi. I hope
the friends from Tamil Nadu would try.
It is hoped that translation in Sindhi will
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be available shortly, followed by transla-
tion in Kashmiri. The translation m Tamil
text of the Consitution was done but it
could not be finalised due to the fact that
concurrence hy the State Government is
awaited For the last 4-5 years, we are
awaiting. I hope Mr. Somu will go and
tell them to expedite it. The translations
in the regional languages would be done
expeditiously.

Some frinds asked whether money is
available for implementing the provisions
of this Bill. 1 think the resource cons-
traint is not likely to come 1n the way of
getting iranslation in all the regional
languages.

We pay honorarium also to those
friends whose help is considered nccessary.
Honoraria are paid to them for translation
work. Therefore, there would be no
difficult in this.

Mr, Banatwalla® 1aised a very impor-
tant point, It gave weight to our views. [
would just like to mention here only one
thing that there is no difference between
our objective and what Mr. Banatwalla has
pointed out. I have read the whole thing
again and again. But there is no difference
except one thing that Mr. Banatwalla,
out of his sincerity and devotion while
welcoming this Bill, said that theie should
be some kind of an element of compulsion.
That’s what I could understand. So,-there
is no fundamental difference between your
amendment and the Bill presented by us,
The difference is only that some sort of
compulsion jis indicatcd on the President
that he should publish the authoritative
texts of all Central legislations in langua-
ges. other than Hindi, mentioned in the
Eighth Schedulc and it should be com-
pulsory. If you can read the whole thing,
the whole aim and object is that we should
sec expeditiously that all the Central laws
and acts arc translated in all the said
official languages, So, it is
a kind of interest compul.
sion. It is inherent in the whole thing, I
hope, Mr. Banatwalla will not Press for his
amendment. No doubt we appreciate his
sincerity and we appreciate his suggestions.
I hope that we will make all cfforts and
we shall satisfy Mr. Banatwalla's desire
that there' should be some kind of com~
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pulsions in expediting the translations into
the official Janguages of the country. There-
fore, | may ask Mr. Banatwalla to with-
draw his amendment. I thank all the hon.
Members who have participated in the
debate. I am extremely grateful that this
Bill has got unanimous support. 1 com-
mend this Bill to the House to be passed.

MR. DEPUTY SPEAKER : The
question is :

““That the Btll t» amend the
Authorised Translations (Central
Laws) Act, 1973, as passed by
Rajya Sabha, be taken into
consideration.”

The motion was adopted.

MR. DEPUTY SPEAKER : Now, the
House will take up Clause by Clause consi-
deration of the Bill. The gquestion is :

““That Clausees 2 and 3 stand
part of the Bill.”

The motion was adopted.

Clauses 2 and 3 were added to the
Bill.

Clause 4 (Amendment of Section 2)

SHR] G.M. BANATWALLA ; T beg to
move :

Page 1,—

Jor clause 4, substitute —

‘4. For Section 2 of the principal
Act, the following section shall
be substituted, namely :—

‘2, (1) The President shall cause
to be published under his
authority a translation in
cvery language (other than
Hindi) specified in the
Righth Schedule to the Cons-
titution,—

(a) of any Central Act or
of any Ordinance pro-
rouigated by the Presi-
dent ; or

(b) of any order, rule,
regulation or bys-law
jssyed under the Consti-
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tution or
Central Act.

(2) The. translation published
under this section shal be
deemed to be, for all pur-
poses, the authoritative text
in such language.”’(1)

Mr. Dcputy Speaker Sir, I move the
amcndment, Shri Panigrahi is a very com-
petent Minister. You see how he couched
the whole thing and we all agree. I agree
with the Government that they are also
very sincere in seeing that the authorita-
tive texts are made available in all the
languages that are mentioned in the Eighth
Schedule of the Constitution. I appreciate his
assurance that he has given that every
effort will be made to see that these trans-
lations and these authoritative texts are
made available. My only appeal to him
is that those very sentiments and these
very ideas should be unequivocally trans-
lated into the language of the Bil. Where
is the difference ? We both agree. Let
us have a language of the Bill which really
brings out what we agree without leaving
any scope for any sort of interpretation
later on. I have a little apprehension nor
on the part of the hon. Minister but 1 do
have an apprehension. The whole impor-
tance and the stress is now being shifted
from authorised translations to authorised
texts. We must understand the implica-
tions and the consequences of this shift in
the importance and in the stress. Now
the objective is also limited. It is men-
tioned in the Statement of Objects and
Reasons of the Bill and it is also reitera-
ted very faithfully by the hon. Minister.
The objective of this shift in the emphasis
from having authorised translations to
having authoritative texts is that” these texts
should be available to be quoted in Courts
of Law, in States where those languages
are official languages. In other words, the
Centre will now be primarily concerned in
making authorised texts those languages

under any

which are Court languages in some States or the

other I am afraid Urdu may suffer. Urdu is
not the official language amywhere, leave
apart the question of Jammu and Kashmir.
There is a certain constitutional position
there, nowhere eise,

16.00 hrs

Your intentiens are good ; 1 welcome
and congratulate you, but in your gnxiety
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to make authoritative téxts available and
nat mere translations, you will be going in
primarily for the translations of Central
laws into those languages which are used
as official languages in certain States so
that in those States these autharitative
texts can be quoted in the courts of law
This is the limited objective and this objec-
tive will therefore affect the priorities for
the work I, therefore. want to make it
compulsory without leaving and loophole
whatsoever. [ want it to bz made statu-
torily compuisory that authoritative
texts should be made  available
in all the languages mentioned in the
8th Schedule so that no language like Urdu
may get neglected and may hang in the
balance. That is the only apprehension.

SHRI CHINTAMANI PANIGRAHI :
1 appreciate the sentimentsiexpressed by Shri
Banatwalla, but I have explained to him
the difficulties to accept his amendment. But
we well definitely keep in mind the ques-
tion of Urdu.

1 appreciate his senmiiments and can
assure him that wurdu language will
not be neglected in this regard as if’ is one
of the languages included in the 8th

Schedule.

MR. DEPUTY-SPEAKER : It is
already 6 O’clock. We would complete
this Bill and then take up half-an hour dis-
I hope the House agrees with it.

cussion.
MANY HON. MEMBERS ; Yes, yes,
MR. DEPUTY-SPEAKER : Mr.
Banatwalla.

SHRI G M. BANATWALLA ; 1 appre-
ciate this assurance. Urdu should not be
neglectcd because of technicalities In
view of the assurance, I seek leave of the
House to withdraw my amendment.

Amendment No. 1 was, by leave,
withdrawn.

MR, DEPUTY-SPEAKER : The ques-
tion is :

£l

Bill.”
The motion was adopted,
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Clause 4 was adeed to the Bill.
Clause 1 (Short titte)

Amendment made

Page |, line 4—
Jor 1987 substitute ‘‘1988"(2)
[Shri Chintamani Punigrahi]
MR. DEPUTY-SPEAKER : The ques-
tion is :

“That Clause 1, as amended. stand
part of the Bilj™.

The motion was cdopt:d

Clause | as amended, was added 10
the #ill

Enacting formula
Amendmeat made :
Page 1. line 1—
Jor ““Thirty-eighth® substitute
“Thirty-ninth”’(1)

(Shri Chintamani Panigral i}
. MR. DEPUTY-SPEAKER : The gques-
tion 18 :

“That Enacting Formula, as
amended, stand part of thc Bill>'

The motion was adopted.

The Enacting Formula, vs amended,
was added to the Bill.

The Title wds added to the Bill.

SHRI CHINTAMANI PANIGRAH] :
I beg to move *

“That the Bill, as amended, be

passed’’.

MR. DEPUTY-SPEAKER : The ques-
tion is :

““That the Bill, ay amended, be
passed’’,

The motion was adopted,

P P amnpy —
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18.05 brs, may kindly correct me during the course

HALF AN-HOUR DISCUSSION of his reply. I would like to submit that

right now you are holding the top most

[English) position in this august House, but will

Price Fixation of Sugarcane In
Uttar Pradesh

MR. DEPUTY SPEAKER : We will

now take up Half-an-honr Discussion., Shri
Ram Nagina Mishra.

[ Transtation)

SHRI RAM NAGINA MISHRA
(Salempur) : Mr, Deputy Speaker, Sir,
before | start, I consider it my duty t0 ex-
press my thanks to the Hon, Speaker,
through you, for allowing a discussion in
the Supreme House of the country on the
disparity in the fixation of price sugarcane
for the farmers of eastern and western
Utttar Pradesh. You have asked me to be
brief, so I will be brief in my submission.
I will present some solid facts before the
hon. Minister in the hope that problems of
sugarcane growers of eastern U.P. will be
looked into sympathetically by the Govern-
ment. Earlier, the hon. Minister had said
that the price fixation of sugarcane is the
State subject, the State Governments are
to decide about it. We have no objection
to it. My submission is a kind of petition
for justice. There are 104 Sugar Mills in
Eastern, Central and Western regions of
Uttar Pradesh 23 Suvgar Factories are
located in Western region, 39 in Central
region and the rest 42 in Eastern region.
In all there are 104 millsi« Qut of these,
62 buy sugarcane at the rate of Rs. 27
per quintal and remaining 42 at Rs. 26.50
per quintal. Why so ?

If the price is being paid on the basis
of recovery, then I would like to sudmit
in this context—these too are official
figures, right now I have with me the report
of Western reglon upto 7th May—that the
recovery in respect of 23 sugar mills of
Western region is 8.31 per cent while the
recovery in the mills in Central region is
8.86 per cent. Comparative figure in
respect of mills in Eastern region is 8.90.
Thus, the recovery percentage in 42
factories is 8.90, in 39 factories it is 8.86
and in 23 factories, it is 8.31, But the
price being paid to the farmersis Rs. 27
per quintal in Western region and Rs.
26.50 per quintal in my area. Is this called
justice ? If I am'wrong, the hon. Ministér

such an injustice continue ‘to be committed
against the farmers ?

Recently on 20th, the Hon. Prime
Minister whole-heartedly praised the farmers
of eastern Uttar Pradeph at a big rally of
farmers in Lueknow. He stated that the
farmer of eastern Uttar Pradesh is now
working hard as compared to the past and
is producing more and more of foodgrains,
sugarcane and all other commodities. When
farmers returned home after attending the
Prime Minister’s rally, they were hopeful
that since Hon. Prime Minister was happy
with their performance and since he is
occupying the highest office of the land,
he will definitely do justice to them by
removing disparity in the price of sugar-
cane. With this hope, a resolution was
moved. I want to say that there is no’
justification in paying Rs. 26.50 to the
farmers of eastern U.P. when recovery of
their sugarcane is 8.90 while on the other
hand. Rs. 27 are being paid for sugarcane
linked to recovery of 8.31 and 8,86.

My second submission is that out of
104 factories, 24 factories are old and
have crushing capacity of less than 1200
tonnes. Incidentally, out of these 24, only
4 factories—2 in the Western and 2 in the
Central region—are located outside the
easiern region and the rest 20 sugar
factories are all in the eastern regidn, Out
of 42 factories in the eastern region, 20
have less than 1200 tonnes of crushing
capacity, but now their recovery is good.
On the recommendations of the experts,
the Government of India has been paying
for quite sometime Rs. 26 extra on levy
sugar to such small fsctories whose crushing
capacity is less than 1200 tonnes so as to

meet the high cost of production. I do not
know who is the expert on whose recom-
mendation the Government withdrew this
subsidy of Rs. 26/-. The farmers of eastern
region only were affected by this decision.
I would like to teil the hon. Minister to
get all this analysed in order to’ judg
whether injustice has been done to them or
not. This decision will affect them to such
an extent that the future of the farme;,
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belonging to the eastcrn region would be
bleak, their economic, condition would
weaken and it will not be possible for
them to march forward any more. That is
why I am telling the hon. Minister that
imjustice has been done to them, Please do
Rot deprive them of those facilities which
were given to them in the past.

I have one more submission to make.
Perhaps there is no restriction on Gur and
Khandsari. A new problem has cropped
up. This year the production of sugar is
much higher than that of last year in
Uttar Pradesh and in the country as a
whole. What is the position today in
Mujaffarnagar, Bulandshahar and in the
east ? The farmers are apprehensive whether
their sugarcane would be crushed or not.
There were thousand of crushers in western
Uttar Pradesh which are not running today.
Prior to this, 30-407, of this sugarcane
used to go 1o the Mills and the rest used
to go to Kolhus and crushers, but sugar-
cane is not going to kolhus and crushers
today. Sugarcane is still standing in the
fields and the farmers have the apprehen-
sion that if the kolhus and crushers do not
run, their sugarcane would remain there in
the fields. The Government encourages
small scale industries and since this is also
a small scale industry, the Government
should do something for them also. I would
like to submit to the hon. Minister that he
should consult the experts in this regard.
If the khandsari units and kolhus are clos-
ed down, then farmers will have to face
graat problems and it will not be possible
to crush the entire sugarcane.

Sir, T come from Deoria district. There
are no sugarcane crushers there but kolhus
are there in a large number. When I
visited my constituency, I came to know
that the police officers take Rs five
hundreds to one thousand as bribe to let
the truck go out from that area. As a
result, all kolhus of that area have been
closed down. This is a new problem. I
would like to request the hon. Minister to
publicise through radio and newspapers
~that there is no ban on making Gur and
whoever takes bribe is violating the law,
District Magistrate should be issued instruc-
tions in this regard. It is causing great
barm to the farmers and bringing a bad
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name to the Government. If there is any
ban on making Gur, then I would like to
submit that no such ban should be imposed
on Gur. In spite of this, if a ban is im-
posed, then it will not be in the interest of
farmers.

Government imports sugar and spend
a lot of foreign exchange in the process.
Some persons say that if we compare the
prices of sugar, gur and khandsari with the
prices of other commodities, it will become
clear that products made from sugarcane
are much cheaper in the country. The rise
in the price of Gur or Sugar or very small
as compared to the price rise in other
items. Government imports sugar so as
to make it available to the consumers at
cheaper rates.

But this does not happen. I have to
make another submission., The sugar mills
have been set up in such areas where sugar-
cane is not grown. Due to modern techno-
logy, productipn of sugarcane is increasing
day by day. There is no much sugarcane
today in Mujaffarnagar, Meerut, Gorakhpur
and Deoria that it is not possible for the
existing sugar mills to crush such a huge
quantity of sugarcane. Sir, I would like
to put forward two demands. The first is
that more and more licences should be
issued to set up new sugar mills. The
second is that Kolhus and Khandsari units -
should be revived, otherwise the future of
farmers would compieteley be in dark. I
would like to request the hon. Minister
that keeping in view the feelings of Hon,
Prime Minister and the aspirations of
farmers, the disparity in sugarcane price
being paid to the farmers of Eastern and
Western U.P. should be removed and the
farmers of east should also be paid Rs. 27
which the farmers of Western and Central
Uttar Pradesh are getting, I wanted to
press for a higher price but I am not taking
up this issue right now. The Government
has increased the price of sugar by 25 per
cent. Due to paucity of time, only one
demand which I am making is that the
Qovernment must remove the disparity in
price between eastern and western region.
This demand is justified and we hope that

the hon. Minister will take action in this
direction,

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD AND CIVIL SUP-
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PLIES (SHRI SUKH RAM) : Mr, Deputy
Speaker, Sir, in the reply to a specific
supplementary question, which the hon.
Member had asked through a Starred
Question in this august House, I had stated
that as far as the Central Government is
concerned, it fixes only the Statutory
Minimum Price under the Sugarcane Con-
trol Order keeping in view the recommen-
dations of C.A.C.P. This is the minimum
price, and no sugar mill can buy sugarcane
below this price. But as far as the State
Governments are concerncd, they are
competent to give a higher price and the
Central Government does pot interfere in
it. Uttar Pradesh, about which the hon.
Member has mentioned, fixed the price at
Rs. 26 in the beginning but later on in-
creased it to Rs. 26.50 in December but the
price of sugarcane is Rs. 27 in Western
Uttar Pradesh. As far as the Central
Government is concerned, it fixes the prices
on the basis of recovery but the State
Governments might be keeping the geogra-
phical and other conditions in vicw while
fixing the price of sugarcane. I do not
know what considerations they have before
them, but as the hon. Member has said
just now, the percentage of recovery in
eastern Uttar Pradesh is 8 90 while it is
8.85 or 8.86 in Western Uttar Pradesh.
I am not sare about it because 1 do not
have the figures with me. | have been told -
that the reason for this disparity is that
the cost of production of sugar is higher in
eastern Uttar Pradesh due to two reasons.
The first is that the sugar mills are small
and the second one is that the crushing‘
period is very short. That is why they
have kept this difference in price.

This question’ was raised by the hon.
Member carlier alsn in the last g§ession and
as a follow up to the assurance given by
the hon. Minister of Agriculture at that
time, I apprised the Government of Uttar
Pradesh of the views expressed by the hon.
Mcmber and I fully agree with the view
that if the recovery rate in eastern Uttar
Pradesh and Western Uttar Pradesh is the
same, there should not be a disparity in
the price of sugarcane. I assure the hon.
member that I will again apprise the

Government of Uttar Pradesh of the views .

of hon. member, as I have already stated
that we do not interfere in this matter.
This price of sugarcane which is also called
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advise price is fixed by the State Govern-
ments and we do not interfere in this
matter. However, since this matter has
been raised by you in this House and 1
also know that ecastern Uttar Pradesh is
backward as compared to western Uttar
Pradesh and hence they should gét more
gssistance, I fully agree with the hon.
Member. In this connection, maximum I
can do is to convey your feelings regarding .
fixation of sugarcane price to the State
Governmant of Uttar Pradesh, though we
cannot direct them to do so from the
Centre. 1 shall definitely convey this to
them. 1 firmly bslieve that the Government
of Uttar Pradesh represents the entire state
no matter whether it is eastem', western or
central parts. The State Government has
to treat the entire statc alike and they must
have been giving equal treatment to the
entire State.

Lastly, I want to make a request that
you should also impress upon the Govern-
ment of Uttar Pradesh that the sugar mills
should be run on cooperative basis as is
being done in Maharashtra. The main
problem before us is that the cooperative
spirit in sugar mills in north India is not
as strong as is in their counterparts in
Mabharashtra. Such questions do not arise
in Maharashtra because sugar mills are run
there through cooperatives. If mills in
Uttar Pradesh are also run on similar lines,
such question would not arise there also.
In Maharashtra they have fixed a procure-
ment price for sugarcane. They purchase
sugarcane at this price and produce sugar.
After deducting the cost of production of
sugar, the left over sum is distributed
among the producers. If the mills in
north India are ‘also run on the same lines,
this question of discrimination would not

arise.

So far as the rate of recovery is con-
cerned, since you come from Uttar Pradesh,
I would like to tell you that you have te .
impress upon the Government of Uttar
Pradesh to grow high yieldihg varieties of
sugarcane in the State. Yield of sugarcane
in Uttar Pradesh is 49.01 tonnces per
hectare whereas it is 89.38 tonnes in
Maharashtra and 107,96 tonnes in
Tamilnadu. All that I would like to tell
you is that you should strive hard to grow
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high yielding varietics of sugarcane there
so that yield per hectare may increase. If
yield per hectare increases in the state, the
producer will get a higher price. Sugarcane
production per hectare in your State is less
than that in other States You have to
take steps to improve it, I feel that the
Government of Uttar Pradesh must have
been striving for it.

Since your guestion is limited in nature
and I also respect your feelings, I shall see
that your views are conveyed to the
Goveinment of Uttar Pradesh. You should
also endeavour to increase the yield per
hectare. If, as pointed out by you, there
is no difference in recovery ratc in eastern
and western Uttar Predesh, then your point
is well taken that there should not be any
difference in price

With these words. I feel that the hon.
Member must have been satisfied. While
dppreciating our legal difficultics, I hope
he will impress upon the U.P. Government
in thia regard. Of course, we shall also
try at our level.

SHR] RAM NAGINA MISHRA : You
must issue directive about gur, Wc are
facing a lot of difficulty in our area.

SHRI1 SUKH RAM : You have raised
the question of gur and khandsari. The
Central Government has no control over it.
It is the State Government that controls
gur and knandsari. So far as the question
of fixing the price of khandsari is con-
cerned, it comes under the jurisdiction of
the State Governments. They can also fix
pricc after getting approval from the
Central Government. But as per informa-
tion available, price of these itcms has not
been fixed by any State except Andhra
Pradesh. You have .just now mentioned
that restrictions have be2n imposed on gur;
this also comes under the jurisdiction of
the State Government, The State Govern-
ment only must have imposed restric-
tions.

SHRI RAM NAGINA MISHRA : They
have not imposed restrictions.

(Interruptions)
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SHRI SUKH RAM : So far as I have
understood your point, ncither the State
Government nor the Central Government
have imposed restrictions on it. Why then
do the police stop them ? We shall try to
obtaip information in this respect from
the Statec Government. 1f the restrictions
have been imposed by the State Govern-
ment, vou may raise this question there
also, (nterruptions),

Mr. Deputy Speaker, the question of
the hon. Memter was limited to that only
and 1 feel that he must have been satisfied.

DR. CHANDRA SHEKHAR TRIPATHI
(Khalilabad) : Mr Deputy Speaker, Sir,
the hon. Minister has said very tactfully
that this is a State subject., Undoubtedly,
when the Constitution was framed, it was
clearly stated therein that the subjects like
Education, Irnigation, Food and Civil
Supply etc. would come under the purview
of the State Governments, But this supreme
Parliament should see in what ficlds the
State Governments are unable to work
properly, where public interests are not
being served and should arrange to bring
such subjects under the concurrent lits,
The Central Government have made laws
in similar situations and have ensured their
mnplementation by all State Governments.
Therefore, if the poor farmers suffer loss,
then the hon. Minister cannot shirk the
responsibility simply by saying that it is a
state subject. Parliament is a sovereign
body and if irregularity takes place in any
state, the Parliament should make laws
courageously to check it in order to benefit
crores of farmers and the State Govern-
ment should be warned against such irregu-
larities.

This I said in response to the hon.
Minister’s reply. I have some other points
also to raise. Deputy Speaker, Sir, long
ago, a primary schook teacher had composed
a poem during the British period. - We are
villagers and we find that the poem is as
much relevaat even today as it was in the
pre-independence days :-—

“Tapke rakta undel dihan, nisdin
mauton se khel kiham Ganna se
Tab gur kar paeen, waha sab chali
gave lageni mein, .

S#b kahat bahaar kisani mein®’. -
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A crop takes a period of one year to
be ready for harvest. A farmer has to
face many difficulties in producing sugar-
cane. He has to work hard in winter,
summer and in rainy season, Then only he
is able to grow sugarcane, while two or
three crops other than sugarcane are raised
in the same period. 1 would like to draw
your attention to the fact that nowhere in
the world or in India you will find an
example wherecby a commodity is sold
today and its price is realised after four years
The poor farmer puts his body and soul
together in producing sugarcane. Dut he
does not get cash payment when he sells his
ugarcane. The slips that are issucd are

not encashed even after two years and the
poor farmer is forced to sell the handred
rupce slip at ruppces seventy to the middle-
men and capitalists. The whole country
knows how the poor is exploited. T would
Iike to say whether it is a matter related to

the State Government, Municipalitly or
Panchayat, it involves crores of farmers of

India who are not paid their dues for as

lopg a period as two ycars even after
working hard throughout the year and
investing all that they have. 1 want that
immediate payments should be arranged.
The payment should be made immediately

after sugarcane is weighed. If our law in
this regard is not strong cnough, new Iaws
should be enacted. The duty of our
Government is to safeguard their interests
and it is in consonance with the orders
our Hon. Prime Minister. The pertinent
issue relating to the farmers producing
sugarcane is that even today arrears
amounting to crores of rupees due to the
farmers are outstanding against mill-ownets.
The mill-owners are not making payments
despite all effects, I would once again
request the hon. Minister to use his good
offiors to see that payments of the arrears

due to the farmers are made as ecarly as
possible. The Central Govt. should make
arrangements for immediate payments of
the slips which are pending for two to
three years or else the taxes should not be
taken from. Just now you have said that
the per hectare production of sugarcane in
Eastern U,P. is less in comparison to
Maharashtra and Tamilnadu. The reason
for that is non-availability of new techho-
logy. They are short of capital and

resources and are facing similar other
problems. The pyrilla attack during the
last three years has caused wilt in the

sugarcane crop. I have time and again
submitted to the Central Government that

. the farmers are perplexed and, therefore,

the Government should arrange arrival-
spraying of insecticides in their arca
because there is no other alternative to
save the crop. But thcy have not come
forward for help Sugarcane is a commer-
cial crop. When in reply to the questions
relating to heavy losses in public under-
takings, the Government says that the
objective of the Government is to serve
the people and not earn profits, then I
would like to make a forceful demand fto
the Central Government that it must come
forward for their help if the State Govern-
ment is not in a position to help them. The
hon. Minister has said that the Central
Government fixes the statutory price. The
Cential Government has fixed Rs. 18.50 as
the statutory price of sugarcane linked to
a 1ecovery of 8.5 per cent. I do not under-
stand the arithmatic or formula of fixing
Rs. 18.50 as the price when the farmers
say that even Rs. 27 is unremuncrative. It
is causing them huge loss and as a result
they will have to stop growing sugarcane.
If the State Gevernmcents start giving the
minimum statutory price then notody will
sow sugarcane in the country, The sugar-
cane growers do not get a remunerative
price due 1o this minimum statutory price.
Will the Central Government review it ?
Under-weighing of sugarcane poses another
problem to the farmers. Under-weighing
is a very important issue. Will you provide
the pour farmer a safeguard against this
increasing malpractice of under-weighing ?

[English]

SHRI SHANTARAM NAIK (Panaji) :
Mr. Deputy-Speaker, Sir, in the budget
speech made by the hon. Finance Minister
on 29th February 1988, he assured the
House that the cooperative movement in
this country is going to be strengthened in
the future, I want to put one or two
questions now, Ultimately the ques-
tions boil down to statutory prices and
administered prices. Asfar as the Central
Government is concerned, they are con-
cerned with the statutory prices. But if

the statutory prices in reality Bave mo
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meaning in practice, then I would like to
know what is the basis under which statu-
tory prices are fixed and what ultimately
it is of use in practice to the agriculturists.

Secondly, the hon, Member in the last
Session had raised the issue and a reply
was given and thereafter, as you have said,
the Ministry of Food and Civil Supplies
had intimated the matter to the State
Government expressing whatever feclings
Misraji had stated. Now, to that letter
what was the reply received from the State
Government of U.P. whether you have at
all received any reply and if so, what were
answers with respect to the question raised
by him. This question has not been
answered.

Thirdly, as far as sugar is concerned,
we are importing a lot, of sugar to meet
country’s damand when there is shortage
of sugar or even otherwise. Now, I would
like to know whether you, as a guidelto
the consumers and the Ministry which
looks after the consumers’ interest, would
appeal to all secetions of society in the
country to reduce the consumption of sugar
at a particular stage, For instance, for a
cup of tea we add two spoon full of sugar.
But it is not absolutely necessary to take
that much quantity of sugar. You will
realise that it is not very essential. So,
as you do in the case petrol and other
fuel consumption to reduce or restrict
consumption of petrol and crude oil, I
would request you whether you will at
least ask the consumers in the case of
sugar also so that import of sugar is not

done and save the valuable foreign exchange.

SHRI V. SOBHANADREESWARA
RAO (Vijayawada) : Mr. Deputy-Speaker,
Sir, through you I want to put one or two
important questions to the hon. Minister.
Sir, on 23rd February, when this question
was discussed in this House, I expressed
the view that the answer given to part (c)
of the question that increase in the retail
price of levy sugar by Rs. 25 per quintal
is primarily the result of Increase in the
statutory minimum price of sugarcane and
the manufacturing cost of sugar is quite far
from truth. Sir, ecarlier this statutory
minimum price was Rs. 17 and later it
was ephanced to Rs, 18 per quintal and
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keeping in view the drought conditions
and the natural clamities that have taken
place in the country, they have increased
it by 50 paise more per quintal. 1 would
point out to the Minister that in view of
this, severh]l changes have taken place.
The levy sugar price is increased by
Rs. 25 per quintal, that is, for every bag
of sugar the Government has permitted
increase of Rs. 25. In fact, earlier the
sugar factories were to give 65 bags of
sugar produced under levy quota and they
are free to sell only 35 bags in the free
sale market. That was the ratio for
quite a long time and only a few months
ago, that is, in the last season, this ratio
of 65 : 35 was changed to 50 : 50. That
means, every factory can sell 15 bags
additionally in the fiec market thereby
getting additional profits to the manage-
ment,

Sir, the price of molasses was control-
led by the Government. It was only Rs.
60 per tonne a year and the Government
had enhanced it in October 1986 to Rs
120, Sir, all these several measures were
taken by the Government. Because of this,
the factories are permitted to take addi-
tional huge profits. Now, is it not the
responsibility of the Government to see
that these profits are passed on the
farmers ? Only today the hon. Prime
Minister was telling that this Governmeni
is bent upon protecting the genuine interest
of the farmer. If that is the case, Sir,
naturally if you work out all these things,
definitely the statutory minimum price of
sugarcrne at 8.5 recovery should be more
than Rs. 19 and odd, Rs. 19.20 P or Rs.
19.50 P. In fact even the Indian Sugar-
mills Association has suggested 10 the
Government to enhance this statutory
minimum price to Rs. 19.50 P. And while
that is the case, the Government has
increased it to Rs, 18.50 P. Sir, unfortu-
nately the whole trouble is with the Com-
mission for Agricultural Costs and Prices.
As " my friend. Mr. Chandra Seckhar
Tripathi has told, now the whole question
is, in U.P. itis Rs. 26.50 P., in Tamil
Nadu it is Rs. 25, and in Haryana it
ranges from Rs. 28 to Rs. 32, and in

Maharashtra the first advanced price is
Rs. 240 per tonne and latter they will
give two or three instalments. 8ir, while
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that is the case, what is the rationale in
fixing Rs. 18.50 P. by this Commission
for Agricultura]l] Costs and Prices ? The
irony is—because, Sir, you are also a
friend of the farmer, [ would like to quote
only this much from page 10 of the report
of the Commission for Agricultural Costs
and Prices :

"

““The prices of fertiliser and diesel
oil were raised in January-Feb-
ruary 1986. Apart from the

-changes in the administered
prices of these inputs, the wages
of agricultural labour have also
shown perceptible increase in
most of the States. The impact
of upward revision in the prices
of fertiliser, diesel oil and that of
iucrease in the wages on the cost
of production of sugarcane would
be to raise it by about 40 to 50
paise per quintal in different
States.”’

Sir, does it mean that the cost of cane
cultivation per acre increased by only Rs.
120/- 7 You know the transport cost of
tractors has increased so much and the
harvesting charges per tonne is nearly Rs,
10 more. The agricultural dJabour are
demanding this because the cost of living
has gone up and the prices of essential
commadities have gon¢ up, they are charg-
ing higher rates and the farmer has to bear
it because he cannot keep the crop in his
land because he will lose very heavily. The
same Agricultural Costs and Prices Com-
mission on page 8 has recommended :

“The Commission suggests that
the State Governments should not
enhance the level of State advised
prices further.”

The Commission wants that the State
Government should not enhance the State
advised prices, but the factory owners can
gett huge profits in crores of rupees into
their pockets. Sir, this is the attitude of
the Commission for Agricultural Costs and
Prices towards the cane growers of this
country. In these circumstances, Sir, my
only request is that it is a happy sign that
my friend, Mr. Shantaram Naik has sug-
gested that the Government should dis-
courage sugar consumption. It is quite
low and very recently after 1981, the
consumption of sugar has increased. It

is to a bad sign. In fact, the Government
should welcome it. And the consumption
has increased by 559,, In these circum-
stances, my question to the hon. Minister
is, in view of the fact that the whole policy
of the Government is to protect the
interests of the farmers, and in view of the
points which I have brought to their notice,
will the Government kindly reconsider and
announce at least Rs. 20 per quintal of
cane as statutory minimum price to really
protect the interests of the cane growers.

The other important point which Dr.
Tripathi has raised is under-weigyment of
cane in the weighing centre in U.P. A lot
of corruption is going on, and the poor
farmers who cannot grease the palm of the
people who are working in the weighing
centre are cheated by underweighment
which lead to huge losses to the growers.
In these circumstances, I ask the Minister
through you, will the Government take
into consideration all these things and all
these factors which the Government them-
selves have provided. It is not that the
canegrowers or the consumers but the
Government themselves have created so
many facilities to the factory owners. Will
the Government enhance the statutory
minimum price to Rs. 20/-? Already
Indian Sugar Mills Association is giving
Rs. 19.50. What we are asking is Rs. 20
per quintal of cane which should be
announced. Already the crushing season
is going on. Your immediate announce-
ment will help the canegrowers to get a
better price from the factories. The State
Governments would also enhance the State
administered prices accordingly. You will
be doing a lot of justice as well as help to
the farmers.

SHRI ANAND SINGH (Gonda) : Sur,
I want to ask the Minister one question...

MR. DEPUTY-SPEAKER : This is not
allowed.

SHRI ANAND SINGH : The factories
«..(Interruptions) **

MR. DEPUTY-SPEAKER : It is not

like that. I cannot allow.

(Interruptions)**

**Not recorded.
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MR. DEPUTY-SPEAKER : Whatever

he says would not go on record. I am
sorry, I cannot allow, .

The hon. Minister.
[ Transtation]

SHRI SUKH RAM Mr. Beputy

Speaker, Sir, first, I would like to reply to
the question raised by hon. Shri Mishra,
The ex-faatory differential levy of Rs, 26

was recommended by a high level committee.

This recommendation was made only in
regard to those factories which have crush-
ing capacity of 1250 tonnes and which
were established before 1.10.1955 so that
they could become viable. But in the
review which was conducted recently, it
was found that some factories have made
it a source of income and that is why a
notice was issued in advance that this
would be discontinued from this year.

SHRI RAM NAGINA MISHRA : The
cost of production of the factories with
1250 tonnes crushing capacity was higher
and, therefore, that report is not correct.
You should get an inquiry conducted in
this regard.

SHRI SUKH RAM : Instead of utilis-
ing this benefit to make the factories
efficient and viable and to strengthen them,
they have made it a source of their personal
income. This we came to know from the
review. That is why we took this step.

One question raised by that side
is that if the State Governments do
not function properly and there are com-
plaints, the Central Government should
intervene. I think the hon. Member has
been a Member here for a long’ time and
knows as to what powers are enjoyed .by
the Centre and the States. Moreover,
these are clearly spelt out in our constitu-
tion and we always follow it. Accordingly,
the Centire never interferes in matters
which fall within - the
jurisdiction of States. Therefore, whatever
falls within the jurisdiction of the States,
have to be dealt by the States only, You
have raised this question here although it
comes under the jurisdiction of the State
Government. We have listened to you but
as I have stated, we shall take it up with
the State Government.
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So far as payments aro concerned, on
the one hand, therc are the sugarcane
growers, on the other, we have the sugar
mills and finally, we have the consumers.
We have to keep in mind the interests of
all of them and have to strike a balance.
Hence, we are not thinking of one section
only. Regarding statutory price, J have
already stated that there are two Expert
Bodies, the C.A.C.P. and the B.I.C.P.
(Bureau of Industrial Costs and Prices) on
the recommendations of which these prices
have been fixed. As regards C.A.C.P., it
is concerned with the cost of cane cultiva-
tion. The cost of cane cultivation and the
cost of the inputs used are taken into
consideration while recommending the

price of sugarcane to the Government. The
price given to the farmers includes certain
amount over and above these costs, which
gives them some profits and work in the
form of incentive. For example, Rs. 17
per quintal was fixed last year but was
increased to Rs. 18.50 per quintal this
year. It has been fixed at Rs. 19 per
quintal for the next year. This is done so
that the farmers may not face any difficulty
in marketing their produce and may get
encouragement as well. They are aware
that they will be getting the statutory
minimum price but as I have stated, the
State Governments enhance the minimum
price payable to farmers. We do not
intervene in that matter but so far as the
question of levy sugar is concerned,
B.1.C.P. prepares ihe schedulec and accord-
ingly, after taking S.M.P. into considera-
tion, the price of levy sugar is fixed. You
have stated that it should be Rs. 19 or Rs.
20. State Governments are giving moie
than that. There is one more point to be
considered. Suppose the price of sugar-
cane is increased and as per your own
complaint, the mill owners do not pay the
price of sugarcane in cash, and as a
result, the farmers suffer. We have the
sugarcane control order in this regard. One
provision in that is that the mill owners

have to pay the price of sugarcane within
14 days of its supply. After 14 days if
they do not make the overdue payments,
they will have to pay an interest at the
rate of 15 per cent. This is the rule, But
this rule has to be implemented by the
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State Government. We direct the State
Governments from time to time to inter-
yvene. But if the State increases the State
Advised Price, it will become difficult for
the mill owners to produce sugar and
arrears will go on accumulating. You
yourself have stated that many mills have
pot paid their arrears.

In this connection, I want to inform
you that so far as the year 1987-88 is
congerned, out of the artears of Rs. 969.21
crores, Rs, 776.32 crores were paid and
Rs. 192.89 crores are still outstanding
which works out to 19.9 per cent. This
information relates to the period upto 3ist
January, 1988.

SHRI ANAND SINGH : Do these
figures relate to Uttar Pradesh or some
other State ?

SHR] SUKH RAM : The percentage
1n respect of Western Uttar Pradesh for the
year 1986-87 is 8.4, for Central U.P. it is
14.7. The corresponding figures for 1987-
88 in respect of Eastern U.P. and Western
U.P. and are 23.4 17.0 respectively.

You may have noticed that the arrears
have declined this year. As you are aware,
we have increased the quota of levy sugar.
Earlier we had increased the percentage of
sugar under free sale and reduced the
percentage of levy sugar. It was 45 per
cent earlier. Now it has been made 50:50
This ratio is effective from last year. In
this connection one more point to be kept
1n view is that despite increasing free sale
sugar by S per cent and decreasing levy
sugar to the same extent, the quota which
stood at 425 grams per head, has not been
teduced. Before February 1987, 3.13
lakh tonnes of sugar was released for this
Purpose and now it has been increased to
3.32 lakh tonnes. This is based on the
total population of this country as on
1-10-1986. There would have been sub-
stance in the hon. Member’s complaint had
we reduced the quota of levy sugar. We

hance the quota according to the increase
1a population every year. If you want, I
can give the figures as well. There was a
3.9 per cent increase in 1985-86, 4.8 per
Cent increase in 1986-87 and despite the
drought and flood situation in 1987-88,
there has been an estimated increase of

2.8 per cent. It may increase even furthes
in future. Thus, we can say that we have
increased the quota from time to time. We
have tried to ensure that the sugar mills
run properly and remain viable.

You may have seen that since the past
two or two and a half years, sugar has
selling at Rs. 6 or Rs. 7 per kg. in the
open market although the prices of all
other essential commodities have gone up.
As regards the amount of sugar which we
release every month, we do so with the
intention of ensuring that the prioce of
retail sugar in the open market remains
stable and the consumers do not have to
pay more. Our main concern is the poorer
sections of the society, including the small
and marginal farmers which constitute 76
per cent of our population.

SHRI RAM NAGINA MISHRA : The
people living in the urban areas are able
to get this sugar but the same is not
available to the people living in the rural
areas.

SHRI SUKH RAM.: It is the duty of
the State Governments to look after the
functioning of the Public Distribution
System. They should ensure that it funtions
properly. As it is, we also write to them
from time to time and hold discussion in
this regaid. You may have noticed that
we have increased the price by 25 paisa
recently. This small hike had become
necessary because we had to raise the
S.M.P. from Rs. 17 to Rs. 18.50 per
quintal.

19.00 hrs

So far as molasses is concerned, it is
true that its price has doubled. From Rs.
60 per tonne it has gone upto Rs 120 per
tonne. However, if we look at the entire cost
schedule, as recommended by the Bureau of
Industrial Costs and Prices and other
Expert Bodies, we will notice that consu-
mers also benefit by 2 paisa per kilo and it
is not that the sugar mills alone have
gained by this hike. The cost schedule is
also considered while fixing the prices.

Just now Shri Shantaram raised the
question of import of sugar. This is a
gelicate issue and our policy in this matter,
dn fact in every sphere, is that of self-
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reliance, We want to be self-reliant in the
field of agriculture and accordingly we do
not want to import at all. But when we
are faced with natural calamities, for
‘example, the unprecedented drought and
floods which we are facing this year, we
have shortfalls in production. If our
production is not adequate, we will not be
able to supply levy sugar in required quan-
tities and as a consequence, the price of
sugar in the open market will increase
.steeply. Hence, our effort is to ensure
that sugar is available in the rural as well
as urban areas without any difficulty and
at a reasonable price. We are not happy
to import but we do so to maintain the

price level.

In the end, T want to submit that in
our present Budget, we have paid attention
to every sectiou of societya—gricultural,
industrial or the consumers—and interests
of all these sections have been protected.
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So far as the Congress Government f{s
concerned, you are aware that it accords
maximum berefits to agriculture and  the
interests of the farmers are its prime con- '
cern all the time ard, therefore, a number
of appropriate steps have been taken in
this regard. All classes are represented
here and this Government is committed to
the welfare of all of them and we have
achieved success in this endeavour.

1 think, all the issues which you have
raised have been clarified.

[ English]

MR. DEPUTY SPEAKER : The House
stands adjourned to meet at 11.00 A. M., on
7th March.

19.03 hrs,

The Lok Sabha then adjourned till

Eleven of the Clock on Monday,

March 7, 1988/ P halguna 17, 1909
(Saka)
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